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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH: KOLKATA

0O.A. No.104 of 2024/EZ.
Nilamani Mohapatra . e Applicant.
-Versus-
§ *Rp. "*‘Sf\é\ e of Orissa & others. Respondents.

OUNTER AFFIDAVIT FILED ON BEHALF
OF THE RESPONDENTS/OPP.PARTIES
NO.10.

I, Sri Dillip Kumar Sahoo, aged about 35 years,
Son of Basanta Kumar Sahoo, at present working as
Dy. Director of Mines, Cuttack Circle, Cuttack
Dist.Cuttack, do hereby solemnly affirm and state as
follows:-

1. That I am swearing this affidavit on behalf of the

jeof. In my official capacity I am well acquainted
. _. the facts of the case and thus competent to swear
|”_ this affidavit.

3.  That the aforesaid Original Application has been
filed by the Applicant before the Hon’ble National
Green Tribunal, Eastern Zone Bench, Kolkata

challenging the illegal operation of Khondalit¢ Stone

B. MISHRA
NOTARY, CUTTACK

ODISHA

Chavp Vo add Lo/

Circle, Cuttack

Deputy Director of Mines

Cuttack
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from Kundakundi Kunda Khondalite Mines, Narangarh
Khordha Tahasil, by the lessee in violation of Siting
Criteria, Conditions of Environment Clearance,
Consent to Establish and Consent to operate, Mining
Plan and in close proximity of human habitation.
There has been no monitoring of compliance of
conditions pursuant to public complaint. There has
been no greenbelt by the project proponent and the
progressive mine closure and phased reclamation has
not been followed and there has been no action by the
SEIAA and State Pollution Control Board; the
authorities who have granted Environment Clearance
and Consent To Operate despite of repeated

complaints.

4. That, at the outset, it is respectfully submitted
the brief facts of the case is that originally, the Odisha
State Co-operative Handicraft Corporation Ltd., D-2-3
Industrial Estate, Rasulgarh, Bhubaneswar vide letter
No.2566, Dt.08.10.2014, had applied for grant of
Prospecting License for Khondalite Stone (used for
Decorative purposes) over an area of 8.18 Acres or
3.31 Hectares in village-Narangarh under Khordha
Tahasil of Khordha District; which was received in the
Circle Mining Office, Cuttack on Dt.09.10.2014, along
with a deposit of the required application fee of
Rs.1,000/- in T. C. SBI Scroll No.78, Dt.09.10.2014.

Since the applied Prospecting License ar

Bl M.I > ;‘lr'?;_rﬁ\
NOTARY, CUTTACK
ODISHA

belonged to -

Deputy Direotor of Mines
Cuttack Circle, Cuttack
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Shree Jagannath Temple, Puri, the applicant had
submitted the NOC issued on Dt.23.09.2014 by Shri
Jagannath Temple Office, Puri; along with their
Prospecting License application. One copy of each
application was forwarded to the Tahsildar, Khordha
vide Letter No.1713/Mines, Dt.10.10.2014 and the
Divisional Forest Officer, Khordha vide Letter
No.1715/Mines, Dt.10.10.2014 to furnish their reports %
on revenue and forest point of view, respectively. The

Tahasildar, Khordha and Divisional Forest officer,

Khordha submitted their reports vide letter No.3696,
Dt.21.10.14 and No.7947/Steno/4F, Dt.14.11.2014, \%
respectively. After receiving the reports from the 5/
concerned Tahasildar and the DFO, the Application
was forwarded to the Director of Mines, Odisha,
Bhubaneswar along with the Technical Enquiry Report
of the Mining Officer, Cuttack and a Survey Report

Ch\vep

prepared by the Sr. Surveyor of Cuttack Mining Circle,
vide Letter No.1941/Mines, Dt.20.11.2014 for
consideration on its own merit. Subsequently, the
Director of Mines, Odisha, Bhubaneswar vide Letter
No.1565/DM, Dt.23.02.2015 issued Terms and
Conditions for the grant of prospecting license in
favour of Odisha State Co-operative Handicraft
Corporation Ltd. After the acceptance of the Terms and
Conditions by the Applicant, the Director of Mines,

Odisha, Bhubaneswar was pleased to order that a

Prospecting License for Decorative Stone (Khondalit%///,
B. MISHRA

MOTARY, CUTTACK
ODISHA

of Mines

mul Circle, Cuttack
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over an area of 8.18 Acres or 3.31 Hectares in village-
Narangarh under Khordha Tahasil of Khordha District
of Odisha be granted in favour of the Odisha State Co-
operative Handicraft Corporation Ltd., for a period of 2
years, vide Letter No.1805/DM, Dt.28.02.2015 with a
Memo No.1808/DM thereunder to the Mining Officer,
Cuttack Circle, Cuttack. After grant of the P. L., Sr.
Surveyor of the Circle Mining Office, Cuttack
surveyed and demarcated the area and submitted his
report on Dt.27.03.2015, which was then forwarded to
the Director of Mines, Odisha, Bhubaneswar vide
Letter No.607/Mines, Dt.27.03.2015, for approval. The
Director of Mines, Odisha, Bhubaneswar sought
clarification on the mismatch in area in the survey
reports vide Directorate Letter No. MXXXII(d)-28/14-
3238/DM, Dt.22.04.2015 to the Mining Officer,
Cuttack Circle, Cuttack. The Mining Officer, Cuttack
Circle, Cuttack vide letter No.754/Mines,
Dt.23.04.2015 submitted the rectified surveyed area
map, land schedule and boundary description before
the Director of Mines, Odisha, Bhubaneswar. Finally,
the Director of Mines, Odisha, Bhubaneswar vide
Letter No0.3792/DM, Dt.04.05.2015 approved the
surveyed map, Boundary description and Land
schedule for execution of the P.L.. deed. The P. L. Deed
of the said ared was executed and same was sent to the
Sub-Registrar, Khordha for registration of the Lease
vide Letter No.872/Mines, Dt.15.05.2015. However)

Ml

Jap Koy ek

P

-

/.

RA

B.
NOTARY, CUTTACK
ODISHA .

Deputy Director of Mines
Cuttack Circle, Cuttack
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the Director of Mines, Odisha, Bhubaneswar vide
Memo No.5773/DM, Dt.10.07.2015 intimated to the
Mining Officer, Cuttack Circle, Cuttack regarding

revocation of the P.L., initially granted in favour of
Odisha State Co-operative Handicraft Corporation Ltd.
vide grant proceeding no.1805/DM, Dt.28.02.2015
along with the forfeiture of the application fees; on the
request of the Chief Administrator, Shree Jagannath
Temple Administration, Puri.

For better appreciation, copies of documents
concerning application, grant and revocation of the
Prospecting  License = vide  letter  1n0.2566
dtd.08.10.2014, Letter No.1713/Mines, Dt.10.10.2014,
Letter No.1715/Mines, Dt.10.10.2014, letter No0.3696,
Dt.21.10.14, letter No.7947/Steno/4F, Dt.14.11.2014,
Letter No.1941/Mines, Dt.20.11.2014,  Letter
No.1565/DM, Dt.23.02.2015, Letter no.1805/DM
dtd.28.02.2015, Letter no.607/Mines dtd.27.03.2015,
Letter no.MXXXII(d)-28/14-3238 /DM
dtd.22.04.2015, Letter No.754 dtd.23.04.2015, letter
n0.3792/DM  dt.04.05.2015, letter no.872/Mines
dtd.15.05.2015, letter no.5773/DM dtd.10.07.2015 are
annexed herewith as Annexure-A/10, Annexure-B/10,
Annexure-C/10, Annexure-D/10, Annexure-E/10,
Annexure-F/10, Annexure-G/10, Annexure-H/10,
Annexure-J/10, Annexure-K/10, Annexure-L/10,

Annexure-M/10, Annexure-N/10 and Annexure-

Cuttack

P Koo gw)b
Olrector of Mines

Cuttack Circle,

Cn=
Deputy

-

-

~

0/10 respectively. .
BC Mit
NOTARY, “UTTACK

ODISHA

497




Subsequently, Shree  Jagannath  Temple
Administration, Puri applied for the Prospecting

License in the prescribed Form-A on Dt.07.01.2016
and was received in the Circle Mining Office, Cuttack
on Dt.08.01.2016 along with the boundary description,
land schedule, applied area map and required
application fees of Rs.1,000/- vide T. C. SBI Scroll
no.43, Dt.06.01.2016 for Khondalite (Decorative
Stone) over an area of 11.55 Acres or 4.67 hectares in
village-Nagangarh No0.203 of Tahasil/District-Khorda,
Odisha on Dt.08.01.2016. The application was
acknowledged by the Mining Officer, Cuttack Circle,
Cuttack in Form-C and was entered in the Standard
Register as P.L. No.119, Dt.08.01.2016. One set of
application was sent to the Tahasildar, Khordha for
submission of his views on revenue point of view vide
Circle Mining Office, Cuttack letter No.51/Mines,
Dt.11.01.2016. Similarly, another set of said P.L.
application was sent to the Divisional Forest Officer,
Khordha for submission of his views on forest point of
view vide this office letter No.53/ Mines,
Dt.11.01.2016. The Tahasildar, Khordha submitted his
views vide his letter No.711, Dt.18.02.2016. The
Divisional Forest Officer, Khordha submitted his views
vide his letter No.917, Dt.10.02.2016. The Prospecting
License Application No.119, Dt.08.01.2016 along with
the report of the Tahasildar, Khordha, Divisional
Forest Officer, Khordha, Technical Enquiry report of

Ld

Ko s Lol

Deputy Director of Mines
Cuttack Circle, Cuttack

\FL?

N
1

rd

M}SHRA

NOTARY,-CUTTACK

ODISHA
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Mining Officer, Cuttack and report of the Sr. Surveyor,
Cuttack Mining Circle were forwarded to the Director
of Mines, Odisha, Bhubaneswar vide Circle Mining
Office letter No.474/Mines, Dt.08.03.2016 for
consideration on its own merit. The Director of Mines,
Odisha, Bhubaneswar vide Letter No.3781/DM,
Dt.21.04.2016 and Memo No.3783/DM thereunder to
the Mining Officer, Cuttack Circle, Cuttack issued

Terms and Conditions for the grant of prospecting

o

license in favour of Shree Jagannath Temple
Administration, Puri. After the acceptance of the
Terms and Conditions by the applicant, the Director of
Mines, Odisha, Bhubaneswar granted the Prospecting
License for Decorative Stone (Khondalite); over an
area of 11.55 Acres or 4.67 hectares in village-
Nagangarh under Khordha Tahasil of Khordha District
for a period of 2 years in favour of Shree Jagannath
Temple Administration, Puri vide letter No.4481/DM,
Dt.12.05.2016 and Memo No.4484/DM thereunder to
the Mining Officer, Cuttack Circle, Cuttack. The area

Chiap Koo

was surveyed and demarcated by the Sr. Surveyor,
Cuttack Mining Circle, Cuttack and the report was
submitted before the Mining Officer, Cuttack Circle,
Cuttack on Dt.11.08.2016 which was then forwarded to
the Director of Mines, Odisha, Bhubaneswar for
approval vide Circle Mining Office, Cuttack Letter
No.1521/Mines, Dt.16.08.16. The Director of Mines,
Odisha, Bhubaneswar vide letter No.10254/DM,

B. MIS .
NOTARY, CUTTACK
ODISHA

499

Deputy Direotor of Mines
Cuttack Circle, Cuttack




Dt.17.11.2016 to the Mining Officer, Cuttack Circle,
Cuttack, approved the map, boundary description and
land schedule with a rectified area of 11.545Acres or
4.672Hectares (instead of 11.55 Acres or 4.67
Hectares) with respect to the granted PL No.119 in
favour of Shree Jagannath Temple Administration, Puri
and instructed the Mining Officer, Cuttack Circle,
Cuttack to take necessary steps for execution of
Prospecting License. The Prospecting License granted
in favour of Shree Jagannath Temple Administration,
Puri was executed and registered on Dt.20.03.2018.

For better appreciation copies of Form-A
dtd.07.01.2016, letter no.51/Mines dtd.1 1.1.2016, letter
no.53/Mines dtd.11.01.2016, letter no.711
dtd.18.02.2016, letter no.917 dtd.10.02.2016, letter
n0.474/Mines dtd.08.03.2016, Memo No.3783/DM
dtd.21.04.2016, letter no.4481/DM, Dt.12.05.2016,
letter no.1521/Mines dtd.16.08.2016, letter no.10254
dtd.17.11.2016 and copy of registered deed
dtd.20.03.2018 are annexed herewith as Annexure-
P/10, Annexure-Q/10, Annexure-R/10, Annexure-
S/10, Annexure-T/10, Annexure-U/10, Annexure-
V/10, Annexure-W/10, Annexure-X/10, Annexure-
Y/10, & Annexure-Z/10 respectively.

Further, on Dt.13.09.2019, Shree Jagannath
Temple Administration, Puri filed an application for
grant of Mining Lease in Form-D along with the

prospecting report over an area of 11.545 Acres or

Qz“"if Koy @

-

-

B. MISHRA

500

Deputy Direotor of Mines

NOTARY, CUTTACK

ODISHA

Cuttack Circle, Cuttack
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4.672 Hectares in village-Narangarh under Khordha
Tahasil of Khordha District, required application fees
of Rs.10,000/- vide T.C. No.08, Dt.11.09.2019, Land
Schedule and Boundary Description of the area. The
said application has been entered into the Standard
Register of Mining Lease at No.12, Dt.13.09.2019.

Copy of Mining Lease Application
dtd.13.09.2019 is annexed herewith as Annexure-
AA/10.

In this regard the Tahasildar, Khordha was
requested to offer his views with respect to
aforementioned Mining Lease application of SJTA,
Puri on revenue point of view vide, Circle Mining
Office, Cuttack letter No.1862/Mines, Dt.19.09.2019.
Similarly, Divisional Forest Officer, Khordha has also
been requested to offer his views on Forest point of
view vide his letter No.1864/Mines, Dt.19.09.2019.
The Tahsildar, Khordha submitted his report vide letter
No.7543, Dt.19.10.2010. Similarly, the DFO, Khordha
submitted his’ report vide his letter No.8067,
Dt.18.10.2019.

For better appreciation copy of letter
No.1862/Mines, Dt.19.09.2019, letter No.1864/Mines,
Dt.19.09.2019, letter No.7543, Dt.19.10.2019 and letter
No.8067, Dt.18.10.2019 are annexed herewith as
Annexure-BB/10 Series.

B. Ml

NOTARY,

Grmor Galad

Director of Mines
Dcmk Circle, Cuttack

%l\rilo
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Subsequently, the aforementioned M.L.
application No.12 in original along with the reports of
the Tahasildar, Khordha and Divisional Forest Officer,
Khordha, Technical Report of the Mining Officer,
Cuttack and the report of the Sr. Surveyor, Cuttack
Circle, Cuttack were forwarded to the Director of
Mines, Odisha, Bhubaneswar vide Circle Mining
Office letter No0.2199/Mines, Dt.04.11.2019 for
consideration on its own merit. The Director of Mines,
Odisha, Bhubaneswar vide his letter No.9726/DM,
Dt.09.10.2019 asked the SITA, Puri to submit an NOC
from the concerned Gram Panchayat, Solvency
Certificate from the concerned Tehsildar and an up to
date MDCC with a Memo No.9727/DM thereunder.
The SITA, Puri vide letter No.12730, Dt.12.12.2019 to
the Mining Officer, Cuttack Circle, Cuttack furnished
an NOC from the concerned Gram Panchayat along
with the reasons for exemptions from the submission of
solvency certificate and MDCC. The aforesaid letter
from the SJTA, Puri was forwarded to the Director of
Mines, Odisha, Bhubaneswar vide Circle Mining

Office Letter No.2533/Mines, Dt.16.12.2019.

For better appreciation, copy of letter
No.2199/Mines, Dt.04.11.2019, Memo No0.9727/DM
dtd.09.10.2019, letter No.12730, Dt.12.12.2019 and
Letter No.2533/Mines, Dt.16.12.2019 are annexed

herewith as Annexure-CC/10 Series.

Director of Mines

uty
Clnack

zf

\\
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NOTARY, CUTTACK

ODISHA
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In the mean time, the Steel and Mines
Department, Government of Odisha, vide Notification
No.9804/SM, Dt.11.12.2019 reserved 6 nos. of
Khondalite Blocks in favour of the M/s. OMC Ltd
including the Kundakundi Kunda Stone Quarry,
Narangarh in Khordha District. The reservation of
Kundakundi Kunda Stone Quarry, Narangarh, Khordha
in favour of M/s OMC Ltd. was however made
conditional upon withdrawal of the Mining Lease

application by Shree Jagannath Temple Administration
(SJTA), Puri.

Copy of Notification No.9804/SM,
Dt.11.12.2019 is annexed herewith as Annexure-
DD/10.

As such the Administrator (Development)
S.J.T.A., Puri withdrew the Mining lease application
No.12 on Dt.13.09.2019 letter No.314/XXXVII-
68/2019, Dt.09.01.2020. The aforesaid letter was
intimated to the Director of Mines, Odisha,
Bhubaneswar vide Circle Mining Office letter

No.166/Mines, Dt.13.01.2020.

Copy of letter No.314/XXXVII-68/2019,
Dt.09.01.2020 and letter no.166/Mines dtd.13.01.2020

are annexed herewith as Annexure-EE/10 Series

In pursuance of the aforesaid Notification

No.9804/SM, Dt.11.12.2019 of Steel & Mines,

K‘W QD_D

Deputy Direotor of Mines

CAuep

B. MI§H
NOTARY, CUTTACK

ODISHA

Cuttack Circle, Cuttack
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Department, Government of Odisha, OMC Ltd. applied
for Mining Lease on Dt.10.01.2020 with respect to
Decorative Stone (Khondalite) over an area of 11.545
Acres or 4.672 Hectares in village-Narangarh under
Khordha Tahasil of Khordha District; along with the
required application fees of Rs.10,000/- vide T. C.
No.12, Dt.23.12.2019, Boundary Description and Land
Schedule of the said area. The said application has
been entered in to the Standard Register of ML.L. at
Serial No.13, Dt.10.01.2020. The aforesaid M.L.
application was then forwarded to the Director of
Mines, Odisha, Bhubaneswar vide Circle Mining

Office, Cuttack letter No.23 5/Mines, Dt.21.01.2020.

For better appreciation copy. of mining lease
application dtd.10.01.2020 and letter No.235/Mines,
Dt.21.01.2020 are annexed herewith as Annexure-
FF/10 Series.

The Letter of Intent for grant of Mining Lease in
favour of M/s. OMC Ltd vide M.L. Application No.13,
Dt.10.01.2020 for Decorative Stone (Khondalite) over
an area of 11.545 acres or 4.672 hectares in village-
Narangarh was issued by the Steel and Mines
Department, Govt. of Odisha vide letter No.2826/SM,
Dt.16.03.2020; under intimation to the Mining Officer,

Cuttack in subsequent Memo No.2828/SM,
Dt.16.03.2020.

B. MASHRA
GTTACK

NOTARY,

Kinrorr  Sobed

Deputy Director of MMOS
Cuttack Circle, Cuttack

'lh‘f
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ODISHA
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Copy of Memo No.2828/SM, Dt.16.03.2020 is

annexed herewith as Annexure-GG/ 10.

After acceptance of the Terms and Conditions by
the M/s OMC ILtd. vide their  letter
No.4303/0OMC/GS/2020, Dt.18.03.2020 and Memo
10.4304/OMC/GS/2020 thereunder to the Mining
Officer, Cuttack, the applied Mining Lease for
Decorative Stone over an area of 11.545 Acres or
4.672 Hectares was granted in favour of M/s. OMC
Ltd., for a period of thirty years, vide Steel & Mines
Department,  Government of Odisha Letter
No.8086/SM, Dt.24.09.2020. Junior Mining Officer,
Cuttack Circle, Cuttack along with the Revenue
Inspector, Golabai, Range Officer, Tangi and the
representative of the Lessee i.e. M/s OMC Ltd. carried
out a joint survey and demarcation and submitted a
report before the Mining Officer, Cuttack on
Dt.14.10.2020 along with duly signed Map, Land
Schedule, Boundary Description and Village sheet
which was then forwarded to the Director of Mines,
Odisha, Bhubaneswar by the Mining Officer, Cuttack
vide letter no.2 122/Mines, Dt.14.10.2020. The Director
of Mines, Odisha, Bhubaneswar approved the aforesaid
Surveyed Map, Boundary Description and Land
Schedule and intimated the Mining Officer, Cuttack
vide Directorate of Mines letter No.7395/DM,
Dt.20.10.2020. Subsequently, the said Mining Lease
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deed was executed on Dt.10.1 1.2020 and registered on
Dt.13.11.2020 before the Sub-Registrar, Khordha.

For better appreciation copies of Memo
No.4304/0MC/GS/2020 dtd.18.03.2020, letter
no.8086/SM dtd.24.09.2020, letter n0.2122/Mines
dtd.14.10.2020, letter no.7395/DM dtd.20.10.2020 and
copy of registered lease deed dtd.13.11.2020 are

K ey g.o/D

annexed herewith as Annexure-HH/10 Series. g
The  Collector, Khordha vide letter s
No.18128/Touzi, Dt.26.11.2020 gave permission for §
surface operation in favour of Mys. OMC Ltd. for
mining of Specified Minor Minerals over the following o g
schedule of land in village-Narangarh under Khordha ‘g g
Tahasil of Khordha District é‘\i
Copy of letter No.18 128/Touzi, Dt.26.11.2020 is
annexed herewith as Annexure-JJ/10
Land Schedule
S Khata Plot Name of the Kissam Area |
No. | No. No. Tenant in
Acres
1 2 3 4 5 6
Shree Jagannath :
1745 Mabhaprabhu Bije, Mundia
: Bagayat-II 7.020
1850 Puri-Marfat
01 | 5322 . . Bagayat-II 1.490
1851 Srimandir
. Puratan 0.645
1747/2166 Parichalana .
. Patita 2.390
Committee
Total 11.545

Cuttack Circle, Cuttack
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The Lessee, M/s. OMC Ltd. submitted a Notice
before the Mining Officer, Cuttack vide their letter
No.14407, Dt.27.11.2020 regarding the opening of
Mining w.e.f. 02.12.2020, in the prescribed Form-I.

Copy letter No.14407, Dt.27.11.2020 is annexed
herewith as Annexure-KK/10.

Regarding availability of Statutory Clearances .-

* Forest Clearance :- The Divisional Forest Officer,
Khordha Division, Khordha gave his views on forest
point of view with respect to the said Mining Lease
area, vide their Letter No.8067, Dt.18.10.2019,
(Annexure-BB/10 Series) citing that there would be no
adverse effect on the Forest or Wildlife if Mining

Lease is granted in the aforementioned area:

* Environmental Clearance: - The Environmental
Clearance was granted in favour of M/s.OMC Ltd. for
mining of Decorative Stone(Khondalite) in the village-
Narangarh, under Khordha Tahasil of Khordha District
over an area of 11.545 Acres or 4.672 Hectares vide
State Level Environmental Impact Assessment
Authority, Odisha, Bhubaneswar (SEIAA), Odisha
letter No.8881/SEIAA, Dt.04.09.2020

Copy of letter No.8881/SEIAA, Dt.04.09.2020 is

annexed herewith as Annexure-LL/10.
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* Pollution Clearance: - The lessee, M/s. OMC Ltd.
had obtained Consent to Establish for Kundakund;
Kunda Stone Quarry, Narangarh over an area of 11,545
Acres or 4.672 Hectares, in village Narangarh under
Khordha Tahasil of Khordha District vide Regional
Office, State Pollution Control Board, Odisha,
Bhubaneswar letter No0.2957/R.0-NOC-2371 ,
Dt.05.10.2020.

Copy of letter No.2957/R.O-NOC-2371,
Dt.05.10.2020 is annexed herewith as Annexure-
MM/10.

k)

Further, Consent to Operate was granted in
favour the Lessee, M/s. OMC Litd. for an annual
production of 25,186CuM, vide Regional Office, State

KM

Pollution Control Board, Odisha, Bhubaneswar letter
No.3432, Dt.18.11.2020; which was valid up to
Dt.31.b3.2022. Again, State Pollution Control Board,
Odisha, Bhubaneswar vide Letter  No.2398,
Dt.16.04.2021 renewed the Consent to Operate in

~

| 1'2/19

%
T

Deputy Direotor of u;
Cuttack cm:fo: cmm'c':’rs

L

favour of M/s. OMC Ltd. for an annual production of
25,000CuM which was valid up to Dt.31.03.2023.
Subsequently, State Pollution Control Board, Odisha,
Bhubaneswar vide Ietter No.625, Dt.14.03.2022
renewed the Consent to Operate in favour of Mys.
OMC Ltd. for an annual production of 25,186CuM
with validity up to Dt.31.03.2025.

B. M{SHRA

NOTARY,\EUTTACK
ODISHA
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Copy of letter no.3432 dtd.18.11.2020, Iletter
n0.2398 dtd.16.04.2021, and letter  1no.625

dtd.14.03.2022 is annexed herewith as Annexure-
NN/10 Series.

* Mining Plan:- The Director of Mines, Odisha,
Bhubaneswar vide Letter No.3837/DM, Dt.12.06.2020
approved the Mining Plan with Progressive Mine
Closure Plan (PMCP) with respect to the Narangarh
Decorative Stone (Khondalite) Mines over an area of
11.545 Acres or 4.672 Hectares in village-Narangarh
under intimation to the Circle Mining Office, Cuttack

vide memo No.3839/DM dtd.12.06.2020.

Copy of memo No.3839/DM dtd.12.06.2020 is

annexed herewith as as Annexure-00/10.

Further, the Director of Mines, Odisha
Bhubaneswar approved the modification in the Mining
Plan along with Progressive Mine Closure Plan
(PMCP) with respect to the aforesaid Mining Lease
vide Directorate of Mines and Geology Letter
No.3536/DM, Dt.26.04.2022; under intimation to the
Deputy Director of Mines, Cuttack Circle, Cuttack,
Cuttack vide memo No.3538/DM. Copy of the Memo
No.3538/DM dtd.26.04.2022 is enclosed herewith as
Annexure-PP/10.

Further, the Director of Mines, Odisha

Bhubaneswar approved the modification in the Mining

B

NOTARY® CUTTACK

CQilep Kooy £l

ODISHA
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Plan along with Progressive Mine Closure Plan
(PMCP) with respect to the aforesaid Mining Lease
vide Directorate of Mines and Geology Letter
No.198/DoMG, Dt.08.01.2024; under intimation to the
Deputy Director of Mines, Cuttack Circle, Cuttack,
Cuttack vide memo No.200/DoMG. Copy of memo
No.200/DoMG dtd.08.01.2024 is enclosed herewith as
Annexure-QQ/10.

5. That, the averments made in paragraph-1 of the
original application are false, baseless and hereby

denied.

6. That, the averments made in paragraph-2 of the
original application are false, baseless and hereby
denied. In this context, it is humbly submitted that the
Mining Lease for Decorative Stone (Khondalite) over
an area of 11.545 Acres or 4.672 Hectares in village
Narangarh under Khordha Tahasil of Khordha District
was granted in favour of M/s OMC Ltd. vide Steel and
Mines Department, Government of Odisha Letter
No.8086/SM, Dt.24.9.2020. Subsequently, the mining
lease deed was executed on Dt.10.11.2020 and
registered on Dt.13.11.2020. The Land schedule and
other details of the said lease area. The Mining
Operation is being confined to the granted area as per
the approved Mining Plan with respect to the aforesaid
lease. Copy of land schedule of the mining lease area is

annexed herewith as Annexure-RR/10.

B. MIBHRA
"UTTACK

NOTARY,

KM
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7. That, the averments made in paragraph-3 of the
original application are false, baseless and hereby
denied. In this context, it is humbly submitted that the
Mines Manager of the M/s OMC Ltd., Kundakundi
Kunda Stone Quarry has submitted before the Deputy
Director of Mines, Cuttack Circle, Cuttack vide Letter
No.412/0OMC/NKDL./2024, Dt.25.09.2024  that,
necessary permission had been sought from the DFO
Khordha, for cutting of 137 nos. of standing trees over
plot No.2166, 1851, 1850, 1745 under Khata No.532/2
of Mouza-Narangarh, Khordha in response of which
the DFO Khordha vide Letter No.8179, Dt.21.12.2020
requested the OFDC Ltd., Bhubaneswar to estimate the
cost of felling of aforementioned 137 nos. of standing
trees of different species, vide his office letter no.8179,
Dt.21.12.2020. After payment of the requisite fees by
the M/s OMC Ltd., permission was granted by the
DFO, Khordha vide his office Letter No.1381,
Dt.01.03.2021 for felling of trees, through OFDC Litd.
The copies of the request letter of M/s OMC Ltd. to the
DFO Khordha regarding permission for felling of trees
at the aforesaid Plot Nos., the letter of the DFO
Khordha to the OFDC Ltd for cost assessment,
Payment receipt of the requisite amount paid by M/s
OMC Ltd. and the permission letter of the DFO,
Khordha for felling of trees through OFDC Ltd.

B
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Copy of letter N0.412/OMC/NKDL/2024,
Dt.25.09.2024 is annexed herewith as Annexure-
SS/10.

8. That, the averments made in paragraph-4 of the
original application are false, baseless and hereby
denied. In this context, it is humbly submitted that as
explained in the “Brief Note about Mining Lease”

section under the para “Environmental Clearance” and

“Pollution Clearance”, %
Q-
N

9. That, it is not related to the present respondent.

10. That it is humbly submitted that the Mines
Manager of the Kundakundi Kunda Stone Quarry, M/s
OMC Ltd., Narangarh has submitted before the Office

Min a8
ttaek

of the Deputy Director of Mines, Cuttack Circle,
Cuttack vide Letter Number 412/OMC/NKDL/2024, c
Dt.25.09.2024 that, the vehicles carrying Khondalites e

from the Mines are being completely covered with ( 3

~

Tarpaulin in order to prevent air pollution and spillage

on the road..

11.  That, the averments made in paragraphs-8 of the
original application are entirely false, baseless and
hereby denied. In this context, it is humbly submitted
that the lessee M/s. OMC Ltd. has submitted an NOC
for Mining Operation with respect to the said ML area
over Plot No.1745, 1850, 1851 & 1747/2166 of Khata
No. 532/2 over an area of 11.545 Acres in Mouza-

B. MI
NOTARY, CUTTACK
ODISHA
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Narangarh; duly issued by the then Sarapanch,
Narangarh G.P. vide his letter Dt.04.12.2019. Further,
as per sub-section (6) of the section 4 of OMMC Rules,
2016, no Prospecting Licence- Cum — Mining Lease or
Quarry Lease shall be granted in schedule areas
without recommendation of the concerned Gram
Panchayat. As Khordha is a non schedule area, it is not
mandatory to have Palli Sabha prior to operation of

Quarry.

12. " That, the averments made in paragraphs-9, 10(D),
10(IIL), 10(IV), 10(VT), 10(VIII), 10(IX) and 10(X) of
the original application are not related to the present

respondent.

13.  That, it is humbly  submitted that the
Environmental Clearance was granted in favour of
M/s.OMC Ltd. for mining of Decorative
Stone(Khondalite) in the village-Narangarh, under
Khordha Tahasil of Khordha District over an area of
11.545 Acres or 4.672 Hectares vide State Level
Environmental Impact Assessment Authority, Odisha,
Bhubaneswar (SEIAA), Odisha letter No.8881/SEIAA,
Dt.04.09.2020. The aforesaid EC is co-terminus with
the lease period. At no point of time, the production of
Khondalite at the aforesajd Mines, has exceeded the
amount mentioned in the Mining Plan, EC and CTO.,
Further, half yearly compliance report has been duly
submitted by the M/s OMC Ltd. with respect to the
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aforesaid mines. It is worthwhile to mention here that
the validity of the Consent to Operate (CTO) issued by
the State Pollution Control Board with respect to the
aforesaid Mines is valid up to Dt.31.03.2025; which
has been explained in detail under the paragraph
“Pollution Clearance” in the “Brief Note about Mining
Lease” section. Copy of half yearly Environment
Clearance compliance report has already been enclosed
in Annexure-SS/10. Further copy of Annual
Production details of the aforesaid mines is annexed

herewith as Annexure-TT/10.

14.  That, it is humbly submitted that as per the letter
N0.412/OMC/NKDL/2024, Dt.25.09.2024 of the
Mines Manager of the Kundakundi Kunda Stone
Quarry, M/s OMC Ltd., Narangarh the average data of
the Particulate Matter (PM)y4 in the atmosphere at 3
locations near the aforesaid Mines were found to be
below 100pg/M°. In the aforesajd letter, the Mines
Manager of the aforesaid Mines has submitted that,
during the Wire Saw Cutting of the Khondalites, water
sprinkling is carried out for suppression of the

dispersion of fugitive dust to the nearby areas.

15, That, it is humbly submitted that as per the letter
No412/OMC/NKDL/2024, Dt.25 09.2024 of the
Mines Manager of the Kundakundj Kunda Stone
Quarry, M/s OMC Litd., Narangarh, the average data of

the ambient noise intensity measured at 4 different

B. M
NOTARY,

S0

21 "i[) Kimery
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locations were found to be below prescribed standard
w.rt. Industrial and Residential area for day time.
Further, the Mines Manager of the aforesajd Mines in
the aforesaid letter has also submitted that Wire saw
cutting machine is being used for cutting Khondalite

stone which generates very low level of noise.

16. That in reply to the averments made in
paragraph-11 of the original application, it is humbly
submitted that the same has already been stated in

foregoing paragraph.

17.  That the averments made in paragraphs-12 to 21
of the Original Application, need no comments from

this deponent.

18.  That in reply to the averments made in
paragraph-22 of the original application, it is humbly
submitted that the same has already been stated in

foregoing paragraph.

19.  That the Respondent craves the leave of the
Hon’ble Court to file fresh affidavit, it required in the

interest of the lis.

20. That the original application is otherwise
improper unjustified and as such is liable to be

dismissed.

e £o0,)

<)
o
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21. That the facts stated above are true to the
best of my knowledge and belief based on official

records.

Q. o
Identified by:- Qz‘ \\'%? Klves
' Doputy Oisator o Mines "
/ ﬁp‘cﬁw/ / Cuttack Circle, Cuttack

Advocate Deponent.

Certificate

Certified that the cartridge papers are not readily
available.

Cuttack

Date:23.12.2024 Addl. Standéounsel.

. gal\ao
Solemnly Sworn betore me y..@‘ ﬂ F Ku

being identified by..=h. kYA dvocate

at Cuttack dated%\f%‘&oaﬂ 5
m
B. Mi !

N Wmcﬁa‘gnsc:; TAC ODISHA
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/ o ) Phone No. - 0674-254

L eateC QR@RL e s

dishd 3 0-operative Handicrafts Corporation Ltd Q/

L ' |
(Under Handlooms, Textiles & Handicrafts Deptt. , Govt. of Odisha)

” )..(:1_.,........--.. .{\"’(‘ ¥ \ Q0 \ \\1‘___ .
56 = \f . pate:.8:00:19.....

The Deputy Director Mines,
Cuttack Circle. l.c

<yhy - Grant of prospecting license in favour ol OSCI [C L.
Ref - Letter No. 1029. dt. 01.09.2014

Sir.

~ '\Vlllh reference to the subject stated above, [ am to intimate that, Orissa State
g,o—opera!.we Handicrafis Corporation Ltd. (Utkalika) is a State leve! Marketing
Oragnizaiion for handicrafts under the  control of Handlooms. Textiles &
ilandicrafts Department, Govt. of Odisha.

Through a  network of emporia’s in major cities of India. national &
iermational exhibitions. Utkalika promotes the exquisite handicrafts items of
Odisha & facilitates marketing of handicralls items of the artisans. The stone cralts
activity of Utkalika. We procure different stonc it

is & major handicrafts marketing
through own salcs channels making fair &

cratues [rom artisans & sales them
prompt payments to arrisans.

We are also dealing with the supply of raw materials, particularly sandstone
isans will get quality raw materials at fair price. .
lite stones, Archeological Survey of IndialAS!) & p.\\

ork of heritage sites particularly remples.

( Xhandclite) items so thal art
Resides, we alsa supply Khano
Dircctor of Cuiture for renovation w
e 1o ASI for renovation work of
Duc to expiry of lease, we aiv

A

we are also supplying Khandolite stor
th Temple for the upcoming Nabakalevar.

n _Auginnd
\___,-bj;?_'/_/\/-\\:na?;!c to supply blbc require stfm'c now for ‘h? temple rcnoval‘io.n work Pv;:fi. As
‘//\ i)\ 'd‘,-'::.:ed. by. the [c.mple‘ Administration. Pun 1wc. are s‘ubm]tt.mg herewith an M
v application in ;}rcsmbcd format as pcr Rule (1) of Onssa Miner Mincral Concession - 2 2P

Rules -2004 for grant of prospecting license in our [avour,
Deputy Director of Mines

o . . Cuttack Circle Cuttack
We request you 1o kindly rccommend —our case 10 the Director, Mings. '

Orissa, in view of neecssities nientioned carlier for grant of prospeciing license.

Farly action is requested in this matter.

Yours faithiutly.

Window to the World of Odisha Arls & Crafts -———-«‘-lﬁﬁ&%\ﬁ“_

D-2/3..‘r\1/c3u;tﬁal Estate, Rasulgarh, Bhubaneswar - 7561010 (Odisha), Indi PIRRETE s
ebsite -www.ulkaiikz.co.in, E«inail - osehcltid@gmail.com ‘ :
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Memo NO. e

Copy submi i i
py submitted to the Director, Mines. Orissa for favour of kind information

&necessary action.
\ o
gC/
-~

Managing Director

Director, Handicrafts & Cottage Industries, Odisha.

Copy submitted to
mation & necessary action.

Bhubaneswar for kind infor
L&

Managing Director

Memo NO...wewreeemmeess ™
S, Textiles & Handicrafts

bmitted 10 Joint Secretary Handloom
for kind “nformation & necessary action.

Copy su
t. of Odisha
Q\ -
¢

Department Gov

Managing Director

Yrue CopPY Atested

ine®

\ \« (14 1!9{:\(
i ) { ]
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The Director, Odisha, [ﬂmm

Through The Deputy Director / Mining Officer

Sirs

J

mav be granted to me / us.

-

AR " Rs
Onl:l;mb ol Rs. IQOO/'- (Rupces One thousand
¢ { cing a}?pllcallon fee (non-refundable)
C:l:\ul ]Rnlct 9(i) has bcc% deposited in the
ernmen il
..... L-And and

N Treasury.. 2.t
originul recei
= pt challan i
No.... Sf bearing

/
|

il 7 da.tedﬂ ‘.\Q‘. [4 is enclosed.
1¢ required particulars are given below.

LoF ]

Name of the applicant with complete address

(1)
(Pernument & Present)

I vuse applicant is -

)

ndi vidual, his nationality,

Ani
hall be enclosed)

(nationality certificate s
ested copy of the certificate of
along with copy of
tion of the

A conpany. an att
iion of the compaiy
ndum and article of associa
1all be enclosed.

hip firm, the natio
a copy of partners

(b)
registri
memoia
company sl
A partners
partners and
englosed.

Drojession of the applican

nality of the all
hip deed shall be

ue clearance

and dute of valid mining d
davit to this

N
ttached) or affi

)
cc{'liﬁcutc (copy a

effect (enclosed).
h the applicant intends

(v Mineral or minerals whic
torprospect,

(vi) period Tor which the prospeeting license is
required.

ivii) Extent ol the arca the applicant wants 1o

prospect.

GOVERNME] |

/ ERNMENT OF 0

. App{lcatlon for Prospccting]L)liIcfn}sIeA
A ‘q\[§g‘c Rule 9 (1))

e
............
......

1/ We request that
a prospecting license
under the Odisha Min i
g or Mineral Concession R

COpPN- LT D-

True CopY

”
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! Dc[‘l Is of the area Suppollcd b
J pstia! village m y a plan in
T':ff C-m lb‘ a'chcduhg Tap’ boundary description and P\
] - fand ¢. (The plan should be on tl oy BTN oy ALACT P;;HD 520
1C
anc -lard g el dnle

Sl relevanit portion of the cadastral village
7 with scale and should contain natur laf}" map
. . ¥ atural featurc
I.jml : -mar‘]\bj or other features to (c,r:lz:l():ls
1‘ .Tmlximauon of the area in the field, the ne ¢
l.""hm)' station or any Othe°, arest
importance). r place of
In case the area ;
applied for com .
‘fed arca. T es within
n‘onlml arca. recommendation of the con the ™ot Cewm?
Gram Panchayat be enclosed gemed
Particular : i
rs of areas in the State duly supported be’\’! . |
s olavt ent paect

(N)
by an affidavit for i
. y av r which t ; i
) person having ‘ol interest le:t hagﬁllllcam or any
(a Already hold unde . :
’ I pros ]
prospecting license. o -

() Has alrcady applied {or but not granted and _ Wb -

(¢ Being applied for simultaneously- VA 23

(d) Nature of joint interest, if anYs Sove not ag3 b e

(x1) Attested copies of up-date ITCC and STCC | 5T {J_-.g,iru.-f'ﬂ G’T\ﬂ'm!-"-’““
valid on the date of application to be attached.

(xi1) Wwhere the land applicd for belongs to private ™0 -
per:suu(s.} written consent of such tenant(s) for entrtve C‘-r\c] Lyelordt o |
grait of prospec{ing license 10 be attached. Qhsere I nal W @M/ 9”“4‘ \ioA y

(xiii) Haye all the mining due payable under the Act ( Emclon™ wo Bb1es™
or the Rules made thereunder been paid 10
Government 9 If so, coPY of valid clearance
certificute issued by the Director or in case the
applicant does not hold has not held any mineral M DCEs lent lore
convessions for major nd minor minerals in the
State, jurnishing of ffidavit 10 that effect
shall sullice:

(xiv) @ the applicant ossess & technical . ™O
L‘|Llu1iﬁcali0n and experience in prospecting and
quarty g operations for d corative ston€
so. detils (hereof along with documentary °¢ ;
furnished: s b c

; = corpl’ 2 © "‘J

(xv)(@) Has the applicant already set UP an industry for A4y LA o P it
yrocessing of decorative stone or has @ definite Quﬂowﬁ a NPV VS R
plan 1o put up such industry in the State ? If so, ) clate
details (hereol along with documentary
evidence:

(b) 15 the applicant himsell  an unemploycd N |
Geologist Mining Engineer If so the Theh= ¢ b7[>016LHOV‘ (g v OF
:iuppnl‘lilu__‘ dncumcnts (o be cncioscd. 5\36 *

e
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(xvii)

(xviii)

(xix)

Place :

Date :

I/We do hereby declare that
furnished any other details including a

&9

(" the applicant is the rayat of the land applicd
for. an attested copy of the patta of the land.

Financial resources of the applicant is support of
which

Copy ol the solvency certificate and list of
immovable properties from the banks of the
applicant  stating  the extent of his credit
worthiness to be enclosed.

Total investment in operations anticipated.

Qualitication, technical knowledge of, or
experience in prospecting and mining operation
for decorative stone, machinery the applicant
POSSESSES.

Any other particular, if any such as Nature and
quality of the technical staff employed or to be
employed by the applicant etc.
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the particulars furnished above are correct and undertaken 10
ccurate plan, etc. as may be required by you.
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SHm .J AGANNATH TEMPLE QOFFICE, PURI

Date.

Noo___
To . o
‘The Director, Mines
Odisha,Bhubancswar

Subf- AucﬁpnlLease of })ecorati\'e ll(handolite Stone quarry ( Kunda Kundi Kunda
- stong quarry) situated in village- Na;anuarh.TauasiuPslpist- Khordha.

Sir,

| am to say that this office has Do
e/leased out in tavour of
arving artisan and more

d Shri Jagannath in

In inviting the subject mentioned above
objection, if the above named Khandolite slong quarry is auction
- UTKALIKA keeping in view the livelihood of Stae  sione ¢
perticularly for facilitation of conservation work ol the temple of Lor

vicw of Nabakulabar-2015. .
. Ay qu ot L] ""1“-”“'_ A AAALAAITRI IS s
our of UTKALIKA for the year-

auction/lease the above Khandolite stone quatey in’fav
2014-15 avd the auctioneds‘lca.éed ialuc to be deposited in the aceount of Lord Japannath.
; ' ' . : ©yours faithfully,

\\\\\\\\\

-.:pi.“;m'l‘gr‘u\'g?;g:ﬂ‘*?w!ﬂj‘-t::- e

- EeFTitior of ASTIEMDR T
UTKALIKAA0THdL 170904 "
. o . Adminis‘tmmrgnev\,
. IR vnaul-nuwnnun .,.”"I,. aban
Date.

Mewo No. '
"l'oshali Apuriment, Block-,

<tion with reference (o his

nding Archacologist, BBSR circle,
{ kind infurmn"lidn.,and necessary act

. Copy to the Superinte
V), Satyanagar for favour ¢
\etter 00,4073 Dud. 17.09.14, , ,
N
Administrator(Dev)
ShriJ agunnath’femple,?uri

Memo No. Z /ﬂzg/ "Date. ﬂ_% ' ﬂ@'LlL_
Copy to MD.Odisba Stale Co- Qperative Handicralls  Corporation Lado
UTKALIKA, D 23, Industriel Dstate,Rasulgarh,BBSR for information and necessary

. yetion with reference to her levier Dd.17.09.14. _
. : W
~0) A\
~ Administrater(Dey)
“ihri Jagannath Temple.Purd
. A
‘ - ested
yrue COPY At

i
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Acknowledgnment LTS
r alpt }:‘/
’ {
) f
Em..{ 101400005101381

S o
] avable for the period 01
Jw %) of Lax pay 104/2014 19 30/06/2014 under the v

Data : 21/07/2014
AT ACT trom
27104562
" Ornsa Slute Co-Opaerative Handicralt Corporation Ltd.(Utkalika)
Eastern market Build, New Capital, Ashok n3gar, Bhubaneswar, 751009
i
/ ;. Payment Made Bank/Treasury Bank Draft/ Banker's Dated Amount (Rs.)
o Name Cheague/Challan No.
T Challan Govt, Treasury, 35256087 07/17/2014 94.00
) Challan Gowvt, Treasury, 9 07/21/2014 18,727.00
Challan Govt. Treasury, 38 07/14/2014 16,172.00
4 Challan Govt. Treasury, 10 07/14/2014 319.00
5 Challan Govt. Treasury, 1, 07/08/2014 24,593.00
Grand Total ( 59,905.00

Recelving Officer

523

S e A ——

usd




b | o

-u

| ’/ h
.jnh/h”'"

J
‘ /_,..—--"—— — Mt YTy

L o 4m. e in

“m\,\\.\’l APECOOPERNEIVE TIANDICRAFTS COMFORN ION S IMIELED

/ | |‘.|lr\]l|||l'““li(|\ \u 1 )

|NCOME TAX RETURN ACKNOWLEDGEMENT

dota oi the Return of Income In Form ITR-4 (SAHAJ), ITR.2,1TR-3, iTR-45 (SUGAM),
e, RS, ITR-8,ITR-7 transmitted elactronically with digital signatura]

;

li \ AANAALINNOK

Y

! Assessment Year

2014-15

1 1
z !'\""\l‘ OF Premises/Buildug/y Hlnge | 1
z Lo g
Z nd LINDUSERIAL ESTATE Horm Noowhich
2 iy heen I
L5 et st Ofice Lelectennleadly IR-s
s /g RuadistrsetPat Offce jAvealbacality trpmsmitied
37 RaLLGARI RASULGARII
27
- I
7t T = ~— e h
£ townCin/Mistrict Stute ]1:1“ Status Lonperative
- e - —- J = .
- BANESW AR - Souieh
g2 ' M M ORISSA :
- l 151010
z S e F
Designation of AO(Ward/Cirele) v\Ul CIRCLE 701 lm.umm SWAR I'()riginul or Rcviscd (ORIGINAL
li hhnu /\ckno\ﬂ- dg.m-.m Number iJﬂ?‘szJ\ mm_, T ‘Hl).uu(l)l)/MI\I/\\ n’ 18-119-2014
I : 2 et =
14 Gross total income ll i "- 62106X
| ——L - = e S
 Deductions ander Chapler-VI-A 'l 2 236413
sl an s Esie g T ¥ S S— = B R -
3 Yol Incore i3 ‘ 384600
o j T T T ’ l 0
z Y Lumnl\u.\rlw it any g
z - S e T T N 13770
ARA 4 Netts pusable o 7
S e e e T T —_— T T ‘| u
= = s luluu\ ity stk | l
= ISt - =L " = i !(;1 - 1137
¢ - 6 |nl |l o uul. neterest p.u.nh'u N
=% | & Advince i.n K 0
- = 1 " Jaaes Pad i 1o " B -
S DY | Th 355093
z2) e | n 17154
- S Aessment Tay T3 | T 0 ]
b . = e
i Total Taxes I’dld(:aTTb*Tk ) I T | ~ 372047
e T s ‘,
lu\ I '\.xhl»((\ -7¢) L L ('
— T T P9 | AN
Rdund l_x:()_)___ . . = o . N —_ L - -

Vs retum bas been digitalhy sighed By GAYATRI PATNAIR

hasing PAN_ASLPPIOSOC from 1P Address

Dae 51 N0 & ssuer 19373033497 30435650CN- safeseny pusub-CA Ter RCA! Class 2 2014, OU-Sub-CA.L ]

i the capaerty af

- —— s

11721895 on (g-09-2014 b Bl IUBANESWAR
N A e s — —_— e

Sify Teehnotugies Limied, L N

MANAGING DIRETOR

DO NOT SEND THiS ACKNOWLEDGEMENT TO CPC, BENGALURU

Yrue CoPY Anested

f Mines
Deputy Director O
Cuttack Circle, Cuttack

-

524



""‘--..,,‘—-....._M

e

V4

,ﬂ"

—
Py

=
E

OT SEND THIS ACKNOWLEDGEMENT TO CPC, BENG

s e - s RIS R " TR : 2

N

daba
B s

\:un

DRISS A STATE CO OPERATIVE ANDICRAFT CORPORATION LIMITED

)_N:unc Of Premises/Bullding/Village

{COME TAX RETURN ACKNOWLEDGEMENT
hura lho data of the Return of income in Form [TR-1 (SAHAJ), ITR- 2, ITR-3,ITR-4
|TR4S (SUGAM), ITR-5, ITR-6 transmitted electronically with digitat signsturo] '

| I
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|

Assessment Year |

2013-14

ALURU

a2

|‘\\

! AAAAQOUION
! !

H I~'|~.|ll\)|mr/|l|nck \u
: . i Form No. which | '
h, 0 | INDUSTRLAL ESTATE i ;
77 I Jas been 1}
3, b - electronically (RS
g % RuadiNrecu st Otfive LA rea/boeatily tesnsmitled f
27 RASULGARD HOASLLGARI ! i
227 ‘l |
i = o R ‘
- ”
e ; A cos e I i Stulus |
cE Town/City/District Stane Pin | | Cooperative S
Z27 BIUBANESWAR i
A ORISSA 751010
x| I i s e e
a - =
Designation ol',\O(\\"\rd/CIrcle) [ TCIRCLE ’{"] nnunnm '-.\W\Ii J()nynal or I{Lvmd [I{I VI\I n il
l hhnu Axknm\luiununl l\umhu ]3:.(,91.5,w| |-;|_|q|4 ‘IJuiutI)[)ﬁMMIYY Y‘l'l l'.-‘-ll‘J Illl-l
“ N (lrn\\ lul.\l Il\u\lnu - i o m‘ TR
. e e __- i e
b2 I)Ld\h.uonx umlu Chapter-VI-A : AITRVR
[ W e e T I I L
b3 | Total Income 3 0
PR L A Aran — T 3 0
v 32| Currens Year loss. ifany o m
= Vo ————a e - —— e e T - g
‘v v I 0
7 4 4 Netun pai able e [ T R o T
=TT § i 0
- = 3 Interest p e IblL o = B
S = I B R IS
= T §]
7= 6. lul |l [H3N .mL. mluul ]m\ ahln. B s s o 6 ‘
4 : 2 Advance Ty [ Ta 0
- = 1 Laxes Pad t_ PR SR P st [T SR
Lag | b 1S Tb
2 < i Lo TS e
- i ];a Sell :\sscs'amuu T |7c
| B =S e B
. _ | ¢ J'otal Taxes Paid (7a+ atThtTc +14) il
PR T T Payable (6-70) o
- - B 11

Rl ()

GAYATRIPATNAIN w the capavity of

I teturn hus been digially apited by

ANEPPIOROC Jrom 12 Address 117.2189 5 on 1709201 al BHUBANI SWAR

Dac S ao & nsuer I‘157ill“34‘)75(7-<‘.\5(\5(1L'N SaleSenpl sub-CA for RCAL Class 2 Aa14 O dub- CALO Ny lechn

of Mines

Deputy Diregtor
Cuttack

Cuttack Circle,

MANAGING DIRTCT s g PAN

alagies bimed. U IN




1
. -,

o

2

|

S o
JrR4Y (SUGAM), ITRS, |

i

[ i ez EIENOVATILTAY o RS

‘/’/;:”""}:-‘ o[/ N Y "
At INC OIS TAX RETUR: ACKNOWLEDGEMENT

o gt Jata of tho Return of Incoms A L ITR- (SAHAY), ITR:2, TR, ITR-4

TR-6 tranymith i .. ~chonlcally with digital slynature]

| 15 10 THIS ACKNOWLEL . MENT TO CPC, BENGALURU

B iiid |

Assessmanl Year

2012-13

;’V;'nll‘“ e COLCTERATIVE . AN
Ommﬂ;\u.w-mL.lL-\u\Ln.mnu‘\.-\ X CORPORATION LIMITED T ’
- [AMooo%K ;
- -t . —
" . \ R - -
patDeer/Block N0 \Nﬂmt Gt cemises/Bulldlag/Villuge
o oS, 5 LESTATE gl mr
——— - |ciectronlaally ITR-5 J
i mﬂSuuLl‘ulefﬁtt ArealLoc: ity transmitted =
I] RASULGARM \R:\SUL‘.;HR“ 4

e

l - e — | Stalus

4 Town/CityMistrict State \

| BIUBANESWAR Plo COOP SOCIL.
ORiSS

| IO | - 7810101 - I | —
TR I oy
| Desigaation o AO(Ward/Cirle) ACIT CIRCL ‘SOAUGANESWAR |orsinaler Revised [ormma |

‘._._-..__.-—-—_._.-_.._-._,___— I
— e = __—___ﬁﬁ'

\ E-ﬁling.'\c'::no\-.'l;-dgcm;r.lNumbcr Emsu-'g 10912
. § o _’-—-—__’.—-——._—_—-'_-—

——
DulttDDJ’MWY'I' YY)  05-09-2012

SR ==

hl
-

|t | Grosste RRIESUNN .
=3 [ . vses
\ Deduitions under Chapier-¥YI-A

e

G | Total tax and inicrest payable _

S| . | a Advance Tax
i - | Tanes =i — -
R 0 l'p TDS

% %) e 1Cs
o i’_'___-_.______‘_______—-.
< P el Assessment 13
1 e
e Tatal Taxes Pad (7. +7c +1d)
i - e TR L e
| & Tox Payable (6-72)
¢ _‘_-____________-——-—_" i
RN AU e —
o [Retund (e) _ '
S

e ——— e

e 1hee Dt £ aving PAN
'A.‘;:?:;"lycr“m‘hcﬂ'ub'}u"'l PR om0 from
Lt 117:201.162.136 .m‘.'?.-ll')-'.lljll al pluds AR
oo IWHC‘#KCM':Sﬂ'l'..L‘Df‘.SCAlQH-'l.GlDJ.ﬁ,-%. 31, GNFC

(o fotower STRECT= Buafente, posd, phretsbsd WL MA509B93633

e

e et = PR e — T ———

l‘]-."nr_‘."‘:
. -“'l“-)r o\ “\“i"'
ey DWESTE Wwatht
xS ~oee\E VLA
seary L a il ™ -y
D

AMAOOO%KOMM&Z&\ 510509124943093/«90‘.(28507 54839525ET5AE

245937
e
u

|

248957

—_— e
_______,_______#_____._,_;d____,ﬁ_____.__ SR l\ et ) 1y Mo ‘_.._____,_,
o s aen dgially gl B SAGANNATH MOHZ: \I ) RS RN ‘;. l

|
‘.
E
|
|
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’ CLEARANCE CERTIFICATE
[ See sub-rule (2) of Rule 129 ]

6

Q12 -2

This is o certif that Sri
y ISaat: 'IQC{}O\T\ nath hoha? ‘*“5: son/daughter/wife

v i )
oI //’—ﬁﬁmm‘w“ Yaohambestatus) M0 ofMis. @diSha ¢ foke Lo QP greh
amdsCoely Cowie YD 7 bearing TIN/ ij_‘jg_é_%,,_,

Lo bent, D a3 , T™E » huba naanrt

(i) is in arrear of tax/ interst / penalty amounting to Rs._c;éﬁ_‘f?. 203 =0 —

AT

(RUPEBS)-E_E};_L“‘CM AhY fh e tumnt '1-""0"'1\::3‘_1&:%_ ﬂ___}n_qm//v

isrthe penod from Loqe - AOYS tc____a‘ﬂ“")\ - '9\__5'_9_-%_._._».__-..‘“““
i} N ok Fwem sc h7E

| L canessadundersiay ro bea Se ) e as ve7 P?’OCCQ&JA(D 'S e c
bl @ o S Ve k07 seidlement of Commen< M T
AL Arsvitke 'Fl*solc‘-*“-h"c”’l ¢ ovm) TR ~ S
| 2 = o u;ciw & FW.LWSLS_;V of Qniel SaeX s thd ‘E‘H A
- - e\ i i LAD
[Cosen bt et e € (Bl 20l 2l

- ~ ‘ ~ . NS S ~{O* . :

Ol bha™s rﬁ:%eahéﬁ? cf%?%t‘e@él@gh% é?\&?lgcs‘iiled relurn up to the tax period ending

Al 3 3\ @ |y Lnetey Seexy 't0 e Ve Fynante & ¢ ¥ i o Lihhia, e ]

-+ Deemo hea, AME—— |

. & 7% s 6%
4 MUTE
ateisvalidtillthe31stMarch. g &;'.5,; T
e A HESWAR QAN
Ji WIS ¥ A Assessing Aul
Agsessing Authorily
201% e ___ Bhubaneswarli Eirgle
Al
" \\e %Bhi)baneswar
P a0\
““\3'009 an ! ek 1
Seal ';
i
; l
Seputy Directo g |
S ~uttack Circie cuttack |
i ~ut ) = p—
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E\ J
/
Certiticals of Registration of Amendment ol Buelaws.
T (REEE) .
in the Oftice of the Rglstrar of Co-operative Societies
Orlsss, Bhubaneswor.
’ Under Otissd At 2¢l 1963
| do heroby cainly that pursuant 1o 1he O, C. §. AT 1962 (Oussa Act. 2 of 1963). tF®

arendments shown in the anclosed documents o} the Byelaws 0! Orissa_State Co-operatlve
Handicrefte Corporation Lid. s Soclety registared undal No 17 of 1884 in the District of Purr
tes basn duly regletared.

Yh (ollowing tha aros of operatian ol tha Socisty ’

The Whelv ol tho St of Onlsss.

[he Bynlaws amended and mgiswud this day 910 RIS

Coaplete smandment of the previous byslaws. .

Dated thiy 10th day of October, One \housend Ninv hurdiod and e:ghtylve

sdf- 10-16-85
Reylstra!
Co-operative SOIENvs.
Orissa. Bhubanuswir
R o el .-,u——--——....-—a_o_ﬁv—h a "

Ve

LS
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3o 3JTw dg1aT Bank of Baroda |7

BHUBAN/ADVAY Date:-10.03.2012

TOWHOMSOEVERIT MAY CONCERN

Ns Orissi Stk Co-Uperative Handiertits Corporatian L., v 1

'.‘\cgd.()l"l'lcc A D-Q.'?\ll\dUSLrial Esmle.ltasulgarh,Bhubmws»\ ar-73 1010 I§ ne

of our valued client and “banking withus <ince 1984, The Compiny is having

various deposit accoums with us and the conduct of these accounts Have beeh T
satistactory all through these years. The Company i having financial standings

of very large means and can be engaged {or mining lease of decorative

stone/eranite sone.

The certificate is being issued at the request of Mfs. Crissa State Co-Qperative

Handieradls Corporu\'\o'n Lid without an¥ risk and responsibility on the part o

{he Bank or any of its afficials.

Y ours Taithfully

LR.N.S:nﬁ’\Sﬂ!I) t
asst.Generad Manager

¢ Wine®

ceatof ©
peputy DIres® "o ack

! strack circies

1192, e Wi, 3 's&m,gmu,rﬁmg?&, a'ir@.‘.m,tfﬂﬁm_oog -
9 1.‘92'. 13\ Floor, Bapuji Hagah ahubareswali Dns(-Khurda, Odisha, Pll~£ -7 b ( r‘ u
W - (0674) 2597214, Fgn, Exuh. DeR” 2507010, W Fax: (0674) 2597193

WAy w1 It ghubaneswaf Main Branch
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=

kjmnd schedule of the applied P.L. areas over 8.18 Acros or 3.31 Hectors for

- e AN

gecorative stone (- Khandolite) the Village — Narangarh under Khurda

Tahasil or Khurda district by Odisha, State Co-operative Handicrafts

Corporation Ltd./ Utkalika.

Plot No. Khata No. Name of the Kissam ’ Area Remarks
Trenent B I
1744/ 532/1 Anabadi Mundia 1.86 Prt
Govt. of
Qdisha.
. [ —
L 1745/P 532/1 -do- Mundia 6.32 Part
‘ Total | 218 Acrs.
| IR | s | |
[ ] i - 3.31 Hectors.
| ] A ) e
g\e ™M
[N\ A
co®y PIgC.H.C. L2
“l“. Rhubaneewa’
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4>

i

-.;éwr Boundary description of the applied P.L. area over 8.18 Aacres or
i ¢hondalite 3.31 Hects. for decorative stone in Village — Narangarh No.203
/

/" inder Khurda Tahasil of Khurda District/Odisha, State Co- operative

/ Handicrafts Corporation Ltd. (Utkalika).

“A’ is situated with a magnetic bearing of 457-30°

Meters from the Village trijunction

4 Bhogapur No. 204 and

The starting point
for a distance of 920 feet or 240.42
pillar of the Village — Bhagabanpur No. 17

—

Narangarh No. 203.
From the Station ‘A’ the traverse moves antic 'claulc.wise direction as
toc \

follows:-
Station No. Magnetic Interior Distance in | Distance in Remarks.
bearing Angle | feet Meters
131-G0 97".00 700 213.36
487-90° 345 105.16
IR Y 2] B N B
254"-30 180 54.86
P R S I SR
231-30 200 60.96
" | 4030 175 | 53.34 =
———— 144730 | 225 J#W#ﬁ_’w'
— S — S
210”-30 185 56.39
75 I
1307-30 315 96.01
. ___________‘____.ﬂ____;.______.___——______._ = |
102”-30 515 156.97
I — S S (. _ . _J

hus the traverse classes covering and area over 8.18 Ac. or 3.31 hectors.
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AFFIDAVIT

o 1andicrafls Corporation td.

3

- Odisha State Co-operativ
2 D-72/3, Industrial Estate, Rasulgarh, Bhubancswar.

‘T'hat, we are the depodant of the affidavit.

| That we are new entrant for the mining profession.

2 That we do not hold any Ql., PI. & ML in the state of Odisha.

 That No. Ql1., PL & ML arcas have been granted or exccuted In

[U9)

hy
our lavour in the state ol Odisha.

roduce before the oflice ol the steel

=1 @ o 1
J

That, the aftidavit is being p
rant of PL/ ML for decorative stone in

=5

M

g & mines department for g

the state o’ Qdisha, 5
[

s

-

INA g i
205 CHC LI,
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o {00 Rupees. Ore.  Molsendy Ore oMl o T CiACA:
i U“' gorm No 186 . j Lis L .! bl"ﬁ.“rt"‘“ ':J . %
f:, nie 50 ’
sk CHALANNS. [ . o ORI(iINAL
[eceiv.
i ' chalan of cash paid into the Treasury/Sub-treasury at ' e
State/Reserve Bank:of India e LT i A
] | Trer o ¥
. ¥ o [ yrfad 2 %
f/ - To be filled in by the remitter \ Accoﬂ"f' 76 be hH!iZj‘ mhy.theDeparlmenlar'Omcer .
) T or the Treasury b=
- - Name [or designati i 48
r designation] | Full particulars of the — 4
andaddress of the person on| remittancé and of Amount Head of Order lo Ihe "\'l.
whose behalf money is pald |  authority [if any] account ﬂank‘ 8
- — Vi
X -é 3" @
h = ;\ - 4 <
i g
~ }\ . . b 9
P (\I L > |
yE L4 3 ‘% = . ¢
d v g ]
21 54 s d
) e
2 &% <y °g e
Z7x3d B8:ES %
[ a0 &
P oo €32 E
. m2%gy BJSEE- ¢
SRR
~=5a 2@
lmhogaé 25 & ’5‘_,_:8
* To be used only in the case of remmances 9 Bank through an officer of the Government ;
+ (In words) Rupees , 3 __.

Received payment '

Accoﬁq!ant < Dale......foemreencoreinnens .
* {'Ses Instruclions cn overleaf } _

Treasury Officen ~yent .

Treasu[er '
A

x\ei\‘-"d

Teue cony *

oto ¢ of Wines
uty Dire cuttack

Dep Cu'c\e.

Cuttac
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uz

T C | han Rs.50
- NQYE 1-In the case of payments at the treasury, receipls for BuMS less than R8.500 do net
Treasury Officer, but only of the Accountant and the Treasurer. Re;eépts however, /o,r:g:::!hg ""\ :
service slamps should always be signed by Treasury Officer (S. R, 3). ng %“‘:}-

NOTE 2-- Particulars of money tendered should ba glven on the reverse. X,

NOTE 3-In cases where direct credits al Banks are permissible, the co!qmn *Head of accoyn~ by
Treasury Officer or the Accounts Officer as the case may be on recelpt of the Bank's Day g leg

i L i h% lnh .

o

b

i " Particulars _ Amount

(4]

__Coin.

Notes [ with deta'l'ls ]

v,
-l

Cheques [ with details ]

yeue COPY Avested
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oF THE MINING OFFICE K CIR
’Fﬂ AHUNO DAYA BHAWAN, CUTTACK - AX ('06?’(1: )L2§1'2?5? =
¥,

g Letter TSI ;A /Mines dl/P?"“’l ............

Mining Officer,
cuttack Circle, Cuttack

T0°
The Thaslldar

Khurda, Dist-Khurda

sub.:P. L. application No. 100/dt. 09.10.2014, filed by Odisha State Co-Operative
Handicarfts Co. Ltd. for Decorative Stone (Khandollte) over an area 08.18 acres.
or 3.31 hects. in village- Narangarh under Khurda Tahasil of Khurda District.

Sir,
with reference to the subject cited above, | am to send herewith one set

of P.L. application filed by Odisha State Co-Operative Handicarfts Co. Ltd. for Decorative
Stone (Khandolite) over an area 08.18 acres. Of 3.31 hects. in village- Narangarh under Khurda
Tahasii of Khurda District. for your kind information and request that your report on the
following point may pelase be furnished to this Office within one month for taking

necessary action in the matter.

1. Report as reuired under rule-4 (2) & (3) of 0.M.M.C. Rules-2004.

2. Report of corrections of Map and particulars furnished by the applicant
with present status of land

3. Whether the applied area contains any forest growth and comes under

any type of forest land and attracts the provision of Forest Conservation

Act-1980.
4. Name of the Gram panchayat under which the applied area is coming
5. Whether the applied area has been reserved/diverted for any other purpose
6. Whether the applied is coming within the schedule area or not.
' Yours faithtully,
Enclosure : AS above .
\ sl
Mining Otticer,
uttgek Circle, Cuttack
Memo NO....... [ B Mines,dt.ddet b Sﬁzﬁ?ﬁ"\
Copy to Odisha State Co-Operative Handlcarfts Co. Ltd. D-2-3,
Industrial Estate, Rasulgarh, Bhubaneswar-10 for information. Q W h
d R \_/\D\t\
cop ANeHe Mining Otficer,
Yue Cuttagk Circle, Cuttack

ot mnes

pirect® c artack

.
Y :
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o FORM . ¢ L
S eiptof Appl il .
{ jpeceP Pplications for grant renewal of pr
[SGM"““Q ! Quarry Leage 98pecting License/
@ rules 9(3)(b), 15(3)(b), 26(3)(b);
P Date : 09.10.2014 <
: eived icati :
/ Rec the application with the following enclosures for a Prospecting Licence

of Odisha State Co-Operative Handicrafts Co. Ltd., on dt. 09.10.2014 for about 08,1
Acres. or 3.31 hects. of land located in Village : Narangarh, Khurda Tahasil of Khurda

District for grant of Prospecting Licence for Decorative Stone (Khandolite).

Enclosures :

;' ippll;c;z;!on IF? Form “A' Original with five copies
' pplication Fees Rs.1,000/- Original with five copies
3. Affidavit 1 no. : Original with five copies
4. Apglled Map, BD & LS 3 xerox 6 copies
5. Cetificate of Registration of By-Law : xerox 6 copies
0. Bank Garentee from Bank of Borada ,gpyR_: xerox 6 copies
7. ITCC (2012-13 to 2014-2015) : xerox 6 copies
8. Copy of VAT Clearance upto 2013 $ xerox 6 copies
9. Clearance from Administration Sri : Xerox 6 copies
Jagarnath Temple ‘
10. Memorandum of Article ; Xerox 6 copies

%\“(_/‘4\\0\‘\\

. Signature and designation
Place.. of qeiving Officer
Date : | : 4
Memo No.......-. }?'“ ...... /Date ﬂ)o.l"( .........

The acknowledgement of the receipt of the application is sent toOdisha State Co-

Operative Handicrafts Co. Ltd., D-2-3, Industrial Estate, Rasulgarh, Bhubaneswar-10 for

[ ' vithin 30 d 3
information. He is requested to furnish the following wanling statutory documents within 3¢
informanan, .

e K 5 why
e of insue of this aceneyd f il |

4 ]
5 Pape. SPURCE AL A ra ‘ i
4’;' 17, (J'AI'J // i - 10N

:,-119.0,0, fron U, ML (O) L WM\\Q\\“\

!\\ &

copy Ane“ed Signature and desi.gnation
e of Regeiving Officer
Qe R
Form- C for Deorative Stone No- 81
. t Mines
pirector Ocm\ac\‘

uty ;
Déiuack Gircies
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FICE SF THE MINING

\ _¢/1o

Mining Officer,
Cuttack Clrcle, Cuttack

The Divislonal Forest Of
Khurda Hoer,

a

+ 09.10.2014, filed by Odisha State Co-0 |
andicarfts Co, Ltd, for Decoratiy ’ Y a >ate Lo-Operative
or 3.31 hects, In village- Nars & Stone (Khandolite) over an area 08.18 acres.

ngarh under Khurda Tahasl| of Khurda District,
sir,

With r_ete:'enc_e to the subject cited above, | am to send herewith one set
of P.L. apphc_atlon filed by Odisha State Co-Operative Handicarits Co. Ltd. for Decorative
Stone (Khandolite) over an area 08,18 acres. or 3.31 hects. in village- Narangarh under Khurda

Tahasil of Khurda District. for your kind information,

| would therefore request you to please furnish your report on Forest
point of view at an early date for taking further action at this end.

Yours faithfully,

Enclosure : As above
Mining Officer,

uttagk Circle, Cuttack
Memo No B‘/JJ cdMines, dt.. 0.0 Y. ..... P )
Copy to Odisha State Co-Operative Handicarfts Co. Ltd. D-2-3,
Industrial Estate, Rasulgarh, Bhubaneswar-10 for information. ‘\\ﬂ L/\ ‘g\‘\ 0 »\ “‘
Mining Officer,
slgd Cuttagk Circle, Cuttack
oo¥ NS nGA
xrue ©
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. - nnexuse-Dflo

/ \/_\// ! - 3
OFFICE OF THE 'l‘/\l-l/\SlLD/\.R, KHORDIA

Letter No QJL-.C\\(\J I )\\\(’\}M

'S‘ri S.B.K Pradhan, OAS (1) uB
Fahasildar, Khordha

The Mining Officer,
Cuttack Circle, Cuttack

1(.3)01}.3(‘)‘.11 (il'.l P.L. application No.100/d1.09.10.2014, filed iy
disna State Co-operative Handicralts Co. Lt for Decoriti

(l.\handolite) over an arca 08.18 acres or 3.31 hecets, in
Yluag.c-Narangarah under Khordha Tahasil of Khordhs
District.,

Your letter No.1713/Mines dtd.10.10.2014.

; S
/ [ am to say that the lollowing plots containing Khandnine
/ slunes over an arca of Ac.08.18 was verified by the undersigned alongwith the
' Revenue Inspector, Golabai on 17.10.2014 and the report is submitted below.
o landSchedwe
RhataNo | PlotNo _ Tarea  Kissam _[Slaws
W'}lii | 1745 | 7.020 | Mundia | Shree Jagaunalh |
3 ! | 1744 12,215 | Mundia Mahaprava Bije Puri.
&Q T [ | | - Administraton
g
A 1 The land is not included in the Rakhita or Sarbasadharan Khata of

@ Narangarh or is not reserved [or any communal purpusc
v This are does nol involve any historical, cultural,
archeological and scientific importance.

_Copy enclosed.
» 1t does not contain any forest growth, It does not attracl the provision of

iorest conversation Act, 1980.

4. It comes under Narangarh G.P

5. No the applicd area is not reserved/diverted for any other puarpose.
&. No the applied area is not coming within the schedule area.

Yours [aithlully

q
G} hd p@
o GOPY At L -

Tahasildar, Kuordhs

o TAHASILDAR
@ g KHORDHA




- @
' '; t\\\”’t/’\w\ Tel.No. (6755) 222825,
W Fax No. (06755) 220539, £) et ’,5 0
Cell No.-9437000935, Nexust ~E//0

Email 1D-dtokhordhive gmuil,.com,

; No. .{E I( ,2 ISteno/4F,
f Dated, Khordha, the lq'.h November, 2014
To ’ |

The Mining Ofticer,
Cuttack Circle,

At- Arunadaya Bhawan,
Cuttack -753012.

Sub:-. l;‘.L. a‘pplication No.100, dtd. 09.10.2014 filed by Odisha State Co-Operative
andicrafts Co. Ltd. for Decorative Stone (Khandolite) over an area of 08.18

acres or 3.31 hects. In village — Narangarh under Kh dh .
Khordha District. g er Khordha Tahasil of

" Ref:- Your letter No.17185, dtd. 10.10.2014.

Sir,

With reference to your letter cited above, I am to inform you that a joint verification
was undertaken by the Forest & Revenue officials wherein plot No.1745 over an area of 6.32
acres out of total 7.020 acres have been verified with the following GPS coordinates as below.
i QQ/\ There is no forest block adjacent to the plots.

"] \\.
5 ’\)“ a) N-2002°352"
E-085° 35°1.38”
b) N--20°2’39.57"
E —085° 34 55.63”
) N-20°243.74”
¢ E — 085° 34° 58.44”
d) N-20°274257”
£-085°35° 0.98”
_ But other spot is not verified because of its topography which is inaccessible and only the

& ﬁ __“aforesaid plot is verified with 38 no. of trees as per the list enclosed. The land is not a Forest

~

i W\ \n Kissam type and also not included in the DLC. 38 number of trees are to be sacrificed for

/ -

\F/\} which it is to required to plant 10 times i.e. 380 no. of trees through Odisha Forest Corporation
Ltd. The site is not significant from forestry point of view and this office has no objection for
ken. e T

the quarry proposed 10 be undertaken (r\\sw\mx/, P
Encl.: - As above. TR

Divisional Foresi Officer,
_‘\’Khordha Divisior, Khordha.

True CopY Anestsd 1

i Mines

\

ret® % act Yo
Dﬁi"ig&?\ ciroes & P
oo




&

mation with reference
) Oth, v
e

Mema No. /Date 14.1 1.2014

forwarded to the Tahasildar, Khordha for infor

Copy
office Memo No.7481, dtd. 21.10.2014. : )
" Divisional Forest Officer ?,
Khordha Division, Khorchy
Memo No. /Date 14.1 1.2014 ' \

o-operative Handicrafts Co. Ltd. for Decoratiye

Copy forwarded Odisha State C
.2-3, Industrial Estate, neswar-10, Odisha  for

¢ Memo No.7482, dtd. 21.10.2

Stone (Khandolite) D Rasulgarh, Bhuba
information with reference to this offic 014.
Divisional Forest Officer,
Khordha Division, Khordha.

541
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0 oTFICE OF THE MINING OFFICER, CUTTACK CIRCLE, CUTTACK
L8 ~ ARUNODAY BHAWAN, CUTTACK - 753012, PH. / Fax : (0871) 2312057

Letter No...l.ﬂ\.&..\.........../MInes, dt EMD ~ H & 3

""""""-"?.""’m-z:n.

From,
The Mining Ofticer
Cuttack, Circle, Cuttack.
To:
The Director of Mines,
Odisha, Bhubaneswar.

Sub.:P.L, application No. 100/d1.09.10.2014 filed by Odisha State Co-
operative Handlcraits Corp. Ltd. for Decorative Stone (Khandolite)

over an area 8.18 acres or 3.31 hects. in village Nararsngarh under
Khurda Tahasil of Khurda District.

Ref.:- Directorate letter No. MXXXII (d)-28/1 4-9358/DM,dt.29.10.2014.

Sir,

With reference to the subject cited above, that the Odisha State
Co-operative Handicraft

s Corp. » Managing Director
has applied for grant of Prospecting Licence for Decorative Stone
(Khandolite) as mentioned above with the following documents :-

Application in Form A with application fees Rs. 1,000/- vide B.S.
No. 78/dt.09.10.2014.

ii. Plan in 82” = 1 mile with boundary description and land schedulse.

Original Affidavit as per Rule-9 1 (iii) of OMMC Rules-2004,

Copy of VAT Calearnce valid upto 31.03.2015.

V. Copy of Certificate of Registration of By-Law.
vi. Copy of Bank Gurentee from Bank of Baroda, Bhubaneswar,
vi.  Copy of I.T.C.C. from 2012-13 to 2014-15.

vii. ~ Copy of Clearance Report form Administration Sri Jagarnath Temple

d
iXx.  Copy of Memorandum of Articles Yrue copy Al\eilﬂ

' f Mines
jreotor ©
Déﬁ:'tgc\?t:ircte. Cuttack
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/ on verification it is found that :.
ot

.;‘i-' . The applicant is an Indian Citezen.

i. ~ The applied area belongs to State

Government ang Kissam is “Mundia”
under the Plot No. 1745 & 1744 of Khata No. §32/2 as per rep
Tahasildar, Khurda, .

ii. ~ The applied area is not coming under the schedule area.

iv.  The applied area is more than 1 hects. which confirms the Rules-8 of
OMMC Rules-2004.

r V. The report of the Tahasilda

ar, Khurda revealed that they have no
if itis granted for P.L. in favour

objection
of the applicant. ( (;H u\c(o&@j)
Vi.  The reportof the D.

F.O. Khurda it is revealed that they have no objection
itis granted for P.L. in favour of the applicant. C ut,y 3N 7@)

But the applicant not submitted the M.D.C.C. from Director of Mines,
(O) Bhubaneswar as required under Rule-9 (1) of OMMC Rules-2004.

In view of the above the application along with the Sr. surveyor
Report, Technical Enquary Report of the Mining Officer, Cuttack, enquiry

report of Revenue Department and Forest Department is forwarded for
consideration on its own merit.

Yours faithfully,

| | lin
Mining Officer,
‘Cu k Circle, Cuttack
“(“\'EN\\V\

True COPY Auesied
(

a0l OF wal
uﬁgat - C.U'*"C‘\
_x Girce:

¥
Dep Uty

rultalh

PN




5> o

| ECHNICALENQUIRY REPORT OF MINING OFF|cgR ¢ PECTING
LICENSE FOR DECORATIVE STOVE (GRA?ITT’;';OSPE

P. L. No. 100 (Khurda District)

09.10.2014

Managing Director : Odisha State Co-

Name of the applicant & Address . | Operative Handicrafts Corp. Ltd,
D-2-3-, Industrial Estate, Rasulgarh, Bhubaneswar,
Dist-Khurda
’ _ Village- Narangarh
cation of a - ' g
Lo pplied area : Tahasil- Khurda
Dist-Khurda
5. | Minerals ; Decorative Stone (Khandolite) 7

6. | Area 8.18 Acres or 3.31 Hects.

7. | Expected output/month at initial working As per Scheme of Prospecting

a

Khandolite rock extending E-W irection. The
. | rock contains Sillimanite, Quarzite, Feldspar
8. | General Geology " | and Garnet. It is reddish®®lour, medium hard
and the rock may be suitable for Decorative
purpose after cutting and polishing

8. REMARKS: -

1. As per report of the Sr. Surveyor the acreage of the area found to be 8.03 acres instead of 8.18
acres.

The area is free form over lapping
The application may be considered on its merit.

@

\l\*“t /\%\'\\\ M .

Mln[ng Ofﬂcﬁr'
(tested Cuttack Circle, Cuttack
opy A
Tue ©
t Mines I
ceotof © ;
D(e:p\:::co‘;;iw\e. cutiac
U

The applied area comprises hillock o= !
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> Boundary description of the applied P.L. area over 8.18 Aacres or
ghandolite 3.31 Hects. For decorative stone in Village — Narangarh No. 203

under Khordha Tahashil of Khordha District/Odisha, State Co-operative
Handicrafts Corporation Ltd. (Utkalika).

The starting point “A” is situated with magnetic bearing of 45° — 30’
for a distance of 920 feet or 240.42 mtrs from the Village trinjuction pillar

of the Village — Bhagabanpur No. 174 Bhogapur No. 204 and Narangarh
No. 203.

From the Station “A” th¢ traverse moves anti-clockwise direction as

follows:
Fation' Magnetic | Interior T Distance | Distance Remarks
No. bearm Angle in Feet in Meters

1 97° .00 700 213.360 ‘
48790 [345 105.156 |
30" | 180 54.864
231°.30" | 200 | 60.960
40°.30" 175 | 53.340
144° 30" | 225 | 68.580
210°.30" | 185 56388 |

130°.301 | 315 96.012 |
[102°.30" | 515 156972 |

Thus the traverse classes covering and area over 8.18 Ac. or 3.31 hectqrs.

!

|11
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CLEARANCE CERTIFICATE

[Refer sub-rule(2) of rule 129

Ths s to certify that Sr/Smt  GAYATRI PATNAIK son/ daughter / wife of

A
AKSHYA KUMAR DAS status MANAGING DIRECTOR of

Orrisa State Co Opoerative Handicraft Corporatibearing TINISRIN 21221104562

(i) 1s in arrear of taxfinterest/penalty amounting to Rs. YXXRKKXXXXK

(_R,UB.CE—- ) for the period from
01/04/2013 to 31/03/2014 which is covered under stay,
or
(i) is not in arrear of \ax/interest/pena\ty and has filed return up to the tax period ending on XXXXKXXX
This certificate 1S valid till the 31st March, 2015
1 e
Assessing Authority

Seal DCST. Bhubaneswar !l Circle Near Sahd Nagar

Police Station Bhubaneswar :
Place:

Seal
Date: 20/10/2014

e S —

3 a g\

¥ A Qe

V/ﬁ\ \ Mines
AN 1weoto o watt




e o
e

i Sub:

Sir,

rn f\P
E ¥

/

)
J
A\

\“\

\

e

(\\“

A

Ly

r“/

WSS - =

-~ DthLTORATE OF MINES: ODISHA
BHUBANESWAR Ann @wﬁwdg/‘/ /0
No. MXXXII(d)-28/14__ 1565 /DM Date: 2302 2¢25 —

Deepak Mohanty, IFS
Director of Mines, Odisha,
Bhubaneswar.

The Managing Director,

Odisha State Co-operative Handicrafts Corp. Ltd.,
D-2-3, Industrial Estate, Rasulgarh,
Bhubaneswar, Dist — Khurda.

Prospecting Licence application 100 dt. 09.10.2014 for Decorative Stone

(Khandolite) over 8.18 Acs. or 3.31 hects. in village Narangarh under Khurda
Tahasil of Khurda district.

1 am to- enquire as to whether you accept the following terms anid conditions that

“would govern the grant of prospecting licence for Decorative Stone (Khandolite) over 8.18
' Acs. or 3.31 hects. in village Narangarh under Khurda Tahasil of Khurda district of
“ Odisha, for a period of 2(two) years. Your acceptance should reach in this Directorate
within a period of 15 (fifteen) days from the date of issue of this letter failing which it will

be considered that you do not accept these conditions.

1. You shall abide by all conditions of prospecting licence as laid down in Rule 14 of

Orissa Minor Mineral Concession Rules, 2004.

. You shall deposit survey and demarcation fee at the rate of Rs. 50/- per hectare or

part thereof with the Mining Officer, Cuttack Circle, Cuttack within 7(seven) days
from the date of issue of grant order for prospecting licence and get the area
surveyed and demarcated by the Mining Officer, Cuttack Circle, Cuttack in the

field at your expenses with in a period of one month from the date of grant.

. The Survey and Demarcation of the area shall be done as per the Guidelines issued

vide this Directorate letter No.1431/ DM., dt.04.02.12.

. You shall pay security deposit amounting to Rs.2000/- (Rupees Two thousand)

only in the postal savings pass book and pledge the same to the Mining Officer,
Cuttack Circle, Cuttack before the prospecting licence deed is executed by the
Mining Officer, Cuttack Circle, Cuttack.

. You shall execute prospecting licence deed in Form ‘D’ within a period of three

months from the date of order sanctioning the licence or within any other period as

may be allowed by the Controlling Authority.
True Copy Attested

Deputy Director of Mines
Cuttack Circle, Cuttack
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~ 6. In the event of failure to execute the deed within the time specified due to any
/iL default on your part, the grant order shall be revoked and security deposit be
‘/' forfeited to Government.
1. You shall furnish reports, returns, financial aspects & information to Indian Bureau
/ of Mines, Nagpur / Bhubaneswar in respect of the area licensed for Decorative
Stone as specified under the Granite Conservation and Development Rules, 1999,
8. You shall furnish Scheme of Prospecting to the Mining Officer, Cuttack Circle,
Cuttack before commencement of prospecting operation.
9. You shall furnish reports, returns, Scheme of Prospecting and financial aspects to
the Mining Officer, Cuttack Circle, Cuttack during the prospecting operation. *
10. You shall pay simple interest at the rate of 24% (Twenty four) per annum in the
event of the delayed payment of dues as specified under rule 65 of Orissa Minor

Mineral Concession Rules, 2004,

10. You shall allow and extend reasonable facilities to the Controlling Authority,
Competent Authority or any other officer authorised by them to enter, inspect,

survey, examine the registers/ documents / records and take measurement of stocks
of the licensed area.

11. You shall not cut any tree or clear any forest growth without prior permission of
forest authority."

12. You shall not claim any compensation if the order is found to be in excess of the
limits prescribed under the Act and Rules.

13. All disputes or litigations pertaining to this licence shall be within the Jurisdictions
of the State of Odisha.

14, This assignment, if found in excess of the powers conferred on the undersigned,
shall stand cancelled.

Yours faithfully,

Sel)_
DIRECTOR OF MINES, ODISHA

Memo No. /DM., dt.

Copy forwarded to the Additional Secretary to Government, Department of Steel & Mines,
Odisha, Bhubaneswar for information,
el

DIRECTOR OF MINES, ODISHA

True Copy Attested

|
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Copy forwarded to the Mining Officer, Cuttack Circle, Cuttack for information and

pecessary action. W

DIRECTOR OF MINES, O ISHA

Memo No. /DM, dt.

Copy forwarded to the Tahasildar, Khorda for information and necessary action with

reference to kis letter No.3696 dt.21.10.14.
~ \

DIRECTOR OF MINES, ODISHA

Memo No. /DM., dt

~ Copy forwarded to the D.F.0, Khorda Division, Khorda for information and necessary
action with reference to his letter No.7947 dt .14.11.2014.

DIRECTOR OF MINES, ODISHA

Memo No. /DM., dt.

Copy to the Chief Surveyor (I/¢) for information and necessary action,

DIRECTOR OF MINES, ODISHA

PB/-

True Copy Attested

Mines

reotof ot
Dgp\t!:zco‘c (c\e, Cuttac\t
u
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DIRECTORATE OF MINES,0DISHA \N * o\ \"
BHUBANESWA A

: g ,
A nnexuse A/
MXXXII(d)-28/14- /DM... Dt — - " H’(_m

-

PROCEEDING

Sub:- Grant of prospecting license for Decorative Stones in Khurda district.

Read:- Prospecting License application presented on dtd.24.11.2014 by Odisha State ¢0-
operative Handicrafts Corporation Limited for Decorative Ston¢ (Khandollte) '
over an area of 8.18 Acs. or 3.31 hects. in Vil]age-Narangafh of Khurda Tahasil

of Khurda district.

ORDER A tied
Whereas Odisha State Co-operative Handicrafts Corporation Limited has apptt

(Khandolite) in the above mentioned

for grant of prospecting license for Decorative Stone
application through the Mining Officer, Cuttack Circle, Cuttack.

Whereas the applicant is an Indian National.
Whereas the applicant Wwas asked in this Directorate letter No.1565/DM-,
dt.23.2.2015 to accept the terms and conditions under which the P.L. for Decorative Stone ||
&%\/] (Khandolite) has been proposed for grant and the applicant in his letter No.467 dt.24.2.2015 .

has accepted those conditions.

=€

Whereas, the applied area is not included in the Rakhit or Sarbasadharana Khata

of Village-Narangarh por reserved for any commercial purpose- The area does not involve any
ahasildar, Khurda.

archaeological or scientific importance as pet the report of the T
Whereas, the Tahasildar, Khurda and the D£O., Khurda Forest Division have no

historical,

objection for grant of P.L. over the applied land.
Whereas, the applied area is not included in the list of the scheduled area of the

State.
Whereas, no mining dues is outstanding against the applicant on account of
4

BS/G) _~finor minerals or minerals qther than minor minerals of the State.

'. X
r ) \ Whereas the area under this p.L. for Decorative Stone (Khandolite) alongwith

area already held does not exceed the maximum limit prescribed under rules 5(1)(a) of the

OMMC Rules, 2004. o
Whereas the applicant has accepted the terms and conditions laid down in the
Directorate of Mines, Letter No.1565/DM., dt.23.2.2015 in his letter dtd.24.2.2015.
" Therefore, after careful consideration, the Directorate of Mines, Odisha is hereby

pleased to order that a P.L. for Decorative Stone (Khandolite) over 8.18 Acs. or 3.31 hects. in

True ¢
village-Narangarh in Khurda district of Odisha be granted to Odisha State Co-operative o cop y Alte stc

Handicraft Corporation Limited, for a period of 2 years subject to the conditions laid down in

Deputy Director of Mines
Cuttack Circle, Cuttack

R ————— aat e ‘;2

B Y GV
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-2-d| 232’015 The applicant should comply
. > .ﬁ .

No.1565/DM..
sion of survey ma

includi i p. boundary gesc
itions including submis

e of issue of this grant

Cuttack and on receipt of the approved
pleted within three

this  Directorate letter
with all the terms and cond

and land schedule of the gramed arca within on¢

order through the Mining Officer. Cuttack Circle.
f the license be com

oy «ecution and registration ©
survey documents the executlo ' ol FOMMC Rules. 2004.
months of the order sanctioning the license 1n Form-D as P€
Deepak Mohanty
- __.DIRECTOR OF lVﬂNES,ODISHA
— == SiemoNo__ /M. DL _ g
Copy forwarded to Odisha State Co-operaive Hand{craﬁ dCorpomnonalc,tn;(x)l:L
Plot No.2/3. mdus'u-iaj Estate. Rasulgarh. Bhubaneswar for information an necessary
sAfl-
DIRECTOR OF MINES,ODISHA
Memo No. /DM.. Dt ]
Copy forwarded to the Additional Secretary 10 Government of Odisha,
Department of Steel & Mines, Bhubaneswar for information. ‘
<fI-
DIRECTOR OF MINES,ODISHA
MemoNo._ | %2 B DM.DL 2%~ 2 147 ‘
Copy forwarded to the Mining Officer, Cuttack Circle, Cuttack for information &
pecessary action.
QY
DIRECTOR OF M T(EﬁS\D SHA

Memo No. /DM., Dt.
Copy forwarded to the Tahasildar. Khurd

with reference to his letter No0.3696 dt.21.10.14..

a for information & necessary action

DIRECTOR OF MINES,ODISHA

Memo No. /DM., Dt.
Copy forwarded to the D.F.O., Khurda for information & necessary action with

reference to his letter No.7947 dt.14.11.14.

DIRECTO \
N M. Dt R OF MINES.ODISHA
Copy to the Chief Surveyor. (Uc) for information and necessary action.
& True Copy Attested DIRECTORX\AINES.ODISHA

r of Mines

Deputy Directo
o Cuttack

Cuttack Circle,
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\UFFlCE OF THE MINING OFFICER, CUTTACK CIRCLE, CUTTACK
ARUNODAYA BHAWAN, CUTTACK - 753012, PH./ FAX : (0671) 2312057

Letter No........ bP?’ ....... I Mines dt..@n e Sul S

From:

Mining Officer,
Cuttack Circle, Cuttack.

To:

The Director of Mines,
Odisha, Bhubaneswar.

Sub. :Survey and demarcation of the granted P. L. area for Decorative Stone
(Khandolite) over 8.18 acres or 3.31 hects. in village :-Naangarh under
Khurda Tahasil of Khurda District.

Sir,

With reference to the subject cited anove, | am to say that a
Prospecting Licence ofr Decorative Stone (Khandolite) over 8.18 acres.
or 3.31 hects. in Village - Narangarh under Khurda Tahasil of Khurda
District has been granted vide Proceeding No. 1805/dt.28.02.2015 for a
period of 2 years in favour of Odisha State Co-Operative Handicrafts
Corporation Ltd. The area has been surved and demarcated by the Sr.
Surveyor of this office and report submitted to this office on dt. 27.03.2015.

In closing herewith, | am submitting herewith surveyed map, B.D. -~

and land schedule alongwith report of Sr. Surveyor in duplicate for favour
of necessary action at your end.

Yours faithfully
Enclosure : Report of Sr. Surveyor,

Plan, B.D. & L.S. in duplicaie. e;\ \ .o r’ \5/

Mining Officer,

%&\( ';Clrcle, Cutiack

Trug Copy Altested

Office Jobwork/Official Lelters/New Director of Mines Letter-2.pmdi61

Deputy Director of Mines

Cuttack Circle, Cuttack



% fll-. ' ’Qﬂ(k

JOINT SURVEY & DEMARCATION REPORT

As per Director of mines order No. MXXXI|(O)-14-1805/DM, dt, 28.02.2012 and
Mining Officer, Cuttack letter No. 430/Mines, dt. 10.03.2015. A Joint survey and
demarcation work of the above said area has been conducted and completed on dt,

20.03.2015 in presence of below signatories of different officers of Mining, Revenue and
Forest Department. ‘

Taking the reference of the original village sheet remained with R.|., Golabai
Circle, the fixed reference point was taken from village-Trijunation point of village
Bhagabanpur No. 174, Bhogapur No. 204 and Narangarh No. 203 which has been
certified by the Revenue Inspector of Golabai Circle under Khurda Tahasil and taking
reference of several revenue plots and other permanent referential features in presence
ofl concerned department officers i.e. Sri Debabrata Mohanty , Sr. Surveyor, Cuttack
Mln_mg Circle, Sri A. K. Das, Sr. Inspector of I\fines, Cuttack Mining Circle, Range
Officer, Khurda, etc. who certified it as a permanent & fixed reference point

The entire area applied for Prospecting Licence has been surveyed &
der_narcated by us fixing different station points (A, B, C, ...... to 1) of the closed traverse
wﬁ;ch covers an area of 8.07 Acres. or 3.241 hects. The grantee has irrected pucca
pillars at all station points. The entire survey & demarcation work has completed with
proper measurement of traverse lines and magnetic bearing of the station points.

The above said entire granted P.L. area does not hold any forest land which
comprises Plot No. 1744/P & 1745/P under Khata No. 532/2 as referred in the ROR
copy having mundia Kissam and tenant as Abad Ajogya Anabadi which comes to 8.01
acres instead of 8.18 acres as calculated by me in the field after survey & demarcation.

P
t‘/ A, ’&) ﬂ \( 19"
4 ; { L ok e o1
&:‘;1; \q \{ " -ff—g?'l—y %’f q.ﬁ"f
Sr. Surveyor ar. \nspector of Mipes _ Range Offic T RIL
Cuttack Mining Circle fﬂ&tfacﬁﬁhﬂ!ﬂfﬂ@@?ﬁﬁﬂﬂ&? 'Orem%e C 4 epolabai e
Cuttack, ¢ of Circlrditaty Ollice, Koordha Range  Gorenst o
YoM g e Culiack, FoLAB

Cul ig\ Vr‘- "-«C\(

‘ Mining Officer N> | gl ot
D.F.Q.. £ Officor Tahasdildar, “km oM
Jiuis corest L d Cuttack Mining Clrcle,
f{i)’l=u/v’f!lfl.1 ?%JSMU, Fluarda Hlnr e Cuttack CU“BCl Clrcle, CUﬂac‘

i of Mines
uty Director
Déattack Circle, Cuttack
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y 2

* Boundary Description of the P. L. area of Odisha State Co-operative Handicrafts

Corporation Ltd. over an area of 8.01 acres or 3,241 hects. for Decorative Stone

(Khandollte) In village- Narangarh No. 203 under khurda Tahasil of Khurda
District.

Reference - The starting point 'A’ is situated with the magnetic bearing of

45% 30’ for a distance of 930 feet or 283. 464 meter from the village trijunation pillar
the wllage Bhagabanpur No. 174, Bhogapur No. 204 and Narangarh No. 203.

From the Station point ‘A’ the traverse moves in anti-closure deviation follows .-

———
_‘___'l'"___‘—-—-—.___,-—..

i : ; - o
! Station MBagrr;:;lc Interior Angle Distance D'sﬂirt':f n |
| 1 2 3 N
T AB T e ———3 4 >
T_Hf;'-’»_ﬁ__HELQQ____ 97°.30 700 213.360
g g 48°.30 345 105.156
254°30° | 180 54.864
] .
fj 231’0 200 60.960
E-F 40730 175 53.340
L F-G 144° 30 225 68.580
1 G-H 209730 185 56.388
| H-I ] | 132%30 315 96.012
) -~ 132.30
| I-A 101°.30 515 156.972

Thus the traverse closes to covering an area of 8.010 acres or 3.241 hects.

' (“ (
o9
M Mg ch
Sr. Surveyor Sr. InSpectoriof Mines ﬁfg ~R. 1, \“W

Ul
Cuttack Mining Clrcie Cuttack Mining Circle, M\'F%aqié @ i\: !
Cuttack S g#qppl{tsaﬂ“ r of hilnaf

\,"

R < glels Miniag Office,
X 'Cuf" o &ls Culloct
c L1
(T e e shlehian
Fovost (100 7] Tahasdildar, Mining Officer Inl
e f('ﬁ”?d; o Wiveeds Khurda Cuttack Mining Cirgjgyack Circle, Cutsdy,
It 5 vasentds SR Cuttack
|
True Copy Attested |

; gector of Mines
i v

Pz bc:_;dttack cuc\e‘ Cuftack
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Odisha State Co-operative Handicrafts

Land schedule of the P. L. area of

n Ltd. over an area of 8.01 acres or 3.241 hects. for Decorative Stone

Corporatio
(Khandolite) in village- Narangarh No. 203 under Khurda Tahasil of Khurda
District.
SNSRI | R
|
- Name of the
[ Plot Khata .
number Number Tenant Kissam Area Remarks
On behalf of
: Sri Jagannath
1744/P 532/2 Mahapraphy | Mundia 178 Part
Administrator,
Jagannath
Mandir
. 1745P 53212 Parichalana | Mundia 6.23 Part
Committee, ~
Puri ]
[ 8.01 acres
i Total or
l 3.241 hects
oot 9
2 (
Sr. Surve ;_}r-'blg Dl LJL*}?’P}M]S
Cuttack Mininyg Circle Cuttack Mining Circle 'O?f?wgg ﬂh ceL L el
Cuttack o CHLISIC, K ASYIAS R4nge o!:;i!ch_lt mi:av‘
enlor Sapy ‘Canial Tsheior of Minel S0 oL DA
Uttack Minfn;z-?r \ §isslg Wining Olfice,
Curmack ~ sl
> \
’,71’1-;‘<"D;F,0rfﬂ -~ Lo . o 1’; A\
1visiBsaDFy rest Officer) Tahasdiidar, Mining Officer t ™~
KlaardSOWI825i00. K hurd Khurda Cuttack Mining CircteM\M"8 !
Cuttack Gutiack C\re'®:
True Attested

- Deputy Director of Mines
Cuttack Circle, Cuttack



From

To

Sub:-

Sir,

out.

2)

b)

3

subject noted above, | am to say that ¢

l

L5 [
Annexuse-K/19

{\wuﬁ\“}» //

_—
r”'_f

DIRECTORATE OF MINES:ODISHA
| BHUBANESWAR

No.MXXXII(d)—28/14- 222% /DM, Dt 21 oY 14~

Deepak Mohanty, LF S,

Director of Mines, Odisha,
Bhubaneswar.

Thé Mining Ot‘ﬁcer,
Cuttack.

Survey and demarcation of the granted P.LL. area for Decorative Stone
(Khandolite) over 8,18 Acs. or 3.31 hects. in village-Narangarh under
Khurda Mahasi) 6f ‘Khurda district.

In invit_ing“a reference to your letter No.607/Mines dt.27.3.15 on the

he following discrepancies have been pointed

A

The ééféage of the éurveyed P.L. area comes to 8.18 Acs. or 3.310 hects.

instead - of 8.07 Acs. or 3.241 hects. On computation, the granted area
tallies with the survey

ed area. But the Sr. Surveyor, Cuttack has wrongly
reported

that the area comes to 8.07 Acs. or 3.241 hects. Hence it needs
recfiﬁcﬁt]ioﬁ. SR

The Bdundary descriptions have been checked and it found that the
inte;'igr;gngl¢s Qﬁsﬁatﬁlops at points A, C, E, F & H comes to 98°-00,
255°30’, i3}9);’;73;:():'| 14}5;0-00' & 131°-30'in stead of 97°-301, 254°-3¢',
4030, 144°-30'& 132°-30" respectively.

The :lanc(iiscbedpllc submitted by you is found defective. The plot
No.1745/P comes to 6,40 Acs. or 2.590 hects. in stead of 6.23 Acs. or
2521hects @ks ,p_e.rl :tl:;e_ report of the Tahasildar & R.O.R., the land comes
under . Revenue category in non-forest kissam i.e. Mundia (Sri
Maha’pr;abhu Jaganath Bijepuri) Administration.

True Copy Attested

957
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bla

}\“- d) It is noticed that the Sr. Surveyor, Cuttack have reported in this report
. that the ore comes to 8.01 Acs. instead of 8.18 Acs.. However in the Joint

 verification report, it is reported that the area comes to 8.07 Acs.. This

needs to be clarified.
In view of above, the surveyed Map/Boundary Description & Land

{ Schedule retumed to you (copy enclose) for necessary action and fumishing the

rectified copy in dupllcale to this Dlrectorate immediately.
Yours faithfully, /

Encl:- As above. ' n’/\/)
Qv/?‘%\ﬂ\
a_ DIRECTOR OF MINES,ODISHA
KL.
True Copy Attested |
1 reclo! J{:,\ﬁ dC\‘

DwE .
mo‘:\;w Cwel®
Cutt

=
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U“ICE OF THE MINING OFFICER, CUTTACK CIRCLE, CUTTACK
ARUNODAYA BHAWAN, CUTTACK - 753012, PH. / FAX : (0671) 2312057

Letter Now.... X2 . [Mines dt...2Z: .05

Mining Officer,
Cuttack Circle, Cuttack.

To:

— ;

The Director of Mines,
Odisha, Bhubaneswar.

Sub. :Survey -ar'1d demarcation of the granted P. L. area for Decorative Stone
(Khandolite) over 8.18 acres or 3.31 hects. in village :-Naangarh under
Khurda Tahasil of Khurda District.

Ref.: Directorate Letter No. MXXXII (d)-28/1 4-3238/DM,dt.22.04.2015.

Sir,

With reference to the subject cited anove, | am to say that [_
discrepancies pointed out in the submitted surveyed area map, land
schedule and boundary description has been duly rectified in original traced
map and field notes. Secondly the total area mentioned as 8.07 acres in
the joint verification is typical error and erithimetically error the same has
been rectified and changed as 8.18 acres. 0f 3 31 hects. | am enclosing
herewith rerctified surved area map, land schedule and boundary description

for favour of your kind information and necessary action.

Yours faithfully

‘{\MM%\V\N/

Mining Officer,
Cutgack GCircle, Cuttack
N \\>
2

True Copy Attested

o Ofieied el \ew Directar ol Mines .etier-2.pmd/60

Deputy Director of Mines
Cuttack Circle, Cuttack

Enclosure : As above.
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W _ Annexuse - M/jo 3"

2 o=l -
l&} q-&. )
-~ DIRECTORATE OF MINES: ODISHA
BHUBANESWAR
No. T\-r\XXXH(d)-ZS/l4-_;,);9_(]_};___ /DM., dt_¢t o 1<
rom
Deepak Mohanty, IFS,
Director of Mines, Odisha,
Bhubaneswar,
To
The Mining Officer,
Cuttack.
Sub: - Survey and demarcation of the granted P.L. area for decorative
stone (khandolite) over 8.18 Acs. or 3.31 Hects. in village
Naranagarh under Khurda Tahasil of Khurda District.
Sir, .

In inviting a reference to your letter No. 754/ Mines, dt.23.4.2015

) on subject noted above, I am to enclosed herewith the surveyed Map, Boundary

Description & Land Schedule duly rectified & approved for execution of the
P.L. deed as prescribed under Rule61 of OMMC Rule, 2004.
Q{\\*m
A
i
{ /

Yours faithfully,
Encl:-As above

0}3))/

: W
DIRECTOR OF MINE&BDISHA

of Mines
. Cuttack

.
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b1

JOINT SURVEY & DEMARCATION REPORT

( As per Director of mines order No. MXXXII(O)-14-1805/DM, dt. 28.02.2012 and
Mining Officer, Cuttack letter No. 430/Mines, dt. 10.03.2015. A Joint survey and
demarcation work of the above said area has been conducted and completed on dt.
20.03.2015 in presence of below signatories of different officers of Mining, Revenue and
Forest Department.

Taking the reference of the original village sheet remained with R.1., Go_labal
Circle, the fixed reference point was taken from village-Trijunation point of village
Bhagabanpur No. 174, Bhogapur No. 204 and Narangarh No. 203 which has bgen
certified by the Revenue Inspector of Golabai Circle under Khurda Tahasil and taking
reference of several revenue plots and other permanent referential features in presence
of concerned department officers i.e. Sri Debabrata Mohanty , Sr. Surveyor, Cuttack
Mining Circle, Sri A. K. Das, Sr. Inspector of Mines, Cuttack Mining Circle, Range
Officer, Khurda, etc. who certified it as a permanent & fixed reference point

The entire area applied for Prospecting Licence has been surveyed &
demarcated by us fixing different station points (A, B, C, ...... to I) of the closed traverse
which covers an area of 8.07 _Acres. or 3.241 hects. The grantee has irrected pucca

pillars at all station points. The entire survey & demarcation work has completed with
pProper measurement of traverse lines and magnetic bearing of the station points.

The above said entire granted P.L. area does not hold any forest land which
comprises Plot No. 1744/P & 1745/P under Khata No. 532/2 as referred in the ROR
copy having mundia Kissam and tenant as Abad Ajogya Anabadi which comes to 8.01
acres instead of 8.18 acres as calculated by me in the field after survey & demarcation. \

/fjj/ 1 \'{ &V‘Qﬂ Deé{g;ch {

Sr. Sur\areg,r(ﬁ%:J - Sr.In ectg;of ines ¢ oResuR Qéfiye Cf E}ﬂ R.IE e
Cuttack Mining Circle Cuttack Mi“i..ﬂ.g.filﬂsln&{ K hgHad Ran Goiabalz‘i e )
Cuttack wavlar Siildtie ¥, "" A
st g Wik Oy g
Cuntack Mo Lacid ¢ "“iiﬁﬁ
’ CUTTACK &

(’@){q ' s \\,V \uvl .

D l—o/ 'I:gt:;:%ﬁ o Mining Of!ice: rﬁ'\ . \ l\;\“
"Khurda” R Khurda Cuttack Mining Circle,\l\“\“‘\m\a‘ cuntet™
FENT R S A2 14 : /rAE“iQ‘(‘}“r}AR Cuttack C“\\ack

WO LDHA
v \)_\\\)19\\ J&‘“{QQ?J True Copy Attested
/;’ e @:”D -
Y e Deputy Director of Mines

Cuttack Circle, Cuttack
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ndary Description of the P. L. area \;:'f S)disha Sta LCoOoperatlve Handicrafts
yrporation Ltd. over an area of/B 01 acrns or(3. 241 hects. for Decorative Stone

Khandolite) in village- Narangarh No. 203 under khurda Tahasil of Khurda
District,

.

| Reference :- The starting point ‘A’ is situated with the magnetic bearing of

N 2y 4;036? for a distance of 930 feet or 283.464 meter from the village trijunation pillar
“ihe village- Bhagabanpur No. 174, Bhogapur No. 204 and Narangarh No. 203.

From the Station point ‘A’ the traverse moves in anti-closure deviation follows :-

== T J
Station | Mggrr;sgc Interior Angle Distance D'slslaequ n

e 1 - ) 2 3 4 5
A-B 131°.00°  4¢% 0c’(97°.30) 700 213.360 o
B-C 48730 345 . |~ 105156 ]
C-D A58ta0 R54%30° BEIRT | 64864 57(30Z
D-E 231°.00, 200 \ A 60.960 | M.
= 39307 g0°30 W A751 % | 3340 54354

z F-G iusere’  q44°.30 225 68.580 |

_i. G-H 209°.30 ), 185 56.388

| H-1 | 130" (32°30 315 96.012 |

; I-A ' | 101930 515 | 156.972 |

o lgm/ 330"

Thus the traverse closes(@ covering an area ofé 010 acres oré 24?hects |

D

lr i
oR P! ool
Sr. Surveyor Sr. Inspector of Mings 2l cel R. .
Bl R
Cuttacé(ulniar::izg Circle CUW&E\“" et K“ ‘hufda Range Gulahalx{x_,twsv
senior Huveyor ﬁ‘@n e
CU’w(’kI'T‘;‘:\pg,(CW e ~6 True Copy Attested
Cl

o ) \q A AN @‘D

F/ (ﬂn’%m.” . \ m

r@,,. st Office "T Tahasdildar, Mining Omcer mmﬂ G\m aeh. § Mings
Divisigg ; s Vﬁ“ la Khurda Cuttack Mining Cj cﬁackc‘“‘" Deputy Director © -
}\h-rd‘u - T(AHA WLDAR Cuttack C,ut‘sack Circle, Cu

VIHO! ROFA

o 1 ok
W4
C (/ Iredtorgted Mlnes
Orissa,
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jand schedule of the P. L. area of\Odis’ﬁa State p/rative Handicrafts

2 -3
corporation Ltd. over an area of_. acres 0 g “‘i hects for Decorative Stone
(Khandohte) in village- Narangarh No. 203 under Khurda Tahasil of Khurda

District.
Name of the
| Plot Khata .
\\ fumiber Number \ Tenant Kissam Area Remarks
[ | On behalf of
SriJ th
| 1744/P 53212 ,J"ahzg;zgﬁu Mundia 178 Part
\ Administrator, .
Jagannath
K \ Mandir \I‘V/
1745/P 53212 Parichalana | Mundia 6.23) 640  Part |
Committee, T
Puri \\4 /
2.|¢ “@.0Facres
Total ; or
3310 §24% hects

ioF e /
i My p,_ Uy
Sr. Inspectar of Mines Ran lﬂgé%ezﬁjépgﬁal o mec-..

Sr. Surveyor

Cuttack Mining Circle Cuttack Mining %Ec& Mined Fore
‘ kn dha Range
ol o ining 0% ‘ eSLABA
Minify
C"‘m%urerCK P guiteste
J \h True Copy Attested
I| /c\ L@r’ ;:r%_(.r) . 29!5’ e
Divi 'K ! o;r»l Ofticer Tahasdildar, Mining Ofﬂc“\ﬂ\% &mt;i ~
; isios, Khurd Khurda Cuttack Minimgfisck.Circle, Cafteet
Kdgurder Div e TAHASILDAR CuQack o —
/ Deputy irector Of |
\> Cuttack Circle, Cuttack

KHORDHA
qi\o A

\)}: eyor

rate of Mines
Orissg,Bhubanesw 4L
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f N (\\A

L -
\:Qf :CE OF THE MINING OFFICER, CUTTACK CIRCLE,CUTTACK |
ARUNODAY BHAWAN, CUTTACK - 753012, PH, / FAX : (0671) 2312057

Letter No..... @‘3'2_. ..... Mines dt....\. 5. S.cld

From,

The Mining Officer,
Cuttack Circle, Cuttack

To,

i . The ~ _. Sub-Registrar,
F Dist-Khurda
f

| Sub:- Registration of executed P.L. Deed for Decorative Stone (Khandolite) over
' an area of 8.18 acres or 3.31 hects in Village - Narangarh under Khurda

f Tahasil of Khurda District.

.|

!
o,
Sir,

With reference to the subject cited above, | am to send herewith the
executed Original and Duplicate P. L. Deed of Odisha State Co-Operative
Handicraft Corporation Ltd. (Utkalika) Rasulgarh, Bhubanewswar over an area
of 8.18 acres or 3.31 hects in Village - Narangarh under Khurda Tahasil of
Khurda District for Decorative. Stone (Khandolite) through the licensee for its
registration and after registration the same may be handed over to the licensee
for necessary action at this end.

Yours faithfully,

Enclosure : As above " ,ag’\(,,
\t
Mining Officer,

Cuttack<Circle, Cuttack
"R

True Copy Attested

¢ of Mines
Depqu 0 Cuttack

Tahasildar letter/106 new
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»
N DIRECTORATE()FMINI‘.S:()DISIIA x
“}ﬁ» BHUBANESWAR

MOCEY:

DING No. MXXX11(d)-28/14. M. D

dSub: Revocation of prospecting license

. No. 100 dt. 09.10.2014 liled by Odisha State (-

Olp\ci‘u\i\'c Handierafy Corporation Ltd. for Decorative Stone (Khandolite) over an iireq

e K;)i S.iS Aes. or 331 Hegys, in village Naranagarh under Khurda Tahasil of Khurds
siriet,

ORDER

2RDER
brospecting license for decorative g

|
) tone over an area of 8.18 Acs. or 3.3
lage Naranagarh under Khurq
/ favour of g
a

‘ a Tahasil of Khurda District was granted i
disha State Co-operativ
vears vide

: . ¢ Handicraft Corporation Ltd. for 4 period of 2
ars Directorate of Mines Proceeding No, 1805/DM, dt.28.02.2015 under the
Mining Officer, Cuttack Circle, Cuttack.

\/)\&(liier_ezis the applied areq belongs to Shree Jagannath Mahaprabhu and the
: 'dmi;iistlralor of Shree Jagannath Temple Administration has
A Vide s letter No. 11

)

!

Chier

requested and consenpe

: 11026 d1.25.09.2014 14 lease out the area in favour of Odisha Siare
.. {‘N‘\u ! Co-operative Handicraf Corporation Ltd. Cuttack.
Y

] Whereas the Odisha State Co-operative Handicraft Corporation 1. could not exceute
O N4 and iegister the above granted P.L within the prescribed period as stipulated under t¢
54< provisions of Rule 61 () of OMMC Rules, 2004,
-

Whereas in the mean
Administration, Puri has
the prospecting
operative Handi

time the Chief Administrator, Shree Jagannath Temple
requested vide their letter No. 6297, dt.23.05.2015 to cance|
license for decorative Stone granted in favour of Odisha State Co-
craft Corporation Ltd. Cuttack.

Now, therefore, after careful
revoke the grant proceeding No. 1805/D

consideration the Director of Mines is pleased to

, dt.28.02.2015 and @L@ﬂ‘iaj?“_c?i@ie? as
per Rule. Te— —
Deepak Mohanty
DIRECTOR OF MINES, ODISHA
Memo No. /DM., dt.

i - ive Handicraft Corporation Ltd. Plot No.
ded to Odisha State Co-operative orpo
2131 dics)i)rilalf(iir:::tre fi{asulgarh, Bhubaneswar with refereiice to this Directorate Memo No.
1/806?DM dt.28.02.2015 for information and necessary action.

True GoPY Attested )

DIRECTOR OF MINES. ODISHA

t Mines
irector © ck
Deou“fd? Circle, Cutd

Cutta
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13.05.20\ 5.
3

}\\‘(ﬁzq-fkk“‘
) MINLES. ODISHA

DIRIJ',C'I'()R (

Departaich! of

o. 1807IDM.

/DMN d"/ f d' hll
Mo N0~/"“’”‘ R Government OfO isha.
) Additional Secretary 10 o

~or forwarded 1o the D)
Copy 1o ith reference 10 this Directorat

& Mines. Bhubaneswar W ‘
y action.

Steel )
tion and necessar

d1.28.02.2019 {or informa

Soff_

DIRECTOR OF MINES. O DISHA

) moNo.dfgj 3> DM, d‘-,\Q;};lé;/’— - At &
Copy forwarded to the Mining Officer. Cuttack Circle,Cuttaclf for information
necessary action with reference 10 this Directorate Memo No. 1808/ Mines dt.28.02.2015.

.
A) e
DIRECTOR OF MINES, ODISHA

/DM, dt.
1 and necessary action with

Memo No.
dar, Khurda for informatio

- =
Copy forwarded to Tahasil

reference to this Directorate Memo No. 1809/DM, dt.28.02.2015. )

DIRECTOR OF MINES, ODISHA

Memo No. /DM, dt.
Copy forwarded to the D.F.0., Khurda for information and necessary action with
0/DM, dt. 28.02.2015.

reference to this Directorate Memo No. 181

DIRECTOR OF MINES. ODISHA

/DM., dt. B
for information and necessary action with reference (o

Memo No.
Copy to the Chief Surveyor,
this Directorate Memo No. 1811/DM, dt.28.02.2015.

Yrue COPY Avested
ng DIRECTOR OF MINES. ODISHA
8t s
rector of MIN®
Depuly D‘C"\\'C\ e, Cuttack

Cuttack
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FORM A
Recelved
Abeesmmmneaeeea
(Place)-ceeuennnn....
On (date)--.............
Inltlal of Recelving Oftlcer
GOVERNMENT OF ORRISA
Application for Prospecting Licence
[See rule (1))
To
The Director of Mines, Odishaq, Bhubaneswar,
Through the Mining Officer, Cuttack
Sir,
o© 1. lrequest that aq prospecting license und
/\b Rules,2003 may be granted to us,
-0

A sum of Rs. 1000/-
refundable) under ru

The required particulars are given below

ANeeAo€s P//O 567
e

N@LK \\

“To be submitted In Triplicate”

Dated 07 day of Janvary 2014.

er the Orissa Minor Mineral Concession

(Rupees one thousand only) being application fee (non-

le 9(i} has been deposited in the Government Treasury Puri
and original receipted challan bearing No.43 dated 06.01.2014 is enclosed.

Name of the applicant with complete
address:

Present

Administrator (Development)

Shree Jagannath Temple office, Grand
Road

Puri . 752 001.

Permanent

Administrator (Development) .

Shree Jagannath Temple office, Grand
Road

Puri . 752 001.

Shree
Temple

Adminstration, Puri

]ogcnnqiﬂ

ii In case the applicant s

an individual. His nationality
(nationality certificate to be enclosed)

NA

1

True CoEy Attested

Direstor of Mines
Deputy Lireswl
Cuttack Circle, Cuttack
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&2
-

o

\

a company, an
g oo aftested copy of the
of registration
i of the company along with
Memorandum and arti

article of associati
of the Company Shall be enclosed. o

Shree jagannath

Temple

Adminstration, Puri is
a Trust and comes
under Shree
Jagannath Temple
Act, 1955. (annexuré

Xil)

gcﬁr?gr:e(r]shié) firm, nationality of all the
n artnershi
e P rship deed to be

NA

Profession of applicant.

Aministration of
Jagannath Temple,

Puri

No. and date of valid mining due
clegror_mce cerfificate (copy attached) or
affidavit to this effect (enclosed).

Annexure-VIll

Khondalite for

Minerol or minerals which the applicant
intends to prospect.

decorative stone

Period for which the prospecting license is

Two years

Vii

required.
Extent of the area the applicant wants to

11.55 Ac or 4.67 Ha

Annexure- I, lll & IV

Viii

prospect.

Details of the area supported by a plan in
cadastral vilage map, boundary
description and land schedule. (The plan
should be on the relevant portion of the
cadastral vilage map with scale and
should contain natural features, land marks
or other features to enable identification of
area in the field, the nearest railway station

or any other place of importance.

In case the area applied for comes within
the notified areq, recommendation of the

NA

concerned Gram Panchayat be enclosed.

Xi)

EF

-

Particulars of areas in the state duly
fidavit for which the

supported by an af
applicant or any person having joint

Annexure V

interest with him

NA

rospecting license .

already holds under
for but not granted

has already applied

NA

‘NA

and,

being applied for simultaneously,

NA

nature of joint interest, if any,
Attested copies of up-to-date ITCC and
STCC valid on the date of applicant to be

Annexure- VI & VI

attached .

True Copy Alt

Deputy Director of Mines
Cuttack Circle, Cuttack

ested
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/' — ————y
(il) Where the |o e
5 Private Personn((:) ?J:ﬁ:d for bm Applicant s the
| fenant(s) for gront of profsionsgm of such | tenant of the applied
Be___ o be atfachey. Pecling license | areq. (Annexure X)
xiii H | the mam—————e
b 1;::%;" ;?E:hZ";'”lg due payabie under | Annexure-Vil
Baah it Vies made there under
=N paid fo Gowernmen12 If so, copy of
valid clearance cerfificate issyed by the
Director or in case the applicant does not
hold and has not helq any mineral
Concessions for mMajor and minor minerals
In the State, furnishing of an affidavit to
- | that effect shaqil suffice.
(xiv) Has the applicant Possess any technical | The applicant  will
qudlification and experience in | hire/ recruit technical
Prospecing and quanying operations for | people for
decorative stone? if so, details thereof | prospecting of the
along with documentary be fumished. area after execution
. of the PL.
(xv) | (q) Has the applicant already set up an | No. Annexure XI.
Industry for processing of decorative stone
Of has a definite plan to put up such
industry in the State? If so, details thereof
- along with documentary evidences
(b) |Is the applicant himself an unemployed | No \
Geologist/ Mining Engineer? If so the
supporting documents to be enclosed .,
(c) If the applicant is the rayat of the land | Applicant s  the
applied for, an attested copy of the patta | tenant of the applied
of the land. area. (Annexure X)
(xvi) Financial resources of the applicant in W
support of which
(Q) copy of solvency cerlificate and list of Annexure IX
immovable properties from the concemed
Revenue Authority, and
(o) | Cerlificate from the banker of the Annexure IX
applicant stating the extent of his credit
worthiness to be enclosed:
(xvii) Total investiment in operations anficipated | Rs 10 lakh I
(xviii)

Qudlification, {echnical knowledge of, or
experience in prospecting and mining
operation for decorative stone, machinery
the applicant possesses-

The applicant wil
hire/ recruit technical
people for
prospecting of the

True COPY Attested




S
o P2

|
) i o;eo olfer execution |
| An - of the PL. |
| No\;{urg”;?mrd %igi”ﬁuqufs, It-any such os.’lTho applicant wil hires |
| amiployed or e Yb; the fechnical stalf | iho servicas of M/
applicent, et employed by the | Geo Consulfants P!
| ' Lid for prospacting of
| the aroa  affer
exacution of the PL.

| do hereby d .
y declare that the particulars fumished cbove ore correct

and undertake furnish an
o) ,
equired by you. y other detalls including accurate plans, efc. o5 may be

Yours faithfully

Place: (

Dale:

Signature of 4 i \ u‘l“" -
w‘ 18@9\0!
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A \ a1 o 1 _TpninytSuly (o / ] Lo
4 “”W of :-': 5 IR StaluRororve ﬂn_.lil 0 !?Hﬁﬁ Ll i
Oy o\ In by tha Deparimantd! Offigar
S ;;:.’«y To b fillad In by tha romittar . To ba filod no%. Transury
3 ) e e
—" Nama (or dosignntion] | Fult particulars of fhe © Ordar o tha

. . 11l; {ead of
By whom | onduddress of Iha person on | remilinnce eng of Amqunl 'nr:cnunl Bank’

|

VGPFORNS) U ~--217-10.000 BXs -24-19.501 3

1andered whoso belwit monay in pald | authority I any)

PA A | 7B AN gy

<.

|
i

I 5_

. iy lAhicence *‘gg N (,E p
X hepat || RYFS AL L,
R Ul e Iy g -
DXl Adminiatrator ~.| 5/ / _p Q% L\ gg A
S\ aganneth Templ, 74471/ NEITLE

NI S R NS L R
% : dh&)wu: :;A v /(#';'”' n?&\g i ¥ ::":Jz-
I T L WA T Il P s i I 5 of 3ae &

* Yo be usod gyl dvéala of rothi ificer of the Government
e &ﬁlﬁpmj‘f - rt\‘_li‘i\nngank through an office
‘ Recalved paymon( \ RS - T

| /Oﬁ‘¢'1"2‘01 o Treasury Officer/Agent

Treasuror Accountdrt '~ ! .
( Soe Instructighs on overloal )

True Copy Attested

Deputy Director of Mines
Cuttack Circle, Cuttack
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OF THE MINING OFFICER, CUTTACK CIRCLE, CUTTACK

—— qCE 4 |
FIV%,RUNODAYA BHAWAN, CUTTACK - 753012, PH. / FAX : (0871) 2312087
; Letter No.sll Mines dt.“'”o ..... M
jom:
officer,
gﬂ:gk circle, Cuttack
T0:
The Thaslildar, Khurda
pist- Khurda
sub. : P. L. application No. 119/dt. 08.01.2016 filed by Shree Jagannath Temple
Adminstration Puri for Decorative Stone over an area 11.55 acres. or 4.67 hects.
In village - Narangarh under Khurda Tahasil of Khurda District.
Sir,

With reference to the subject cited above, | am to send herewith one set of P. L.
application No. 119/dt. 08.01.2016 filed by Shree Jagannath Temple Adminstration Puri
for Decorative Stone over an area 11.55 acres. of 4.67 hects. in village - Narangarh
under Khurda Tahasil of Khurda District for your kind information and request that your
report on the following point may pelase be furnished to this Office for taking further

necessary action in the matter.

1. Report as required under rule-4 (2) & (3) of O.MM.C. Rules-2004.

2, Report of;corrections of Map and particulars furnished by the applicant
with presént status of land

3. Whether {he applied area contains any forest growth and comes under

any type of forest land and attracts the provision of Forest Conservation

Act-1980.
4. Name of the Gram Panchayat under which the applied area is coming y Aues\ed
5. Whether the applied area has been reserved/diverted for any other purpose 1(03 QOP -

6. Whether the applied is coming within the schedule area or not.

Enclosure : As above \
Mining Officer,

@ttack Circle, Cuttack

Memo Now..nSr. Zo Mines, dt....LlLLS...
Copy {0 Shres Jagannath Tample Adminstration, Purl for infomation.

3\
Mining ice}'\, it
ttack Circle, Cuttack
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@/ Annexoxe - /{//O

(S
_—

-

,‘ ']
‘g fFICE OF THE MINING OFFICER, CUTTAC
K
2FF1C R UNODAYA BHAWAN, CUTTACK - 753012, PH. / FM?(LF:-;%LS&?;TTAEZ/
LOHOr NOwuvuumners meusmcessessens  Mines dt....ti:l:le

from

Mining Officer,
Cuttack Circle, Cuttack

To:

The Divisional Forest Offi
Dist- Khurda cer, Khurda

Sub.: :,\d ;;\m:lk;?tlon No. 119/dt. 08.01.2016 filed by Shree Jagannath Temple
i vill stration Puri for Decorative Stone over an area 11.55 acres. of 4.67 hects.
age - Narangarh under Khurda Tahasil of Khurda District.

Sir,

. With reference to the subject cited above, | am to send herewith one setof P. L.
application No. 119/dt. 08.01.16 filed by Shree Jagannath Temple Adminstration Puri for
Decorative Stone over an area 11.55 acres. or 4.67 hects. in village - Narangarh
under Khurda Tahasil of Khurda District for your kind information.

| would therefore request you to please furnish your report on Forest point of
view at an early date for taking further action at this end.
urs faithfully,
M
Enclosure : As above 1\ Yroe
Mining Officer,
C@utta Circle, Cuttack
= TR

Memo NO.....civeee 7 ......... IMines, dt.....ieee
Copy to Shree Jagannath Tample Adminstration, Puri for infomation. /\/@E
\ 1 \
Mining Ofﬁce‘},

Cﬁuttack Circle, Cuttack

i
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OFFICE OF THE TAHASILDAR, KHORDHA.

o‘k\\Dated \6\')1 7 (’

‘N

To
The Mining Officer, Cuttack circle, Cuttack.

Sub:- P L Application No.119 dated 08.01.2016 filed by
Sri Jagannath Temple Administration, Puri for
Decorative stone (Khondolite) over an area of
Ac.11.55 acres or 4.67 hectors in village Naranagarh
No. 203 under Khordha Tahasil of Khordha District.

Ref:- Your letter No. 51 dated 11.01.2016

Sir,

In inviting a reference to your letter on the subject cited
above | am to furnish below the point wise information for further action atyour end.

1. The applied land does not comes under Rakhit, Sarbasadharan is not reserved for

communal purpose. The said plot also is of not Historical, Cultural, Archeological and

scientific importance.
7.~ The final map was prepared and nublished by the Settlement Authorities in the year,

~ \_ﬁ 5\ 1962 and is continuing till date without any correction. The Status of the land was under
6 Govt. Anabadi Khata No. 645 of Ekharajat Mahal. As per order of Member, Board of Revenue

! "‘ib’ Odisha Cuttack in O E A Case No.234/92 and vide letter No.4269 dated 21.09.98 the land was
= recorded in the name of Deity Sri Jagannath Mohaprabhu Bije Puri Taraf Administrator Sri

QDL'\ Jagannath Temple, Puri under Stitiban Status . The Govt. of Odisha is the Khewatdar- I.
% '\b Separate new Khata was created as No.532/2 of mouza Naranagarh having four plots with an
\01 N area of Ac.11.55 decs. (Plot No.1745 Mundia, Ac,7-020 Plot No.1850 Bagayat Il Ac.1.490,

plot No.1851 Bagayat, Il Ac.0-645 and plot No.1747/2166 Puratan Patita Ac.2-390 Total
Ac.11-545 decs).

3.-There are some tree growth like bamboo bushes, mango and jackfruit orchards over the
above land. The applied plots do not attract the provisions of Forest Conservation Act, 1980
as revealed frons DLC Register of Forest Deptt.
4.-The applied land comes under Naranagarh Grampanchayat of Khordha Block.
5.-The applied land has not been reserved / diverted for any specific purpose.
6.-The applied land does not come under Schedule area.

Yours faithfully,

|
L ‘ﬁz- 2 ~_¥;‘_; . )\blé
Tahasildar, Khordha''
N4
"MemO MO .o mcrrerserenns Dated.......coeerreennne

’ Copy submitted to the Administrator, Sri Jagannath Temple,
Puri for favour of kind information and necessary action
@ )I

True Copy Attested Tahasildar, Khordha.

(st

Deputy Director of Mines
Cuttack Circle, Cuttack
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OFFICE OF THE DIVISIONAL FOREST OFFICER: KHORDHA DIVISION,

AT / PO/ DIST. - KHORDHA
Tele No. (06755) 220539, 222825

FAX No. (06755) 220539 P
Email ID - dfokhordha@gmail.com D

No. (7/ 7 Date /¢ "3"/6 ’

To
The Mining Officer,
Cuttack Circle ,Cuttack-1Z.
Sub p.L.Application  No.I 19 dd 08.01.2016 filed by Shree Jagannnath Temple
Adiministration,Puri Decorative Stone over and area 11.55 Acrs. Or 4.67 Hect. In Village-
Narangarh under Khordha, Tahasil of Khordha District.
Ref: Your letter No 53 did 11.01.20 16 .
Sir.
Inviting a reference to the letter No. Cited above on the captioned subject, it is to inform
you that there is no forest in and around plot No. 2166.1 851.1850,1745.Khata No,532/2.Mouza-Narangarh in
':‘;‘T,\ which area is 11.55 Acre. Or 4.67 Hec. except 119 different number of trees whose valuation comes 10
VRS e
G/‘\C-v Rs 101759/ -(One lakh one thousand fifty nine only). There is no adverse impact on the forest and wild life if
A
,f the area will be granted on lease. The area is fully Khandalite stones reported by the Range officer,Khordha.
; Fr The joint verification report is enclosed here with for reference and record.
57 )
| B 7 ] é This is for your information and necessary action.
Yours faithfully,

\N‘

Divisional Forest 0 ic

' Encl:- As above.
(Sxtiordha Division, Khordha

MemoNo. __ /Date
Copy forwarded 10 the Shree Jagannath Temple Adnmunistration,Puri  for information
11,2016 of the Mining Officer,Cuttack.

and necessany action with reference to s better Nos4 dul 1HOT.2

\

Divisional Forest Ofticer,

fH' )
Khordha Division, Khordha
of Wines
\‘30‘0‘ ac¥
06‘)“‘8‘9\‘2 cwc\es cut

cune
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True Copy Attested

Deputy Director of Mines
Cuttack Circle, Cuttack
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OFFICE OF THE DIVISIONA N —
ICER. KHORDMA DIVISION \
) AT 1Pt ROHA |
;}é  No. (06755 220830, 222825

FAN No, (0n755) 220830

Emall 10 = dtokhordhagdygmail cor “t
NU. (7/7 n'\\lp /(‘ '&.,6 \ iy i\l \

To
The Mining Oflieer,
Cuttack Cirele JCuttieh-12,
Sub PLApplcation No.19 il 08012010 filed by Shree  Jugannath Temple

Administration.Puri Decorative Stone over ond ren 11,55 Aers, Or 4,67 Heet. In Village-
Narangarh under Khordha, Tahasil of Khordha District,

Ref: Your letter No 83 did 11012010,

Sir,

[nviting a reference to the letter No, Cited ahove on the captioned subject, [tls o Inform
you that there is no farest in and around plot No, 2160.1 851,1850.1 745, Khata No.532/2.Mouza-Narangat in
QQ/L\ which area is 11,55 Acre, Or 4.67 Hec, except 19 diterent mumber of trees whose viluation comes to
g;@\}'v Rs 101759/-(One lakh one thousand fitly nine only). There is no udverse impoet on the forest and wild life if
\J the area will be pranted on lease, The ared is fully Khandalite stones reported by the Runge oltlcer Khordha.
g ; The joint verification report is enclosed here with for reference and record.
Tp -2 ‘) é This is for your informalion and necessar action.

Yours faithfully,

Encl- As above.
(‘m\“ T\;L"
MW
l Divisional Forest &ﬁécr.
(Mhordha Division, Khordhu

Memo No. ___/Date.

Copy forwarded to the Shree Jagannath Temple Adminiswation,Puri  for information

and necessary action with reterence 1o this Letter No.S4 dd.11.01 2016 of the Mining OfTicer,Cuttack.

\,\

Divisional Forest Officer,

‘ UQ cop\j At\ested Khordha Division, Khordha
(
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oFr]UL Yi©oang M[N]NG
ARUNODA ) OFF ’
YABHAWAN, cuTT ! TACK CIRCLE, CUTTACK >0t

— LetterNo.. . & \‘Jr\.\ H./FAX: (0671) 2312057

Hnen

A Fnnexos2 ’U/ "
3 b \'\ - i
Mioing Officer,
Cuttack Circle, Cuttack

To:

The Director of Mine
» s'
Odisha, Bhubaneswar.

Sub. : Application No. 119/d
&.:“ f:‘:q Decorative ts‘tooi‘:“(':::::;ﬁ:;ee Jagannath Temple Administration, Puri for
illa over a '
ge-Narangarh under Khordha Tahasil of Kh:r::\?D‘:;t::éfs acres or 4.7 hecte. 10

Sir,

With referen ; :
P. L for Shree Jagaﬁ?\;?hu'}g subject cited above, | am to say that the application no 119 for
hects. in Village- Naran imp}e Administration, Puri over an area of 11.55 Acres. or 4.67
The application h gar urnQer Khordha Tahasil of Khordha District on dt. 08.01.2016.
ave been filed in the prescribed form duly singed by the Administrator.

The application for P. L. is accompanied with the following documents:-

i Original T. C. of Rs. 1,000/- Rupees (one thousand) only deposited in proper
) head of account as application fee on dt. 43/dt.06.01.2016.
. Copy of Boundary Description and Land Schedule.

iil. Applied area map copy in scale 16' = 1mile.

. Original Affidavit 2 nos.

v. Copy of Voter ID Card

vi. Copy of IR Return for 2014-15

vil. Copy of VAT Clearance Certificate.

viii. Copy of Audit Account Report for 2013-14

. Copy of Bank Solvency Certificate from UCO Bank

X. Copy of MDCC from Director of Mines, (O)

x. Copy of ROR of Land.

xii. Copy of Under taking of Shree Jagannath Temple Administration, Puri.

The application is deficient of the following documents:-

i. Solvency Certificate.

quested vide this Office Letter No. 41/Mines, dt. 08.01.2016

The applicant has beenre
ts as per rule-9 of OMMC Rules-2004, but they failed to

to submit the wanting documen
submit the same as yet.

The Tahasildar, Khordha has been requested to offer his view on revenue point of
view vide this Office Letter No. 51/Mines, dt. 11.01.2016. The Tahasildar has submitted the

said report vide his letter no. 711/dt. 18.02.2016. (Copy enclosed).

e e et e s b True Copy Attested

Deputy Director of wMines
Cuttack Circle, Cuttack



E -2- %

ot
By _The D F'O.' Nayagarh has been requested to offer his view on forest point of
- VN de this Office Letter No. 53/Mines, dt. 11.01.2016. The D.F.O. has submitted
*the swid report vide his letter no. 917/dt. 10 .02.2016. (Copy enclosed).

. The Mining Officer, Cuttack conducted the technical enquiry in to the
applied area and submitted his report in the prescribed format (Copy
enclosed). Sr. Surveyor verified the application and his report enclosed
herewith for kind reference.

In view of the above, the application for P. L. No. 119/ dt. 08.01 .2016 of
Shree Jagannath Temple Administration, Puri for Decorative Stone (Khandolite)
over an area 11.55 acres. or 4.67 hects in village Narangarh under Khordha
Tahasil of Khordha District forwarded for consideration on its own merit.

Yo tﬁthfully,

Mining Officer,
Cuttack Circle, Cuttack

Envclosure : Original Application

True Copy Attested

Techuwical Report farwarded keier for 2 Uconce pand/dt
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J'rom .
Deepak Mohanty, 11§ L g
Dircctor of Mines, Odisha : --,/,_:/‘.1 1Y)
Bhubancswar., ' Al

To
Shree Ja y -
Puri gannath Temple Administration,

Sub: P.L.
Admi?i:ira]t'lg datc'd 08.01.2016 filed by Shree Jagannath Temple
A674 H tslo'n’ pl'll'l for decorative stone over an area of 11.55Acs. or
D" + Heets. in Village-Narangarh under Khordha Tahasil in Khordha

5 istrict, '

ir,

f‘_‘lf}glfifﬂ%_}hat would govern the grant of prospecting licence for Decorative Stone
over an area of 11.55Acres or 4.674 Hects. in Village- Narangarh under Khordha

Tahasil in Khordha District of Odisha for a period of 2(two) years. Your acceptance
n a period of 15 (fifteen) days from the date of
hat you do not accept these

should reach this Directorate withi

issue of this letter failing which it will be considered t

conditions.
1. You shall abide by all conditions of p
14 of Orissa Minor Mineral Concession Rules, 2004.
and demarcation fee at the rate of Rs. 50/- per
Cuttack

rospecting licence as Jaid down in Rule

2. You shall deposit survey

hectare or part thereof with the Mining Officer, Cuttack Circle,

within 7(seven) days from the date of issue of grant order for prospecting

the area surveyed and demarcated by the Mining Officer,

licence and get
f one

Cuttack Circle, Cuttack in the field at your expenses within a period o

month from the date of grant.

and demarcation of the area shall be done as per the guidelines

3, The survey
issued vide this Directorate letter No.1431/ DM., d1.04.02.12.

True Copy Attested

(e

tof of

Ui

e, Cutiacx

hiines
Daputy DIreY o
cuttack Circ!

_ / g}f Aﬁﬁ@(gg{ — V//O

. DIRECTORAY o Ce—
.'_:u. " (A ! ".. (),“ M - ,

& ﬂ.“,_ » * INI'/,S: ,

> BANESWA =

I am to enquire as to whether you accept the following terms and _
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. You shall pay security deposit amounting to Rs.2000/- (Rupees Two

thousand) only in the postal savings pass book and pledge the same to the
Mining Officer, Cuttack Circle, Cuttack before the prospecting licence deed
is executed by the Mining Officer, Cuttack Circle, Cuttack

You shall execute prospecting licence deed in Form ‘D’ within a period of
three months from the date of order sanctioning the licence or within aﬂy
other period as may be allowed by the Controlling Authority.

In the event of failure to execute the deed within the time specified due to any
default on your part, the grant order shall be revoked and security deposit be

forfeited to Government.

You shall furnish reports, returns and information on financial aspects to

Indian Bureau of Mines, Nagpur/ Bhubaneswar in respect of the area licensed

for decorative stone as specified under the Granite Conservation and

Development Rules, 1999.

. You shall furnish reports, returns and information on financial aspects to the

Mining Officer, Cuttack Circle, Cuttack during the prospecting operation.
You shall pay simple interest at the rate of 24% (Twenty four percent) per

annum in the event of the delayed payment of dues as specified under rule 65

of Odisha Minor Mineral Concession Rules, 2004.

10.You shall allow and extend reasonable facilities to the Controlling Authority,

Competent Authority or any other officer authorised by them to enter, inspect,

survey, examine the registers/ documents / records and take measurement of

stocks of the licensed area.

11.You shall not cut any tree or clear any forest growth without prior permission

of Forest Authority.

12.You shall not claim any compensation if the order is found to be in excess of

the limits prescribed under the Act and Rules.

13.All disputes or litigations pertaining to this licence shall be within the

jurisdictions of the State of Odisha.

-‘-nbijﬁmtested

Deputy Director of Mines
Cuttack Circle, Cuttack
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"|4.This assignment, if found in excess of the powers conferred on the

undersigned, shall stand cancelled.
Yours faithfully,

R 41—
DIRECTOR OF MINES, ODISHA

Memo No. /DM,, dt. _
Copy forwarded to the Additional Secretary to Government of Odisha,
Department of Steel & Mines, Bhubaneswar for information.

Q4
DIRECTOR OF MINES, ODISHA

MemoNo, 3983 DM, dt X 121k

Copy forwarded to the Mining Officer, Cuttack Circle, Cuttack for information

and necessary action.
W"‘\ i
ar
DIRECTOR OF MINES, ODISHA

Memo No. /DM., dt. :
Copy forwarded to the Tahasildar, Khordha for information and necessary
action.
DIRECTOR OF MINES, ODISHA
Memo No. /DM., dt.
Copy forwarded to the D.F.O,

Khordha Forest Division, for information and necessary action.

DIRECTOR OF MINES, ODISHA

Memo No. /DM.,, dt.
Copy to the Chief Surveyor for information and necessary action.

\

PB/- DIRECTOR OF MINES, ODISHA

Deputy Director of Mines
Cuttack Circle, Cuttack
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IRECTORATE oF MINES: ODISHA

PROCEEDINGS NO. MXIV(c)-1/201.

A%@‘/DM., dt. 19 05 b

g License for Decorative Stones in Khorda District.

Sub: Grant of Prospectin

- — e -

ad: icati : ;
Rea ﬁ’;‘;ﬁ‘;‘&fflrfof Prospecting License No. 119 dated 08.01.2016 filed by Shree
emple Admlmstration, Puri for Decorative Stone over an area of

11.55 Acres or 4.674 Hects. in Vi i
Khorda District, 5. in Village- Narangarh under Khorda Tahasil in

Wh ORDER
ereas, Shree Jagannath Temple Administration, Puri has applied for a

Prospecting License for Decorative Stone over an area of 11.55 Acres or 4.674 Hects. in

Village- Narangarh under Khorda Tahasil in Khorda District.

Whereas, Chief Administrator of Shree Jagannath Temple Administration, Puri is
Indian Natjonal.

Whereas, Shree Jagannath Temple Administration, Puri was asked in this
Directorate Letter No. 3781/ DM dt.21.04.2016 to accept the terms and conditions that wili
govern grant of the Prospecting License for Decorative Stone.

Whereas, Shree Jagannath Temple Administration, Puri has communicated his
acceptance of the said terms and conditions vide their Letter No. 6636 dated 04.05.2016.

Whereas, the applied area is stand in the name of Shree Jagannath Mahaprabhu
Bije Puri Temple Administzation and under Puratana Patita- Bagayat-[I- Mundia Khata in
Village Narangarh for decorative stone quarry.

Whereas, the area does not involve any site of Historical, Archaeological or
Scientific importance as per the report of the Tahasildar, Khorda of Khorda District.

Whereas, the Tahasildar, Khorda and the D.F.O, Khorda Forest Division have no
objection for grant of PL over the applied arca.

Whereas, no mining dues is outstanding against Shree Jagannath Temple
Administratior, Puri on account of Minor Minerals or Minerals other than Minor Minerais of
the State.

Whereas, the area under this Prospecting License for Decorative Stone does not
exceed the maximum limit prescribed under clause (a) of sub-rule(1) of rule 5 of Minor

Minerat Concession Rules, 2004.

Now, therefore, after careful consideration, the Director of Mines, Odisha is hereby
pleased to order that a Prospecting License for Decorative Stone over an area 11.55 Acres or

Tru Attested

Deputy Director of Mines
Cuttack Circle, Cuttack

_-‘-\"——.,_a-
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46 4 Hects. in Village- Narangarh und'er. K_ho'rda Tah.asil in Kh'orda District of Odisha be
A ed 10 Shree Jagar.matl? Te{nple Administration, Puri, for a period of 2 years subject to the
‘*%;'dilions laid down in this Directorate Letter No.3781/DM dt. 21.04.2016. Shree Jagannath
Temple Administration, Puri should comply with all the terms and conditions including
gubmission of surveyed map, boundary description and land schedule of the granted area
within one month from the date of issue of this grant order through the Mining Officer,
cuttack and on receipl of the approved surveyed documents, execution and registration of the
license be completgd within three months of the order sanctioning the license in Form-D as
per rule-61 of Odisha Minor Mineral Concession Rules, 2004. °

Deepak Mohanty
' DIRECTOR OF MINES, ODISHA
Memo No. /DM., dt.
Copy forwarded to Shree Jagannath Temple Administration, Puri for information
and necessary action.
<d / —

DIRECTOR OF MINES, ODISHA
MemoNo._ ¢« /DM, dt.
Copy - forwarded to the Additional Secretary to Government of Odisha,
Department of Steel & Mines, Bhubaneswar for information.

ad / —
DIRECTOR OF MINES, ODISHA

Memo No._ AU.€Y /DM, dt._12 .08 b .
Copy forwarded to the Mining Officer, Cuttack Circle, Cuttack for information

and necessary action.
—
DIRECTOR OF , ODISHA
Memo No. /DM., dt.

Copy forwarded to the Tahasildar, Khorda for information and necessary action.

DIRECTOR OF MINES, ODISHA

Memo No. /DM., dt.
Copy forwarded to the D.F.O, Khorda Forest Division for information and

necessary action. \

DIRECTOR OF MINES, ODISHA

Memo No. MM, dt._
Copy to the Chief Surveyor (HQ) for information and necessary action.

True CoPY Auested \

@ DIRECTOR OF MINES, ODISHA

~icantar of Mines
eputy Diresto
Dc?mac% Circle-Cutiack. ... ] e
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.. o of THE MINING OFFICER, cuTT

‘}?HG ARUNODAYA BHAWAN CUTTACK 753012 ACK CIRCLE, CUTTACK

PHIFAX (0671) 2312047

............
------------------

From -

Mining Officer,
Cuttack Circle, Cuttack

To .

The Director of Mines,
Odisha, Bhubaneswar

. P. L. application No. 113/dt.08.01.2016 for Decorative Stone over an area

1 : Lo
?(fh1 »-558Fr8§. or 4.674 hects. in village-Narangarh under Khurda Tahasil of
uraa District in favour of Shree Jagannath Temple Administration, Puri

Ref.:  Grant Crder No. 4484/dt. 12.05.2016 of Directorate of Mines,

(O) Bhubaneswar.
Sir,

With reference to the letter on the subject cited above, | am to intimate
that as per your crder, the survey and demarcation of the said granted P.L.
area has been completed by Sri A. K. Pradhan, Sr. Suveyor of this Circle
Office alongwith the Revenue Personnel, Forest Personnel and the
representative of Shree Jagannath Temple Administration, Puri. The report
of Sr. Surveyor, two set of Maps, Certified copies of ROR, Land Schedule
and Boundary Description are annexed herewith for your kind reference.

This is for favour of your kind information and necessary action.

Yoyrs faithfully,
Enclosure : As above

L@%ﬂiﬂb

True Copy Attested Mining Officer,

Qluttack Circle, Cuttack

i f Mines
Deputy Director O
Csttack Circle, Cuttack
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S Py
My DIRECTORATE OF MINES: ODISHA &
™ BHUBANESWAR )
No. MXIV (c)-1/2016__ 10226 /DM dt._12- |- 14 ) v
From \ /
Deepak Mohanty, LF.S, w\l
Director of Mines, Odisha, L bu\f |
Bhubaneswar. /.
To | / /
The Mining Officer, —
Cuttack Circle, Cuttack.
Sub: Approval of Surveyed documents of the granted P.L. No.119

dt.08.01.2016 filed by Shree Jagannath Temple Administration, Puri,
for over an Area of 11.55 acres or 4.674 hects. in Village- Narangarh
under Khorda Tahasil in Khorda District.

\!Q Sil‘,
\q In inviting a reference to your letter No.1521/ Mines dt.16.08.2016 on

\

/; schedule duly approved in respect of the granted P.L. Area over 11.55 acres. or
4% 4,674 hects. in Village- Narangarh under Khorda Tahasil in Khorda District in
L}%favour of Shree Jagannath Temple Administration, Puri are being sent here with
) &

the above noted subject, a set of surveyed area map, boundary description and land

ﬁ.-\‘*\ for your reference. Further, the Boundary Description of the granted PL area is

< defective which has to be rectified.
You are requested to rectify the defects in original Map & Boundary
Description before execution of the PL deed and also verify the Sabik status of the
land before execution of the P.L. In the meantime Govt. Steel & Mines Department
vide letter No.8900/SM, dt. 27.10.2016 have extended 3 months more time under
rule 61 (1) of OMMC Rules, 2004 for execution of PL deed in respect of granted

PL (copy enclosed) for reference.

Bals s b Yours faithfully,
ncl: As above.
Qr \N\Zﬁy
Py Attested DIRECTOR OF MINES, ODISHA

Tr;; co

Deputy Director of Mines .
Cuttack Circle, Cuttack
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/Af\%?sbechng License | "’r(ﬁ_{{f;{}- o Y// o X
See rule 9(3 l / o w8 B Y = =
) ‘ S ek
R 2 'thSa}"ﬂ % e 4
R /,nl“‘ h\'PFNTU?E made_ Thb 2_04}'7 _day of March %ﬁ befw:Ja‘n‘ the N
Cso»\—;:.mr of Odisha (heremaﬁer cailed the “Lessor") of ﬂIGHOI aporf cmd _ /.»/' g
i = Xy -
4 X
SHREE J?GANNATH 1EMPL: ADMNIST‘EATION PUQ! having s reglsfered § "
e — \
office af- Shree Jagannath Temple office, Grand Road, Puri, 752 001, ¢, . @T
ST - S
represented by its Authorved Signatory Sti Biswanath Sahu, aged about D
= 55 yeary, Son of Sii Norosmgh Sohu resident of Plot No - GA-484, 7
NEEs i ¥ f
Sailshregyihar, Bhggﬂwfsj_s_\_gv_o_sgzgl | 021, PS. - Chandrasekharpur, working <
& B _E _%
38 Ac‘ggwinis?rctor (Devélspment) in  Shree Jogannath Temple . g
Adminis‘-ﬁ%@ion, Puri (hereinafter called the “licensee" which expression 5 é(
i C[»\\_{'}‘}O 5'})}-"\_) "_; \é/
y p.ues\ed -
_ 2
'e(uﬁ Cop «g L
] b ;)g

!

1 Deputy Director of Mines
Cuttack Circle, Cuttack
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{
gsholl where the context so admits be deemed o include his heirs,
i \ -
gexecutors, administraters, assignees) of the other part. S
e % QE
i S
SWHEREAS, the Llicensee has applied to the Competent Authority ¢ ( §
ey = N
gconcemed for a prospecting license lease for Khondalite (Decorative 3 <
o S C\tc
gstone) in accordance with the provisions of the Odisha Minor Minerals 5)4 ¥
— OZ‘_ )
Concession Rules, 2016 (hereinafter called the “Rules"), in respect of the
dands described in Part-l of the Schedule and has deposited a sum of Rs. -'g?\ S
; <
350,000/- (Rupees Tifty thousand only}as security. 5— g
i Q-
§VHEREAS, the Liceasee shall be required to camy out and complete ? &
<
i)rospecﬁng operation satisfactorily within a period of two years{year / j é3/
] ; ERE
. teste 5 "%
; True Copy AY 7
8 <
i |
. 2|Page
i Deputy Director of Mines

Cuttack Circle, Cuttack
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Emom‘h) under the_provisions of sub-rule (5) of rule 9 of Odisha Minor
gv\inerol Concession R_uj§3_201 6.
gkND, WHEREAS, the Competent Authority has communicated his

g]pprovcl to the grant-of-prospecting license on the terms, covenants

Eund conditions hereinafter contained. X

§ .
NOW THIS INDENTURE witnesseth as follows:

T N
ahe lessor hereby demises to the Licensee, the land described in Part-| of
!he Schedule hereunder written and delineated in the map hereunto
g:nnexed.

qhe said demised piece(s) of land shall be held by the Licensee for a
'erm of two years (year / month) for carrying out prospecting operations

' True Copy Attested

D .
3|Page

§

i
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o

rom the date_on which this executed deed is registered under Indian

Registration Act and Odisha Registration Manual subject to the terms,
Rovenants hereinafter provided.

B

R
‘Q.

N
\
oS

iN WITNESS WHEREOF these presents have been executed in manner 5

hereunder appearing the day and year first above written.

5 ‘ 4
(¢

: X
N

The schedule above referred to

: o PART-| b
iocoﬁon and area of the prospecting license: g I

POUNDARY DESCRIPTION:

BOUNDARY DESCRIPTION OF THE PL AREA FOR DECORATIVE STONE
éKHONDALITE) OVER 11.545AC. OR 4.672 HA IN VILLAGE NARANAGARH NO 203

; True Copy Attested
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H 755037

UNDER KHORDHA TAHASIL OF KHORDHA DISTRICT BY SREE JAGANNATH TEMPLE
b DMINSTRATION, PURI.

%eference point:- Thé starting point 1 is situated with a magnetic bearing of 459
BO" 00" and at a distance of 283.26m._from ihe vilage trijunction point of
villages BhagabanapurNo 174, Bhogapur No 204 and Naranagarh No 203 IN

oot Sallu

TiterBre. kuma NGk

3
ﬂrom station 1" the boundary line moves anticlockwise as follows: C:’
Line Magnetic Interior Angle | Distance In Mir | Distance In &
Bearing Feet i e
-2 1359 00' 00" 152000' 00" | 21.08 69.16 <
23 190900 00" | 44.74 146.78 J =
Faa 167900' 00" | 22.28 73.10 J Qg
EE 174000' 00" | 25.02 82.09 N
56 228000' 00" | 7.7 25.26 ; S
o7 109930’ 00" | 4.86 15.94 : E/
7-8 257930' 00" | 6.56 21.52 4
g5 120°000' 00" _| 31.50 103.35 % =
¥ <
: | j <
True Copy Attested <2
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77 Prodeep Kumof Jost
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Endorsement of the certificate of admissibility
Admissibie under rule 25: duly stamped under the Indian stamp (Orissa Amendmerit;act 1 of 2008) Act 1899,

Schedule 1-A No. 35@ Fees Pald : A5(b)-1200 ,, u;qa;harges-325 ’T‘.’tfl'.i'?zS"‘""

Date: 20/03/2018
Fooo 3w
Endorsemeq un_de

Presented for registration In the office of the Sub- ne
AM and 2:30 PM onthe 20/03/2018 by--
CUTTACK , son/wife of , of CUYTACK by cas

T oSy M

Signature of Presenter / Date: 20/03/2018

5
fff.- .

E R
\

'NJ;ED THR
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$lgnature of Rjeglsterlng officer

/s
RDA be tweénithe hours.of 10:30

H MINING OFFICER

'rIjEs affixed.

! *")J

Endorsement under section 53 \;_
’?a

Execution is admitted by :

‘ Thumb Impresslon

P

e .
SIT& rq\of"ﬂegisterl}bg officer. Tfue COPY Atteslé

Nama
-~ ‘iﬁ— -,
GCVT OF CDISHA
REPRESENTED
THROUH MINING
OFFICER CUTTACK il i
311’393206

Trberiog e

\E\J /s
smnan_m\\ '«J;)ate ’%’;’:fﬂ'.':;?."’" of @

Deputy Director of Mines
AMar2018 - ttack Circle, Cuttack

http://10.150.15.150/Admin/DSR/Endorsement/PrintEndorsement.aspx?id=11418008... 20-03-2018
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~dors Cment

‘
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SHREE
JAGANNATH
TEMPLE
ADMINISTRATION
PURI REPRESENTD
THROUGH 3,
BISWANATH SAHU

il
Identified by SANTOSH KUMAR SATAPATHY Son/Wife of N/A o0

Bismnats Sakue,
20-Mar-2018

f SAME PLACE by profession Others

Date of Admisslon of

Signature Execution

Thumb Impression

Name Photo
SANTOSH KUMAR
SATAPATHY 20-Mar-2018
I
Date: 20/03,/2018 N . = o V
iy ) S'g{g&wq%egfsterlng»-oﬁicer

Endorsement of certificate of

Registered and true COPY IS‘iled in : Ofﬂl:e‘ﬁﬂ}hnySHﬂg!iglstrar, KHURDA
Book Number : 1 || Volume Number ; 18 Micyr Aho. A
) 0dane

;?aj&'sgilr;a't;on undgr’section

7

i

Document Number : 11141800856 12 ..’:3
For the year : 2018 l- ¥ -i . : J,-~“'"
Seal : \/\ 1"‘
b ‘-'Shqiture of Réglsiering.officer

Data: 20/03/2018

b

bup://10.150.15.15 :
| 5 O/Admm/DSR/Endorsement/PrintEndorsement‘aspx?id=11418008 20-03-2018
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g
E[510 | _ 194000' 00" [ 7.42 24.34 .
10N 169900' 00" | 22.48 73.75
RTED 175000' 00" | 16.84 55.25
g 1213 246000' 00" | 6.42 21.06 o
113-14 132000' 00" | 6.44 21713 % (\3
B|14-15 144030' 00" | 4.86 22.51 I
1516 | 180000' 00" | 12.12 39.76 Il
§ (1617 200030' 00 | 12.12 39.76 = \f/
17-18 188900' 00" | 13.42 4403 g »
€89 T40030' 00" | 5.74 18.83 £ R
19-20 275030' 00" | 8.70 28.54 I
20-21 198900’ 00" | 12.06 39.56 o \
B|21-22 840 00' 00" 15.26 50.07
| 22-23 166000' 00" | 29.00 95.14
82324 1750 30" 00" | 23.78 78.02—— \ z§
24-25 100°00'00" | 25.84 84.78 -
B 2526 183030' 00" | 26.78 87.86 o
g | 2627 94030' 00" | 52.50 17224 =
27-28 260030' 00" | 5.28 17.32 N
{2629 . 152000'00" | 1162|3812 g
29-30 | 167000' 00" | 12.00 39.37 1
§
R
g True Copy Attested 7 ‘—;
E ; P2
7 6|{Page
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§
k[ 30-31 181000 '00" | 37.12 121.78"
§ 31-32 1870 30" 00" 24.24 79.53
32-33 117900' 00" 16.52 54.20 .
g 33-34 268000' 00" . | 1523 499.67 -
34-35 117000' 00" 79.82 281.87 . -~ 3
B| 35-36 213030 00" 30.90 101.38 1
36-37 128000' 00" 768 251.97__ g
§| 37-38 97°00' 00" 97.76 320.73 < N
38-1 1530 00' 00" 73.16 240.02 K< <
f ¢ R
; el e
N.B: Thus the traverse gets closed over an area of 11.545 Ac. Or 4.672 Ha. éz\ z\{)
ESCHEDULE OF LANDS:
Land Schedule of the area over 11.545 Ac. Or 4.672 Ha. applied by
4 —'\ .
EShree Jagannath Temple administration, Puri. for P.L. of Decorative ; é
ﬁStone (Khondalite) in villoge-Noranogcrh No 203 of_ Tahasil/District ’-‘é
g _— ~
Khordha, Odisha. &£
B Attestec. g§
~ Yrue CoPY e
: f 3
¥ N - 7|Page g :‘ng
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Khata Plot No. | Name Of Tenant Kissam Areain Remarks
No. Ac. T
2166 Jagannath Puratana 2.39
Parichalana . Patita ful
Commitiee U
32/2
532/ 1851 -do- Bagayat- ,0.645/ b
I
1850 -do- Bagayat- 149  L-—
il :
B 1745 -do- Mundia 7.02 -
[ 11.545 Ac.
Total Oor
4.672 Ha. |
E }///
Vilage - Norang_qrh b
B Tahasil - Khordha
§ Area (in hectares)/acres - 4.672 Ha /11.545 Ac.
g As per plan annexed and bourided
On the North by Plot Nos 2041, 1746 & 1733 (
. On the South by Road.
g d
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B On the East by Plot Nos 1744, 1852, 1853, 1854, 2118 & 1849.
E And on the West by Plot Nos 1747 & 2156.

§ hereinafter called as *“said lands”

; PART Il
B
Terms and conditions of the prospecting license:

B

This prospecting license is subject to-the conditions laid down in rule 14

5
e. | y
g

g and also all other conditions pe?f.oinin»é\'fo the license as provided in the
E Rules.

£ PART Ill

B Liberties, powers and privileges to be exercised and enjoyed by the

E Licensee:

v peste® x
Tue C g
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B

£ 1. To enter upon and use the said lands, described in Part-l of the

: e

0

g grill for, dress,_process or otherwise work all or any Khondalite
L

bodies(name of the specified minor minerals) lying within, under or

through the said lands.
E —_—

2 To make roads, tram ways, install machineries, lay electric and

{255 WWL Rafon
Tter v Kum

I telephone line, on and over the said lands.

3 To use water from streams, watercourses and springs in and upon the

, said lands in natural stofé or b§/ means of impounding with the written

permission of the Collector-of the district.
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o

g PART IV
ﬁ A
g Restrictions and condifions as to the exercise of liberties, powers and (:é
g privileges in Part-ll; Qé, ?/
B 1. Mo land shall be used for surface operations if objection is raised by
. {
B the Competent Authority or the Collectorof the district to the effect (3 d%
— ' & ¥
that use of the land will be detrimental to public interest. & t*\
[
g 2 The Licensee shall not cut or injure any iree in the licensed area falling
.- ‘ : 2
b within Reserved/Protected forest without prior permission of the %\ }
...G’
B Divisional Forest Officer or the officer authorized by him in this behalf g- @{é
f and upon payment of roydlty and fees for compensatory Tl
9
§ afforestation as may be specified. j? | g/
5 N
) True y Attested | § <
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E3. The Llicensee shall undertake prospecting operation only in

accordance with the scheme ofprespégﬁng or modifications thereof.

| % "é/
; PART-V =]
=
g Liberties, powers and privileges reserved to the State Government: '
] _ - 3
The State Government or any officer or@ons authorized by it in that ] CE
R

: behalf has the liberty-erd-pewer-to enter into and upon the licensed 2\

g orea to cary on.any gperaﬁon in connection with survey, sampling,

$
Tall
g testing, quarrying, processing, stacking and fransportation of mineral, as ?T {
e may be, deemed necessary. Jg' ;
. §
_
)
i
ed
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B
PART-VI

§
Provisions regarding Rents and Royalties:

B

] 1. The Licensee shall, during the subsistence of this license, pay to the

B Government cdvoné% prospecﬁng fee at the rate of one thousand
{ rupees per hectare or part thereof of the land covered under license

for each year or part of the year for the entire period of license and

? royalty in respect of any specified minor mineral removed by him

B f'rom the licensed area at the rates—prescribed in Schedule-ll and

—

e fodher

B surface rent at 1h€rrcﬁe—p:escribed in Schedule-l of the Rules.

8
g 2. All payments relating to rents, royalties, fees, etc., as provided under
g the Rules shall be paid to the State Government free from all g
T 3
a True Attested g K
B ) 3
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K
B

deductions, at the pis’frici’ Treasury/ Sub-Treasury and in such manner

as the Competent Authonfy may-prescribe.
B

g 3. For the purposes of computing the royalty, the Licensee shall keep

g from the license_area and furnish such information and submit a
T

monthly return to the Competent Authority and Director in FORM-J

and other relevani records to the concerned Deputy Director of

<

11
f

———

f  Mines/Mining Officer.
B
E

-—

4. The Licensee shall péy royalty in advance and the different amount if

e ————— .

any, on computation shall be poid\Within fifteen days of completion

of transportation c;"f 5ermit’réd qguantity of sge\cified minor mineral(s).
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B 5. The ﬂessee _sho‘JLpay—surface rent in advance and not later than the

i 15th anuory and the 15th July of each year.

§
| Signed by. o/, ;ﬁﬁ&f,,mﬁm /DUQ,

!n}’hu U:_‘é (:u_j}'..(‘)\
i | Cittack c,*fr f{t{g’,__.,‘_
For and* on behalf of Government of Odishq, in the presence of

nine ,U,\_/,m,

S g'LVT Vd
2 P ¥
' / -
i ) B’I‘SNOJ\KQGQ'QM};WZ'\R
Signed by, ’ Licensee in the presence of”

5 1. sm%’(q Mo ANV :/46_'50 'Ja_,Uo\Lf .
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gl ANNEXURE ﬁ/;t//o. y611
%"\
FORM - D

Application for Mining Lease
[See rule 9(7)]

To
The Additional Chief Secretary
Government of Odisha
Steel & Mines Department, Bhubaneswar.
Through the Mining Officer, Cuttack.

Sir,

1. We submii an application for a mining lease for Decorative Stone
Under Odisha Minor Mineral Concession Rules, 2016, which may be

granted to us.
2. A non-refundable sum of Rs. 10,000/~ (Rupees ten thousand only)

being the fees in respect of the application payable under rule 16
(7)(i) of the said rules has been deposited (vide enclosed original
receipt challan No 08 dated.11.09.19 of the State Bank of

India/Treasury

&EX 3. The required particulars are given below:

(i) Name of the applicant Sri Biswanath Sahu,
Administrator (Development)
for Shree jagannath Temple

g\XO - ' Adminstration, Puri

73 i | Address Shree Jagannath Temple
- q\.\‘/\ Present office, Grand Road
\Ib \ Permanent Puri. 752 001. =
' ﬂiii) In case the applicant is
(a) Anindividual, his nationality NA

(Nationdlity certificate fo be enclosed)

(o) A company, an attested copy of the
certificate of registration of the company
along with copy of Memorandum and Arficle | NA
of Association of the Company shall be

enclosed.
(c) A firm, nationality of all the partners and | Shree jagannath Temple
parinership deed to be attached. Adminstration, Puri is a Trusi
and comes under Shree
Jagannath Temple Act, 1955.
L Auesied (Attached in Annexure = 1V)
Toue &Pb
|
ireator of Wines
Dgﬁ;‘;’cs Girc\e, ttack
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| #©

pp rU .

Temple, Puri . :
i i Attache in

(v) | Particulars of documents appended = Q:Iflr:i:XVJfre_v()

(a) Valid mining due cleoroncg certi |cob

issued by the Director of Mines to be
. or -

?k?)dc/)j:doofﬁdovif in lieu of mining dge Not applicable

clearance  Certificate  subject to ifs

production within one month of making

| application, or

/ (c) In case the applicant does not hold and | Affidavit (Attached in

has not held any mineral concession for Annexure - V)

major and minor minerals in the State,

furnishing of an affidavit to that effect will

suffice:

(d) Attested Copy of up to date VAT Copy of GST as Annexure -

(iv)

[

—_—

clearance Certificate VI
m. Period for which Mining Lease is required 30 Years
L T =SHOU Tor winich Mini

Extent of Areq applied for Mining Lease 4.672 hectares or 11.545

acres
Details of the Areq applied for mining lease in village Narangarh under
District | Tahasil Vilage | Survey | Areq  in Khordha Tahasil of Khordha

/Forest | No. hectares | district, Odisha,

Range Detailed Land Schedule is
_—_ attached  (Attached g
Annexure - |l
Lease Plan with Key plan,
Boundary description & Land

schedule attached in
annexure [, Il & 1II).

A plan in cadastrqal village map along with g
key plan in Survey of Indig topo-sheet in
scale 1:50,000, boundary description and
land schedule of the areq applied for to
enclosed:

(The plan should be on the relevant portion
of the cadastral village map with scale and
should contain naturq feature. Land marks or
other feature to enable identification of the

area in the field or any other place of
importance).

ix (a) If the applicant has surface right over the Applicant is the tenant of the
area or he is the owner of land applied for, | applied area. (RoR
document in support of surface right or patta | Annexure IX)

of land, as the case may be, shall pe
attached.

|
|

as

True COPY A‘fg.s—‘eq

Deputy pirector of Mines

. | .
Cuttack Circle, Cuttac |
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Or

-

(0} where the land applied for being 1o
private  persons  writfen consent of such
tenant(s) for undertaking mining operation to
be filed.

Or

Applicant is the tenant of the |
applied area. (RoR as
Annexure 1X)

(c) In case the applicant is the rayat of the
land applied for, atftested copies of
documents to establish this.

NA

An affidavit starting particulars of areas
which the applicant himself or any

a) Already holds under mining lease.
b) Has already applied for but not granted.

c) Being applied for simultaneously

Affidavit (Attached as
Annexure - V)

Attested copy of the document showing
payment of earnest money:

NA

An affidavit stating that the applicant is not
convicted for any offence committed for
any violation of any provision of Mines and
Minerals (Development & Regulation) Act,
1957 and rules made thereunder:

Affidavit (Attached
Annexure — V)

as

(xiii)

Nature of joint interest

NA

(xiv)

Financial resources of the applicant:
 (supported document to be enclosed)

Bank Certificate attached
(Attached as Annexure — Vil

a) Copy of the solvency Certificate and list of
immovable properties from the concerned
| Revenue Authority,

(Attached as Annexure = A1)

b) A recent certificate from the banker of the
applicant stating the extent of his credit
worthiness.

(Attached as Annexure = Vi)

(xv)

Technical knowledge or experience in Mining
operation for specified minor minerals of the
applicant (supporting document to be

aftached).

Certificate of RQP (Aftached
as Annexure - Vill)

(xvi)

If the applicant is the rayat of the land
applied for, an attested copy of the patta of
the land.

RoR as Annexure IX

(xvii)

N

Has the applicant already set up or has a
definite plan fo put up an industry based on
specified minor mineralse If so, the detail
thereof along with documentary evidences.

The decorative stone to be
procured from the mine will
be supplied to different
carving & sculpture units and
the local artisans. (Attached

as Annexure-X) |

ested

True COitA i

Deputy Director of Mines

Cuttack Circle,

Cuttack
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[ (xviii)

In case of application for mining lease of
specified minor minerals over the area held
under prospecting license-cum-mining lease:
Does the applicant hold a prospecting
license-cum-mining lease over the

area applied for ¢ If so,

Prospecting License over the
area has been granted by
the Steel & Mines
Department, Directorate of

Mines, Government of
Odisha (Attached as
Annexure- XI).

The aredq has been

prospected by the licensee.
Hence M. L. is applied.

i) Number and date of grant order, date of
execution and registration, date on which it is
due to expire.

Grant order- MXIV(c)-
1/2016-4481/DM,
di.12.05.2016 (Aftached as
Annexure-XI)

Date of execution-
20.03.2018 (Attached as
Annexure- Xil)

Date of registration of deed-
20.03.2018

Date of expiry- 19.03.2020

i) The report of prospecting operation
carried out to be enclosed.

Prospecting Report
(Atached as Annexure-XIil)

i) Broad parameters of ore body/ bodies
such as sirike length, average width, dip.
geological disturbance

(a geological plan of the area showing
details of geology and lithology fo be

-do-

attached) and related geological,
economical and feasibility parameters of the
deposit:

(xix) |In case of application is made for mining
over the area earlier held under mining lease
for specified minor minerals by person other
than the applicant:

a) Number of existing quarry pits  with
dimension: NA
b} Dimension of rock exposed in the pit
(location of old working are to be shown on
the geological plan)
c) Details of rock exposed in the virgin ared
coming within ared applied for.
()
Jrus Copy Attested
v
pireator of Mines
Dgﬁagck circle, Cuttack
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Vs

[ d) Whether information generated from the
working pifs and exposed rocks are sufficient
to establish the existence of specified minor
minerals content therein and fo prepare d
mining plan.
(xx) | Method of working of the area applied for in | The mine will be operated by
brief: manual method of opencast
mining by benching for
collection of blocks fo be
used for crafling.
(xxi) | Anticipated yearly financial investment in | Rs 25 lakh
mining operation.
(xxii) | Manner in which the specified minor minerals The decorative stone to be
raised to be utilized. procured from the mine will
be supplied fo different
carving & sculpture units and
the local artisans. (Attached
as Annexure = X)
a) i) If for capfive use, the location of the | The decorative stone raised
industry from the mine will be
ii) If for sale for indigenous consumption supplied to intending
carving & sculpture units and
the local artisans. (Attached
in Annexure - X) for making
Idols which will be sold fo the
buyers (Attached as
Annexure — X).
b) If for export to foreign country, name of the NA
countries:
xxii. | Name, quadlification and experience of (Attached as Annexure -
technical personnel available or to be | Viil)
employed for supervision of the mines.
xxiv. | Any other information, if any: Sri Biswanath Sahu,
Administrator (Development)
Shree jagannath Temple
Adminstration, Puri has
signed the document as has
been authorised to do so by
the Chief Administartor, SJTA,
Puri. (Attached as Annexure
- XIV).
ID proof of Sri Sahu is
s attached as Annexure-XV. |
True Copy Attested
V
Mine
rect
Deputy E‘Cilﬁe Cuttack
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L

4 | Additional charge quoted (higher than the NA
minimum additional charge fixed vide Govi.
Nofification No............. (o FRUUTURT ): J
|/We do hereby declare that the parficulars furnished above are correct and
d security

am/are ready fo furnish any other details including documents an

deposit as may be required by you before the grant of mining lease.

Yours faithfully

2%
. S
Signature of the applicant

Administrator (Dev.)

Place:
Date: Shri Jagannath Temple, Pu:/
Tue copY M\ested
s B ‘.I eu
owedtd! of Ntﬁi"'“‘
02 LAS SR e Cutier’
J-".-v.ﬁ_‘t ack W

Vi
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OFFICE OF THE MINING OFFICER, CUTTACK CIRCLE, CUTTA
PLOTNO.B/38,SECTOR-11,CDA, CUTTACK - 75301 5,PH./FAX:(0671)2309357/58 z
E-mail: mo.cuttack@orissaminerals.gov.in

Letter No\%(bg\ .......... / Mines dt‘.c\q ..... -CL ......

From :

Mining Officer,
Cuttack Circle, Cuttack

To :

The Thasildar, Khurda
Dist-Khurda

Sub. : M. L. application No.12/dt.13.09.2019 filed by Shree Jagannath Temple Administration,

Puri for Decorative Stone over an area 11.545 acres. or 4.672 hects. in village-Narangarh
under Khurda Tahasil of Khurda District.

Sir,

With reference to the subject cited above, I am to send herewith one set of M. L.

application filed by Shree Jagannath Temple Administration, Puri for Decorative Stone over an area
11.545 acres. or 4.672 hects. in village-Narangarh under Khurda Tahasil of Khurda District for your
kind information.

You are therefore requested to furnish your views inrespect of the applied M.L. area
from revenue point of view at an early date for taking further action at this end.

Yours faithfully,
oc\\‘\

Enclosure : As above

?ﬁc(g}iicm,
Memo No \g%?') /Mines,dt \6\ “QG\ \“ﬂ Cutt ﬁe '?é“t[ﬁttg“*ad(

-------------------------------------------------

Copy to Shree Jagannath Temple Administration, Puri for infomation. AR
/QK
VIln n
True Copy Attested é @u&fﬁﬁCk
@@ o Wines
oirecto’ "« wac
petdt o gucier -

cut \ac
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OFFICEOFTHEMINING OFFICER, CUTTACK CIRCLE, CUTTACK

PLOTNO.B/3SSECTOR-11,CDA, CUTTACK - 753015, PH. / FAX: (0671)2309357/58
i-mail: mo.cultack@orissaminerals.oov.in

.......................

From :

Mining Olficer,
Cuttack Cirele, Cuttack

To :

The Divisional Forest Officer, !
Khurda, Dist-Khuyrda

Sub. : M. L. application No.12/dt.13.09.2019 filed by Shree Jagannath Temple Administration,

Puri for Decorative Stone over an area 11.545 acres. or 4.672 heets. in village-Narangarh
under Khurda Tahasil of Khurda Distriet,

| Sir,

With reference to the subject cited above, I am to send herewith one set of M. L,

application. filed by Shree Jagannath Temple Administration, Purj for Decorative Stone over an area
11.545 acres. or 4.672 hects. in village-Narangarh under Khurda Tahasil of Khurda District lor your
kind information,

You are therefore requested to furnish your views inrespect of the applied M.L. area
from forest point of view at an early date for taking further action at this end.

Yours faithfully,
P’j-‘ < o\A
Enclosure : As above ‘}‘ﬁ “o\\

: M Mﬁﬁﬁg"}g} ffiser,
Memo No \ %§ /Mines,dt ! 0€ (1 Cﬁicf}r« T t‘u‘f??ﬁk

..................................................

Copy 10 Shree Jagannath Temple Administration, Puri for infomation. [j\ - 0{,\-\‘\
— ‘(\u
it Migﬁﬁg;@fﬂnﬁpcn
ested b &I{({Tﬁcﬂuﬂaﬂwk
True Copy Alté A
2ol O{;\fﬁﬂc‘.‘{
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OFFICE .OF' THE TAHASILDAR, KHORDHA
l\h()rdha-752055, Odisha

—

I.l Letter n\?o..? SMB

Dated. \o\.‘ A8)zan C‘
I To

|‘ The Mining Officer
|' { Cuttuck Cirele, Cuttack
Sulb: oML I-f\II‘P'J“C?-_“i““ No- 12/dt.13.09.2019 filed by Shree Jagannath Temple
Administration, Puri for Decorative Stone (Khondalitc) over an area of
Ac.11.545 acres. or 4.672 hects. in village -Naranagarh under Khordha
Tahasil of Khordha Distict.
3 Ref: - Your Memo No-1862/d1.19.09.2019
b Sir, '
With reference to the letter on the subject cited above, I am to say that the
_,—- above letter has been enquired into by Revenue Inspector, Golabai. The detailed
‘ \ I enquiry report is being submitted herewith for necessary action at your end.

1. The Administrator (Dev), Shree Jagannath Temple Administration, Puri has

/ 0 bt-" applied for grant of mining lease in village Naranagarh for Decorative Stone
U‘ Quarry (Khondalite) over Plot No.1747/2166, 1851, 1850 and 1745 for an
B R arca of Ac.11.545 or 4.672 Hecis. Out of the above, Plot No.1745 for an area
- 9_1 8 ‘/Q\ of Ac.7.020 classified as Mundia. The land is devoid of any Historical,
Cultural, Archaeological and Scientific importance etc.
2. The applied land is free from encroachment and correction map will be
affected after sanction of leasc.
The applied land does not contravene Forest (Conservation) Act, 1980,
The village Naranagarh comes under Naranagarh G.P,
The applied arca is not reserved or diverted for any other purpose.
The applied land is not coming under scheduled area.

o v s w

Yours faithfully,

d i e
que Copy At"’ge Tahasildar, [hh%fd\lcgl \)

of Mines
cuttac
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OFFICE OF THE DIVISIONAL FOREST OFFICER: KHORDHA DIVISION.
AT/PO/DIST. - KHORDHA kzs'-
Tele No. (06755) 220539, 222 /
Mob No. (0)9437000935 ¥ o
FAX No. (06755) 220539 A\
Control Room No. 8280027540 V7
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g Email 1D dfokhordhaagmail.com
Mcenmo, Nu.&OE)Jf_ /4-F (Misc) 221./2019
Dated. Khordha lhc)g/ ™ October, 2019,
[o
The Mining Oilicer.,
Cuttzek Cirele, 12
Sub: ML Application No. 12/dtd.13.09.2019 filled bt Shree Jagannath Temple

Administration, Puri for decorative stone (Khandalite) over an area Ac |1.545
Dec. or 4.672 hac. In village Naranagarh under K hordha Tahasil of Khordha

district.
Ref: Your Memo. No.1864/Mines dated 19.09..2019 .
Sir.
In inviting a reference to above cited letter on the subject, it is to inform you
b & _that there is no forest in and around Plot. No. 2166, 1851, 1850, 1745 under Khata No. 53272,
WE « . Mouza- Naranagarh over an area of 11.55 Acr. or 4.67 hac. except 137 nos different numbers
_—~7_4- /] of ees standing on the plots. The enemuration Ist of trees is enclosed. There is no adverse
T A ¢ impact on the forest & wildlife if the area will be granted on lease,
This is for your information & necessary action. '
: y .
)y K Encl: As above// {*‘k ~ el
N o . Divisional Forest Officer.
'.fk_hordha Division, Khordha

Memo No. /Date,

Copy submitted to Shree Jagannath Temple Administration. Puri for
favour of information and necessary action with reference to letter. No.1865 dated 19.09.2019
of the Mining Officer, Cuttack Circlr.12.

Divisional Forest Officer,
Khordha Division, Khordha

True CoPY Mtestgq

Qe

, ¢ Mine®
qaputy BireetT Tutac?

Guttack BV
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Letter Noﬂ'\qﬂ .......... ! Mines df (-1 / N /,?
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.......................

From :

Mining Officer,
Cuttack Cirele, Cuttack

To :
The Divector of Mines,
Odisha, Bhubaneswar

Sub. @ M. L, application No.12/d1.13.09.2019 filed by Shree Jagannath Temple Administration,
Puri for Decorative Stone (Khondalite) over an area 11.545 acres, or 4.672 heets. in
village-Narangarh under Khordha Tahasil of Khordha Distriet.

Nir,

With relerence to the subject cited abave, | am to say thal, the application for Mining
Lease for Decorative Stone (Khondalite) has been filed by Shree Jagannath Temple Administration,

Puri over an area 11.545 acres. or 4.672 hects. in village-Narangarh under Khordha Tahasil of
Khordha District on dt. 13.09.2019 in the prescribed form duly signed by the authorised officer Sri

Biswanath Saho. Administrator (Development) Shree Jagannath Temple , Puri.

The application for M.L. is accompanied with the following documents :-

i Original T.C. of Rs. 10,000/- Rupees (Ten thousand) only deposited in proper head of account
as application Fee ondt. 11.09.2019.

I Copy of applied arca Map

i, Copy of Boundary Descriptionand [.and Schedule.

v. Copy of OrissaAct 11 0l 1955 of Shree Jagannath Temple Act 1954,

v Original Affidavit regarding, autonsation 1o Sri Biswanath Sahoo. Administrator (Development)
Shree Jagannath Temple, Puri

L Copy of GST Certificate (Provisional)

vii.  Copy of Bank Gurantee Certificate from UCO Bank, Puri.

viii.  Copy of Letter No. 10023/d1.20.09.2019 regarding non—sub.mission of Solvency
Certificate.

Ix. Copy of Certificate from RQP, Sri Chandravanu Das

A Copy ol Patta (ROR) in respect of the applicd area,

Stii sted Cory of Undertaking regarding repair and restoration of Old temple in the state.

True COPY!

’ COM:"' =

or of Mines
Deputy D“Ce.‘?:\e' cuttack
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-2
N Copy of Minutes of the Meeting held on dt. 24.09.2015 & 24.05.2015.

Nifi.  Original Allidavit regarding non holding olany Mining Lease in the state ol Odisha and regarding

no outstanding dues against the applicant.

v Copy of grant order of Prospecting License and Executed P. L. Deed.
xv. Copy of Aadhar Card of Sri Biswanath Sahoo.
xvi.  Copy of Final Prospecting Report.
The Tahasildar, Khdrdha has been requested to offer his views on Revenue Point of views
vide this office Letter No. 1862/Mines.dt. 19.09.2019 in responsc to which he has submitited his

report vide his letter No. 7543/dt.19.10.2019. (Copy enclosed)

The D.I%0O.. Khordha has been requested 1o offer his view on Forest Point of views vide this
office Letter No. 1864/Mines.dt. 19.09.2019 in response to which he has submitted his report vide
his letter No. 8067/dt.18.10.2019. (Copy enclosed)

The Mining Officer, Cuftack has conducted the Technical Enquiry into the applied area and
submitted his report in the prescribed format. (Copy enclosed).

The St. Surveyor of this office verified the application and his report enclosed for your kind
reference.

In view of the above the application for Mining Lease No.12/dt.13.09.2019 of ShreeJagannath
Temple Administration, Puri for Decorative Stone (Khondolite) over an area 11.545 acres. or 4.672
hects. in village-Narangarh under Khordha Tahasil of Khordha District is forwarded for consideration

and disposal on its own merit,

Yours faithfully,

Enclosure : As above L\\(a&

-- f\@\ N
LI ek WO e,

A2 Qﬁ;ﬁimgmm@m
)

True Copy Attested

. cantor Of Mines
Deputy DIEOIOT T 1 ack
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& ECHNICAL ENQUIRY REPORT OF MINING OFFICE

ER FOR MINING LEASE OF

DECORATIVE STONE (KHONDALITE)

§

*k***i*****************k************************i*****

I Sk No. ol application in Standard
Register

Date of application

o

Name of the applicant and address

4 Location ol the applied arca

5 Mineral
6 Area
7 Expected output/month at initial
working
R S

General Geology

Y. Remarks:

************#******

M.1.No.12

13.09.2019

~ Sri Biswanath Sahu
Administrator(Development)
For Shree Jagannath Temple
Administration, Puri
Al- Shrec Jagannath Temple ollice,
Grand Road, Puri,
) Pin-752001.
Village-Narangarh, Tahasil-Khordha.
Dist-Khordha.

Decorative Stone (Khondalite)

11.545 Acres or 4.672 1ects.

As per the scheme ol prospecting.

"The arca comes under the (uoloblm
terrain  of Lastern  Ghat,  The rock
Khondalite is moderately hard, Pinkish red
111’1 colour which may suitable [or carving |
* and sculpture purpose.

1. On verification of Map, BD, Land Schedule by Sr. Surveyor of this office. it is found that
the arca is not overlapping as the same area was pranted previously as Pl to the applicant. On
revenue and forest point of view, there is no objection pointed out by the Tahasildar. Khordha and

DIO. Khordha respectively.

2. In view of the above. application may be disposed of on its own merit.

True Attested

r of Mines

Directo
Deputy Cuttack

Cuttack Circle,
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Joundary description of the area over

o

BQUINDARY DESCRIPTION

prL-

$%r 4.

lV
Ye¥A o1
6ZHa Qppj@Shree

jagannath Temple Adminstration, Puri '@’-‘—‘FH}% Decorative Stone
N e ypdt D
(Khandalite) in village Naranagarh No.203 of Tahasil/District Khordha, Odisha.

Reference Point :- The starting point 1 is situated with a magnetic bearing of
450 30' 00" and at a distance of 283.76m. fromeihg Vvillage Trijunction point of
vilages Bhagabanpur No-174, Bhogapur No-204 and Narangarh No-203,
Tahasil/District- Khordha,Odisha.

From station 1" the boundary line moves anti-clock wise as follows.

[LINE | MAGNETIC BEARING | INTERIOR ANGLE | DISTANCE IN MTR. | DISTANCE IN FIT.
1-2 | 135000’ 00" -7 |152900°00% L. 21087 | 6906
5T lwowoveet | sras L MET8
N I — __MQO‘OJ__AH_#?Z_?B_"i__ _ 7310 .

e Dwowow | 00 ] 8208
56 | 280000007 77 2526
67 109° 30' 00" ~ 4.86 1 1594 |
7-8 2570 30' 00" 656 2152
8-9 - 120000 00" 3150 10335 |
9-10 "\ 1940 00 00" 742 | 2434
10-11 Lo |y | o 2248 7375
11-12. 1750 00' 00" 16.84 ~ 55.25
12-13 W 2460 00' 00" 6.42 21.06 ]
13-14 (29 e’ |qa4030°0p" | 644 21137 |
14-15 — [a3000" | 686 22.51
15-16 | 180 00' 00" 12.12 3976 |
16-17 g@_;ﬁ'ﬂ,h{%o 30' 0 12,12 3976
17-18 |%¢- o, [d91930" O 13.42 4403
18-19 140" 30" __;kggsmm' 5.74 1883

1920 | 275387 K278 00" 00" 8.70 - 2854
021 | 148°—év G000 | 1206 3956
21-22 840 00' 00" 15.26 1 5007 |
2223 | 1660 00' 00" 29.00 9514
23-24 35 20! (77030708 23.78 - 7802 |
24-25 1po- e8! W70 00° 00 25.84 - 8478
25-26 Jaa~no' 4 |18530700" | 2678 . 8786
2627 — - Towzoo0r _ J.. 9290 17224
27-28 26030 WGP 000y | 528 1732

29| sw00000 1162 38.12
29-30 17 o0’ M@0 W 12.00 [ 39.37
3031 | 190 -oo' L (785 00 00" 3712 | 12178

B | 18730 00" 2424 | 7953

o pyes e | des2 [ 5420

True CopY Attested Y //

Deputy Director of Mines
Cuttack Circle, Cuttack
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3334 | 26%° 00" (290 30" |

sl QL 00" 833 | ;328-3 49967 |
35S | | 2130 30 00" = 30‘90 | 281 8? B i
36-37 11280 00" 0o+ | - m— 101.38 |
\37 38 ] |97 o0 gor —‘ 9736 | %5197 ]
N ———L15% 00000 T 757 '"J' ' 33853

N.8. Thus the fraverse gets closed over an oreo’of l 5 Ac 0 A
1.6
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= DIRECTORATE OF MINES: ODISHA
BHUBANESWAR

No. MXV-(C)-1/2019 /DM. Dt W

Deepak Mohanty, I.F.S.(Retd.),

OZS.D-cum-Special Secretary to Govt. &
Director of Mines, Odisha, Bhubaneswar.

From

To

The Administrator (dev)
Shree Jagannath Temple, Puri,

Sub:- M.L.'al')plicailtion No.12 dt.13.09.2019 filed by Shree Jagannath Temple
Administration, Puri for Decorative Stone (Khondalite) over an area
11.545 acres or 4.672 hects. in village — Narangarh under Khordha
Tahasil of Khordha District.
Sir,
In inviting a reference to the above noted subject, this is to point out
that, on scrutiny the aforesaid M.L. application is found to be deficient of the
following requisite documents.

. 9& g 1. Obtain NOC form concerned Grama Panchayat.
7 9. Obtain solvency certificate of concerned Tahasidar.
oy 3. Upto date MDCC.
3 o) :}-Lj You are requested to furnish above documents through Mining Officer,
— Cuttack Circle, Cuttack immediately.
N

Yours faithfully,

ed / _
DIRECTOR OF MINES, ODISHA
MemoNo. __ 97?2% /DM dt, 02:12--19
fficer. Cuttack for information. He is

Copy forwarded to the Mining Officer,
requested to obtain status of land from Tahasidar, Khordha as on 25.10.1980 and

furnish this Directorate for further scrutiny of the aforesaid M.L. application.

DIRECTOR OF MINES, ODISHA

PJ/-
True Copy Attested

hitp, @D

puty Director of Mines
Cuttack Circle, ©
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T AU
N _SI:_l Rl‘_,l_t JAGANNATH TEM_I’I.;F, OFFICE, PURI l;.r )
No | i} Date |2 ']7 '/q

The Mining Officer,
Mining Circle,Cuttack.

Sub:- ML Application No. 12 dated 13.09.2019 filed by Shree Jagannath Temple Administration Puri for

decorative stone (Khondalite) over an area of Ac. 11.545 or 4.672 hects in vilage Narangarh under
Khordha Tahasil of Khordha district.

Ref - Memo No.9727 dated 09.12.2019 of the Director of Mines, Odisha,Bhubaneswar.
Sir,

In'inviting a reference to the letter supra on the captioned subject, | am to say that the deficiencies pointed
out on the mining lease application submitted by this office for decorative stone (Khondalite) aver an area of Ac.

11.545 or 4.672 hects in village Narangarh under Khordha Tahasil of Khordha district are complied which is as
under:

1. NOC from the Sarapanch, Narangarh Gram Panchayat is enclosed in original.

2. The provisions under Rule 27 (4)(iv) of the OMMC Rules,2016 reads that the applicant shall either submit a

Solvency Certificate or Bank guarantee from Revenue Authority. Further the reference made in Form-'D’ to

Rule 16(2) and thereafter to Rule 16(3)-Explanation:-(a) also indicates that solvency certificate may

be applicable to an applicant if he is an individual. in case of Shree Jagannath Temple Administration,
W the applicant is o statutory body constituted under Shree Jagannath Temple Act,1955 by the Legislature
k_;'p,’DngL?{ 9_{:’550. Thus, Bank guarantee certificate for Rs.10,00,00,000/- (Rupees ten crore only) has been

/g”;;;:l bmitted alongwith the M.L application. Therefore Director of Mines, Odisha may be requested to dispense
<

with the submission of solvency certificate since bank guarantee of Rs.10 Crores has been submitted
alongwith the ML application.

3. Since, no quarrying aperation has been taken up by Shree Jagannath Temple Administration, Puri on the
said quarry and no lease sanctioned in the past and no dues payable to Government, an affidavit to that effect has

been submitted alongwith the application which may kindly be considered for sanction of lease.

This is for your kind information & necessary action,

Yours| ithff:l y

212 W
Administrator {Developlment% \r
Shree Jagannath Temple Administration, Puri.

Enclosure:-
1. N.O.C
2. Land Schedule of ML Land.
| s‘ed Contd-P/2
T‘ue COPY A
Director of Mines
»  Depuly rale, Cuttack
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Dated _[_’__‘_E_i J q }

anegpvar for kind information &

1215

Memo No

1

Copy submitted to the Director of Mines, Odisha, Bht
necessary action. 1

- J n.l'.'z.r(uﬂ
Administrator (Development)

Shree Jagannath Temple Administration, Puri.

True CoOPY Atlested
_ Mines

guttack ciecles |
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OFFICE OF THE MINING OF FICER, CUTTACK CIRCLE, CU"I""I'ACKK -

b} ) / \ ) s . .
PLOTNOBAS SECTOR-ULCDA, CU T TACK - 733015, PULFAX  (0671) 2309357758
L-mail: mo.cattackigeorissaminerals.gov.in

Letter No....... ?\LB' ....... !/ Mines dt 16.:12.:1 ()'

---------------------------------

From:

The Mining Officer,
Cuttack Cirele, Cuttack

To:
The Director of Mines,
Odisha, Bhubaneswar

Sub.: M. L. application No. 12/dt.13.09.2019 filed by Shree Jagannath Temple
Administration, Puri for Decorative Stone (Khondalite) over an area 11.545 acrey, or
4.672 hects. in village-Narangarh under Khurda Tahasil of Khurda District.

Ref : Directorate Memo No. 9727/DM, dt. 09.12.2019.

Sir,

With reference to the letter on the subject cited above, | am enclosing herewith the copy of
letter of Shree Jagannath Temple, Puri, land schedule obtained [rom the Tahasildar, Khordha as on dt.

25.10.1980 and NOC from Sarapancha, Narangarh G. P. of Shree Jagannath Temple Administration,
Puri for Decorative Stone Mining Lease.

This is for your kind information and necessary action at the carliest.

Yours faithfully,
Enclosure : As above (\'S: L/\’QOI“\'L,\‘?\
) Miﬁﬁing Officer.
d i L Officer
Aﬂeste el Aircle. Cuttack
True CopY £
ined
] ¢ of WMin
peputy DTS "6 tack

cuttack Circle:
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GOVERNMENT OF ODISHA
DEPARTMENT OF STEEL AND MINES

*kd

-

NOTIFICATION

QQOH /SM, Bhubaneswar, dated the / } ' / 2.20 W
IV (DS) SM-39/2019

No.

In pursuance of the powers conferred under Rule-39 of the Odisha
Minor Mineral Concession Rules, 2016, the State Government have been
pleased to reserve the following 6 (Six) Khondalite blocks for mining purpose
in favour of M/s OMC Limited. The reservation of Kundakundi Kunda Stone
Quarry, Narangarh, Khurda is however conditional upon withdrawal of the

ML application by the Shree Jagannath Temple Administration (SJTA) in
favour of the M/s OMC Limited.

Sl District Name of the Block Rock Type | Approximate
No. Area in Ha.
1 Jajpur | Chandia Block Khondalite 4.00
’? . Jajpur | Sukhuaparha Khondalite 78.3
3 Jajpur Teligarh Block Khondalite 27.5 5
4 Cuttack | Gobindapur Block Khondalite 203 |
5 Khurda | Kurumpada Decorative Magmatised 1.67 "lg
Stone Block Khondalite
| =
" 6 Khurda |Kundakundi Kunda Khondalite 4.672
Stone Quarry,
Narangarh
l

True Copi Attested

s

Direotor of Mines
Dgg:?c\l Circle, Cuttack
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NS Maps containing boundary description and the coordinates of these

“blocks are at the Annexure 1to 6.

-

Reservation of the aforesaid blocks shall be subject to the following
conditions:-

i. Mineral extracted from these blocks shall be supplied to the Works
Department or any other agency designated by it for use in the
projects to be undertaken under the scheme for “Augmentation of
Basic Amenities and Development of Heritage and Architecture”
(ABADHA) and/or projects for development of Puri as World Heritage
City. The terms and conditions for supply of Khondalite shall be
mutually agreed between the Works Department, the SJTA and the

~OMC.

ii. Any mineral not required by the Works Department or any other

agency designated by it or SJTA shall be disposed by the OMC

fol_lpy{:jing due process of law.

vrue CoPY atteste

By order of the Governor

jines
irestor o' M
wﬂuns‘w Dcuc\a. Cuttac i L

¢ Joint Secretary to Government

Memo No. qg/og /SM, Bhubaneswar dated the. e 9\0/9

Copy along with enclosure forwarded to the Director of Mines, Odisha,
Bhubaneswar/ Director of Geology, Odisha, Bhubaneswar/Collector,

Jajpur/Collector, Cuttack/Collector, Khurdha/DDM, Jajpur/Mining Officer,

et

Joint Secretary to Government

Cuttack for information and necessary action.

Memo No. qgﬂé /SM, Bhubaneswar dated the. []./4.40] g

Copy along with enclosure forwarded to the Principal Secretary,

Revenue & DM  Department/Commissioner-cum-Secretary, = Works



=&y

14—

Department/ Chief Administrator, Shree Jagannath Temple Administration

{SJTA)/Chairman, OMC Limited for information and necessary action.

Joint Sec%mment

Memo No. qg/o? /SM, Bhubaneswar, the // , /gl, 9\0/4

Copy along with enclosure forwarded to the Officer-in-charge, Gazette
Cell, Odisha, Government Press, Commerce & Transport (Commerce)
Department, Odisha Secretariat, Bhubaneswar with a request to publish the
English version of the said notification in the Extraordinary issue of the
Odisha Gazette and supply a copy to Ministry of Coal, Government of India

and another copy to this Department for reference and record.

-

Joint Secretary to Government

sted
True copy AU

.““3_5

~§ W
WweGlol U ack
peputy D" lc'“c\eq cuwe
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BLOCK BOUNDARY MAP OF
CHANDIA DECORATIVE STONE (ARTISAN GRADE) BLOCK
IN JAJPUR DISTRICT N
R.F.: 1:50000 i

REF. TOPOSHEET NO:- F45U6 (73L/06)
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COORDINATES OF PILLAR POINT OF KURUMPADA KHONDALITE

ot

STONE BLOCK, KHURDHA DISTRICT.

Id | LONGITUDE | LATITUDE | Id | LONGITUDE | LATITUDE
1 | 85°35'28.56" | 20°02'18.77" | 21 | 85°35'23.60" | 20°02'21.38"
2 | 85°35'28.24" | 20°02'18.73" | 22 | 85°35'23.70" | 20°02'21.80"
3 | 85°35'27.51" | 20°02'18.69" | 23 | 85°35'23.76" | 20°02'22.09"
4 | 85°35'26.69" | 20°02'18.63" | 24 | 85°35'23.81" | 20°02'22.44"
|5 | 85°35'25.79" | 20°02'18.60" | 25 | 85°35'23.82" | 20°02'22.63"
6 | 85°35'24.95" | 20°02'18.59" | 26 | 85°35'25.90" | 20°02'22.85"
7 | 85°35'24.19" | 20°02'18.54" | 27 | 85°35'26.85" | 20°02'22.59"
8 | 85°35'24.05" | 20°02'18.55" | 28 | 85°35'27.36" | 20°02'22.36"
9 | 85°35'23.80" | 20°02'18.62" | 29 | 85°35'27.40" | 20°02'22.29"
10 | 85°35'23.52" | 20°02'18.73" | 30 | 85°35'27.44" | 20°02'21.94"
11 | 85°35'23.18" | 20°02'18.86" | 31 | 85°35'27.53" | 20°02'21.40"
12 | 85°35'22.90" | 20°02'19.02" | 32 | 85°35'28.05" | 20°02'21.38" |
13| 85°35'22.84" | 20°02'19.10" | 33 | 85°35'28.17" | 20°02'20.58"
|14 | 85°35'22.80" | 20°02'19.39" | 34 | 85°35'28.35" | 20°02'19.92"
15 | 85°35'22.79" | 20°02'19.62" | 35 | 85°35'28.45" | 20°02'19.36"
16 | 85°35'23.00" | 20°02'20.01" | B B
17 | 85°35'23.17" | 20°02'20.26" B
18 | 85°3523.30" | 20°02'20.61"
19 | 85°35'23.44" | 20°02'20.98"
20 | 85°35'23.53" [ 20°02'21.17" 1 _ i
True Copy-Attested
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] SHREE JAGANNATH TEMPLE ADMINISTRATION, PURL.
¥ g o W, ’ P -
* S neeBIY joovinees/2019 Dt G? - 2020
To .
o |
TheMmmgOf‘Fcer ;

Cuttack erc!e Cuttack.

Sub- Withdrawal of Mining Leasé application No. 12 dated 13.09.2019 submitted for grant of mining lease in respect of
Kunda Kundi Kunda Stone quarry, Narangarh under Khordha Tahasil, Dist- Khordha.

Ref:-  Notification No. 9804/SM Dated 11.12.2019 of Steels & Mines Deptt., Odisha.
S,

Conséquent upon issue of notification supra on reservation of 6 Khondalite Mining Blocks in favour of Odisha Mining
Corporation, Odisha, | am directed to say that we are inclined to withdraw the Mining Lease Application No. 12 dated
13.09.2019 submitted by Shree Jagannath Temple Administration,Puri and to request you to honour the mining lease application
submitted by OMC ,Qdisha, Bhubaneswar for grant of Mining Lease in their favour for supply of Khondalite stones for peripheral
development of Meghanad Prachira, Shree Mandir, Puri and other incidental works concerning Puri Heritage Corridor, Puri.

Yours faithfully
4.1 20"W°

Administrator {Development)
Shree Jagannath Temple Administration,Puri.

Memo No__ / Dated
Copy forwarded to the Managing Director, OMC, Odisha, Bhubaneswar for information & necessary action. SJTA
hereby gives its consent fo OMC. Odisha for undertaking mining operation of Kundakundi Kunda quarry within ML area over
Ac.11.545 or He.4.672 in Narangarh village under Khercha tahasil af Khordha District. L e

Q 91 " h‘w
57 . Administrator (Development)

Shree Jagannath Temple Administration, Puri.

Memo No | Dated
i)\? i \- opy forwarded to Joint Secretary to Govt,, Steel & Mines Department, Odisha, Bhubaneswar for favour of information
and necessary action .
X
\’?}‘ 9.\ R

Administrator (Development)
Hhree Jagannath Temple Administration, Puri.
MemoNe _ / Dated_
Copy forwarded (o the Additional Secretalyto Govt, R&DM Department ,Odisha, Bhubaneswar/ Joint Secretary fo
Govt.,, Works Deptt. Odisha, Bhubaneswar for favour of mforrnatlon and necessary acti

b9.1% 20
Administrator (Development)
“Shree Jagannain Tempie Administration, Puri,

MemoNo Dated__

Copy forwarded to the Director of Mines, Odisha, Bhubaneswar/ Director of Gwmsha Bhubaneswar/Callector,

Khordha for informatien & necessary achon
&ﬁae ted

True Conv 3.1 2012

Administrator {Development)
Shree Jagannath Temple Administration, Puri.
PYRLES AN s _
acor o acx
v,
wm c‘c‘ .
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AT
OFFICE OF THE MINING OFFI CER, CUTTACK CIRCLE, ¢ ACK.\ 5
PLOTNO.B/38,SECTOR-} 1,CDA, CUTTACK-7530!5,PH./FAX: (0671)23( 8 —
E-mail: mo.cuttack@orissaminerals.gov.in

\ Letter Noféé/ Mines (1133)“2‘ s

From :

The Mining Officer,
Cuttacle Cirele, Cuttack

The Dircetor of Mines,
Odisha, Bhubaneswar

Sub. i Widrawal of M. L. application No. 12 d t.13.09.2019 filed by Shree Ja tath Temple,

Administration, Puri for Decorative Stone (Khondalite) over an a 1.545 acres.
Urd.672 hiects. in village-Narangarh under Khurda Tahasil of ihu Hiriet.

Ref : Government Notification No. 9804/SM, dt 11.12.20109.

Sin

With reference to the lelier on the subject cited above, 1 am intimate that ae Jaganiath
Temple, Administartion Puri, has wihdrawn the M. L. application No. 12/dt.13.09.2( rDecorative
Stone (Khondalite) over an area of 11.545 acres or 4.672 hects in village Naranga der Khurdhia

Tabasil ol Khordha District vide his letler No3T4/XXXVII-68/2019/dt.09.01.2020 ( enclosec),

Farther, Shree Jagannath Temple, Administartion Puri, has requested in his sa erto honour
ihe ML, application submitted by M/s. OMC Ltd. Bhubaneswar over the aforesaid a nadherence
to the Government Notification No. 9804/SM, di. 11.12.2019) for supply of Khonda periphers!

development of Meghanad Prachira, Shree Mandir, Puri and other incidental worl:s erning Pu
Heritage Corridor, Puri,

This is forycur kind information and necessary action,

Yours faitl
~C Y
U W \

Enclosure : As above

by

Wiining

é E@-ba{(—;l;- el ek
Wenio No...... ! .............. /Mines.dt..... ?%)ZE\ZC Pl

Copy lorwarded to the Additional Chiel' Secretary, Government of Odisha, Steel & Mines Depe t,

Bhubaneswar for infomation and necessary action. F"JJS\ ;’ \

Miining i
pte sled é _ - c%-jﬁ.ffai;'i__(:nuu ik

T(ue C,Op" Hemo ‘«uz%m’hnctdtzr'-‘)ﬁgz’es =0 i

Copy Shree Jagannath Temple, Administration , Puri for infomation with reference 1o his lt‘[l\u‘l' /[’,-. \

No. 31440t 59.01 2020, N

Mining i

ines b oo st
(4 0* M‘n ' < ) R . %,Liﬂ:l(.]\( H»u.lt.? g N ‘
Deputy DISFLC, Cutac | £ 18 e AR«

g CArCI8s MU0 i D Mines, i, 500 v R R
3y ; ,'/\| \_ﬁ \ ,."]_
Cu Copy o Mes. OMC Lid. For infomiiion and necessary action. fining GI

GuitackLirele. ok
b v C Bl



643
AL2

Annexuae - FF /4
FORM ~D . ¢coies
Application for Mining Lease
[See rule 9(7)]

To

The Additlonal Chief Secretary
Government of Odisha
steel & Mines Department, Bhubaneswar.

(Through the Mining Officer, Cuttack)
Sir,

1. We submit an application for a mining lease for Decorative Stone Under
Odisha Minor Mineral Concession Rules, 2016, which may be granted fo
uUs.

2 A non-refundable sum of Rs. 10,000/~ [Rupees ten thousand only) being

the fees in respect of the opplication payable under rule 16 (7)(i} of the
said rules has been deposited (vide enclosed original receipt challan No
12 dated.23.12.19 of the State Bank of India/Treasury.

3. The required particulars are given below:

v (i) T Name of the applicant The Odisha Mining Corporation Ltd., l
| (A Government of Orissa Undertaking)
Ir(Ji) Address The Odisha Mining Corporation Lid.,
1 — — | (A Government of Orissa Undertaking)
[ Yemmmen Post Box No. 34, Unit-5, Bhubaneswar-
I B 751001 ,Dist-Khurda,Odisha. ]
| (i) | In.case the applicant is

.| la) An individual, his nationatity o Case does not arise. ‘
| @ (Nationality certificate fo be enclosed).
'..éf" | (b) A company,-an attested copy of the

e et e ey S et it

‘\\” | cerfificate of regisiration of the company : E

o | along with copy of Memorandum and | Copy of Certificate of registrationis | l

O !Arﬂcle of Association of the Company enclosed. .‘ |

£ | 'shall be enclosed. - Attached as Annexure-1 13

| (c) A firm, nationality of all the partners | Case does not arise. ' !

o0 ;o%/!! ;J'r'ld pc.rtnership deed to be attached. |
Deputy DWeCiOf T 4, ek |
Cuttack Circle, CW&&% NPT
'i(iv) I‘Profc—rssion or nature of business of the Exploration, expioitation and
_jepplicant . marketing of Ore/minerals. . _

") Parliculars of documents ‘appended l

o e e
l{a) Vaiid mining due clearance | Copy of the exempfion cerlificate |
cerlificate issued by the Director of Mines | No.8102 dt. 19.06.79 is enclosed. |
|0 be enclosed. o __ (Aftached in Annexure =H)__ .

(o] An difidavil_In lieu of_mining due | Case does not arkse:




[5F

clearance Cerlificate subject 1fo ifs

production within one month of making

“application, or )

(c) In case the applicant does not hold | 1 Case does not arise.

and has not held any mineral concession | |
for major and minor minerals in the State, | |
' furnishing of an affidavit to that effect will

suffice:

(d) Altested copy of up to date VAT, Copy of GST cleclronce Certificate is
: -'.E|€£J"_QD€_3£§F1_!I[QOTB - _enclosed. {Attached in Annexure )
_|vi} ' Pefiod for which Mining Lease is required | | 30 Years
(viil F\dem of Area applied for Mining Lease | 4. 672 hectares or 11. 545 acres.
{vii) | Details of the Area applied for mining | 'The area applied is within the vilage |
- |lecse _ ' Narangarh under Khurda Tahasil of
(a) ——T — | Khurda district, Odisha.

5 Ciftlat | :i?ho 5 :;tg?,e; . \S,\:y ;reu | Detailed Land Schedule and Copy of |

Range No. | Hect. | ' Land Schedule certified by Tahasildar. |

i' . .1 |Khuda is attoched. (Attached as |
5 1 | Annexure — vy e
‘(b) | A plan in cadastral wlloge map along | | Leose Plan with Key plon ‘Boundary |
'with a key plan in Survey of India fopo- | ' description &  Land schedule.
| Isheet in scale 1:50,000, boundcry. (Attached in annexure V, IV).
description and land schedule of the
| area applied for to enclosed:
(The plan should be on the relevcm
portion of the cadastral vilage map with |
'scale and should contfain natural |
Ifeoture Land marks or other feature to |
enable identification of the area in the | |
i field or any other place of fimportance). Z B o
i% ' (a) If the applicant has surface right over | "Case does not arise.
' the area or he is the owner of land |
I<:1pp||ed for, document in support of |
! surface right or patta of land, as The'
case may be, shall be attached. ‘
Or
(b) where the land applied for being to ! | Consent from the tenant ie. Shree
' | private persons written consent of such | | Jagannath Temple Adminstration, Pun’;
! =tenon'f(s) for undertaking  mining | is attached. ‘

' operation to be filed. - i [Attached as Annexure V)
| Or i
= — L;
| (c) In case the oppllcon’f is the rayat of |
| the land applied for, attested copies of NA

'_documen’rs to establish this.
P'~ x[e}S'ﬁe"‘An affidavit starting particulars of areas | Copy ‘of the Affidavit giving details list i

T1ue GOP" | which the applicant himselforany of the mining lease is enclosed.
a) Already holds under mining lease. ' (Attached as Annexure = VII]
; b) Has already applied for but not |
| granted. _ I -
§ Mines
1weotof cK
D&DUW DI c“c,\ﬁ'! Qv
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R £, L&l Being appiied for simullaneous|

- ey L Allesied Copy of the | :
R ar € document showin o
/,!‘( 0 p:wmenf of earnest money: : i
A0 (X N affidavi i Soll
J o J:i?{;i; ;Ig;ngn ;hgftf ei:geapphcc??’r is| Copy of the Affidavii s enciosed.
_ ; 1101 C committed | (At =
/ for any Violation of any provision of Mines St bk "

and Minerals (Development & Regulation)
: Acl, 1957 and rules made thereunder:
(i) | Naiure of joint inlerest
| {xiv) | Financial resources of the applicon!:

} i {supporied document lo be enclosed)

s TR BT

NA

| Enclosed.

c_:) Copy ol the selvency. Cerlificate and
list: of immovable properties. from- the
concerned Revenue AUINGHLY, .. ;

Not applicable as OMC Ud. is a

[ company. as per OMMC Ruies. 2014

(Rule 16(3){a)).

) Awrecent certificate from:the Banker of
the! applicant stating the extent of his
credit worthiness:

Copy of audited balance sheet oi last '
year is enclosed.
(Attached as Annexure —iX)

(xv) | Technical knowledge or experience in| OMC is' cumenlly not holding any
mining operalion for speciiied minor specifled minor mineral lease & appoint
minerals of the .applicant (supporting{a RQP  for providing  lechnica!
| document fo be attached). knowledge in mining operalion for
! specified minor minerals
' Cerlificate of RQP.

{ (Altached as Annexute =X

pxvil L the applicant Is.ihe tayal of the land | Case does not arise.

s | applied for, an affested copy of the palia
. _|oftheland. A R o
(xvil) | Hess theiapplicant already set Up or has a | The decorative stone exlraciea from

| @efinite ‘plan to put up an industry based | the mine shall be supplied to the Works
Oepl. or any other agency designated
by it for use in the projecis to be
underiaken under the schaeme for
"Augmentalion of Basic Ameniiies and
Development  of  Hertage  and
Architeclure, (ABADHA) and/or proiects
for development of ouri as World
Heritage Cily as per Govt. nofilicaiion

| | on specified minor minérdls? 1f so, the

order. - no.
_ 9804 /SM, Bhubaneswar :

V(DS)SM-39/2019, ;

D111.12.20192  for  reservation  of

Khondalite Block in favour of Odisha
| Mining Corpcration Limited.
[Attached as Annexure - XI)
N = SR

e i e




4;;

oreo opphed forBIf SO, - rww -

/i) Number and date of gront order, dotet Cose does not arise.
of execution and reglstrohon date onl
whnch itis due to expire.

“l) The report of prospechng operohon %Cose does not arise.
| carried out to be enclosed. I ¥ T
P iii) Broad porometers of ore body/ / bodies \ Copy “of the “abstract  of the |
such as strike length, average width, dip, | ' Geological report is enclosed.
geological disturbance | (Attached as Annexure — XIl) |
(@ geological plan of the area showing i
details of geology and lithology to be | '
| | aftached) and related geological, |
, economical and feasibility parameters of
| the deposit:
Lxix) | \n case of application is made for mlnlng |
over the area earlier held under mining | ;
lease for specified minor minerals by | |
 person other than the applicanf: | e
| a) Number of existing quarry pits with | '
_dimension: NA

' b) Dimension of rock exposed in the p|’r
Uocohon of old working are to be shown
. | on the geological plan)
c) Details of rock exposed in the vurgln !
| area coming within area applied for.

i

e d

| |
i |
- d) Whether information generated from |
the working pits and exposed rocks are |
sufficient to establish the existence of
'. | specified minor minerals content therein '
‘ ' and to prepare a mining plan. i

'. (x) | Method of workmg of the area opphed The mine will be operated by

. for in brief: opencost Semi mechanised method. |

| '. ' Mining by benching for collection of |
. | blocks to be used for crafting. !
(xxn] AnTICIpo‘red yeorly financial investment in | Rs 10.35 Crore |
| | mining operation.

i)

| ' Manner in which the spec1fled_mmor The decorative stone to be prooured
| | minerals raised to be utilized. from the mine wil be utilised for

' development of Shree Jagannath
| Temple, Puri, and development of Puri
as world Heritage City under ABADHA
' scheme of Govt. of Odisha and will
be supplied to different carving &
- sculpture units and the local artisans.

True Copy Attested

Deputy Direetor of Mines
Cuttack Circle, Cuttack
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.
. i) If for captive use, the location of the | The decorative stone 1o be grocured |
" lindustry from the mine will be utilised for |
ii) If for sale for indigenous consumption ' development of Shree Jogonn_a’rh ‘
‘ Temple, Puri, development of Pur G$
i world Heritage City under ABADHA
I ' scheme of Govt. of Odisha and will \
'! be supplied fo different carving &
' I' sculpture units and the local artisans
| II " as per Govt noftification order no.i
I! ! 9804 /SM, Bhubaneswar |
| | IV(DS)SM-39/2019. |
| | Dt.11.12.2019  for reservation  of |
| ' Khondalite Block in favour of Odisha |
II I. | Mining Corporation Limited.
o |liattoched s ANTERES Xy
'b) | If for export 10 foreign country, name oij—' NA
| lthecounfries: [—
| xxil. | Name, qualification and experience of | Copy enclosed.
'I | technical personnel available or to be | (Aftached as Annexure — XIil)
|| employed for supervision of the mines. | —
[xiv. | Any otherinformation. ifany: [ NA _
| 4 | Additional charge quoted (higher than | NA
i | the minimum additional charge fixed |
\ | vide Govt. Nofification |
L ] NO.cvrerinernes o | FUTOTTOS IR |
R S =S - e —_—

I/We do hereby declare that the particulars furnished above are correct and
am/are ready fo furnish any other details including documents and security deposit

as may be required by you before the grant of mining lease.

Yours faithfully

Signature iy gpplicant
Plac?. %WBQKEM}( Agd:l. General Manager (5. .
Desia: P | ‘ Odism?}?f Attorney Hoker
A Minmg Co : ]
30&!) 3 Bhugane;‘;?af?“wuc'

=

True Copy Attested

Q)

Deputy Director of Mines
Cuttack Circle, Cuttack
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OFFICE OFTUE MINING OFFICER, CUTTACK CIRCLE, CUTTACK| "J;fff
PLOTNOBAS SECTORATCDA, CUTTACK - 753018, PIL/FAX : (0671)2309357/58
b Lemail: mo.cuttagk @iorissaminerals,gov.in

From ;
Mining Oflicer,
Cuttack Cirele, Cuttaek

To s
: The Director ol Mines,
' Odisha, Bhubaneswar
Sub. ¢ M. L. application No.13/4t.10.01.2020 filed by OMC Ltd. for Decorative Stone
(Khondalite) over an area 11.545 acres, or 4.672 hects, in village-Narangarh under
} Khordha Tahasil of Khordha Distriet,
Sir,

With reference to the subject cited above. [ am to say that, the application for Mining Leasc for

Decorative Stone (Khondalite) has been filed by OMC Ltd. over an arca 11.545 acres. or 4.672 hects.
F in villape-Narangarh under Khordha Tahasil of Khordha District on dt. 10.01.2020 in the preseribed {orm

duly signed by the Additional General Manager. PAH ol OMC, Ltd. Bhubaneswar. The said Mining

Lease application was verified at this end and lollowing observations were made.

(). Valid Mining Dues Clearance Certilicate (MDCC) as required under S1 No. 3 (v) {a) of the
application (Form-D) not submitied by the applicant, since M/s. OMC Ltd., has been exempted
in this regard vide Government Letter No, 8102/dt.19.06.1976. (copy enclosed with the
application)

() The applicant has submitted recent audited balance sheet (for the last financial year 2018-2019)
in place ofthe Solvencey Cenificate and Recent Banker's Certiticate as required under $1No. 3
(xiv) (a) & (b), since the applicant is a Company as explained under Rules 16 (33 (a) of OMMC
Rules'2016.

(). Original T.C. No. 12/d1.23.12.2019 of umount Rs. 10,000/- Rupees (Ten thousand) only deposited

in the head of accowmnt “0853-102-0217-02021". (Copy ol'the request letter of the

ted . :
i rue € epy Attes applicantalong with the challan is enclosed with the application)

Since the applied Mining Lease arca of OMC Ltd.was previously applied by Shree Jagumuath

Temple Adiinistration. Purd, therelore, the Technical Enquiry Report, Report of Tahasildar on Revenue

5 of hﬁﬁ 8K [viewwnd Reportolf D.F.O. on Forest Poim of view submitted carlicr vide this oilice letier No.
0
uty Direc

Cil’cwo Cuttaok Mincs, dt.04.11.2019 may please be considered for processing of this Mining Lease applicaiion.
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Further, the report submitted earlier by the Sr. Surveyor oftlis office in respect of the aforementioned

applicd land s enclosed herewith for kind perusal.

In view of the above 2 (Two) Sets of Mining Leasc application No.1 3/d1.10.01.2020
(Form-D) of OMC Ltd, Bhubaneswar for Decorative Stone (Khondolite) overan area 11.545
acres. or 4.672 hects. in village-Narangarh under Khordha Tahasi] of Khordha District is forwarded
for consideration and disposal on its own merit.

Yours faithfully.
Enclosure : Original M.L.Application D_)LL?L\’“‘ P
Mﬁﬁfﬁ%fﬁ)ﬁifc.g{‘?r i
| GRS Citlack
Memo \Iogg’b .......... /Mines,dt 2 O~ F> I

Copy to Addl General Manager, (Geology) & PAH of OMC Lid., Bhubaneswar for information
with reference to letter No. 621/OMC/GS/2020/dt.10.01.2020.
R D

~ Nijning Olficebr
ted f;%&?&&icm.ee Guittesha

CopY Aues

Qe

Deputy Director of Mines
Cuttack Circle, Cuttack
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~[~!.‘('”MCM‘ ENQUIRY REFORT OF MINING OFFICER FOR MINING LEASE OF
l DECORATIVE STONE (KHONDALITE)

¥

L3

v

SL No. ol application in Standard
. Register

Date of application

Name of the applicant and address

Location of the applied arca

SRR RE IR R AR AR N AR SRR AR R AR R AR AR AR R AR AN R AR RIS AR R R IR A H Ik ok d

M. L. No.13

10.01.2020

Odisha Mining Corporation [.td.,
(A Government of Orissa Undertaking) Post
Box No. 34, Unit-5, Bhubaneswar-751001,

Dist-Khurda,Odisha.

Village-Narangarh, Tahasil-Khordha,

Dist-Khordha.

Arca

Expected output/month at initial
working

Decorative Stone (Khoendalite)

11.545 Acres or 4.672 lects,

As per the scheme of prospecting submiticd
by the PL holder Shree Jagannath Temple

Administration, Puri

General Geology

Y. Remarks:

Jagannath Temple Administration. Puri. On revenue and forest point of view, there is no objecticn

I. On verification of Map, BD, Land Schedule by St. Surveyor of this office, it is found that
the area is not overlapping as the samie area was granted previously as Prospecting License 1o Sinee

i

| The arca comes under the Geological terrain -
The rock Khondalile is |
: !'moderately hard, Pinkish red in colour whicl

'may suitable for carving und sculpture
! purpose.

| of Eastern Ghat,

poiuted out by the Tahasildar, Khordha and DFO, Khordha respectively.

ttested

2 In view of the above. application may be disposed of on its own merit

Deputy Director of Mines

Cuttack Circle, Cuttack

Fa Ao

Miging Gfizer,

it

\ $

i
-
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Government of Odisha
Steel & Mines Department

*kkkk

No. a\a-a\b /S & M, Bhubaneswar, dated the /6 RSN

SM-MC2-MMCA-0004-2020

From
Smt. M. Swain
Joint Secretary to Government

To
Odisha Mining Corporation Ltd.,
Bhubaneswar, Odisha.

Sub: Letter of Intent for grant of ML No.13 dt.10.01.2020 for Decorative stone
(Khondalite) over an area of 11.545 Acres or Ha. 4.672 in village Narangarh
under Khordha Tahasil of Khordha district in favour of M/s Odisha Mining
Corporation Ltd..

1. Background:

1.1 Earlier, the prospecting of Kundakundi Kunda Stone quarry mining lease
(Khondalite) over an area of 11.545 Acs or 9.672 Hetcs. in village-Narangarh
under Khordha Tahasil of Khordha district was carried out by Shree
Jagannath Temple Administration, Puri (SJTA). The GR for this block is
available indicating the resource to be G2 level. The SJTA applied for mining
lease vide its ML application No.12 dated 13.9.2019.

1.2 Subsequently, the 6(six) Khondalite blocks were reserved with certain
stipulations for mining purpose in favour of M/s OMC Ltd. under rule-39 of the
Odisha Minor Mineral Concession Rules, 2016 vide Govt. Notification No.
9804 dt. 11.12.2019 wherein reservation of aforesaid KundaKundi Kunda
Stone Quarry, Narangarh was conditional upon withdrawal of M.L. application
by Shree Jagannath Temple Administration, Puri (SJTA) in favour of M/s
OMC Ltd. Accordingly M/s. OMC Ltd. submitted the ML application No.13
dated 10.1.2020.

1.3 Shree Jagannath Temple Administration, Puri (SJTA) vide its letter dated
20.01.2020 withdrew the mining lease application No.12 dated 13.09.2019 as

Truecﬁ:jjttested

Depitty Direotor of Mines
Cuttack Circle, Cuttack
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2

informed by the Mining Officer, Cuttack in his memo No.167/Mines dated
13.1.2020.

1.4  The . Director of Mines while forwarding the said ML application No.13
dt.10.01.2020 has requested to consider the grant of mining lease in favour of
OMC d. .

1.5 The ML application is accompanied with documents like applied area rﬁap,
Boundary description, Land schedule, efc.

2. Grant of Letter of Intent:

Accordingly, Government have been pleased to issue this letter of intent for Qrant
of mining lease for Decorative stone (Khondalite) over an area of Ha.-4.672 in
village Narangarh under Khordha Tahasil of Khordha district in your favour for a
period of 30 (thirty) years under rule-8(2) read with rule 39 of the OMMC
Rules,20186.

3. Conditions: _

3.1 This letter of intent and subsequent grant of mining lease shall be subject to
provisions of the MMDR Act, OMMC Rules, Granite Conservation and
Development Rules and other rules made under the MMDR Act. The applicant
shall obtain all statutory compliances required for operating the lease including,
but not limited to, Mining Plan / Scheme of Mining, Environment Clearance,
Forest Clearance etc. within the stipulated time and submit to the Government for

grant and execution of mining lease.

3.2 Mineral extracted from these blocks shall be supplied to the Works Department
or any other agencies designated by it for use in the projects to be undertaken
under the scheme for “Augmentation of Basic Amenities and Development of
Heritage & Architecture” (ABADHA) and/or projects for development of Puri as a
World Heritage City. The terms and conditions for supply of Khondalite shall be
mutually agreed between Works Department, the SJTA and the OMC L.td.

3.3 Any mineral not required by the Works Dept. or any other agency designated by
it or SJTA shall be disposed by the OMC following due process of law.

Taiicby Attestcg

Deputy Director of Mines
Cuttack Circle, Cuttack
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3.4 The addl. Charge of 10% of the average sale value of the mineral shall be leviable
only in respect of the mineral not required for the projects of Works
Department/SJTA but disposed of in the open market. The addl. Charge is
however nil in respect of material supplied for development/ construction projects
of Works Department/SJTA.

3.5  The State Government may impose such further conditions in the lease as it may
think necessary in the interest of mineral development and protection of
environment. ‘

4. Validity:

4.1 This Letter of Intent is. valid for a period of six months from the date of its
issuance, within. which time all the conditions as stipulated at para 3 above must
be fulfilled; otherwise this letter of intent shall stand revoked.

Application, if any, seeking extension of time for submitting the complete
compliances for grant of mining iease may be submitted prior to the expiry of the
above time limit along with full decumentation in support of the reasons and the
extension of period may be considered by the Government provided that the
Government are satisfied that the applicant has made due diligent and sincere
efforts for ensuring compliance and delay was entirely for reasons beyond the
control of the applicant. Maximum period for which extension may be considered
shall not exceed one year for the purpose of the Forest Clearance and six
months for all other compliances. . Ty

4.2 You shall furnish acceptance of the terms and conditions of Letter of lntent_‘with.in
15(fifteen) days from the date of issuance of this letter failing which this léttei‘ of
intent shall stand revoked. |

True Copy Attested Yours faithfully,

@D Joint Secrm

ines
Direotor of Min
Démk circle, cuttBCk
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Memo No. 85%9\? /S & M, Bhubaneswar, dated the / é 20080

Copy forwarded to the Director of Mines, Odisha, Bhubaneswar for information
and necessary action.

U
Joint Secretary {8 BoGeinment.

Memo No. i &8'9\% /1S & M, Bhubaneswar, dated the /A 2 ‘&é 8‘0

Copy forwarded to the Mining Officer, Cuttack for information and necessary

Joint Secretary ’tozgo;e%ent

Memo No. &83\95 /S & M, Bhubaneswar, dated the / é ‘% 3@8@

Copy forwarded o the Collector, Khordha for information and necessary actlon.

action.

2
ted Joint Secretary to chernmeﬁio
True COPY Aues
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g o OMEC @DISHA

NEW OPPORTUNITIES

<tw

Date 18193 /2020

Ta

;‘he Joint Secretary to Govt.

teel & Mines Department
Govt. of Odisha
Bhubaneswar

Sub:- Accontax .
mﬁiﬂrhe terms and _Conditions of Lol for grant of ML No.13
4.672 in 'III\-;C stone (Khondalite) over an area of 11.545 Acres or Hu.
i'_‘“f‘_"———-yiég‘::_r‘léll@.qglrh under Khordha Tahasil of Khordha District
n favour of Odisha Mining Corporation Ltd.

Ref:- Letter No.2826/S&M, Bhubaneswar dt. 16.3.2020.

Sir,

In inviting a reference to the letter on the subject cited above,
the terms and conditions indicated in the above mentioned letter is
acceptable to OMC in all respect. Accordingly, OMC agreed to accept the
terms and conditions that would govern the grant of ML No.-13 for
decorative stone (Khondalite) in village Narangarh under Khordha Tahasil of

Khordha District.
[ would therelore request to kindly grant the mining lease No-13

1hs ]
T )C F‘)A} for Decorative Stone (Khondalite) over an area of 11.545 Acrs. or 4.672 lla.
e D in Village Narangarh under Tahasil/ District-Khordha. ‘
; Yours faithfully,
O{C (T. Basa)
G. M. (Geology)

(Power of attorney Holder)

M/s Odisha Mining Corporation Ltd.
OMC House , Bhubaneswar

Memo NLLSOH /OMC/GS/2020 Dated. |8 [03 | Qo
Copy to the Director of Mines,Odisha for kind information.

Copy to the Mining Officer,Cuttack for kind information.
Copy to the Collector,Khordha for kind information. )
‘ 7 2

G. M. (Geology])
o (Power of attorney Holder)
The Odisha Mining Corporation Ltd. - '
(A Gold Categery State PSU)
Registered Office : OMC House, Bhubaneswar - 751001, India

True Copy Attested - 577400/2377401, Fax : 0674-2396889, 2391629, www.omcltd. i
CIN : U131000R19565GC000313

Qe

Deputy Director of Mines
Cuttack Circle, Cuttack
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GOVERNMENT OF ODISHA
STEEL & MINES DEPARTMENT

*dkkd

No. g@ QA /S & M, Bhubaneswar, dated the 24. 09 2020

SM-MC2-MMCA-0004-2020

Sub: Grant of ML No.13 dated 10.01.2020 for Decorative stone (Khondalite)
over an area of 11.545 Acres or Ha. 4.672 in village Narangarh under
Khordha Tahasil of Khordha District in favour of Odisha Mining
Corporatipn Limited (OMC Limited).

Order

Whereas, the prospecting of Kundakundi Kunda Stone quarry mining
lease (Khondalite) over an area of 11.545 Acs or 4.672 Hetcs. in village-
Narangarh under Khordha Tahasil of Khordha district was carried out by
Shree Jagannath Temple Administration, Puri (SJTA). The GR for this block is
available indicating the resource to be G2 level. The SJTA applied for mining
lease vide its ML application No.12 dated 13.9.2019.

And whereas, the 6(six) Khondalite blocks were reserved with certain
stipulations for mining purpose in favour of OMC Limited under rule-39 of the
Odisha Minor Mineral Concession Rules, 2016 (herein after OMMC Rules,
2016) vide Government Notification No. 9804 dt. 11.12.2019 wherein
reservation of aforesaid KundaKundi Kunda Stone Quarry, Narangarh was
conditional upon withdrawal of M.L. application by Shree Jagannath Temple
Administr!ation, Puri (SJTA) in favour of OMC Limited. Accordingly OMC
Limited submitted the ML application No.13 dated 10.1.2020.

And whereas, Shree Jagannath Temple Administration, Puri (SJTA) vide
its letter dated 20.01.2020 withdrew the mining lease application No.12 dated
13.09.2019 as informed by the Mining Officer, Cuttack in his memo
No.167/Mines dated 13.1.2020. Director of Mines while forwarding the said
ML application No.13 dt.10.01.2020 has requested to consider the grant of
mining lease in favour of OMC Limited.

And whereas, the lessee was asked vide Steel & Mines Department letter
No.2826/SM, dated 16.03.2020 to accept the terms & conditions for grant of

applied mining lease for Decorative stone (Khondalite) and the lessee vide its

Tfue; gop?) Attesteq

Daputy Direstor of Mines
Cgtl:?ck Circle, Cuttack
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letter No0.4303/0OMC/GS/2020 accepted those terms & conditions and
intimated that it will also abide by the sarme.
And  whereas, : subsequently OMC Limited vide his letter
No0.10925/0OMC/KNDL/2020 dated 07.09.2020 intimated that modified mining
plan with progressive mining closure plan (PMCP) and Environmental

Clearance were obtained in respect of the said mining lease.

Therefore, Iin view of the above, the State Government is hereby pleased
to grant the mining lease for Decorative stone over an area of 11.545 Acres or
Ha. 4.672 fin village Narangarh under Khordha Taﬁasil of Khordha district
under rule-8(2) read with rule 39 of the OMMC Rules, 2016 in favour of
Odisha Mining Corporation Limited for a period of thirty years subject to the
conditions laid down in the letter of intent issued by the State Government
along with the conditions stipulated under Rule 26 and all other conditions

pertaining to mining lease as provided in the said OMMC Rules, 2016.
The g‘rant of aforesaid lease is also subject to the following conditions;

1. The m1n1ng lease holder(s) shall after ceasing mlmng operations,
undertake re-grassing in the mining area and any other area which may
have been disturbed due to their mining activities and restore the land
to a condition which is fit for growth of fodder, flora, fauna etc. '

2. The lessee shall execute the lease deed(s) within a period of 3 (three)
montljls from- date of issue of this order subject to availability of the
rpqu181te clearances and the above conditions and undertakmcs shall

form part of such deed.

True Att :
ested
Cﬁ/ - E By. Order of the Governor.

Deputy Director of Mines 4 Wb i M

Cuttack Circle, Cuttack Dt
Al -

Joint Secretarj Government

Memo No. ? 0 g ? /S & M, Bhubaneswar, dated the QL/ 09 2020

Copy forwarded to the Managing Director, OMC Limited for information
and necessary action. "ﬂ‘ﬁ’\%_{l\{

249z
Joint Secretary to Government
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Memo No. §08¢ /S & M, Bhubaneswar, dated the 2. 09. 2028

Copy forwarded to the Director of Mines, Odisha, Bhubaneswar for

information and necessary action.

Fe

Joint séﬁ@@%”%é’ vaernment

Memo No. gﬁ Q’(/ /S & M, Bhubaneswar, dated the QLI 9. 2020

Copy forwarded to the Mining Officer, Cuttack for information and

necessary action.
The applicant company should comply with all the terms and conditions
and execute the lease deed in the prescribed format as appended to the Rules,

2016 within 3 (three) months from the date of this order.

, ! 20 -—’V(
Joint Sechvernment
Memo No. Q/O 40 /S & M, Bhubaneswar, dated the gU,I 04 2020

Copy forwarded to the Collector, Khordha for information and necessary

ety
Joint Secreﬁﬂ%f‘)@ove}nment

action.

e GopY ARSST

] ines
) Director of M
Déugayck Circle, Cuttack
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OFFICE OF THE MINING OFFICER, CUTTACK CIRCLE,CUTFATK

PLOTNO.BARSECTOR-11,CDA, CUTTACK - 753015, P/ FAX : (0671) 2309357/58

From,

The Mining Officer,

Cuttack Circle, Cuttack
To.

The Director of Mines,

Odisha, Bhubaneswar .

Sub:-- Approval of Surveyed Map, Boundary description & Land shcedule of the granted
Mining Leasc for Decorative Stone (Kundakundi Kunda, Khondalite) in favour of
OMC Ltd. over an area of 11.545 acres. or 4.672 hects. in village Narangarh under
Khordha Tahasil of Khordha District,

Sir,

With reference to the subject cited above, I am to say that, the joint survery and demarcation of
the granted of Mining l.ease for Decorative Stone (Kundakundi Kunda, Khondalite) in favour of OMC
I1d. overanarea of 11.545 acres. or 4.672 hects. in village Narangarh under Khordha Tahasil of Khordha
District has been carried out by the Junior Mining Officer, of this office in the presence of Revenue
personnel, Forest Range Officer and the representative of lessee and the same has been completed. The
Junior Mining Officer of this office has submitted the surveyed map, boundary description and land
schedule which have been duly signed by concerned officials.

Submitted herewith are one copy of original film map, 6 sets of ammonia prints of map, 6 sets of
boundary descriptions, 6 sets of land schedules

.Joint verification report, one set of village sheet. 1 sets of ROR and IMO report for necessary approval

atyourend .

[his is for favour of your kind information and nccessary action.

Yours faithfully,

Encl : As above
e

Mining fficer,

frue Copy Atte : :
e Wrcle, Cattack
I

Deputy Director of Mines
Cxttack Circle, Cuttack
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DIRECTORATE OF MINES, ODISHA,

BHUBANESWAR
No. MXV (¢)-02/2019_ 739¢ DM., dt.20 |0 020
From,
Debidutta Biswal, I.F.S.
Director of Mines, Odisha,
Bhubaneswar.
To
The Mining Officer,
Cuttack Circle, Cuttack.
Sub: Approval of Survey plan, Boundary description land schedule of the
mining lease Decorative Stone (Kundakundi Kunda, Khondalite) in
9 favour of OMC Ltd. over an area of 11.545 Arcs or 4.672 hects. in
C ‘Q : village Narangarh under Khordha Tahasil of Khordha district.
P
Sir,

In inviting a reference to your letter No. 2122/Mines dt.14.10.2020

\I-“\-.

9 'the above noted subject, a set of duly approved surveyed map, boundary
- 11T .descrlptlon and land schedulc of the mining lcase.?)ecoratlve stone (Kundakundi
Kunda, Khondalite) in favour of OMC Ltd. over an area of 11.545 Arcs or 4.672
hects. in village Narangarh under Khordha Tahasil of Khordha district is sent

herewith for needful action.

Yours faithfully,
Y

“ g
Encl: As above. DIRECTOR OF MINES, ODISHA

Truatbﬂttested

Deputy Director of Mines
Cuttack Circle, Cuttack
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ed M.L for Decorative Stone (Kundakundi Kunda,Khondalite) of

5 Acre or 4.672 Hect: in Village Narangarh under KhordEa Tahasil

of Khordha District.

— . FIELD NOTE
| Reference:- The Starting point Tis sitiated with a magnetic Gearing W}J’éﬁmmm
Mt. from the village Trijunction point of village Bhagabanpur No-174, Bhogapur No-204 and Narangarh
— No-203, Tahasil/District -Khordha. - -
L'NV_EQ___j— Magnetic B_Qaf{n&?ﬁnf_géﬂp}:le _;[E;tw;.cg in Mtr. | Distance in Ft. Remarks
0102 | 129°31° .~ | 14717 16.29 53.44
02-03 [ - 193°48' -]  50.46 - 165.55
03-04 168° 43 23.85 78.25 <
04--05 - 175°01° 24.80 81.36
05--06 227° 54' 4.35 14.27
06--07 135740 6.69 21.95
07--08 150° 03’ 459 15.06
08--09 N 957 39 22.54 73.95
09--10 194° 09’ 13.72 45.01 -
10--11 173°42' . 28.63 93.93,
11--12 171°22' ~ 18.30 60.04
12--13 274° 39’ 6.81 22.34
13--14 | 98° 44' 7.11 23.33
14--15 159° 28", 7.61 24.97
15--16 164° 19' 10.49 34.42
16--17 213° 00’ 14.26 46.78
17--18 179° 55' 11.02 36.15 -
18--19 | 164° 15’ 3.70 12.14
19--20 249° 03' 12.75 41.83
20--21 198° 32’ 7.58 24.87
21--22 91° 31" 16.47 54.04
22--23 161° 08’ 28.99 95.11
23--24 183° 58' 21.65 71.03
24--25 95° 04’ 25.32 83.07
25--26 186° 38' 25.06 82.22
26--27 95° 16' 57.53 188.75
27--28 253°52' 9.23 30.28
28--29 145° 49’ 18.79 61.65
29--30 177° 56' 15.27 50.10
30--31 184° 20’ 45.38 148.88 .
31--32 B 124° 21" 18.89 61.98
32--33 263° 44’ 148.66 487.72
1 33-34 109° 42" 81.59 267.68
34--35 225° 40' 13.27 43.54
35--36 166° 05’ 19.80 64.96
. 36--37 130° 49' 7937 260.40
37--38 95° 53" 100.37 329.30
38--01 153° 01’ 71.83 235.66

drue Copy Attested

Qe
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Deputy Ditestor of Mines

Cuttech

Circle, Cuttack
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BOundary Descriptic I
OMC Ltd. Ouer anF:”Z: ((:: ]Glh;;t; :M,L for Decorative Stane (Kundakundi Kunda,Khondalite) ot
272 AL Or 4.672 Heet: in Village Narangarh under Khordha Tahasil
ol Khordha District.
T T — FIELD NOTE
Mt. fr(]):w 'm‘i]si;':l;:"r"[i:jsl(:::itoln';;;:‘l::fm'<V\,”m A magnetic bearing of 44" 36" and at a distance of 283 74
> village Bhagabanpur No-174, Bhogapur No-204 and Narangarh
- — — . No-203, Tahasil/District -Khordha. ] )
I:”!E._.a Ma_fmcﬁeﬂ[m fﬁ;_(?ridem:lo Distance in Mtr. [ Distanceinft. | Remarks |
- 129931 | aaar | 1629 | 5344 |
2031 _ 19348 AT 5046 | 6555 | |
0304 ) 168" 43 2285 | 1825~ | ]
— 01“0—5...__._____ _____ I 1 aas0 TR o
| 0506 arse | ass | war |
0607 | | 135°400 | 6.69 21.95 ) I
07--08 250" 03' 4.59 - 15.06
08--09 957 39° 22.54 73.95 | —
09--10 194° 09’ 1372 | 45.01 . -
10--11 o 173°42',. 28.63 93.93
11-12 - 171722 ~ 18.30 60.04
12-13 274°39' 6.81 22.34
1314 98° 44' 7.11 23.33
14--15 159° 28' 7.61 24.97
15--16 164° 19’ 10.49 34.42
\\65\6 16--17 ) 213° 00’ 1426 | 4678
N D 17--18 179° 55' 11.02 36.15 1
QOQ 18--19 _164° 15’ 3.70 12.14
19--20 249° 03' 1275 41.83
20--21 198° 32’ 7.58 2487
21--22 91¢37’ 16.47 54,04
22--23 161° 08’ 28.99 95.11
23--24 183° 58' 21.65 71.03
24--25 95° 04’ 25.32 83.07
25--26 186° 38’ 25.06 82.22
26--27 95”16’ 57.53 188.75
27--28 253°52' 9.23 30.28 B
28--29 145° 49’ 18.79 61.65
29--30 177° 56' 15.27 50.10
30--31 184° 20" 45.38 148.88
31--32 124° 21' 18.89 61.98 )
32--33 263° 44' 148.66 487.73
1 33-34 109° 42' 81.59 267.68
34--35 225° 40' 13.27 43.54 ]
35--36 166° 05' 19.80 6496
36--37 130° 49’ 79.37 260.40
37-38 95° 53’ 100.37 329.30
38--01 153701 | 71.83 | 23566 =

M0 W ﬂ’ﬁ "\‘a_,.'- o
S\t “‘;\!L '
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Boundary Description of Granted M.L for Decorative Stone (Kundakundi Kunda,Khondalite) of
OMC Ltd. Over an area of 11.545 Acre or 4,672 Hect. in Village Narangath under Khordha Tahasil
g

of Khordha District. ~
FIELD NOTE
Reference:- The Starting point 1 is situated with a magnetic bearing of 457 307 and al t a2 distance of 283.76|
Mt. from the village Trijunction point of village Bhagabanpur No-174, Bhogapur No-204 and Naran_garh
- o _No-_223_,_Tahasi|,{_District -Khordha. I
~ UNE | Magnetic Bearing | Interior Angle | Distance in Mitr. | Distanceinft. | Remarks _
Toror | a9sr | wrar o 1629 o 4 |
oz os | N TS T T Y T T I —
mos | | wsay, | 238 | 7825 =
04- 05 | wsor | 2480 8136
05--06 B T orsa | a3s 14.27
06-07 135400 | 669 21.95
07--08 250° 03' 4.59 15.06 |
08--09 95°39' 22.54 73.95
09--10 194° 09’ 13.72 45.01
10--11 173°42' 28.63 93.93
11--12 171°22' 18.30 60.04
12--13 274" 39' 6.81 2234
13-14 98° 44’ 7.11 23.33
14--15 159° 28' 7.61 24.97
15--16 164° 19' 10.49 34.42
16--17 213° 00' 14.26 46.78
17--18 179° 55' 11.02 36.15
1819 164° 15' 3.70 12.14
19--20 249° 03’ 1275 41.83
20--21 198° 32" 7.58 24.87
21-22 91° 31’ 16.47 54.04
22-23 161° 08' 28.99 95.11
23-24 183° 58' 21.65 71.03
24--25 95° 04’ 25.32 83.07
v \ed. 25--26 186° 38' 25.06 82.22
P&es 26--27 95° 16' 57.53 188.75
009\] 27-28 253°52' 9.23 30.28
£ 28-29 145° 49' 18.79 - 61.65
29--30 177° 56' 15.27 50.10
30--31 184° 20' 45,38 148.88
31--32 124° 21 18.89 61.98
32--33 263° 44' 148.66 487.73
33--34 109° 42' 81.59 267.68 |
pinep 34-35 225° 40' 13.27 43.54 ]
_ B\“O\ot cu’t‘ac 35--36 166° 0S' 19.80 64.96
059““ " c\tc\"' 36--37 130° 49' 79.37 260.40
cu“‘c 37--38 95° 53’ 100.37 7 32930
38--01 153° 01’ 71.83 235.66
\75“ t—r -<"a (\ - .' l-'g
Lud o Y\ ol an !\( 7
O' N} ‘D j LR,‘&\‘\}-\['@\'C \W \é‘ :. 1 _I."_J.:Il vgd:;-
o\, | e e  CHIEF SURVEYOR _
% Emu, - { sl UIRECTORATE OF MINES
[ ODISHA, 1 !1UB.¢|HESI""'\E
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Boundary Description of Granted M.L for Decorative Stone (Kundakundi Kunda,Khondalite) of

OMC Ltd. Over an area of 11.75 Acre or4.672

ect. in Village Narangagh under Khordha Tahasil
g Nrangghunder Khorch

True COF’W
\9’(“’\

C

Qi

oo
0‘7““ 0“! cuee:

-

of Khordha District.
Reference:- The Starting point 1 1s situated witlF'nIELn?a';:eTtiEc bearing of 45° 30" and at a distance of 283,76
Mt. from the village Trijunction point of village Bhagabanpur No-174, Bhogapur No-204 and Naran_g‘grh
No-203, Tahasil/District -Khordha.- i

LINE Magnetic Bearing | Interior Angle | Distance in Mtr. | Distance in Ft. Remarks
01--02 129°31 / 141 /| 1629 .~ T

02--03 193°48' 50.46 165.55~"

0304 168°43' ~| 2385 78.25 ="

0905 175°01' - 24.80 _ 81.36

0506 227°54' _~ 435 14.27

06-07 135°40' .~ 6.69 _— 21.95

07--08 250°03' 4.59 15.06

08--09 95°39' .~ 22.54 73.95

09--10 194° 09" 13.72 » 4501 .~ |
10--11 173° 424 28.63 & 93.93

11--12 171° 22 18.30 . 60.04 -

12--13 274° 39" 6.81 22.34

13--14 98° 44' 7.1 23.33 .

14-15 159° 28" 7.61 . 24.97

15--16 164°19'” 10.49 34427

16--17 213°00'~ 14.26 46.78

17--18 179°55' 11.02 . 36.15 .

18--19 164° 15' 3.70 - 12.14

19--20 249° 03", 12.75 4183

— 198°32'." 7.58 - . 24.87:

igg 91°31' 16.4%" 54.04 -

22--23 161° 08" 28.99." 95.11

23--24 183°58'¢" 2165 7 71.03

24--25 95°04' 25.32 83.07_

25--26 186°38'<~ 25.06 < 82.22‘/

26--27 95° 16'” 57.53 < 188.75°

27--28 253°52./" 9.23 /. 30.28 -

28--29 145° 49’ 18.79 «* 61.65

29--30 177° 56%" 15.27 7 50.10

30-31 184° 20" 4538 / 148.88 ¢

31--32 124°21' - 18.89/ 61.98 7

32--33 263°44' 148.66 7 487.73°

3334 109° 42"~ 8159 267.68%

34--35 225° 40'¢" 1327/ 43.54 7

35--36 166° 05'¢ 19.80 64.96 *

36--37 130°49'~ 7937 i 260.40 7

37--38 95°53' / 10037 ©_ 329.307

38--01 153°01' /' 71.83 & 235.66 ¢

CHECKED & FOUN RRECT
ol "‘(&/}f\ﬁ L
0 \a Y 3 Y 1wl U“'H.»LH \b
" o? FORL-, Mok CHIEF SURVEYOR
MO e |ANCIRANGE  DIRECTORATE OF MINES

ODISHA, "HUBANESWAR
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Land Schedule of Kunda Kundi Kunda Stone Quarry s on 25.10.1960-

Mouza - Naranagada

|

‘ Khataﬂ5‘2_5 —.An_abadi ' &hata No0.B532/2
_ 1\1929—30 Sabik 'beltlement Record) (1962 - Hal RoR)
1enant- Ekharajat Mahal Sri Raja Rama ! Tenant — Shree Jagannath Mahapravi Bije |
i Chndra Dev, Superintendent of Shree ' Puri Marfat  Srimandir  Parichalana .
.  Jagannath Mahapravu Bije Puri- B-Register | Commiittee
' No.14424 |
Plot No. | Kisam_ | Arca | PlotNo. | Kisam | Area
1504 | Mundia . Ac7.020] 1745 ' Mundia | Ac7.020 |
1595 |Bagayat | 1490 1850 Bagayatll | _ 1.490
1596 | Bagayat _ L ; R
1503 |Bagayat | 0645 185 | Bagayat-1L 0.645 1
1597 | Bagayat i I
1506 ' Patita j 5400 1747/2166 | Puratan _
: | L - | | ' pPatita L 2.390
Total || AcanSSE Tomal L | Ac.11.545
| fgrest land | Non-Forest Land | Total
T TAC0.000  Ac11545 Ac.11.545 |
ed P
copy P\“es‘k Ot e
True P A ;\.,} N
= L . - \0 (AN .
%'\j,}v%-tw b Tahasildar, Khordha
\ne —— TBW: o e PRI
oot T act Pakiet ot A oo Wiy
pepul = cicies Odisha Mining Corpaiaion Ltd ~wer & FOUND CORRECT
ack Bhubancswar - cCKED & FOU {\9
A

s

\Qﬁ\v‘\\w . (OR
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Land Schedule of Kung:

a Kundi Kunda Stone Quatry as on 25,10.1980.

<&

Mouza - Naranagada

' Khata 525 —Anabadi Khata N0.532/2

(1929-30 Sabik Settlement Record) (1962 - Hal RoR)

Tenant- Ekharajat Mahal Sri Raja Rama | Tenant — Shree Jagannath Mahapravu Bije
Chndra Dev, Superintendent of Shree | Puri Marfat  Srimandir  Parichalana
'Jagannath Mahapravu Bije Puri- B-Register | Committee

No.14424 |

Plot No. | Kisam | Area | PlotNo.  |Kisam  [Area
1504 Mundia | Ac7.020(1745  Mundia | Ac.7.020 |
1595 ‘_._Bagajf_at | 1.490 | 1850 |Bagayat-l | 1 490 |
1596 | Bagayat | S N AR
1503 | Bagayat | 0.645 1851 |BagayatIl  _0.645
(1597 |Bagayat | S —-—
1506 Patita 2.400 | 1747/2166 | Puratan ;
| o |Peita 1 2390
(Total | | ARed1sss Fotal | | Acdl.543)
o e ]

23 Forest Land Non- Forest Land o rotal B
L TAc0.000 A Ac11.545 | Ac.11.545
C = | |
;}M H\ oW
“\\ne [\ ; . \f“'] \"
. D“QQ\O‘ c““ack 2036 T—ahasﬂdar, Khorclha
DePU  Circi®s T, B:'r'*; K=
W Addl. General Mui:i {Gea) Ty
Power of Attoon: oy Honier Ripevue 07

Odisha Mining Corparanon Lid,

Bhubaneswar !.h-fﬁ;y/{%}

Py A

“@i\ % A
R -

j.w'l,Oa (-"'.
F "'. > .
U™ yop1© 0‘*‘3““"'!
ot | (‘?ﬂ\(‘w
bl T
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ﬂ% N

nd Schedule of
La Kunda Kundi Kunda Stone Quarry as on 25.10.1980

ZA R LA

Mouza - Naranagada

Khata 525 —Anabadi
i (1929-30 Sabik Settlement Record)
Tenant- Ekharajat Mahal Sri Raja Rama

Khata No.532/2 |
(1962 - Hal RoR) '1
Tenant — Shree Jagannath Mahapravu Bije |

chndra Dev, Superintendent of Shre i
o € Puri Marfat  Srimandir parichalana |
jagannath Mahapravu Bije Puri- B-Regi i |
o 14424 Register | Committee |
| Plot No. Kisam Area Plot No.
1504 Mundia Ac.7.020 | 1745
1595 Bagayat 1,490 | 1850
1596 Bagayat S R S
1503 Bagayat o645 1851 _ALO%
1597 Bagayat i ] .
1506 Patita 2.400 1747/2136—J"|:E:.t_’a/n;’ir_—’i,"J
_ Patita . 2.390
Total HL_E&&ML Ac.11.545 |

Forest Land Non-Forest Land \7 Total ;\
Ac.0.000 AC.11.545 Ac.11.545 )

N Qaatn

T. Basa
Addl. General Miaiger (Geo)
Power of Atlorney Holder

Odisha Mining Corporahon Lid,

}\/ Bhubaneswar
@ \ D20
| gt B o
Tfu. C tlotttd \qx\dqu

@ o

/JQ%%:,:@( o

Tahasildar, Kho;'dha

Ko,
GHECKED & FOUND CORRECT

CHIEF SURVEYOR
DIRECTORATE OF MINES

“Thal), OUSHA BIUBANESWAR
S

w\R
FORES"H’J\NGE OFFICER
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Joint report regarding Survey and Demarcation of
granted M.L for Decorative Stone (Kundakundi Kunda
Khondalite) of OMC Ltd. over an area of 11.545 Acre or

4.672 Hect. in village Narangarh under Khordha Tahasil
of Khordha district.

Members of the Joint Team:-

1. Rabindra Nath Panda, Forest Range Officer, Tangi.
2. Alok Kumar Dalgj, RI, Golabai.

3. Krushna ChardraKhuntia, 1.M.0, Cuttack.

4. Ashwini Kumar Pradhan, J.M.0, Cuttack.

The Joint Survey & Demarcation of granted ML of Narangarh
decorative stone of OMC Ltd over an area of 11.545 Acre or 4.672 Hect,
has been completed by the joint team which was carried out from Q5"
October to 7™ October’2020 in the presence of the authorised
representative of the lessee. Pillars have been posted on the demarcated

points.

0
e e A A

J.M.O 3. M\C{)\ R.I' Forest Range fficer
Cuttack Cuttack Golabai Tangi  wnder
"']{M"“"a Cowela M{M‘ng Cove (i (R.) Corels D Lo, Khe3ha
2 kKhndha 7:4&9
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A - 13— 669
1977 Puratan Patita 0 3550
1987 Puratan Patita 0 3200
2000/2121 Puratan Patita 1 0450
2024/2122 Puratan Patita 0 9400
Panas Fala dakhala
Dayanidhi Ota,
. |Father- Somnath
. . Ota, Shankar
980 ? ?
1980 Puratan Patita 2 1300 Ota Father-
Gopinath
Ota, Caste- Brahmin
Sakini, Hadapada
(jama nahin)
1874:2176 Puratan Patita 6 6500
1949 Puratan Patita 1 1100
149 Puratan Patita 0 3200
168 Puratan Patita 0 5750
447 Puratan Patita 1 4700
816 Puratan Patita 0 0450
818 Puratan Patita 0 0350
819 Puratan Patita 0 1400 Paka Chaunrin/1
546 Puratan Patita 0 1000
1671 Puratan Patita 0 3200
1982 masiha O. E.
A. Case
Bonies . No.-234 Odisha,
743 Mundxa 7 0200 of Rajaswa
Parshad Case No.-
174/81, hu mu
kharaj dakhal khata
No0.645 ru.
OEA Rule, 1952
year niyam 6 B.C 2
sutre ukta sampati
Odisha Governmen
1744 Mundia 2 2150 S TR «
hastantar hoipariba
nahin.
43 plots ) . 47 3100 1.0000
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Serial No. of Khatian : $32/2

I

Mauza: Narangarh

0D=7
District : K_hurB] O

Plot number and e | Detailed description of varieties and Stop Comments
N wheel name Varieties and plotrers AT - e q. P
7 8 9 10 11 12
1850 Bagayat - II 4900 Mango/22,
Panas/3
1851 Bagayat - 1 6450 1.0000 Mango/17,
Panas/19
1081 Bagayat - 11 1000
17472041 Puratan Patita 2950
570 Puratan Patita 4000
1666 Puratan Patita 0150
1668 Puratan Patita 8600
214 Puratan Patita 2700
228 Puratan Patita 1000
13820042 Puratan Patita 2750
[666:2040 Puratan Patita 5150
1752 Puratan Patita 3650
[758 Puratan Patita 1500
1764 Puratan Patita 1250
1844 Puratan Patita 5100
17472166 Puratan Patita 3900
A
174272115 Puratan Patita -\} | 2000
i
1739/2147 Puratan Patita X i 3000
COLLECTOR & D|STRICT MAGISTR ATF
1747/2154 Puratan Patita KHORDHE 9400
29 Puratan Patita 1400
48 Puratan Patita 1650
56 Puratan Patita 1200
A
29 i sted
] Puratan Patita Tm’ c°py m 2000
—
183872118 Puratan Patita CA@J&_) , 1300
—
. ob 0 'R‘ ao 9‘5
1943 Puratan Patita wod c 4050
D:?‘"E. cwcle. _
1934 Puratan Patita 2150
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Tel. No.06755-220001 (O)
Fax No.06755-221567
E-Mail:dm-khurda@nic.in

OEFICE OF THE COLLECTOR & DISTRICT MAGISTARTE: KHORDHA
(TOUZI SECTION)

Letter No. & | X8 /Touzi, Dated. 6 1 1\\ 00

13 N

OFFICE ORDER

In pursuance of the Rule-17(1) (e] of Odisha Minor Mineral Concession
Rules, 2016 and restrictions laid down as Part-IV of the Mining Lease deed
executed vide Registration Dt.13.11.2020 by the lessee (M/s. OMC Limited)
and as per recommendation of Mining Officer, Cuttack Circle Cuttack
perniission for surface operation over the following schedule of land in village
Naranagada under Khordha Tahasil of Khordha district is hereby accorded in
favour of M/s. Odisha Mining Corporation Limited (herein after called the
lessces) for Mining operation of specified Minor Minerals subject to the
following conditions.

Permission is accorded provisionally until further orders for surface
operation for the specific purpose as stated below over the following schedule
of land.

1. No land shall be used for surface operation if objection is raised by the
competent authority or Collector of the District to the effect that use of

the land will be detrimental to public interest.

i~

The lessee shall not cut or injure any tree in the leases area falling
within Reserved Protected forest without prior permission of the
Divisional Forest Officer or the officer authorized by him in this behalf
and upon payment of Royalty and fees for compensatory Afforestation as
may be specified.

The lessee shall undertake mining operation/only in accordance with

(O8]

approved mining plan.
4. The lessee should not use other land for surface operation other than
that of which permission is accorded hereby for surface operation.
5. Before commencing the Mining operation the lessee should give proper
ntimation of the exact date of commencing mining operation to the
Mining Officer, Cuttack Circle, Cuttack/Divisional Forest Officer,

Khordha and concerned Range Officer.




True

. 6.

e

All other conditions laid down and agreed upon by the lessee in the

lease deed should be strictly adhered to and any violation will be treated

as breach of covenants.

LAND SCHEDULE

Sl. Khata Plot No. | Name of the Kissam Area in Remarks
No. No. Tenants Acres
1 2 3 4 5 6 7
1 532/2 1745 Shree Mundia 7.020
1850 Jagannath Bagayat-II 1.490
1851 Mahaprabhu | Bagayat-II 0.645
1747/2166 | Bije Puri-Marfat | Puratan 2.390
B Srimandir Patita
Parichalana
Committee
Total ; | 11.545

Memo No. |2 VA /Touzi, Dated. <6 ||

1.

e
Collector, kiigrdha

@

1/ 202D

Copy to M/s. Odisha Mining Corporation Limited, At-Bhubaneswar, Post
Box No.34, Unit-IV, Bhubaneswar-751001, District-Khordha for
information and necessary action.

Copy submitted to the Director of Mines, Odisha, Bhubaneswar for kind
information and necessary action.

Copy forwa.rded to the Joint Secretary to Govt.,, Revenue & Disaster
Management Department/ Steel & Mines Department, Odisha,
Bhubaneswar for kind information and necessary action.

Copy forwarded to the Divisional Forest Officer, Khordha for information

and necessary action.
Copy forwarded to the Sub-Collector, Khordha/ Tahasildar, Khordha for

information and necessary action.
Copy forwarded to the Mining Officer, Cuttack Circle, Cuttack for

information and necessary action.

y Attested /%&fﬂ
/ -

Collector, K&ordha

& AP Q‘v “““e‘
Eig\?;u g Cutack 9& =
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FORM -1
(See Regulations 3, 6, 7, and 8)
Notice of opening, closing or change etc.

No.14407/OMC/KNDL/2020 Date: 27/11/2020
From:-
The Agent-Cum-Regional Manager,
Khondalite Group of Mines,
M/s. Odisha Mining Corporation Limited,
Bhubaneswar,
Dist- Khordha (Odisha)-751001

—
o

The Director General of Mines Safety, Dhanbad
The Dy. Director General of Mines Safety, Ranchi
The Director of Mines Safety, Bhubaneswar

The Director of Mines, Odisha, Bhubaneswar
The Collector & District Magistrate, Khordha

The DFO,Khordha

The Sub-Collector, Khordha

The Mining Officer, Cuttack Circle, Cuttack

The Range Officer, Tangi Range

@§N@w9w~4

Sir,"
| have to furnish the following particulars in respect of date on which it is

! intended to open Kundakundi Kunda Stone Quarry, Narangarh of M/s. OMC Ltd.,
Bhubaneswar (Owner) Sri. R. Vineel Krishna, IAS, MD, OMC Ltd., Post Box No.34,

Bhubaneswar. 751001, Odisha.

1. in case 0of” CHANGE OF NAME OF MINE. . ... /- ..ot
Oldnameof .........ccvvienunrnn ;

2.(a) Situation of the Mine: Village: Narangarh, Police Station: Jankia,
" PO- Narangarh, Sub-Division(Taluque)- Khordha, Dist— Khordha, State — Odisha.

(b) In case of A NEW NAME particulars of situation of Mine: Post Office : Narangarh
Telegraph -Office : Narangarh Railway Station: Tapang .Rest House : Narangarh
Means of (Give distance there from) Traveling : 1K.M from Tapang Rly. Station.

True Attested

Page 1 of 2

uty Director of Mines
Dggngck Circle, Cuttack



»
—

Present Previous
3 o iz;)- - Name & postal address of (i) " | )
(a) Owner f .' ?ql\:’l\c Ltd j
b) Managing Agent if any :N.A. ]
8 Agentgif a?nyg - Gangadhar Nayak j
(d) Manager : Karunakar Das

(d) Incase of change, date of change:

Name & qualification etc. of AgentManager/Asst-Manager
deraror (i)Y whe-is-Appeinted (iii) whoese

Date on which it is actual to open/re-open abandon/discontinuance

the mine.: 02.12.2020

Yours faithfully,

Signature: :

Cig)
Designation: Agent—Cum-ﬁég‘n?a:ﬂdanager

Date:

Reglonal Manager
INSTRUCTIONS - Khondalite Group of Mines

(i Mention the matter to which the notice reforms.  O.M.C. Ltd. Bhubaneswar
(i) Need not be filled in if the notice relates to item-4.
(i) Delete wherever is not applicable only.

Attested

Pége 20f2
Deputy Direstor of Mines
Cuttack Circle, Cuttack
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STATE LEVEL ENVIRONMENT IMPACT‘ASSE‘SSMENT AUTHORITY,

ODISHA, BHUBANESWAR
Ref. No. g‘gg_{/‘(E/}M
Date_OY., 69.R9
File No. SEIAA-433/08-2020
To | ‘

M/s Odistia Mining Corporation Limited,

(A Govt. of Odisha undertaking)

OMGC House, Post Box No-34,Bhubaneswar,
Dist-Khorda, Pincode-751001

Sub: Proposal for mining of Decorative Stone from Narangarh Decorative
stone{Khondalite) of M/s Odisha Mining Corporation Limited, in Village-
Narangarh, Tahasil-Khorda, Dist-Khorda (MLA:11.545 acres or 4.672 Ha) -
environmental clearance regarding.

Ref. Proposal No: SEIAA-433/08-2020 dt. 06.08.2020.
Sir, ~ =
This has reference to your EC application submitted on 06.08.2020 seeking
environmental clearance for the above project under EIA Nofification, 2006. The
proposed project activity is listed at item no.' 1(a) (i) in the schgd:ule of EIA Notification,
2006 as amended from time to time and the project falls under Category B2 project as

the mining lease area is less than 5 ha. The proposal.is for mining: of decorative stone S
from Narangarh Decorative stone(Khondalite) located in Village- Narangarh, Tahasil- Qf;?
Khorda, District-Khorda, Odisha over lease area of 11.545 acres or 4.672 Ha. The mine {:"
area is a part of the Survey of Ind'i’é’ Toposheet No.73H/12 bounded by Latitude: ; 0&
20°02'33. 30”N to 20°02'44.90°N and Longitude: 85°34'54. 80'E to 85°35'05.10" E. This 500

Khondalite block of Narangarh has been. reserved for mining purpose in favour of x& -
M/s Odisha Mining Corporation Limited (OMC), a Govt.of Odisha undertaking by the @ﬁb\{

Department of Steel & Mines,Govt.of Odisha vide Notification no.9804/SM,Bhubaneswar - -§'°<
dated 11.12.2019 as well as the letter of Intent No.2826/SM,Bhubaneswar dated &

16.03.2020 of the Department of Steel & Mines,Govt.cf Odisha for the grant of mining \9
lease in favour of M/s OMC Limited Kundakundi Kunda stone quarry,Narangarh for Q"Q§'
khondalite for a period of 30 years. The mining plan along with the progressive mine
closure plan of the mining project has been approved by‘Join,t Director Geology,

1 . MAL

[Constituted under the Environment Protection Act, 1986 and Environment Impact Assassmont Notiﬂc:tian. 2006 vide Notifi cation

NMA © A 4A27/C) datnd bha Oth Bacals ONAN A8 B8lmlaboms a& P S et = e
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Directorate of Mines, Odisha, Bhubaneswar on 12.06,2020. As per the approved mining
\!;qan submitted by the project proponent, it is observed that mineable reserves in the
icase area are 475905 cum and decorative stone will be mined out by semi-mechanized
method with annual extraction not exceeding 25186 cum (maximum production capacity)
for the valid lease period. The proponent has submitted letter no.6149/4F(F.C Act &
lease)-21/2020, Bhubaneswar dated 02.07.2020 of DFO, C.ha'nd?aké WL Division,
Bhubaneswar that the village Narangarh is not coming within the eco-sensitive zone of
Chandaka-Dampara WL Sanctuary. Further, the proponent has submitted that the lease
aréa is 45 Kms away from Nandankanan Zoo park and 19 Kms away from the eco-
sensitive zone of Chandaka WL Sanctuary. During the plan period, plantation will be
done by the project proponent along the “safety_gzone of the proposed lease area.
Environmental Managerient Plan (EMP) shall be implemented by project proponent.

The proposal has been duly appraised by SEAC, Odisha in its meetings held on
31.08.2020 on the basis of the documents enclosed with the application, namely
Checklist, Form-1, Prefeasibility Report, Approved Mining Plan, Environment

* Management Plan furnished to SEIAA & SEAC. The State Expert Appraisal Committee

(SEAC) has recommended for grant of Environmental Clearance to the project with
certain stipulations. |

' The State Environment Impact Assessment Authority (SEIAA) after considering
the proposal and recommendations of SEAC, Odisha hereby accords Environmental
Clearance in favour of the project valid from the date of Environmental Clearance
accorded upto the lease p.eriod' under the provisions of EIA Notification 2006 and
subsequent amendments thereto, subject to strict compliance of all stipulated conditions,
as follows. Detailed half yearly compliance report of these conditions has to be submitted
by the project proponent to the Member "’Sec'r‘e'tary, SEIAA on the 18 June and
15t December each year.
Stipulated Conditions:

A. Specific conditions

1. The environmental clearance granted shall be valid up to the lease period and
coteriminous with lease petiod. Exploitation shall be as per the mining plan and
reclamation plan.

2. Tree cutting inside the area, if any, shall be with prior permission of competent
authority.

Odisha and effectively implement all the conditions stipulated therein.

o]
2
(7]
<
g
<< 3. The Project Proponent shall obtain consent from the State Pollution Control Board,
Y
S
Q

4. Project Proponent shall appoint an Occupational Health Specialist for Regular and
Periodical medical examination of the workers engaged in the Project and records

b2 . A
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s/

maintained; also, Occupational health check-ups for workers having some ailments
like BP, diabetes, habitual smokers, etc. shall be undertaken once in six months
and necessary remedial/preventive measures taken accordingly. Recommendations
of National Institute for Labour for ensuring good occupational environment for mine
workers would also be adopted; All the old age people of the surrounding villages
may be provided medical facilities.

Transport of minerals shall be done either by dedicated road or it should be ensured
that the trucks/dumpers carrying the mineral should not be allowed to pass through
the villages. The Project Proponent shall ensure that the road may not be damaged
due to transportation of the mineral; and transport of minerals will be as per IRC
Guidelines with respect to complying with traffic congestion and density.

Project Proponent shall ensure the safeguard and wellbeing of villagers and school,
regular health monitoring of all residents in the area and the compliance Report
shall be sybmitted to the Regional office of the Ministry and SEIAA, Odisha.
Standard conditions

The applicant will submit half-yearly compliance report on post environmental
monitoring in respect of the stipulated terms and conditions in the Environmental
Clearance to the State Environmental Assessment Authority (SEIAA) ,Odisha ,
SPCB & Regional Office of the Ministry of Environment & Forest, Odisha on

- 15t June and 1%t December of each Calendar Year and shall also upload the

10.

i

compliance report on the website of the MoEF & CC. .

A Final Mine Closure Plan along with details of Corpus Fund shall be submitted to
the SEIAA, Odisha 5 years in advance of final mine closure for approval.

No mining activiies will be allowed in forest area, if any, for which the Forest
Clearance is not available.

No change in mining technology and scope of working should be made without prior
approval of the SEIAA, Odisha.

No change in the calendar plan including excavation, quantum of mineral and waste
should be made.

The project proponent shall obtain necessary prior permission of the competent
authorities for drawl of requisite quantity of water (surface water and ground water)
for the project.

Mining shall be carried out as per the provisions outlined in the approved mining
plan as well as by abiding to the guidelines of Directorate General Mines Safety
(DGMS).

Protection of vegetation in the surrounding areas, and proper storage of solid waste,
subgrade ore and their use have to be given prioerity during mining operation.

It shall be ensured that quarrying is not carried out within 500 m of structures,
bridges, embankment, dams, weirs, ground water extraction points, water supply
head works, extraction points for irrigation and any other cross drainage structures.
Digital processing of the entire lease area using remote sensing technique shall be
carried out regularly once in three years for monitoring land use pattern and report
submitted to Ministry of Environment, Forest and Climate Change its Regional
Office and SEIAA, Odisha. ‘
Effective safeguard measures such as regular water sprinkling shall be carried out

677
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12.

13.

14.

18.

16.

17.

18.

15F

in critical areas prone to air pollution and having high levels of PM1o and PMz.s such
as haul road, loading and unloading point and transfer points. Fugitive dust
emissions from all the sources shall be controlled regularly. It shall be ensured that
the Ambient Air Quality parameters conform to the norms preseribed by the Central
Pollution Control Board in this regard. Monitoring of Ambient Air Quality to be
carried out based on the Notification 2009, as amended from time to time by the
Central Pollution Control Board.

Regular monitoring of ground water level and quality shall be carried eut in and
around the mine lease by establishing a network of existing wells and constructing
new piezometers during the mining operation. The project proponent shall ensure
that no natural water course and/or water resources shall be obstructed due to any
mining operations. The monitoring shall be carried out-four times in a year pre-
monsoon (April-May), monsoon (August), post-monsoon (November) and winter
(January) and the data thus collected maLtze sent regularly to Ministry of
Environment, Forest and Climate Change and its Regional Office, Central Ground
Water Authority and Regional Director, Central Ground Water Board.
‘Transportation of the minerals by road passing through the village shall not be
allowed. A 'Bypass' road should be constructed (say, leaving a gap of at least 200
meters) for the purpose of transportation of the minerals so that the impact of
sound, dust and accidents could be mitigated. The project proponent shall bear the
cost towards the widening and strengthening of existing public road network in case
the same is proposed to be used for the Project. No road movement should be
allowed on existing village' road network without appropriately increasing the
carrying capacity of such roads.

The illumination and sound at night at project sites disturb the villages in respect of
both human and animal population. Consequent sleeping disorders and stress may
affect the health in the villages located close to mining operations. Habitations have
a right for darkness and minimal noise levels at night. PPs must ensure that the
biological clock of the villages is not disturbed; by orienting the floodlights/ masks
away from the villagers and keeping the noise levels well within the prescribed limits
for day light/night hours.

Sufficient number of Gullies to be provided for better management of water. Regular
Monitoring of pH shall be included in the monitoring plan and report shall be
submitted to the Ministry of Environment, Forest and Climate Change and its
Regional Office on six monthly basis.

There shall be planning, developing and implementing facility of rainwater
harvesting measures on long term basis and implementation of conservation
measures to augment ground water resources in the area in consultation with
Central Ground Water Board.

The Project Proponent has to take care of gullies formed on slopes. Dump mass
should be consolidated with proper filling/leveling with the help of dozer/compactors.
The reclamation at waste dump sites shall be ecologically sustainable. Scientific
reclamation shall be followed. The local species may be encouraged and species
are so chosen that the slope, bottom of the dumps and top of the dumps are able to
sustain these species. The aspect of the dump is also a factor which regulates
some climatic parameters and allows only species adopted to that micro climate.
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19.

20,

21.

22,

23.

465—

The top soil, if any, shall temporarily be stored at earmarked site(s) anly and it
should not be kept unutilized for long. The topsoil shall be used for land reclamation
and plantation. The over burden (OB) generated during the mining operations shall
be stacked at earmarked dump site(s) only and it should not be kept active for a
long period of time. The maximum height of the dumps shall not exceed 8m and
width 20 m and overall slope of the dumps shall be maintained to 45°. The OB
dumps should be scientifically vegetated with suitable native species to prevent
erosion and surface run off. In critical areas, use of geo textiles shall be undertaken
for stabilization of the dump. The entire excavated area shall be backfiled and
afforested. Monitoring and management of rehabilitated areas should continue until
the vegetation becomes self-sustaining. Compliance status shall be submiitted to the
Ministry of Envifonment, Forest and Climate Change and its Regional Office on six
monthly basis.

Catch drains and siltation porids of appropriate size shall be constructed around the
mine working, mineral and OB dumps top revent run off of water and flow of
sediments directly into the river and other water bodies. The water so collected
should be utilized for watering the mine area, roads, green belt development efc.
The drains shall be regularly desilted particularly after monsoon and maintained
properly. The drains, settling tanks and check dams of appropriate size, gradient
and length shall be constructed both around the mine pit and over burden dumps to
prevent run off of water and flow of sediments directly into the river and other water
bodies and sump capacity should be designed keeping 50% safety margin over and
above peak sudden rainfall (based on 50 years data) and maximum discharge in
the area adjoining the mine site. Sump capacity should also provide adequate
retention period to allow proper settling of silt material. Sedimentation pits shall be
constructed at the corners of the garland drains and desilted at regular intervals.
Plantation shall be raised in a 7.5 m wide green belt in the safety zone around the
mining lease, backfilled and reclaimed area, around water body, along the roads
etc. by planting the native species in consultation with the local DFQ/Agriculture
Department and as per CPCB Guidelines. The density of the trees should be
around 2500 plants per ha. Greenbelt shall be developed all along the mine lease
area in a phased manner and shall be completed within first five years.

The. Project Proponent shall make necessary alternative arrangements, where
required, in consultation with the State Government to provide alternate areas for
livestock grazing, if any. In this context, Project Proponent should implement the
directions of the Hon'ble Supreme Court with regard to acquiring grazing land. The
sparse trees on such grazing ground, which provide mid-day shelter from the
scorching sun, should be scrupulously guarded against felling and plantation of
such trees should be promoted. - '
The project proponent shall take all precautionary measures during mining
operation for conservation and protection of endangered fauna, if any, spotted in the
study area. Action plan for conservation of flora and fauna shall be prepared and
implemented in consultation with the State Forest and Wildlife Department. A copy
of action plan shall be submitted to the Ministry of Environment, Forest and Climate
Change and its Regional Office.

24. Provision shall be made for the housing of construction labour within the site with all
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25.

454

necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, creche etc. The housing may be in
the form of temporary structures to be removed after the completion of the project.

Measures should be taken for control of noise levels below 85 dBA in the work
environment. Workers engaged in operations of HEMM, etc. should be provided

_ with ear plugs / muffs.

26.

27.

28.

29,

30,

31

32.

33.

34.

oev““

35.

36.

Personnel working in dusty areas should wear protective respiratory devices and
they should also be provided with adeguate training and information on safety and
health aspects.

The project authorities should inform to the Regional Office regarding date of
finaricial closures and final approval of the project by the concerned authorities and
the date of start of land development work. .

The project proponent shall submit six monthly reports on the status of the
implementation of the stipulated environmgntal safeguards to the Ministry of
Environment, Forest and Climate Change, its Regional Office, Central Pollution
Control Board and State Pollution Control Board.

The concerned Regional Office of the MoEF&CC/ SPCB, Odisha shall periodically
monitor cofipliance of the stipulated conditions as applicable for this project. The
project authorities should extend full cooperation to the MoEF & CC officer(s)/SPCB
officer(s) by furnishing the requisite data / information / monitoring reports.

A copy of clearance letter will be marked to concerned Panchayat / local NGO, if
any, from whom suggestion / representation has been received while processing
the proposal. '

..State Pollution Control Board should display a copy of the clearance letter at the
Regional office, District Indusiry Centre and Collector's office/ Tahsildar's Office for
30 days.

The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality
concerned, within 7 days of the issue of the clearance letter informing that the
project has been accorded environmental clearance and a copy of the clearance
letter is available with the State Pollution Control Board and also at web site of the
Ministry of Environment, Forest ™ and Climate Change at
www.environmentclearance:nic.in and a copy of the same should be forwarded to
the Regional Office.

The SEIAA, Odisha may alter/modify the above conditions or stipulate ariy further
condltlon in the interest of environment protection.

The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act,1991 along with their amendments and rules made there under and
also any other orders passed by the Hon'ble Supreme Court of India/ High Court
and any other Court of Law relating to the subject matter.

This Environmental Clearance (EC) is subject to orders/judgment of Hon'ble
Supreme Court of India, Hon'ble High Court ,Hon'ble NGT and any other Court of
Law, Common Cause Conditions as may be applicable.

Any appeal against this clearance shall lie with the National Green Tribunal, if
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37.

Memo No 8mlfa Ad ot er.d@r‘:’::w

A4t

preferred, within a period of 30 days as prescribed under Section 16 of the National
Green Tribunal Act, 2010.

The above mentioned stipulated conditions shall be complied in a time-bound
manner. Failure to comply with any of the conditions mentioned above may result in
cancellation of this environmental clearance and attract action under the provisions
of Environment (Protection) Act, 1986.

Yours faithfully,

Moe#h Sg rcgsle%r%ﬁry

Copy to

1,

Joint Secretary (Environment), Ministry of Environment, Forests and Climate
Change Govt. of India, Indira Paryavaran Bhavan, Jor Bagh Road, Aliganj, New
Delhi-110003 for information.

2. Additional Chief Secretary, Forests & Environment Dept., Government of Odisha for
information.
3. Member Secretary, State Pollution Control Board, Odisha, Paribesh Bhawan,
AM18, Nilakantha Nagar, Unit-8, Bhubaneswar for information.
4. Additional Principal Conservator of Forests, Regional Office (EZ), Ministry of
. Environment & Forests, A-31, Chandrasekharpur, Bhubaneswar for information.
5. Chairman, Central Pollution Control Board, CBD-cum-office Complex, East Arjun
Nagar, New Delhi-110032 for information.
6. Member Secretary, CGWA, 18/11,Jamnagar House, ManSingh Road, New Delhi-
11001 1for information.
7. Copy to the Collector, Khorda for information.
8. Chairman/Member / Member Secretary, SEIAA for information.
9. Chairman, SEAC/Member Secretary, SEAC, Paribesh Bhawan, A/118, Nilakantha
Nagar, Unit-VIll, Bhubaneswar for information.
10. Guard file for record. : M
P\\es\c Meriber Serty
o
<
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BY SPEED POST/ ONLINE

REGIONAL OFFICE,

STATE POLLUTION CONTROL BOARD, ODISHA, BHUBANESWAR

[Department of Forest & Environment, Govt. of Odishal)
B-59/2 & 60/3, Chandaka I/E, Patia, Po- KIIT, Bhubaneswar-751024

emalilrospcb.bhubaneswar@ospchoard.org, website:www.ospcboard.org

No. 245F | R.O.-NOC- 237 Date °S)lo) 2020

OFFICE MEMORANDUM

In consideration of the online application No.3146014 for obtaining Consent to

Establish for Kundakundi Kunda Stone Quarry, Narangarh of M/s. Odisha Mining
Corporation Limited., the State Pollution Control Board is pleased to convey its Consent
to Establish under Section 25 of Water (Prevention & Control of Pollution) Act, 1974 and
Section 21 of Air (Prevention & Control of Pollution) Act, 1981 for production of Decorative
Stone of capacity 25,186 Cubic Meter/ Annum (Maximum Capacity) for the valid lease
period (as per Environmental Clearance) over mining lease area of Ac.11.545 or 4.672
Ha.(having Khata No. and Plot Nos as submitted by the applicant), situated at village -

Narangarh, Tahasil- Khordha in the district of Khordha with the following conditions.
GENERAL CONDITIONS:

01. This Consent to establish Is valid for the product, method of mining and capacity

02.

03.

04.

05.

as mentioned in the approved mining plan and Environmental Clearance. This
order is valid for the lease period as recommended by the lease granting
authority, which means the proponent shall commence mining activities for the
proposal within the lease period from the date of issue of this consent to establish
order. If the proponent fails to commence mining activities for the proposal within
lease period then a renewal of this consent to establish shall be sought by the
proponent.

The mine shall apply for grant of Consent to operate under section 25/26 of
Water(Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of
Pollution) Act, 1981 at least 3 (three) months before the commencement of production
and obtain Consent to Operate from this Board.

The mine shall comply to the provisions of Environment Protection Act, 1986 and the
rules made there under with their amendments from time to time such as the Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 as
amended from time to time, Hazardous Chemical Rules, / Manufacture, Storage and
Import of Hazardous Chemical Rules, 1989 etc. and amendments there under. The

industry shall also comply to the provisions of Public Liability Insurance Act, 1991, if
applicable.

No change in mining technology and scope of working shall be made without prior
approval of the Board.

This consent to establish is subject to statutory and other clearances from Govt. of
Odisha and/or Govt. of India, as and when applicable.

(te sted
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SFSCIAL CONDITIONS:

. GENERAL

1.

10.

1.

12.

13.

14.

15.

16.

Ih‘ ’
The project proponent shall obtain necessary prior permission of the comvv‘ﬁ*‘""

authorities for drawal of requisite quantity of water, if any, required for the project.

The Mining activity shall be carried out as per approved mining plan prepared for this
project.

Any change in the calendar plan including excavation, quantum of mineral production
and waste generation shall not be made, without prior approval of competent authority.

The Sabik reference for each quarrying plot is to be reflected. In case of no Sabik
reference is available; the Tahasildar shall furnish a certificate to that effect.

The Mine lease holder shall not do any blasting and avoid movement of vehicles at
night. '

The Mining operation should not be carried out without compliance of provisions as
enumerated in the OMMC Amendment Rules, 2014 and 2015 along with the
Notifications of Ministry of Environment, Forest and Climate Change from time to time.

No mining shall be carried out in the vicinity of Natural / manmade archeological sites.

It shall be ensured that quarrying is not carried out within 100 meter distance of

structures, ground water extraction points, water supply head works, extraction points for
irrigation and any other cross drainage structures.

The project proponent shall ensure that no mining activity takes place beyond 6m below
ground level.

It shall be ensured that quarrying shall not be carried out below ground water table under

any circumstances. If ground water table occurs/intervenes within the permitted depth,
then also quarrying shall be stopped.

The Drilling and wire saw cutting method shall be followed during mining by Licensed
explosive agent after obtaining required approvals from Competent Authorities.

The area should be prepared in such a way as to stimulate /ensure the re-growth of
vegetation.

At the end of mine closure, the Proponent shall immediately remove all the sheds put up

in the quarry and all the equipment in the area at the time of closure of the operation of
quarry.

The following measures are to be implemented to reduce Noise pollution:-
a. Proper and regular maintenance of vehicles and other equipment
b. Limiting time of exposure of workers to excessive noise.

c. The workers employed shall be provided with Personal protection equipment and
earmuffs etc.

d. Speed of trucks entering or leaving the mine is to be limited to moderate speed of 25
kmph to prevent undue noise from empty trucks.

Measures should be taken to comply with the provisions laid under Noise Pollution
(Regulation and Control) Rules, 2000 and amendments thereunder.

The project proponent shall take all precautionary measures during mining operation for
conservation of flora and fauna.

ested
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21,

B. WATER POLLUTION

@ revoked including initiation of
. provisions of Water (Prevention &
Air (Prevention &

Control of Pollution) Act, 1981 as
thereunder,
The Board may impose further conditi
order during installation and / or at ¢

revoke this order incase the stipulate conditions are not Implemented and / or information
is found to have been Suppressed / w

fit
Control of Pollution) Act, 1974 & as per the

amended thereof and rules framed

he time of obtaining consent to operate and may

rongly furnished in the application form.

22.

23.

24,

The mining shall not affect the existing sources of irrigation or drinking water for
industrial purposes.

Domestic effluent shall be discharged to soak pit via septic tank constructed as per BIS
specification.

Surface run-off from OB dump area, mineral stock yard, and top soil storage area and
rain water to be pumped from quarry shall be routed through adequate settling pond
(designed maximum hourly rain fall basis) to meet prescribed standard of SS-100 mg/
and Oil & Grease-10 mg/l before discharge into natural stream/water courses during
monsoon.

C. AIRPOLLUTION

25.

26,

27.
28.

29,

30.

31.

Greenbelt shall be developed along the boundary of mining lease area as stated in the
approved mining plan, with the native tree species or necessary fund for environmental
measures shall be deposited in Odisha Environment Management Fund as per the

simplified guidelines provided by the State Govt. in case of minor mineral extraction over
area less than 5 ha.

The proponent should re-vegetate the area through indigenous plants which were
removed from the areas for the mining.

Fugitive dust emissions from all the sources should be controlled regularly.

Water spraying arrangement on haul roads, should be provided and properly
maintained.

Loading and unloading areas including all the transfer points should also have efficient
dust control arrangements. These should be properly maintained and operated.

The unit shall maintain ambient air quality In order to meet the prescribed standard as
per National Ambient Air Quality Standards.

Dust suppression on mine haul roads, active OB dumps and mine working benches st'lall
be done by spraying water through water sprinklers along with chemical binders!wettlng
agents at frequent interval in order to reduce water consumption and to improve
retention and reabsorption capacity of water.

Page3of4
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i . Measures shall
.~_<32. Vehicular emissions shall be kept under contro! and regularly m°""3rfnd"a nsportation of
;\F' be taken for maintenance of vehicles used in mining operationg an

ed
) e[ ‘ . g
minerals. The vehicles shall be covered with a tarpaulin and shall not be o;/ rh%coﬂ - >
The Project Proponent shall ensure that the vehicle must have pollution unde

certificate.

33. The following measures are to be further implemented to reduce air pollution during
transportation of mineral:-

*» Roads shall be graded to mitigate the dust emission.

» Overloading of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

D.SOLID & HAZARDOUS WASTE WASTE

34. The Top soil, if any, should be stacked separately with proper slope at earmarked site (s)

with adequate measures and shall be used for reclamation and rehabilitation of mined
out areas.

35. The Over Burden and waste dumps shall be properly stacked and dressed/ sloped at low
angle (30°) with terracing and barricades in the slopes making retaining walls stone
barriers at the toe of the dumps, gully plugging etc. to prevent the solid erosion during
monsoon, besides establishing vegetation on dump top as well as its slope surface.

36. The Rejected material shall be disposed of into the low lying area inside the mine
lease hold area in proper manner without causing any Environmental pollution.

37. The Waste oils, used oils generated from the EM machines
shall be disposed as per the Hazardous and Other Wast
boundary Movement) Rules, 2016 and
authorized by SPCB, Qdisha.

, mining operations, if any,
es (Management & Trans-
its amendments thereof to the recyclers

To
Mr. Gangadhar Nayak, Regional Manager
M/s. Odisha Mining Corporation Limited
At/Po- OMC House, Post Box No.34
Dist. - Khordha, Odisha
.
REGIONAL OFFICER
Memo No. / Date /

Copy forwarded to:

The Member Secretary, SPC Board, Odisha, Bhubaneswar,
The Collector & District Magistrate, Khordha.

The Tahasildar, Khordha.

The D.F.O., Khordha,

The Dy. Director Geology, Directorate of Geology, Bhubaneswar.
- Guard File, Regional Office, Bhubaneswar.

SO~

REGIONAL OFFICER
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CONSENT ORDER Page 1

BY SPEED POST/ONLINE

REGIONAL OFFICE
STATE POLLUTION CONTROL BOARD, ODISHA

Plot No- B-5I9!2 & 5913, Chandaka Industrial Estate, Patia, Po- KiiT,Bhubaneswar-24
emall: rospch.bhubaneswar@ospcboard.org, website:www.ospcboard.otg

CONSENT ORDER
No_ 2¥38  / ROICONNM0S3 ot_18] 1 [2020
CONSENT ORDER NO. RO/BBSR/1549

Sub: Consent for operation of the Mine under section 25/26 of Water(PCP),
ACT, 1974 and 21 of Air (PCP) Act, 1981.

Ref: Your online application No. 3174885
Consent to operate is hereby granted under section of 25/26 of Water (PCP) Act,

1974 and section 21 of Air (Prevention & Control of Pollution) Act, 1981 and rufes framed
thereunder to Kundakundi Kunda Stone Quarry, Narangarh of M/s. Odisha Mining

Corporation Ltd.,
Occupier & Designation Mr. Gangadhar Nayak, Regional Manager,

Address At- Village- Narangarh, Tahasil- Khordha, Dist.- Khordha.

This consent order is valid for the period upto Dtd. 31.03.2022.

This consent order is valid for the product quantity, specified outlets, discharge quantity
and quality, specified chimney/stack, emission quantity and quality of emissions as specified
below. This consent is granted subject to the general and special conditions stipulated

therein.

A. Details of Products NManufactured:

Sl. No Product Quantity
1. Decorative Stone 25,186 Cubic Meter/Annum
tested
1rue COPY A
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B. DISCHARGE PERMITTED THROUGH THE FOLLOWING OUTLET SUBJECT TA#*"

\at

CONSENT ORDER

687
Page

&
STANDARD
Out- | Description Polnt of Quantity of Prescribed Standard
let | of tho Outlet Discharge discharge
No. . KLD or KUhr [pH [ 788 [ BOD | oD 0&G |
(mg/l) | (mg/L) | (mgn) | (mg/iL) i
1. Domestic Soak pit via - - - - - -
waste water | septic tank
2. Mine For dust - 55| 100 30 | 250 10
drainage suppression + | {Rainy
watet/ and plantation 8.0 | Day)
Surface after 50
runoff / other |  treatment (Non-
wastewater Rainy
st Pay)
ent .
C. EMISSION s PERMITTED THROUGH THE FOLLOWING CHIMNEYS/STACKS
SU!‘:BJECT TO THE PRESCRISED STANDARD
Chimney Descript- Stack Quantity Prescribed standard
stack onof | height (m) of Particulate SO, NOx
No. Chimney/ emission | Matters (PM)
1 Stack gmz!hr!
\\
2 \

D. DISPOSAL OF SOLID WAS

TE PERMITTED IN THE FOL

%

LOWING MANNER

Si. | Type of | Quantity Quantity | Quantity Quantity | Description of disposal
No | Solid generated ([to be|to be disposed | site.

Waste (TPD) reused |reused | off

on site | off site (TPD)

L (TPD) (TPD) 4‘
’ 1 Over As per - . - As per approved mining

burden/top mining plan:
{ soil plan

E. GENERAL CONDITIONS FOR ALL UNITS

1. The consent is given by the board in consideration of the particulars given in the
application. Any change or alternation or deviation made in actual practice from
the particulars furnished in the application will also be the ground liable for
review/variation/revocation of the consent order under section 27 of the Act of
Water (Prevention & Control of Pollution) Act, 1974 and section 21 of Air

(Prevention & control of poliution) Act, 1981 and to make such variations as
deemed fit for the purpose of the Acts.

— e
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% ' CONSENT ORDER A8F 688

' Page 3

9. The, i.i@ustry would immediately submit revised application for consent to
operate to this Board in the event of any change In the quantity and quality of
raw material/and products/manufacturing procass or quantity/quality of the
effiuent rate of emission/air pollution control equipment/system ete.

3. The application shall not change or alter either the quality or quantity or the rate

of discharge or temperature or the route of discharge without the previous
written permission of the Board.

4. The applicant shall comply with and carry out the directives/orders issued by
the Board in this consent order and at all subsequent times without any
negligence on this part. In case of non compliance of any order/ directives
issued at any time and/or violation of the terms and conditions of this consent
order, the applicant shall be liable for legal action as per the provisions of the
law/Act.

5. The applicant shall make an application for grant of fresh consent at least 90
days before the date of expiry of this consent order. '

6. The issuance of this consent does not convey any property right in either real or
personal property or any exclusive privileges nor does it authorize any injury to
private property or any invasion of personal rights, nor any infringement of
central state laws or regulation.

7 This consent does not authorize or approve the construction of any physical
structure or facilities or the undertaking of any work in any natural water
sources

8. The applicant shall display this consent granted to .him in a prominent place for
perusal of the public and inspecting officers of this Board.

9. An inspection book shall be opened and made available to Board's officers
during the visit to the factory. e -

10.%he applicant shail furnish to the visiting officer of the Board any information
regarding the construction, installation or operation of the plant or of effluent
treatment system air pollution control system/stack monitoring system any other
particulars as may be pertinent to preventing and controlling pollution of
Water/Alr.

11.Meters must be affixed at the entrance of the water supply connection so that
such meters are easily accessible far inspection and maintenance and for other
purposes of the Act provided that the place where it Is affixed shall in no case

True Copy Attested
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@m CONSENT ORDER M g Page -4\
be at a point before which water has been taped by the consumer for utilization

for any purposes what so ever. ) 2

12.Separate meters with necessary pipeline for assessing the quantity of water

used for each of the purposes mentioned below.
a) lndustﬁal/coolingispraying in mine pits or boller feed
b) Domestic purpose
¢) Process
13. The applicant shall display suitable-caution board af the less where the effluent
is entering into any water body or any other place to be indicated by the Board,
indicating therein that the area into which the effluents are being discharged is
not fit for the domesti¢ use /bathing.

14.Storm water shall not be allowed to mix with the trade and/or domestic effluent
on the up stream of the terminal manholes where the flow measuring devices
will be installed.

15. The applicant shall maintain good house-keeping both within the factory and the
premises. All pipes, valves, sewers and drains shall be leak proof. Floor
washing shall be admitted into the effluent collection system only and shall not
be allowed to find their way in storm drains or open areas.

16.The applicant shall at all times maintain in good working order and operate as
efficiently as possible all treatment or control facilities or systems install or used
by him to achieve with the term (s) and conditions of the consent.

17. Care should be taken to keep the anaerobic iagoons, if any biologically active
and not utilized as mere stagnation ponds. The anaerobic lagoons should be
fed with the required nutrients for effective digestion. Lagoons should be
constructed with sides and bottom made impervious.

18.The utilization of treated effluent on factory's own land, if any, should be
completed and there should be no possibility of the effluent gaining access into
any drainage channel or other water sources either directly or By overflow.

19. The effluent disposal on land, if any, should be done without creating any
nuisance to the surroundings or inundation of the lands at any time.

20.1f at any time the disposal of treated effluent on land becomes incomplete or
unsatisfactory or create any problem or becomes matter of dispute, the industry
must adopt alternate satisfactory treatment and disposal measures.

21.The sludge from treatment units shall be dried in sludge drying beds and the
drained liquid shall be taken to equalization tank.

True Copy Attested
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22.The effiuent treatment units and disposal measures shall bacome operative at
the time of commencement of production,

23. The applicant shall provide port holes for sampling the emissions and access
platform for camrying out stack sampling and provide electrical outlet points and
other arrangements for chimneys/stacks and other sources of emissions so as
to collect samples of emission by the board or the applicant at any time in
accordancqwith the provision of the Act or Rules made therein.

24.The applicant shall provide all facilities and render required assistance to the

Board staff for collection of samples/stack monitoring/ inspection.

25. The application shall not change or alter either the quality or quantity or rate of
emission or install, replace or altey the air pollution control equipment or change
the raw material or manufacturing process resulting in any change in quality
and/or quantity or emissions, without the previous written permission of the

Board. '
26.No control equipments or chimney shall be altered or replaced or as the case
may be erected or re-erected except with the previous approval of the board.

27. The liquid effluent arising out of the operation of the air poliution control
be treated in the manner and to ion of standards prescribed by

690

equipment shall
the lBoard in accordance with the provisions of water (prevention and Control of

Pollution) Act, 1974 (as amended).
28.The stack monitoring system employ
inspection to this Board at any time.
29. There shall not be any fugitive or disposal discharge from the premises.
30.In case of such episodal discharge /emission the industry shall take immediate
mission within the limit prescribed by the Board in
Report of such accidental

oard within 24 hours

ed by the applicant shall be opened for

action to bring down the e
_conditians/stop the operation of the plant.
discharge/emission shall be brought to the notice of the B

of occurrence.

31.The applicant shal
control equipments clean and make all hoods, pipes, valves, s

leak proof. The aif pollution control equipment, location, inspection chambers,
sampling portholes shall be made easily accessible at all items.
32, Any upset condition in any of the plant/plants of the factory which is likely to
ent discharge/emission of air pollutants and/or result

| keep the premises of the industrial plant and air pollution
tacks/chimneys

result in increased efflu
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quarters and Regional Office of the Board by fax /speed post within 24 hours of
its occurrence.

33.The dndustry has to ensure that minimum three varleties of tress are plated
at the density of not less than 1000 trees per atre. The trees may be planted
along boundaries of the industries of industrial premises. This plantation is
stipulated over and above the bulk plantation of trees in that area.

34.The solid waste such as sweeping, wastage packages, empty containers
residues, sludge including that from air pollution control equipments collected
within the premises of the industrial plants shall be disposed off scientifically to
the satisfaction of the Board, so as no to cause fugitive emission dust

problems through leaching efc. of any kind.
35. All solid wastes arising in the premises shall be properly classified and

)

disposed off to the satisfaction of the Board by
Land filling in case of inert material, care being taken to ensure that the
material does not give rise to leachate which may percolate into ground

water or carried away with storm run off.

i) Controlled incineration, wherever possible in case of combustible organic

material

iii) Composting, in case of bio-degradable material.
38. Any toxic material shall be detoxicated if possible, otherwise be sealed in

steel drums and buried in protected areas after obtaining approval of this
Board in writing. The detoxication or sealing and burying shall be carried out
in the presence of Boards authorized persons only. Letter of authorization
shall be obtained for handing and disposal of a hazardous wastes.

37. If due to any technological improvement or otherwise this Board is of

opinion that all or any of the conditions referred to above requires variation
(including the change of any control equipment either in whole or in part)
this Board shall after giving the applicant an opportunity of being heard vary
all or any of such condition and there upon the applicant shall be bound to

comply with the conditions so varied.

38. The applicant his/her/legal representatives of assignees shall have no claim

whatsoever to the condition or renewal of this consent after the expiry
period of this consent.

True CopPY Attested
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g. The Board reserves the right to review impose additional conditions or

éondition, revoke change or alter the terms and conditions of this consent.
40. Not with standing any-thing contained In this conditional letter of consent the

Boafd hereby reserves it the right and power under section 27 (2) of the
water (Prevention & control of pollution) Act 1974 to re\)iew any and/or all
the conditions Imposed herein above and to make such variations as
deemed fit for the purpose of the Act by the Board.

41. The conditions imposed ag above shall continue to be in force until revoked

under section 27(2) of the Water (Prevention & Control of Pollution) Act,
1974 and section 21 A of Air (Prevention &Control of pollution) Act, 1981.
42. In case the consent fee is revised upward during this period, the industry
shall pay the differential fees tothe Board (For the remaining years) to keep
the consent order in force. If they fail to pay the amount within the period
stipulated by the Board the consent order will be revoked without prior
notice.
43. The Board reserves the right to revoke/refuse consent to operate at any
time during period for which consent is granted in case any violation is

observed and to modify/stipulate additional conditions as deemed
appropriate,

SPECIAL CONDITIONS :

1.

The mine proponent shall abide by the stipulated conditions of Environmental
Clearance obtained from SEIAA, Bhubaneswar, vide Letter No.8881,
dtd.04.09.2020.

The project propenent shall obtain necessary prior permission of the competent
authorities for drawal of requisite quantity of water, if any, required for the
project. N
The Mining activity shall be carried out as per approved mining plan prepared
for this:project.
Any change in the calendar plan including excavation, quantum of mineral
production and waste generation shall not be made, without prior approval of
competent authority.

_ The Sabik reference for each quarrying plot is to be reflected in surface plan/

mining plan. In case of no Sabik reference is available, the Tahasildar shall
furnish a certificate to that effect.

_ The Mine lease holder shall not do any blasting and avoid movement of

vehicles at night.

. The Mining operation should not be carried out without compliance of

provisions as enumerated in the OMMC Amendment Rules, 2015 and 2016

True Copy Attested |
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along with the Notifications of M

Change from time to time.
8. No mining shall be carried out in the vicinity of Natural manmade arc

sites.
ed out within 100 meter distance
nts, water supply head works,

9. It shall be ensured that quarrying is not carri
of structures, ground water extraction poi
extraction points for irrigation and any other cros

10. The project proponent shall ensure that no mining
6m below ground level. .
11.1t shall be ensured that quarrying shall
water table under any circumstances.
intervenes within the permitted depth, then

11. The Drilling and wire saw cutting method shall be
Licensed explosive agent after obtaining required approva
Authorities.

12. The area should be prepared in such a way as to stim
growth of vegetation.
13.At the end of mine closure, the
sheds put up in the quarry and all the e

~ closure of the operation of quarry.

14. The following measures aré to be implemented to reduce Noise pollution:-

a. Proper and regular maintenance of vehicles and other equipment
b. Limiting time of exposure of workers to excessive noise.
c. The workers employed shall be provided with Personal protection
equipment and earmuffs etc.
d. Speed of trucks entering or leaving the mine is to be limited to moderate
speed of 25 kmph to prevent undue noise from empty trucks.
15. Measures should be taken to comply with the provisions laid under Noise
Pollution (Regulation and Control) Rules, 2000 and amendments thereunder.
16. The project proponent shall take all precautionary measures during mining

operation for conservation of flora and fauna.
17t.h The quarry area after excavation should be refilled and plantation raised over
e area.
18.The proponent shall confine the mining activity at a minimum safe distance of
100 meter away from the existing Residential/Public Building, Inhabited sites, as
per the order of Hon'ble National Green Tribunal on dtd.21 .07.2020. in the
matter of O.A NO.304/2019.
19.The prop.o['tent shall take necessary measures to ensure no adv
due to mining operations on the human habitations existing nearby.
20.1f any information furnished by the applicant Is found to be incorrect or
zupp;t d and detected on later stage, the Gonsent to Establish / Consent to
dp:r ed shall be revoked Including initiation of appropriate legal action as
eemed fit as per the provisions of Water (Prevention & Control of Pollution)

s drainage structures.
activity takes place beyond

not be carried out below ground
If ground water table occurs /
also quarrying shall be stopped.
followed during mining by
Isfrom Competent

ulate / ensure the re-

Proponent shall immediately remove all the
quipment in the area at the time of

erse impacts
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act, 1974 & Ar (Prevention & Control of Pollution) Act, 1981 as amended
thereof and rules framed thereunder.

21.The Board may impose further conditions or modify the conditions as stipulated
in this order during installation and / or at the time of obtaining consent to
operate and may revoke this order incase the stipulate conditions are not

implemented and / or information is found to have been suppressed /
furnished In the application form. PP wrongly

WATER POLLUTION:

22. The mining shall not affect the existing sources of irrigation or drinking water for

industrial purposes.

23.Water sprinkling arrangements shall be provided at all haul roads, transportation

roads, mining areas, stack yard and other dust generating points to control
fugitive dust emission.

24, Swrface run-off from:OB dump agga, mineral stock yard, and top soil storage area
and rain water to be pumped from quarry shall be routed through adequate
settling pond (designed maximum hourly rain fall basis) to meet prescribed
standard of $8-100 mg/l and Oil & Grease-10 mg/l before discharge into natural
stream/water courses during monsoon

25. The waste water generated shall be treated and reused in the mining activities or
used for water sprinkling and plantations.

26. Domestic waste water shall be discharged to soak pit via septic tank constructed
as per BIS specification.

AIR POLLUTION:

27.The unit shall maintain ambient air quality in order to meet the prescribed
standard as per National Ambient Air Quality Standard prescribed in the
Environment (Protection) Rules, 1986.

28.Waet drilling is to be adopted to control dust emission. Drilling and blasting shall
be done omly by licensed explosive agent by the proponent after obtaining
required approvals from competent authorities.

20.Water sprinkling shall be done on all haul road internal transport roads and
mining working asea to suppress fugitive dusts generated.

32. Loading and unloading activities including all transfer points should have efficient
dust control system arrangements. These should be properly maintained and

31. Roads shall be graded to mitigate dust emission during transportation.

32.The height of the stack attached to the DG set shall be as per the following
formula, H = h + 0.2VKVA Where H = Height of the stack attached to the
DG set in meters, h = Height of the DG room in meters, KVA = Capacity of DG
setin KVA.

33 Aceustic enclosure shall be provided to the DG room to reduce noise level.

24, Greenbelt shall be developad along the boundary of mining lease area as
stated in the approved mining plan, with the native tree species or necessary

True Copy Attested

o

Deputy Director of Mines
Cuttack Circle, Cuttack
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fund’ for environmental measures shall be deposited in Odisha Environment

F“ alk 4

Management Fund as per the simplified guidelines provided by the b
Gowt. In case of minor mineral extraction over area less than 5 ha. '

35. The proponent should re-vegetate the rea through indigenous plants which s‘

were removed from the areas for the mining.

36. Fugitivel dust emissions from all the sources should be controlled regularfy.

37.Dust suppression on mine haul roads, active OB dumps and mine working

benches shall be done by spraying water through water sprinklers along with ;
chemical binders/wetting agents at frequent interval in order to reduce water
consumption and to improve retention and reabsorption capacity of water.

38. Vehicular emissions shall be kept under control and regularly monitored.
Measures shall be taken for maintenance of vehicles used in mining
operations and in transportation of minerals. The vehicles shall be covered
with a tarpaulin and shall not he overloaded.. The Project Proponent shall
ensure that the vehicle must-have polluficii Gider confrol-eertifieate.

39. The following measures are to be further implemented to reduce air

pollution during transportation of mineral:-
« Roads shall be graded to mitigate the dust emission.

« Overloading of tippers and consequent spillage on the roads shall be
avoided. The trucks shall be covered with tarpaulin.

SOLID & HAZARDOUS WASTE:

40.The Top soil, if any, should be stacked separately with proper slope’ at
earmarked site (s) with adequate measures and shall be used for
reclamation and rehabilitation of mined out areas.

41.The Over Burden and waste dumps shall be properly stacked dressed /
sloped at low angle (30°) with terracing and barricades in the slopes making
retaining walls stone barriers at the toe of the dumps, gully plugging etc. to
prevent the solid erosion during monsoon, besides establishing vegetation on
dump top as well as its slope surface.

42.The Rejected material shall be disposed of into the low lying area inside the
mine lease hold area in proper manner without causing any Environmental

pollution.

43.The Weste oils, used oils- generated. fto
operations, if any, shall be disposed as per the Hazardous and Other Wastgs
(Management & Transboundary Movement) Rules, 2016 and its
amendments thereof to the recyclers authorized by SPCB, Odisha.

m. the EM. machines, mining

True Copy Attested
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The occupler must comply with the conditions stipulated in section A, B, C, D, E

and F 1o keep this consent order valid.

To,
Mr. Gangadhar Nayak, Regional Manager,
Mis. Odisha Mining Corporation Ltd.,
AT | PO- OMC House, Post Box No.34,
Bhubaneswar, Dist- Khordha-751001.
Memo No. IDt.

RLGIONAL OFFICER

/

Copy forwarded to:
i)
i) Collector & District Magistrate, Khordha.

i) -Joint Diréctor Geology &Zonal Survey, Khordha.
iv) DFO, Forest Division, Khordha.

v) Guard file.

Member Secretary, SPC Board, Odisha, Bhubaneswar.

\

REGIONAL OFFICER

Trugh_ACopy Attesteg

Dopmy Dire

Cuttack cpere’ O Mines

rele, Cuttaes
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Ty S REGIONAL OFFICE
STATE POLLUTION CONTROL BOARD, ODISHA
Plot No. B-59/2, & 59/3, Chandaka Industrial Estate, Patla, Po-KIIT
Bhubaneswar — 751 024
E-mail: rospeb.bhubaneswar@ospcboard.org. Website: www.ospcboard.org
CONSENT ORDER
No. 234§ / RO-CON-1081  Dt_jtley )2 t)

CONSENT ORDER NO. RO/BBSR/1572

Sub: Consent for discharge of sewage and trade effluent under section 25/26 of Water
(PCP) Act, 1974 and for existing / new operation of the plant under section 21 of

Air (PCP) Act, 1981,

Your online application. 3534671.
Consent to operate is hereby granted under section 25/26 of Water (Prevention &

Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution)

Ref:

Act, 1981 and rules framed thereunder to

Name of the Industry M/s. Narangarh Decorative (Khondalite) Stone Processing

Unit of M/s. OMC Ltd,
Name of the Occupier & Designation Regional Manager, Khondalite Group of Mines

M/s. Narangarh Decorative (Khondalite)

Stone Processing Unit of OMC Ltd ,
Address: OMC House, Unit- IV, Bhubaneswar, Dist- Khordha

This consent order is valid for the period up to 31-03-2023.
This consent order is valid for the product quantity, specified outlets, discharge quantity

and quality, 'speciﬁed chimney/stack, emission quantity and quality of emissions as specified
below. This consent is granted subject to the general and special conditions stipulated therein.

A. Details of Products Manufactured
' ) - Pro_d:ct ] Quantity

" SL.No | e F :
»Tl Decorative ( Khondz_xl_ite_’)_S‘tone of different Sizes! 25,000 Cum /Annuzy

= e

fo—

L1
frue Conv Attaes==

Deputy Director of Mines
Cuttack Circle, Cuttack
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8. Discharge permitted through the following ongLEHPIM
E—— dard
Qut Description of Point of Quantity prescribed stan . 086G
let outiet \discharge of H 5S gopD ! mg/L)l
No. discharge p Ly | (mglt) (
KLD or (mgft) |
|
KL/hr .‘ |
\ —t : . i | | t 10
1. Process | Completel -'~ 55-00 | 100 f 30 |
Waste water 'y recycled ! f : |
through | l: | I-
the | | |
| process. I ——

, em— |

Domestic | Soak Pit |-
___|waste water | 1
C. Emission permitted through the following stack subject to the prescribed

standard
Chimney Description of |Stack Quantity of |Prescribed | {I

Stack No. | Stack 'height |emission |Standard }’

(m)
D. Digpo;al of solid waste permitted in the following manner \-J_\J\:]
Sl. |Type of Solid |Quantity |Quantity Quantity |Quantity Description

No. | waste generated |to be to be disposed i
| (TPD) reused on |reused off | off P :ift: Wit
| site(TPD) |site(TPD) |(TPD) '
2 | Effluent 0.05 . - -
Sludge of

(Settling
Tank) and
products

rejects | L

E. GENERAL CONDITIONS FOR ALL UNITS

1. The consent is given by the Board in consideration of the Particulars gjy,
en in the

application. Any change or allernation or deviation made in actual ;
the particulars furnished in the application will algo bg the groupracgm from
teod review/variation/revacation of the consent order under section 27 nfd liable o
True Copy Attes Water (Prevertion & Control of Pollution) Act, 1974 ang seer O
] (Prevention & Control of Poilution) Act, 1981 and to makge such ‘:l';”?}
atio

of Aj
NS as

H-'-_‘-“-—M_“‘\-‘

Deputy Di'rector of Mines
Cuttack Circle, Cuttack
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@Y qaemed fit for the purpose of the Acts.

B/ 7 The industry would immediately submit revise
to this Board ifi the event of any change in the quantity and quality of raw

material / and products / manufacturing process or quantity Jquality of the effluent

rate of emission / air pollution control equipment / system etc.
3. The applicant shall not change or alter either the quality or quantity or the rate of
discharge or temperature or the route of discharge without the previous written

permission of the Board.
4. The application shall comply with and carry out the directives/orders issued by

the Board in this consent order and at all subsequent times without any
negligence on his par. . In case of non-compliance of any order/directives
issued at any time and/or violation of the terms and conditions of this consent
order, the applicant shall be liable for legal action as per the provigions of the

LawiAct.
5. The applicant shall make an application for grant of fresh consent at least 90
er.

days before the date of expiry of this consent ord
6.  The issuance of this consent does not convey any property right in either real or
personal property or any exclusive privileges nor does it authorize any injury to
private property or any invasion of personal rights, nor any infringement of
Central, State laws or regulation.
he construction of any physical

7. This consent does not authorize or approve t
structure or facilities or the undertaking of any work in any natural water course.

8.  The applicant shall display this consent granted to him in a prominent place for

perusal of the public and inspecting officers of this Board.
9.  An inspection book shall be opened and made available to Board's Officers

during the visit to the factory.
o the visiting officer of the Board any informaticn -

10. The applicant shall furnish t
regarding the construction, installation or operation of the plant or of effiuent
treatment system / air pollution control system / stack monitoring system any

other particulars as may be pertinent to preventing and controlling pollution of
Water / Air.
Meters must be affixed at the entrance of the water supply connection so that
‘such meters are easily accessible for inspection and maintenance and for other
purposes of the Act provided that the place where it is affixed shall in no case be
“at a point before which water has been taped by the consumer for utilization for
-any purposes whatsoever.
12, Separate meters with necessary pipe-line for assessing the quantity of water
used for each of the purposes mentioned below:
a) Indqstrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose
" Thc) Prc‘x‘;ess
. The app icant shall display suitable caution board at the :
is entering into any water-body or any other place to be ilr?gi?:a\fgde r: t?r? eg' lient
: indicating therein that the area into which the effluents are being diys he Ouqu
» &gtrnf:l:ilrttf1e c|i1or[rfesticbusefbathing. ' g discharged is
. ater shall not be allowed to mix with the trade and/or d i
A on the upstream of the termi : r domestic effluent
Yy Atteste p: erminal mantioles where the flow measuring devices will

d application for consent to operate

11.

True Cop
| ____q_-_‘-___'___-.
Deputy Director of Mines
Cuttack Circle, Cuttack
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Q¥ be installed.

‘1«5', The applicant shall maintain good house-keeping both within the factory and ther
premises. Al pipes, valves, sewers and drains shall be leak-proof. F|0°t
washing shall be admitted into the effluent collection system only and shall n0
be allowed to find their way in storm drains or open areas.

16.  The applicant shall at all times maintain in good working order and operate as
efficiently as possible all treatment or control facilities or systems install or used
by him to achieve with the term(s) and conditions of the consent,
17. Care should be taken to keep the anaerobic lagoons, if any, biologically active
and not utilized as mere stagnation ponds. The anaerobic lagoons should be fed \
with the required nutrients for effective digestion. Lagoons should be constructed
with sides and bottom made impervious.
18.  The utilization of treated effluent on factory's own land, if any, should be
completed and there should be no possibility of the effluent gaining access into
any drainage charinel or other water courses either directly or by overflow.

19.  The effluent disposal on land, if any, should be done without creating any

nuisance to the surroundings or inundation of the lands at any time.

20. If at any time the disposal of treated effluent on land becomes incomplete or

unsatisfactory or create any problem or becomes a matter of dispute, the industry
must adopt alternate satisfactory treatment and disposal measures.

21.  The sludge from treatment units shall be dried in sludge drying beds and the

drained liquid shall be taken to equalization tank.

22. The effluent treatment units and disposal measures shall be

the time of commencement of production.

23.  The applicant shall provide port holes for sampling the emissions and access
platform for carrying out stack sampling and provide electrical outlet points and
other arrangements for chimneys/stacks and other Sources of emissions so as

come operative at

24, The applicant shall provide all facilities and render required assistance to the
Board staff for collection of samples / stack monitoring / inspection.

25.  The applicant shall not change or alter either the quality or quantity or rate of
emission or install, replace or alter the air pollution control equipment or change
the raw material or manufacturing process resulting in any change in quality
and/or quantity of emissions, without the previous written permission of the
Board.

26.  No control equipments or chimney shall be altered or replaced or as the case
may be erected or re-erected except with the previous approval of the Board.

27. The liquid effluent arising out of the operation of the air poilution control
equipment shall be treated in the manner and to ion of standards prescribed by

the Board in accordance with the provisions of Water (Prevention and Control of
Pollution) Act, 1974 (as amended). _

28.  The stack monitoring system employed by the applicant shall be opened for
inspection to this Board at any time. . _ _

29.  There shall not be any fugitive or episodal dischargg from the premises. _

30. In case of such episodal discharge/emissions t.he' industry shall take lmmed|a'§e
action to bring down the emission within the limits prescribed by the Board in

True Copy Attested

e ' _
Director of Mines

K
Déﬁ:?ck circle, Cuttac
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CONSENT ORDER Page 5

g conditions/stop the operation of the plant. Report of such accidental discharge

lfemission shall be brought to the notice of the Board within 24 hours of
accurrence.

The.apphca_nt shall keep the premises of the industrial plant and air poliution
control equipments clean and make all hoods, pipes, vaives, stacks/chimneys
leak p_roof. The air pollution control equipments, location, inspection chambers,
sampling port holes shall be made easily accessible at all times.

Any upset condition in any of the plant/plants of the factory which is likely to
result in increased effluent discharge/emission of air pollutants and / or result in
violation of the standards mentioned above shall be reported to the Hsadquarters
and Regional Office of the Board by fax / speed post within 24 hours of its
occurrence.

The industry has to ensure that minimum three varieties of trees are planted. at
the density of not less than 1000 trees per acre. The trees may be planted along
boundaries of the industries or industrial premises. This plantation i stiputated
over and above the bulk plantation of trees in that area.

The solid waste such as sweeping, wastage packages, empty containers
residues, sludge including that from air pollution control equipments collected
within the premises of the industrial plants shall be disposed off scientifically to
the satisfaction of the Board, so as no to cause fugitive emission, dust problems
through leaching etc., of any kind. :

All solid wastes arising in the premises shall be properly classified and disposed
off to the satisfaction of the Board by : : ' - i -

i) Land ﬁIIT in case of inert material, care being taken to ensure that the
material|does not give rise to ieachate which may percolate into ground
water or carried away with storm run-off.

ii) Controlled incineration, wherever possible in case of combustible organic

-material.

iy Composting, in case of bio-degradable material.

Any toxic material shall be detoxicated if possible, otherwise be sealed in. steel
drums and buried in protected areas after obtaining approval of this Board in
writing. The detoxication or sealing and burying shall be carried out in the
presence of Board's authorized persons only. Letter of authorization shall be
obtained for handling and disposal of hazardous wastes.

If due to any technological improvement or otherwise this Board is of opinion that
all or any of tihe conditions referred to above requires variation (including the
change of any control equipment either in whole or in part) this Board shall after
giving the applicant an apportunity . : :
of being heard,| vary all or any of such condition and thereupon the applicant shall
he bouna to comply with the conditions so varied.

The applicant, |his/heirsflegal representatives or assignees shall have no claim
whatsoever to the cendition or renewal of this consent after the expiry period of
this consent. .
The Board reserves the right to review, impose additional conditions or condition,
revoke change or alter the terms and conditions of this consent.

Notwithstanding anything contained in this conditional letter of consent; the
Board hereby reserves to it the right and power under section 27(2) of the Water

True Copoy Attectad
._——'—-_—'—-.\
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\i‘:’;' (Prevle:ntion & Control of Pollution) Act, 1974 to review any and/or ‘mfr‘#
conditions imposed herein above and to make such variations as deemed fi
the purpose of the Act by the Board.
1. The conditicns imposed as above shall continue to be in force until revoked
under section 27(2) of the Water (Prevention & Control of Pollution) Act, 1974
& and section 21 A of Air (Prevention & Gontrol of Pollution) Act, 1981.

. In case thg consent fee is revised upward during this period, the industry shall
Pay the differential fees to the Board (for the remaining years) to keep the
consent order in force. If they fail to pay the amount within the period stipulated

45 by the Board the consent order will be revoked without prior notice, )
- The Board reserves the right to revokefrefuse consent to operate at any time

during perioq for which consent is granted in case any violation is observed and
to modify/ stipulate additional conditions as deemed appropriate

A. Special Conditions
A GENERAL:

STTEA CONSENT ORDER

1. The unit shall abide by the provisions of E (P) Act 1986 and ruies framed there

under.

Land conversion document for industrial use shall be submitted to the Board.
This Consent order has been issued without prejudice to any legal dispute arises in
future with respect to the ownership of the land and other land disputes.

4. In case of public complaint which is found genuine the facility shall be shifted to a
suitable place .and fresh consent to establish (NOC) shall be obtained.

5. The unit shall take up plantation along its boundary and available vacant area
inside the premises.

6. The industry shall obtain necessary permission from the central Ground Water
Authority for consumption of ground water for industrial use.

7. No further expansion/modernization shall be carried out by the unit without prior
approval from the Board.

8. The unit shall pay differential fees if any as per the Odisha Gazette Natification dtd.
16.07.-2012 of Forest and Environment Department, Government of Qdisha.

9. The industry shall maintain ambient noise standards as prescribed in the Noise
Polluticn (regulation & Control) Rules, 2000 as amended thereof.

10. The industry~shall adopt adequate safety measures inside the plant premises.

True Copy Attested
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any information suppressed in the application form.
12 The good housekeeping practice shall be followed up to confro! fugitive dust
emission.

WATER POLLUTION:

Suitabie treatment faclity with adequate capacity shall be provided for the
treatment of waste water generated from cutting, grinding and polisting sections
and the treated water shall be reused back in the process and used for
plantations inside factory premises.

There shall not be any discharge of wastewater to outside the factory premises

* under any circumstances.

Run off and wash water shall be collected, treated and used for plantations.
Domestic waste water shali be discharged to snak pit via septic tanks
constructed as 'per BIS specification.

The indusiry shail adopt wet cutting process and provide suitable dust
suppression rmeasures at potential dust generating points.

Ambient Air Quality shall be maintainad inside the factory premises so as

- corifirm the national ambient air quality standard prescribved under E \P) Rule.

The internal road shall be metalled/olack topped.

The height of the stack attached to the DG set shall be as per the .‘dliowing
formula, H = ki + 0.2VKVA Where H = Height of the stack attached to the DG set
in meters, h = Height of the DG room i meters, KVA = Capacity of DG set in
KVA. '

Acoustic enclosure shall be provided tc the DG room to raduce noise level,

0. SOLID WASTE & HAZARDGUS WASTE: '

The effiuent sludge and other pracess or product reiacts shall he dispésed off
inside OB dump site for back filling.

True Copy Attested

further conditions or modify the conditions stipulated in this
orger during installation and/or at the time of obtaining consant to operate and may
revoke this clearance in case the stipulated conditions are not implemented and/or
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2. These may be used for low lying land filling or road making without causing any

environmental nuisance in its surrounding.

The occupier must comply with the conditions stipulated in section A, B, C. D, E
& F to keep this consent order valid.

To,
Regional Manager. Khondalite Group of Mines
M/s. Narangarh Decorative (Khondalite) Stone Processing Unit of OMC Ltd
OMC House, Unit- IV, Bhubaneswar, Dist- Khordha
REGIONAL OFFICER
Memo No Dt.

Copy forwarded to:
1. Member Secretary, State Pollution Control Board, Odisha, Bhubaneswar

Collector & District Magistrate, Khordha.
The D.F.O., East Forest Division, Khordha.

The Deputy Director of Mines, Cuttack Circle, Cuttack. ‘
Copy to Guard File - N \

ok wbd

REGIONAL OFFICER

True Copy Attested

V i t Mines
T Diregtor O
Dg-.gttt:ck Circle, Cuttack
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Tel: 0674-2973126

E-mail: rospcb.bhubaneswar@ospcboard.org
Websile: www.ospchoard.org

_1;_'5""5*"»& OFFICE OF THE REGIONAL OFFICER, BHUBANESWAR W,
SO STATE POLLUTION CONTROL BOARD, ODISHA
AN [FOREST, ENVIRONMENT AND CLIMATE CHANGE DEPARTMENT, GOVERNMENT OF QDISHA]

Plot No. B-55/2 & B-59/3, Chandaka Industrial Estate, Patia, Po- KIIT, Bhubaneswar - 751024

No. €25  JRO-CON-1053 Date |9/ J03/ 2022

CONSENT TO OPERATE ORDER

CONSENT ORDER NO. RO/BBSR/CTO. 1549/ WPC/APC

Sub: Consent for discharge of sewage and trade effluent under Section 25/26 of the
Water (PCP} Act, 1974 and under Section 21 of Air (PCP) Act, 1981 for
existing/new operation of the plant.

Ref: Your Online Application No, 3909400, Dt. 24.12,.2021 and this Office Consent to Operate Order
issued vide letter No. 3432/RQ/CON-1053, dt. 18.11.2020.

Consent to Operate is hereby granted under section 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & control of Pollution)

Act, 1981 and rules framed thereunder to:

Name of the Mines: KUNDAKUNDI KUNDA STONE QUARRY, NARANGARH OF
M/s. ODISHA MINING CORPORATION LIMITED

Name of the Occupier & Designation: Sri Gangadhar Nayak, Regional Manager
Address of the unil; At Viliage Narangarh, Tahasil/PS: Khordha, Dist: Khordha

This consent order is valid for the period up to 31.03.2025

This consent order is valid for the product quantity, specified, outlets, discharge
guantity and quality, specified chimney/stack, emission quantity and quality of emissions as
specified below. This consent is granted subject to the general and special conditions

stipulated therein.

A. Details of Products Manufactured:
$i. No. | ~ Product - _ Quantity o
% ‘ Khondatite Stona 25,186 Cubic Meter/Annum
' | {Decorative Stone)

True Copy-Attested

eputy Director of Mines
Dc-vgtttayck Circle, Cuttack
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¥ .. Discharge permitted through the following outlets subject to the standard
' Outlet | Description | Pointof | Quantity Prescribed standard
No. of outlet | discharge of
discharge
KLD or
KL/hr - - o
] | pH TSS O&G | BOD |
. | mahy | {mgmy  {mgh) |
01 Septic Tank | Soak pit - - -- -
(Domestic | |
effluent) : ‘
02 Mine Inside to - - - -
| drainage own .
- water/ quarry
surface
runoff/ other |
waste water
| after
| treatment |

Emission permitted through the following stack subject to the prescribed standard

Chimney | Description | Stack | Quantity | Prescribed [ ]
| Stack of Stack height of standard ' : ,
| No. (m) | emission J
‘ ;__ -4,[‘ - | PM SO, | NO, | 4‘
E\L\
- — — = ‘___‘______-_\_-___‘_-_‘_“-‘__‘-ﬂ_‘_-ﬂ-_ — ]
‘ S Iy
h-_‘—"__‘--—.-__________h-_-
SPEN B | I
> .. Disposal of solid waste permitted in the following manner
[ 8l ‘ Type of | Quantity | Quantity to | Quantity Quantity | Description |
No. Solid generated | be reused to be disposed | of disposal
. Waste (TPD) on site reused off | off (TPD) site.
| (TPD) site {TPD)
| ' | .
1. | Top As per = a "= | As per |]
i | soillover approved | approved |
| burden | mining plan mining plan |J
True Copy Attested - I R S
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GENERAL CONDITIONS FOR ALL UNITS

The consent is given by the Board in consideration of the particulars given in the application. Any
change or alternation or deviation made in aclual practice from the particulars furnished in the
application will also be the ground liable for reviewlvariation/revocalion of the consent order under
section 27 of the Act of Water (Prevention & Control of Pollution) Act, 1974 and section 21 of AIr
(Prevention & Conirol of Pollution) Act, 1981 and to make such variations as deemed fit for the purpose

of the Acts.

The industry would immediately submit revised application for consent to operate to this Board in the
event of any change in the quantity and quality of raw material / and products / manufacturing process
or quantity /quality of the effluent rale of emission / air pollution control equipment / system ete.

The applicant shall not change ar alter gither the quality or quantity ar the rate of discharge or
temperature or the route of discharge without the previous written permission of the Board

The application shall comply with and carry oul the directivesforders issued by the Board in this consent
order and at all subsequent times without any negligence on his part. In case of non-compliance of any
order/directives issued at any time and/or violation of the terms and conditions of this consent order. the
applicant shall be liable for legal action as per the provisions of the Law/Act.

The applicant shail make an apptication for grant of fresh consent at least 90 days before Ihe date of
expiry of this consent order

The issuance of this consent does not convey any property right in either real or personal property of
any exclusive privileges nor does it authorize any injury to private property or any invasion of personal
rights, nor any infringement of Central, State laws or reguiation.

This consent does not authorize or approve the construction of any physical structure or facilities or the
undertaking of any worlk in any natural water course.

The applicani shall display this consent granted to him in a prominent place for perusal of the public and
inspecting officers of this Board.

An inspection bock shall be opened and made available to Board's Officers during the visit to the
faclory

The applicant shall furnish o the visiting officer of ihe Board any information regarding the constructon.
installation or operation of the plant or of effluent treatment system / air pollution control system / stack
monitoring systemn any other particulars as may be pertinent {o preventing and controlling poliution of
Water / Air ‘

Meters must be affixed at the entrance of the water supply connection so that such melers are easily
accessible for inspection and maintenance and for other purposes of the Act provided that the place
where it is affixed shall in no case be &t a point before which water has heen taped by the congumer o1
ufllization for any purposes whatsosver

Separate meters with necessary pipe-line for assessing the quantity of water used for each of the
purposes menlioned below: *
a) industrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose
c) Process

The applicant shall display suitable caltion board at the place where the effluent is entering into any
water-body or any other place to be indicated by the Board, indicating therein that the area into whith
the effluents are being discharged is not fit for the domestic use/bathing.

Storm water shall not be allowed to mix with the trade and/or domestic effluent on the upstream of the
tarminal manholes where the flow measuring devices will be installed. i

The applicant shall maintain goocd house-keeping both within the factory and the premises. All pipes.
valves sewers and drains shall be leak-procf.  Floor washing shall be admitted inlo the efflueni
-oliection system only and shall not be allowed to find their way in storm drains or open areas

Attectad

Deputy Director of Mines
Cuttack Circle, Cuttack
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The applicant shall at all times maintain in good warking order and operate as efficiently as possible all
treatment or control faciiities or systems install or used by him to achieve with the term(s) and conditions

of ihe consent.

Care should be taken o keep the anaerobic lagoons. if any, biologically active and not utilized as mere
stagnation ponds. The anaerobic lagoons should be fed with the required nutrients for effective
digestion. Lagoans should be conslructed with sides and bottorn made impervious.

The utilization of treated effluent on factory's own land, if any, should be completed and there shoulq be
no possibility of the effiuent gaining access into any drainage channel or other water courses gither
direcliy or by overfiow.

The effluent disposal on land, if any, should be done without creating any nuisance to the surroundings
or inundation of the lands at any time.

if at any time the disposal of treated effluent on fand becomes incomplete or unsalisfactory or create any
problern or becomes a matter of dispute, the industry must adopt alternate satisfaclory treatment and
disposal measures.

The sludge from treatment units shall be dried in sludge drying beds and the drained liquid shall be
taken to equalization tank.

The effluent treatment units and disposal measures shall become operative at the {ime of
commencement of production.

The applicant shall provide port noles for sampling the emissions and access platform for carrying out
stack sampling and provide electrical outiel points and other arrangements for chimneys/stacks and
other sources of emissions so as to coliect samples of emission by the Board or the applicant at any
time in accordance with the provision of the Act or Rules made therein.

The applicant shall provide all facilities and render reguired assistance io the Board staff for collection of
samples / stack monitoring / inspection

The applicant shall not change or aiter either the quality or quantity or rate of emission or install. replace
or alter the air pollution control equipment or change the raw material or manufacturing process resulting
in any change in quality and/or quantity of emissions, without the previous wrilten permission of the
Board.

No control equipments or chimney shall be altered or replaced or as the case may be erecled or re-
erected except wilh the previous approval of the Board.

The liquid effluent arising oul of the operation of the air pollution controf equipment shall be treated in
ihe manner and 1o ion of standards prescribed by the Board in accardance with the provisions of Wafer
{Prevention and Contro! of Pollution) Act, 1974 (as amended)

The stack monitoring system employed by the applicant shall be opened for inspsction fo this Board at
any time.

There shall not be any fugitive or episodal discharge from the premises.

In case of such episodal discharge/femissions the industry shall take immediate action to bring down the
emission within the limits prescribed by the Board in conditions/stop the operation of the plani. Repart of
sueh accidental discharge /emission shall be brought to the notice of the Board within 24 hours of
OCCUrrence.

The applicant shall keep the premises of the industrial plant and air pollution control equipments clean
and makg al! hqods, pipes, valves, stacksichimneys leak proof. The air pollution control equipments.
location, inspection chambers, sampling pert holes shall be made easily accessible at all imes.

Any upset condition in any of the plant/plants of the factory which is likely to resull in increased effluent
discharge/emission of air poliutants and / or resull in violation of the standards mentionad above shall be

True Copy Attestedrort=d o the Headquarters and Regional Office of the Board by fax / speed post within 24 hours of its

Deputy

Cuttack Circ!

Directo!

occourrence.

r of mines
e, Gutlac\‘
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The industry has to ensure that minimum three varieties of trees are planted at the density of not less
than 1000 trees per acre. The trees may be planted along noundaries of the industries or industrial
premises. This plantation is stipulated over and above the bulk plantation of irees in that area.

The solid wasie such as sweeping, wastage packages, empty containers residues, sludge including that
from air pollution control equipments collecled within the premisas of the industrial plants shall be
disposed off scientifically to the aatisfaction of the Board, so as no lo cause fugitive emission, dust
problems through leaching etc., of any kind.

All solid wastes arising in ihe premises shall be properly classified and dispased off to the satisfaction of

the Board by:
i) Land fill in case of inert material, care being taken to ensure that the material does not gve rise

1o leachate which may percolate into ground water or carried away with storm run-off.
ii) Controlled incineration, wherever possible in case of combustible organic material
i) Composting, ir case of bio-degradable material.

Any toxic material shall be detoxicated if possible, otherwise be sealed in steel drums and buried in
protected areas after cbtaining approval of this Board in writing. The detoxication or sealing and burying
shall be carried out in the presence of Board's authorized persons only. Letter of aulhorization shall be
obtained for handling and disposal of hazardous wastes.

If due to any technological improvement or otherwise this Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any control equipment either in
whole or in part) this Board shall after giving the applicant an opportunity of being heard. vary alt or any
of such condition and thereupon the applicant shall be bound to comply with the conditions so varied

The applicant, hisfheirs/legal representatives or assignees shall have no claim whatsoever to the
condilion or renewal of this consent afler the expiry period of this consent

The Board reserves the right to review, inpose additional condibons or condition, revoke change or aiter
the terms and conditions of this consent

Notwithstanding anything contained in this conditional lefter of consent, the Board hereby reserves to it
the right and power under section 27(2) of the Water (Prevention & Control of Pollution} Act, 1674 to
review any and/or alt the conditions imposed herein above and to make such varialions as deemed fit
for the purpose of the Act by the Board

The conditions imposed as above shall continue to be in force until revoked under section 27(2) of the
Water (Prevention & Control of Pollution) Act, 1974 and section 21 A of Air {Prevention & Control of
Pollution) Act, 1981.

In case the consent fee is revised upward during this period, the industry shall pay the differential fees 1o
the Board (for the remaining years) lo keep the consent order in force. If they fail to pay the amount
within the penod stipulated by the Board the consent order will be revoked without pricr notice

The Board reserves the right 1o revokesrefuse consent to operale at any ime during period for wiich
consent is granted in case any violatiun is cbeerved and to maodify! stipuiate additional conditions as

deemed appropriate

{tested

Deputy Director of Mines
Cuttack Circle, Cuttack
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SPECIAL CONDITIONS:

1. The project proponent shall take statutory clearance/ approvall permission for the
concerned authority in respect of his project as and when required.

2. The mine shall comply with the stipulated conditions of Environmental Clearance abtained ‘frpm
the State Environmental mpact Assessment Authority (SEIAA), Orissa, Bhubaneswar vide
letter No. 8881, dt. 4.9.2020.

3 Any change in mining technology/scope of working shall not be made without prior approval of
the State Environmental Impact Assessment Authority (SEIAA).

4 Any change in the calendar plan including excavation, quantum of mineral and waste shall not
be made and also shall comply with the stipulated conditions specified in the Environmental
Clearance order issued by SEIAA.

5. The consent to Operate is granted under Section 25 of Water (Prevention & Control of
Pollution) Act, 1874 and Section 21 of Air (Prevention & Contral ot Poliution) Act, 1981 subject
to the mining plan approved by the Director of Mines, Bhubaneswar under Odisha Minerals
(Prevention of Theft, Smuggling and lllegal Mining and Regulation of Possession, Storage,
Trading and Transporiation) Rules, 2007.

6 The industry shall comply to the provisions of Environment Protection Act, 1986 and the rules
made there under with their amendments from time to time such as the Hazardous and Other
Wastes (Management and Trans-boundary Movement) Rules, 2016 as amended from time to
tme. Hazardous Chemical Rules/ Manufacture, Storage and Import of Hazardous Chemical
Rules, 1989 etc. and amendments there under. The industry shall also comply to the provisions
of Public Liability Insurance Act, 1991, if applicable.

7. Mining activity shall be carried out as per approved mining plan prepared for this project

8. Mining shall be done over the valid lease hold land as per the approved Mining Plan.

9. No mining activity shail be carried out in the vicinity of natural/manmade archeological sites.

10. it shafl be ensured that guarrying is not carried out within 500 meter of structures, bridges,
embankrment, dams, weirs, ground water extraction points, water supply head works, extraction
points for irrigation and any other cross drainage structures.

11 The lessee shall obtain NOC from CGWA and permission from WR department, Govl. of
Qdisha for use of ground water/surface water, if any required for the project

12. It‘ shall be ensured that quarrying shall not be carried out below ground water table under any
circumstances. If ground water table occurs/intervenes within the permitted depth, then also
quarrying shall be stopped.

13.  No mining activity shall be undertaken beyond Six (06) meters below ground level

gb 14.  No transportation of the minerals shall be allowed on any road passing through
‘;,. villages/habitation without prior explicit permission.
@
O
v:' 15 After the completion of the mining operation or on expiry of lease period, the mining company
Q-\ shall fill and level the quarry area in order to make safe for the inhabitants
o)
O ) .
e 16, The project propaonent shail take necessary measures to ensure no adverse impact is caused
/\\\) due to mining activities on the human hahitation existing nearby
6]
tor of Mines
peputy Diree e, Cuttack

Cutta
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24,

25.

26.

27.

28.
29.

30

Sile
32,
33.

34.

True Copy

2

The industry shall abide by all the provisicns of Environment (P} Act, 1986 and Rules framed

there under.
Domestic waste water shall be discharged to septic tank followed by soak pit constructed as per
BIS specification.
The mining shall not affect the existing sources of irrigation or drinking water for industrial
purposes.
Water sprinkling arrangements shall be provided at all haulage roads, transportation roads,
mining areas, stack yard and other dust generating points to control fugitive dust emission.
Surface runoff shall be allowed to flow through garland drain and to a settling pond provided
inside the lease hold area to allow the silt to be settled before final discharge to the surrounding
environment.
The wastewater generated shall be treated and reused in the mining activities or used for water
sprinkling and plantation.
Under no circumstances, the lessee shall use wagon drilling blasting during mining activity. Wet
driling shall be adopted to control fugitive dust emission. Delay detonators and shock lube
initiation system for blasting shall be used so as to reduce vibration and dust.
The lessee shall not store and use blasting materials/explosives inside the lease area without
obtaining license/permission/authorization from competitive Authority as per Indian Explosives
Rule, 1983.
Water sprinkiing shall be done on internal transportation roads and working area to suppress
fugitive dust generation.
The vehicles should not be overloaded and shall be covered with Tarpaulin.
The industry shall provide adequate polfiution control measures for controlling the fugitive
emission and the ambient air quality inside the premises shall be maintained as per National
Ambient Air Quality standard.
Road shall be graded and made pot hole free to avoid dust generation during transportation of
materials,
The unit shall install DG set in an acoustically enclosed room over anti vibration pad to control
noise and vibration.
The height of the stack attached to DG set shall be iH= h+0.2 VKVA, where h = Height of the
building where it is installed in meter, KVA = Capacity of D.G. Set, H = Height of the stack in
meter above ground level.
The mine shall maintain the ambient noise standards as prescribed in the Noise Pollution
(Regulation and Control) Rules, 2000.
Top soil shall be stacked properly and proper slope shall be maintained with adequate
measures and should be used for plantation purposes.
The Over Burden {OB) shall be properly stacked in the earmarked area as per the approved
mining plan and it should not cause any environmental problems in the surroundings.
Mineral rejects shall be disposed off as per the approved mining plan in proper manner without
causing any environmental poflution.

Attested

: Director of Mines

Deputy
c_uttack

circle, Cuttack
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35 An Annual Return of the produc

3;/{

tion undertaken shall be submitted at the end of financial year.

3g. The Board may impose further conditions or modify the conditions as stipulated in this order
during installation and for at that time of obtaining consent to operate and may revoke this order
in case the stipulated conditions are not implemented and/or information are found to have been

suppressed/wrongly furnished in the application form.

37 The Board may impose further condition or modify the conditions as stipulated In this arder

during operation and may revoke this order in case the

stipulated conditions are not

implemented and/or information is found to have been suppressed/wrengly furnished in the
apolication form. If it is found that the sand quarry is operated without adequate pollution control
measures direction for closure shall be issued under section 31(A) of Air PCP) Act. 1981 andior
under section 33(A) of Water (PCP) Act. 1974 as the case may be without any further notice

The occupier must comply with the conditions stipulated in section A,

E and F to keep this consent order valid.

To,
Sri Gangadhar Nayak, Regional Manager
Kundakundi Kunada Stone Quarry of
M/s. Odisha Mining Corporation Limited
At OMC House, Post Box. No. 34, Po: Bhubaneswar
Dist: Khordha

Memo No. / Dtd.

Copy forwarded to:

Member Secretary, S.P.C. Board, Qdisha, Bhubaneswar
Collector & District Magistrate, Khordha

Joint Director, Geology & Zonal Survey, Khordha
Deputy Director of Mines, Cuttack

Copy to Guard file.

OB W=

'rrl ) I
1n_ Cnany Attested

Deputy Director of Mines
Cuttack Circle, Cuttack

\noe
()Q‘@"’M”

REGIONAL OFFICER

y

REGIONAL OFFICER
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< i , DIRECTORATE OF MINES, ODISHA, rj(’ | t
" BHUBANESWAR AT
i - X 1 ? (,
MXM-(C) 172020 /DM.. dt. 3
2 —_—_—— - s
From
Dr. U, C. Jena,
Joint Director ol Mines.
Odisha, Bhubaneswar.
To
Smt. T.Basa.
GM (Geology). (Power of attorney Holder).
M’s Odisha Mining Corporation Ltd.
OMC House. Bhubaneswar.
Sub: Approval of Modification of approved Mining Plan with PMCP in respect
of Narangarh Decorative Stone (Khondalite) mines over an area of 11.545
Acs. or 4.672 hects. in village Narangarh under Khurda Tahasil of Khurda
District of M/s O.M.C Ltd.
Sir.
In exercise of powers conferred under sub rule (3) of rule 22 of Odisha
Minor Mineral Concession Rules, 2016 read with sub-rule 1(¢) of rule (2) of the said
Rules and this office order No. 10663/DM dt. 19.12.2017. 1 hereby approve the above
mentioned Modification of approved Mining Plan with PMCP. This approval is subject to
the following conditions.
= ';‘!/Cvg“'lf.l\:l:he Modification of approved Mining Plan with PMCP is approved without any

., ~Pprejudice to any other law applicable to the mine from time (o time whether made
\ \ =by the Central Govt. or State Govt. or any other authority.
A 2 The Modification of approved Mining Plan with PMCP is approved without
o prejudice to any order or direction trom any court of competent jurisdiction.

3. The approval of aforesaid Modification of approved Mining Plan with PMCP does
not in any way imply approval of Govt. in terms of any other law in force. nor
confers any right on the lessee for operation of mines without the requisite
statutory clearances or without compliance to any other direction issued in this
regards.

4. The approval ol Modification of approved Mining Plan with PMCP 1s subject to
the clearances under the provisions of Forest (Conservation) Act. 1980 and Rules
made thereunder and other statutory orders and guidelines issued by Ministry of
[nvironment. Forest and Climate Change, Govt. of India which may be apphicable
to the lease area from time to tune.

5. Ths approval is subject to strict compliance by the lessee in respect of the

‘ea\ﬁéscrvuliuns made during field visit by the competent authority.

Q“ PY6. Forest growth. if any. available in the arca shall . not be cut or cleared during
e co mining operation without prior approval of Forest Authoritics.

@ \

(s
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7. Provision of the Mines Act, 1952 and Rules & Regulations made thereunder
*_including submission of notices of opening, appointment of managers and other
ftatutory personnel as required by the Act, shall be complied with and if anything
“sis found to be concealed in the contents of the mining plan with PMCP this
approval shall be deemed to have been withdrawn with immediate effect.

8. The boundary pillars shall be maintained in good order throughout the tenure of

the mining lease.

9. The future exploration programme approved in the Modification of approved
Mining Plan with PMCP shall be strictly adhered to by the applicant and mineral
content in the area should be established during the plan period.

Yours faithfully.

so/—
Encl: -Two copies of approved. ;J OINT DIRECTOR OFMINES
Modification of approved !
Mining Plan with PMCP
] Memo No. /DM, Dt.

Copy to the Additional Secretary to Goverr*ment of Odisha, Department of
Steel & Mines for information.
sd /—

JOINT DIRECTOR OF MINES

Memo No. _73_8/_33____/DM, Dt. |A-b 2020
Copy to the Mining Officer. Cuttack Circle, Cuttack with a copy of
Modification of approved Mining Plan with PMCP Odisha for infognation.

PN ~
~ ’_/\L?\
JOINT DIRECTO OIX MINES

Memo No. /DM, Dt \

Copy forwarded to the Sri Chandrabhanu Das, RQP, RQP/OD/001/2015.
M/s Geo Consultants Pvt. Ltd., 853, Gobind Prasad (Medical Lane), Mahavir Nagar (In
front of Ré@]ika Complex), Laxmisagar, Bhubaneswar-751006, Odisha for information.

A\
35
A\ .
JOINT DIRECTOR OF MINES
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DIRECTORATE OF MINES, ODISHA,
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Anaexume— Ff’/io (/j]f'

No MXXIl-(c) 52021 DM., .

From.

lo

Sub:

Sir,

Dr. U. C. Jena,
Additional Director of Mincs,
Odisha, Bhubaneswar,

M/s Odisha Mining Corporation 1.td.
(A Gold Category State PSU)
A1-OMC House, Bhubaneswar — 751001.

Approval of Modification of Mining Plan alongwith PMCP in respect of
Narangarh Decorative Stone Mine (Khondalite) over 11.545 Acr. or 4.672

hects. in village Narangarh under Khordha Tahasil of Khordha district of
M/s Gdisha Mining Corporation Ltd.

In exercise of powers conferred under sub rule (3) of rule 22 of Odisha

Minor Mineral Concession Rules, 2016 read with sub-rule 1(c) of rule (2) of the said
Rules, and this office order No. 1498/DM dt. 18.02.2020 & 8861/DM dt. 16.11.2021, 1
hereby approve the above mentioned of Modification of Mining Plan alongwith PMCP.
This approval is subject to the following conditions.

.

The Modification of Mining Plan alongwith PMCP is approved without any

prejudice to any other law applicable to the mine from time to time whether made
by the Central Govt. or State Govt. or any other authority.

The Modification of Mining Plan alongwith PMCP is approved without prejudice
1o any order or direction from any court of competent jurisdiction.

The approval of aforesaid Modification of Mining Plan alongwith PMCP does not
in any way imply approval of Govt. in terms of any other law in force, nor confers
any right on the lessee for operation of mines without the requisite statutory
clearances or without compliance to any other direction issued in this regards.

The approval of Modification ol Mining Plan alongwith PMCP is subject to the
clearances under the provisions ol Forest (Conservation) Act, 1980 and Rules

A made thereunder and other statutory orders and guidelines issued by Ministry ot

nvironment, Forest and Climate Change, Gaovt. ol India which may be applicable
to the lease arca from time to time,
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observations made during ficld visit by the competent authority.

mining operation without prior approval of Forest Authorities.

7. Provision of the Mines Act, 1952 and Rules & Regulations made thereunder
including submission of notices of opening, appointment of managers and other
statutory personncl as required by the Act, shall be complied with and if anything
is found to bc concealed in the contents of the Modification of Mining Plan
alongwith PMCP this approval shall be deemed 1o have been withdrawn with
immediate cffect.

3. The boundary pillars shall be maintained in good order throughout the tenure of
the mining lease.

9. The future exploration programme approved in the Modification of Mining Plan
alongwith PMCP shall be strictly adhered to by the applicant and mineral content
in the area should be established during the plan period.

Yours faithfully,
Encl: - Two copies of approved
Modification of Mining Plan A -
alongwith PMCP.
ADDL. DIRECTOR OFF MINES, ODISHA
Memo No. /DM, Dt.
Copy to the Additional Secretary to Government of Odisha, Department of Steel

& Mines for information.

Cell -~
ADDL. DIRECTOR OF MINES, ODISHA

Memo No. /DM, Dt.
Copy to the Dcputy Director of Mines, Cuttack Circle, Cuttack with a copy of
approved Modification of Minir?g Plan alongwith PMCP foninformation.

LedA,

ADDL. DIRECTO! Z@ﬁ@fmzs, ODISHA
Memo No. 26729 /DM, DL 26 ol - 2030

Copy to the Lalima Priyadarshani Sahoo, RQP, Plot No. N 6/327. Ground

floor, Near SI31 Bank, Jaydev Vihar, Bhubancswar - 75101 Yr information.

2 ,,r-,x*\“\

ADDL. DIRECTOR OF MINES. ODISHA

ested

Deputy Director of Mines
Cuttack Circle, Cuttack

*I:,. ‘This approval is subject 10 strict compliance by the lessee in respect of the

" &, TForest growth, if any, available in the area shall not be cut or clearcd during
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DIRECTORATE OF MINES & GEOLOGY
STEEL AND MINES DEPARTMENT, GOVT. OF ODISHA,
BHUBANESWAR
Heads of Department Building, Unit-V, Pin-751001
Tel No.: 0674-2391537, Fax No.: 0674-2391684
Email ID: dirmines odisha@rediffmaii.com

No. MGXXIII(b)-02/2023/ 1a® /DoMG, Dt._ 9% -0l —‘LO?—H
From,

Sri Salil Kumar Behera,

Joint Director of Mines,

Directorate of Mines & Geology,

Odisha, Bhubaneswar.

To
The Managing Director,

M/s Odisha Mining Corporation,
Khaondalite Greup of Mines,

OMC House (Near State Guest House),
Bhubaneswar-751001.

Sub:- Approval of Modification of Mining Plan alongwith PMCP in
respect of Narangarh Decorative Stone mine (Khondalite)
(Kundakundi Kunda Stone Mines) over 11.545 Acrs. or 4.672ha
in village Narangarh under Khordha Tahasil and district of
M/s Odisha Mining Corporation Ltd.

Sir,

In exercise of powers conferred under sub rule (7) of rule 22 of
Odisha Minor Mineral Concession Rules, 2016 read with sub-rule 1(c) of rule
(2) of the said Rules, and this office order No-4475/DoMG dt. 22.03.2023,
I hereby approve the above mentioned Modification of Mining Plan alongwith
PMCP. This approval is subject to the following conditions.

1. The Modification of Mining Plan alongwith PMCP is approved without any
prejudice to any other law applicable to the mine from time tc time
whether made by the Central Govt. or State Govt. or any other authority.

2 The Modification of Mining Plan alongwith PMCP is approved without
prejudice to any order or direction from any court of competent
jurisdiction.

3. The approval of aforesaid Modification of Mining Plan alongwith PMCP
does not in any way imply approval of GovL. in terms of any other law
in force, nor confers any right on the lessee for operation of mines

T without the reqguisite statutory clearances or without compliance to any
frue Copy A"esqg‘ﬁr direction issued in this regards.

Q) 1

Deputy Director of Mines
Cuttack Circle, Cuttack
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4. The approval of Modification of Mining Plan alongwith PMCP is subject to
the clearances under the provisions of Forest (Conservation) Act, 1980

and Rules made thereunder and other statutory orders and guidelines
issued by Ministry of Environment, Forest and Climate Change, Govt. of
India which may be applicable to the lease area from time to time.

5. This approval is subject to strict compliance by the lessee in respect of
the observations made during field visit by the competent authority.

6. Forest growth, if any, available in the area shall not be cut or cleared
during mining operation without prior approval of Forest Authorities.

7. Provision of the Mines Act, 1952 and Rules & Regulations made
thereunder including submission of notices of opening, appointment of
managers and other statutory personnel as required by the Act, shall be
complied with and if anything is found to be concealed in the contents
of the Modification of Mining Plan alongwith PMCP this approval shall be
deemed to have been withdrawn with immediate effect.

8. The boundary pillars shall be maintained in good order throughout the
tenure of the mining lease.

9. The future exploration programme approved in Modification of Mining
Plan alongwith PMCP shall be strictly adhered to by the applicant and
mineral content in the area should be established during the plan period.

Yours faithfully,

Behle
JOINT QE&%L{%F MINES

Encl: - Two copies of approved
Madification of Mining Plan alongwith PMCP.

Memo No._ 194 _ /DoMG, Dt.__ 0% -0l-202Y

Copy to the Additional Secretary to Government of Odisha, Department

of Steel & Mines for information.
Do I
ﬁ‘l:sfﬂ
JOINT DIRECTOR OF MINES

Memo No._ 200 __/DoMG, Dt.  o¥-0\-202Y4

Copy to the Deputy Director of Mines, Cuttack Circle, Cuttack with a copy
of approved Modification of Mining Plan alongwith PMCP for information.

CehX
Ay

JOINT DIRECTOR OF MINES
Memo No. 2 0\ /DoMG, Dt. 08_-@,\_,_.,9_@)_\*

Copy to Sri Narottam Sahu, RQP, Synergy Resources, Plot No-
516/1686/4489, B-1, Trishna Enclave, Patia, Bhubaneswar-751024 Odisha
for information.

Triia Canv Atbmnt~rd
(
JOINT DIRECng OF MINES

@ )

Dom Director of Mines

C..
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nd_Schedule of Kund: .
= a Kundi Kunda Stone Quaity s on 2%.10.1980.

Mouza - Naranagada

/ 'Khata 525 —Anabadi | Khata No.532/2
1929-30 Sabik Settlement Record) (1962 - Hal RoR)

Tenant- Ekharajat Mahal Sri Raja Rama | Tenant - Shree Jagannath Mahapra/u Bije |

‘Chndra Dev, Superintendent of Shree t

Puri Marfat rimandir parichalana
' Jagannath Mahapravu Bije Puri- B-Register | Com mittee
No.14424
“Piot No. | Kisam ~ Aea I plotNo. | Kisam Area
ToaMunda | Ac7onlizds (MU AP0
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g lBagayat | Lo T
1506 | Patita ‘1 5400 1747/2166 | Puratan
\, _ | o (Petita 2.390
Total | — | ReaEsE e L — - “Ac.11.545

e T Tl .
T Forest Land | Non-Forestland | Total |
i -

Ac.0.000 i  AcALSS L Ac11545 |
{'_l.. oo™
- ___..W-\"\ '\kl\
C L RO
\\j,/z}&/l"’\ -~ Tahasildar, Khordha
T. Basmi '—‘t'L’T' A
Addl. General Mi:a:er {Geo) R S L
Power of Attocney Hubier o si. o
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Mining Happiness

Letter No. _{ilg /OMC/NKDL/2024
Date 5 /0972024

To
The Dy. Director of Mines,

Cuttack Circle, Cuttack.
Nimpur, Jagatpur, Cuttack,
Pin- 754021

Sub: Furnishing required information w.r.t. Kundakundi Kunda Stone Quartry
(Khondalite) Mines, Narangarh over an érea of 11.545 acres or 4.672
Hectares under Khordha Tahasil of Khordha District of OMC Ltd.

Ref. : Your letter No. 3117/Mines dated 23/09/2024.

Sir,

With reference to the subject cited above, we are furnishing the point wise
information as required with attachments w.r.t compliance of O.A.
No.104/2024/EZ filed by Nilamani Mahapatra Vrs State of Odisha & cthers before

Hon’ble National Green Tribunal, Eastern Zone, Kolkata.

C‘)’i\‘i\‘i'Q - -
Sl. | Information Sought Compliance i,

=23 & L No.

----- :‘%},\gﬂ” 1. | Half yearly Environment Clearance (EC) Copy  Enclosed as |

Be

compliarice reports submitted before the | Annexure I
SEIAA, Odisha since inception of the Mining
Operation.

2. Annual production details (both as per the | Copy Enclosed as
Lease year and Financial Year), since | Annexure II

inception of the Mining Operation.
All the correspondences between the DFO, | Copy Enclosed as

Khordha, OFDC Ltd., Bhubaneswar and |Annexure III

I

Odisha Mining Corporation Ltd (OMC Ltd.)f| P\“estedé
with respect to the feliing of One Hundred (e Co?“ l|
Thirty Seven (137) numbers of standing \
trees over Plot No.1745, 1850, 1851 & ‘m‘bs
= : - Diec® cuttack

The Odisha Mining Corporation Dep‘::zc\‘ c'\IC\e‘
(A Gold Category State PSU.) Cu
Kundakundi Kunda Khondalite Mines Narangarh , 752018, wwiw.omcltd.in
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Mining Happiness

1747/2166, under Khata No.532/2 of
Mouza-Narangarh, Dist.-Khordha.

4. | All the reports available regarding the level | Copy Enclosed as
of Particulate Matter (PM)i0, Particulate Annexure IV
Matter (PM)2.5 near the Mines.

5. All the reports available regarding the level | Copy Enclosed as
of ambient noise near the Mines. Annexure V

6. Loaded trucks are properly covered by the | Photocopy enclosed as

Tarpaulin during its transportation

Annexure VI

This is submitted for your kind information.

Encl : As above.

°

t \!
(ot °Gut\ad‘
QQ““ (LN v o
cune

The Odisha Mining Corporation
(A Gold Category State PSU.}

Yours faithfully,

09{R0
Min'g\é; ahage
K.K. Khondalite Mines
Narangarh

Kundakundi Kunda Khondalite Mines Narangarh ,752018, www.omcltd.in




PARiVE SH Ministry of Environment, Forest and Climate Change

ICPC GREEN)

W LFE /o=
@j irc /D
N S Lifestyle for ' MEHT

Ermiranmant | ST Helcdad

" Proposal Details

Proposal No
SEIAA-433/08-2020

Category

Non-Coal Mining

Name of Project L
Narangarh Decorative Stone(Khondalite)

Plot / Survey/ Khasra No,
Village(s)
Sub-District(s)
State
ODISHA
District
KHORDHA
MoEF File No
SEIAA-433/08-2020
Name of the Entity/
! Attested
Corporate Office True copy
Odisha Mining Corporation Limited

Entity’s PAN C}/D
NA N\mes

Entity Name as per PAN " oM ec\O c,u“a"‘k
Entity details mentioned above is correct ? cune
Agree

Project KML
NA

72
9/3/1' Annexure | 722



E — Covering Letter

Compliance Reporting Details

Reporting Year

2024

Reporting Period

071 Jun(01 Oct - 31 Mar)

Remark(if any)

723

Six Monthly EC Compliance Report in respect of Kundakundi Kunda Stone Quarry, Narangarh of

oMC.

Date of Commencement of Project/Activity

05-10-2020
Project Area as per EC Granted(ha.) Actual Project Area in Possession(ha.)
Private 0 0
Revenue Land 0 0
Forest ] 0 | ..... 0
| Other; . 2 — st 0
Tc.JtaI. 0 | . 0"
Sr.No. = Name of the Units  As per As per CTO ID Valii
Product EC CcTO Up
Granted Granted To

1 i Decorative Others:cum/Annum 25186 25186

Stone(Khondalite)

2 Decorative Stone Others:Cu.M/Annum 25186 25186

<

Conditions

Specific Conditions

625/RO-CON-1053 31-

03-
202!

RO/BBSR/CTO/1572-  31-
(Khondalite) WPC/APC

03-
202¢
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Sr.No. Condition

Heading
1 Statutory
compliance
2 GREENBELT

Condition Details

The environmental
clearance granted
shall be valid up to
the lease period
and coterminous
with lease period.
Exploitation shall
be as per the
mining plan and
reclamation plan.

Tree cutting inside
the areg, if any,
shall be with prior
permission of
Competent
authority.

/

283

Status of Compliance,Remarks / Reason and
' Supporting Documents

PPs Submission

PPs Submission

Validity of EC is noted.
Exploitation carried
out at Kunda Kundi
Decorative Stone
Quarry is in
compliance to the
mining plan. As per
the approved mining
plan, the permissible
production for FY
2023-24 was 9000.03
Cu.M (finished
product) whereas
actual production
realized during FY
2023-24 was 8600
Cu.m

Being Complied
Attachment:NA

Entire ML area of
4.672 Ha (11.545Acre)
is non-forest land. At
the time initial
enumeration, total
137 trees were
monitored and
according felling of
the same have been
ensured by State
Forest Department as
per the prevailing
procedure wherein
OMC has borne the
financial expenditure
as per the demand
raised.

Being Complied
Attachment; Click to

View

724



3 Statutory
compliance
4 Human Health

Environment

The Project
Proponent shall
obtain consent
from the State
Pollution Control
Board, Odisha and
effectively
implement all the
conditions
stipulated therein,

Project Proponent
shall appoint an
Occupational
Health Specialist for
Regular and
Periodical medical
examination of the
workers engaged in
the Project and
records maintained;
also, Occupational
health check-ups
for workers having
some ailments like
BP, diabetes,
habitual smokers,
etc. shall be
undertaken once in
six months and
necessary
remedial/preventive
measures taken
accordingly.
Recommendations
of National Institute
for Labor for
ensuring good
occupational
environment for

mine workers

PPs Submission

PPs Submission

234 725

Consent to Establish
has been granted by
State Pollution Control
Board, Odisha vide
letter No. 2927/R.0.-
NOC-2371, Dt.
05.10.2020. Based
upon the satisfactory
implementation of the
conditions stipulated
therein, SPCB was
pleased to grant
Consent to Operate
(CTOQ) for the mine
which has been
renewed from time to
time and at present,
the CTO issued vide
letter No. 625/RO-
CON-1053, Dt.
14.03.2022 is valid up
to 31.03.2025.

Being Complied
Attachment:NA

Initial medical
examination and
Periodical medical
examination of
workers engaged in
the Project is being
carried out and
records are
maintained. A sample
copy of the worker's
IME record is
enclosed.

Being Complied
Attachment: Click to

View

i

H
H

True Copy Attested

Deputy Directo Cuttack

Cu“ack C'\rc\e‘



5 MISCELLANEQUS
6 : Statutory
i ~ compliance

True Copy Attested

. i Mines
Deputy Director of My
CSttayck Circle, Cuttack

would also be
adopted; All the old
age People of the
surrounding
villages may be
provided medical
facilities.

Transport of
minerals shall be
done either by
dedicated road or it
should be ensured
that the
trucks/dumpers
carrying the mineral
should not be
allowed to pass
through the
villages. The Project
Proponent shall

. ensure that the
. road may not be
~ damaged due to

transportation of
the mineral; and
transport of
minerals will be as
per IRC Guidelines
with respect to
complying with
traffic congestion
and Density.

Project Proponent
shall ensure the
safeguard and
wellbeing of
villagers and
school, regular
health monitoring
of all residents in
the area and the
compliance Report
shall be submitted

35—

PPs Submission

PPs Submission

726

Presently, the
transportation route
over a stretch of 87
Kms (5 Kms from Mine
to Malipada and
subsequently till Puri
for rest 82Kms) is
being carried out over
NH-16. This is the only
dedicated route
available for the mine
and traverses partially
adjoining to the
village areas
(unavoidable).
Considering the
frequency of
transportation (10-12
trips per day), no such
significant adverse
impact is envisaged
because of the
following control
measures: 1. Dust
Suppression (regular)
by engaging a 4-5 KL
water tanker for 5-6
trips per day. 2.
Stoppage of
transportation during
school timing. 3.
Covering of trucks
with tarpaulins.

Being Complied
Attachment: Click to

View

Following safeguard
measures/wellbeing
measures are
undertaken in line
with the corporate
commitments for the
peripheral
developrnent. OMC
during FY 2023-24 has

deposited a sum of Rs.



General Conditions

Sr.No. Condition
Heading

1 Statutory
compliance

TruefGoﬁpy Attestew

« DR a8
L 1

to the Regional
office of the
Ministry and SEIAA,
Odisha.

Condition Details

The applicant will
submit half-yearly

114.20 Lakhs as a
financial assistance
with the collector
khordha for the
implementation of 23
nos. of developmental
projects in vicinity of
the mine. Details of
the financial
expenditure for
peripheral
development as
mentioned above is
summarized as
follows: 1. Nos. of
developmental
project; 23 2.
Implementing Agency:
Block Development
Officer, Khordha 3.
Fund Deposited with
Peripheral
Development Fund
under the
administration for
Coallector, Khordha 4.
Period of Expenditure:
FY 2023-24,

Being Complied
Attachment: Click to

Status of Compliance,Remarks / Reason and

PPs Submission

compliance report - |

on post
environmental
manitoring in
respect of the
stipulated terms
and conditions in
the Environmental
Clearance to the
State
Environmental
Assessment
Authority (SEIAA)
,Odisha, SPCB &
Regional Office of
the Ministry of

Supporting Documents

Six Monthly EC Compliance
Report along with the
Environmental M
monitoring Data as per the
conditions of EC, CTE, CTO
and other applicable
statutes is submitted to
MOoEF&CC on six monthly
basis. Besides,
Environmental Monitoring
Report is also submitted to
SPCB, Odisha on monthly
basis. For the purpose of
wider dissemination of
environmental information
w.r.t monitoring parameters,
a copy of monthly

727



2 MINING PLAN
3 MINING PLAN
| 4 MINING PLAN
d
True C PY A“este
(
¢ of Mines
De p\.\W D‘C\m \e G““ad‘
cwt .
5 Statutory
compliance

SF+
Environment &
Forest, Odisha on
1st June and 1St
December of each
Calendar Year and
shall also upload
the compliance
report on the
website of the
MoEF & CC,

A Final Mine
Closure Plan along
with details of
Corpus Fund shall
be submitted to
the SEIAA, Odisha
5 years in advance
of final mine
closure For
approval.

No mining
activities will be
allowed in forest
area, if any, for
which the Forest
Clearance is not
available.

No change in
mining
technology and
scope of working
should be made
without prior
approval of the
SEIAA, Odisha.

No change in the
calendar plan
including
excavation,

PPs Submission

PPs Submission

PPs Submission

PPs Submission

environmental monitoring
report is also being
uploaded in the OMC's
website.

Being Complied
Attachment: Click to View

A copy of approved FMCP
(Final Mine Closure Plan)
shall be submitted to the
Ministry as and when
approval from concerned
authority is obtained.
Agreed to Comply
Attachment:NA

The mine lease area of
4.672 ha does not involve
any forestland. A copy of
the certificate issued by
DFO in this regard is
enclosed. Please refer to the
enumeration list and
statement of DFQO in the
enclosure,

Complied

Attachment: Click to View

No change to the proposed
technology and scope of
working has been
envisaged. As proposed,
presently, Opencast method
of mining is being carried
out by adopting Shovel-
Dumper Combination, with
Diamond wire saw cutting
technology without
involvement of blasting. No
change w.rt ML area has
been envisaged.

Complied

Attachment:NA

Calendar Plan as per the
approved mining plan is
followed. During FY 2023-24
following point wise
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6 Statutory
% compliance
|
| 7 MINING PLAN
8 GREENBELT
d
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233

guantum of
mineral and waste
should be made.

The project
proponent shall
obtain necessary
prior permission

of the competent ..

authorities for
drawl of requisite
quantity of water
(surface water and
ground water) for
the Project.

Mining shall be
carried out as per
the provisions
outlined in the
approved mining
plan as well as by
abiding to the
guidelines of
Directorate
General Mines
Safety (DGMS).

Protection of
vegetation in the

surrounding areas,

and proper
storage of solid
waste, sub grade
ore and their use
have to be given
priority during
mining operation.

compliance w.r.t calendar
plan was observed: A)
Proposal during FY 2023-24.
1. Total Excavation:
90000.34 Cu.M 2. Finished
Product: 9000.03 Cu.M 3.
0OB: 81000.31 CuM B)
Actual during FY 2023-24: 1.
Total Excavation; 71694.178
Cu.M 2. Finished Product:
8600 Cu.M 3. OB: 63094.178
CuM

Complied
Attachment; Click to View

PPs OMC has obtained NOC from

Submission  CGWA for abstraction of 8KLD (2920
KL/Year) of ground water from Two
nos. of bore wells vide NOC No.
CGWA/NOC/MIN/REN/1/2023/7935,
Dt. 07-06-2023 which is valid till up
to 05-05-2025. A copy of the NOC is
enclosed.
Complied

Attachment: Click to View

PPs Submission

PPs Submission

Mining is being carried out in
line with the provisions of
approved mining plan. Recently,
the plan has been approved by
Directorate of Mines & Geology
vide Lr. No.
MGXXI1I(b)-02/2023/198/DoMG,
dtd. 08-01-2024 for a period of
two years i.e FY 2023-24 and
2024-25. A copy of the said
approval letter is enclosed.
Complied

Attachment; Click to View

Periphery of Mines is being
maintained as safety zone
with proper barbed wire
fencing provisions and the
same is kept untouched. A
sample photograph of the
safety zone maintained with
plantation is enclosed.
Further, during a provision
for undertaking plantation
as per PMCP is ensured by
engaging OFDC. During FY
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9 MISCELLANEOUS
i
{
10 Statutory
compliance

11 Statutory
compliance

True Copy Attested

| Regular

9%

it shall be ensured i
- PPs Submission

i that quarrying is

not carried out
within 500 m of
structures,
bridges,
embankment,
dams, weirs,
ground water
extraction points,
water supply head
works, extraction .
points for
irrigation and any.;
Other cross
drainage
structures,

Digital processing
of the entire lease
area using remote

PPs Submission

sensing technique
shall be carried
out regularly once
in three years for
manitoring land
use pattern and
report submitted
to Ministry of
Environment,
Forest and Climate
Change its
Regional Office
and SEIAA,
Odisha,

o PPs Submission
monitoring of

ground water level
and quality shall
be carried out in
and around the
mine lease by
establishing a
network of
existing wells and
constructing new
piezometers
during the mining
operation. The
project proponent

730

2023-24, a proposal for
plantation of 160 nos. has
been ensured,

Complied

Attachment: Click to View

No structures, bridges,
embankment, dams, weirs,
ground water extraction
points, water supply head
works, extraction points for
irrigation, etc. are found
within 500 mitrs from the
quarry. A copy of topo
sheet with a buffer area of
5Km from the mine
boundary is enclosed.
Complied

Attachment: Click to View

Digital processing of the ML
area has been carried out
using Remote sensing
techniques and the same
has been vetted by ORSAC.
Last time the satailite
imagery has been
processed by ORSAC and a
copy of LULC map was
submitted to the Ministry.
Complied

Attachment: Click to View

Being Carried out by
engaging an NABL
Accredited laboratory. A
compiled form of Six
Monthly Env. Monitoring
report is enclosed.
Complied

Attachment: Click to View
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246

shall ensure that
no natural water
course and/or
water resources
shall be
obstructed due to
any mining
operations. The
monitoring shall

¢ be carried out four

times in a year
pre- monsoon
(April-May),
monsoon
(August), post-
monsoon
{(November) and
winter (January)
and the data thus
collected may be
sent regularly to 
Ministry of '
Environment,
Forest and Climate
Change and its
Regional Office,
Central Ground
Water Authority
and Regional
Director, Central
Ground Water

. Board.

Transp?ortatlon of PPS Submission
the minerals by
road passing
through the
village shall not be
allowed. A
'bypass' road
should be
constructed (say,
leaving a gap of at
least 200 meters)
for the purpose of
transportation of
the minerals so
that the impact of
saund, dust and
accidents could be
mitigated. The
project proponent
shall bear the cost
towards the
widening and
strengthening of
existing public
road network in

Presently, the transportation
route over a stretch of 87
Kms (5 Kms from Mine to
Malipada and subsequently
till Puri for rest 82Kms) is
being carried out over NH-
16. This is the only
dedicated route available
for the mine and traverses
partially adjoining to the
village areas (unavoidable).
Considering the frequency
of transportation (10-12
trips per day), no such
significant adverse impact is
envisaged because of the
foliowing control measures:
1. Dust Suppression
(regular) by engaging a 4-5
KL water tanker for 5-6 trips
per day. 2. Stoppage of
transportation during
school timing. 3. Covering
of trucks with tarpaulins,
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13 MISCELLANEQUS
14 Statutory
compliance

True CopY Attested

4L

case the same is ”
proposed to be
used for the
Project. No road
movement should
be allowed on
existing village
road network
without
appropriately
increasing the
carrying Capacity
of such roads.

The illumination
and sound at
night at project

PPs Submission

- sites disturb the

villages in respect
of both human
and animal
population.
Consequent
sleeping disorders
and stress may
affect the health in

| the villages

located close to
mining operations.
Habitations have a
right for darkness
and minimal noise
levels at night. PPs
must ensure that
the biological
clock of the
villages is not
disturbed; by
orienting the
floodlights/ masks
away from the
villagers and
keeping the noise

~ levels Well within

the prescribed
limits for day
light/night hours.

Sufﬂcufnt number PPs Submission
of Gullies to be

provided for

better

management of

water, Regular

Monitoring of pH

shall be included

in the monitoring

plan and report

Complied
Attachment:NA

Noise level is monitored in
and around work places.
Numination survey is also
conducted periodically.
There exists no such High
Mast tower. No such major
flood lights are oriented
towards the village area. So
far, no such complaints w.r.t
disturbance in the biological
clock has been reported by
the villagers.
Complied
Attachment:NA

Proper dump management
and surface runoff
management is ensured at
site. A localized reservoir
has been developed for
collection of runoff during
Monsson and the same shall
be monitored and
accordingly be utilized in

732



15 Statutory
compliance
116 MISCELLANEQUS
17 LAND
RECLAMATION

True Copy Attésted

\ irec f-Mines
Deputy Director 0
Csttack Circle, Cuttack

04&

shall be submitted
to the Ministry of
Environment,
Forest and Climate
Change and its
Regional Office on
six monthly basis,

There shall be
planning,
developing and
implementing
facility of

PPs Submission

rainwater
harvesting
measures on long
term basis and
implementation of
conservatioh
measures to:
augment ground
water resources in
the area in
Consultation with
Central Ground
Water Board.

The Project
Prapanent has to
take care of gullies
formed on slopes.
Dump mass
should be
consaolidated with

PPs Submission

proper
filling/leveling
with the help of
dozer/compactors.

The reclamation at
waste dump sites
shall be

PPs Submission

- ecologically

sustainable.
Scientific
reclamation shall
be followed. The
local species may
be encouraged

the recycling and reuse
options as available. A
photograph of reservoir
constructed for this purpose
is enclosed.

Complied

Attachment:NA

Surface runoff management
is ensured at site. A
localized reservoir has been
developed for collection of
runoff during Monsson and
the same shall be
monitored and accordingly
be utilized in the recycling
and reuse options as
available. A photograph of
reservoir constructed for
this purpose is enclosed.
Complied

Attachment: Click to View

Dump Management as per
PMCP provisions and
Surface runoff management
is ensured at site. A
localized reservair has been
developed for collection of
runoff during Monsson and
the same shall be
monitored and accordingly
be utilized in the recycling
and reuse options as
available. A photograph of
reservoir constructed for
this purpose is enclosed.
Complied

Complied

Attachment:NA

Reclaimation is followed as
per the provision of
approved progressive mine
closure plan. For FY 2023-24
and 2024-25: there is a plan
for plantation by 320 nos. of
saplings and the same shall
be implemented.
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and species are so
chosen that the
slope, bottom of
the dumps and
top of the dumps
are able to sustain
these species. The
aspect of the
dump is also a
factor which
regulates some
climatic
parameters and
allows only
species adapted
to that micro
climate.

The top soil, if any,
shall tempi')jorarily
be stored-lat
earmarked site(s)
only and it should
not be kept
unutilized for
long. The topsoil
shall be used for
land reclamation
and plantation.
The over burden
(OB) generated
during the mining
operations shall
be stacked at
earmarked dump
site(s) only and it
should not he
kept active for a
long period of
time. The
maximum height
of the dumps shall
not exceed 8m
and width 20 m
and overall slope
of the dumps shall
be maintained to
45°. The OB
dumps should be
scientifically
vegetated with
suitable native
species to prevent
erosion and
surface run off. In
critical areas, use
of geo textiles
shall be

PPs Submission

Being Complied
Attachment:NA

The amount of topsoil
generated will be stored in
earmarked site. The same
will be utilized during safety
zone plantation for green
belt development. The over
burden (OB) generated
during the mining
operations will be stacked
at designated dump site.
The same will be utilized for
backfilling of mined out
area. The maximum height
of the dumps will not
exceed 8m and width 20 m
and overall slope of the
dumps will be maintained
to 45°. The backfilled area
will be planted with native
species. Compliance Status
will be submitted to MoEF
& CC and its Regional Office
on six monthly basis. As the
quarry is already mined
previously no top soil is
generated till date.

Being Complied
Attachment:NA
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MISCELLANEOUS

)

undertaken for
stabilization of the
dump. The entire
excavated area
shall be backfilled
and afforested,
Monitoring and
management of
rehabilitated areas
should continue
until the
vegetation
becomes self-
sustaining.
Compliance status
shall be submitted
to the Ministry of
Environment,
Forest and Climate
Change and its
Regionél Office on
six monfhly basis,

Catch drains and
siltation ponds of
appropriate size
shall be
constructed
around the mine
working, mineral
and OB dumps to
prevent run off of
water and flow of
sediments directly
into the river and

ther water
bodies. The water
so collected
should be utilized
for watering the
mine area, roads,
green bel .
development etc,
The drains shall be
regularly desisted
particularly after
monsoon and
maintained
properly. The
drains, settling
tanks and check
dams of '
appropriate size,
gradient and
length shall be
constructed both
arcund the mine
pit and over

PPs Submission

Garland drain, settling pond
and check dams of
appropriate size is being
constructed around the
mine warking, mineral and
OB dumps to prevent run
off water and flow of
sediments directly into the
river and other water
bodies. The water so
coilected will be utilized for

¢ watering the mine area,

roads, green belt
development etc.
Sedimentation pits is being
constructed at the corners
of the garland drains and
desisted at regular intervals,
Being Complied
Attachment:NA



20 GREENBELT

burden dumps 1o
prevent run off of
water and flow of
sediments directly
into the river and
other water
bodies and sump
capacity should be
designed keeping
50% safety margin
over and above
peak sudden
rainfall (based on
50 years data) and
maximum
discharge in the
area adjoining the
mine site. Sump
capacity should
also provide
adeqtj_ate
retention period
to allow proper
Settling of silt
material.
Sedimentation Pits
shall be
constructed at the
corners of the
garland drains and
desisted at regular
intervals.

Plfantatllon shall be PPs Submission
raised ina 7.5 m
wide green belt in
the safety zone
around the mining
lease, backfilled
and reclaimed
area, around water
body, along the
roads etc. by
planting the
native species in
consultation with
the local
DFO/Agriculture
Department and
as per CPCB
Guidelines. The
density of the
trees should be
around 2500
plants per ha.
Greenbelt shall be
developed all
along the mine

A dedicated safety zone
around the lease periphery
is maintained. Protection in
terms of barbed wire
fencing is provided. A
photograph of the same is
enclosed in this report,
Complied

Attachment:NA
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22 GREENBELT
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lease Area in a
phased manner
and shall be
completed within
first five years.

The Project
Proponent shall
make necessary
alternative

" PPs Submission

arrangements,
where required, in
consultation with
the State
Government to
provide alternate
areas for livestock
grazing, if any. In
this context,
Projléct Proponent
should implement
the directions of
the Hon'ble
Supreme Court
with regard to
acquiring grazing
land. The sparse
trees on such
grazing ground,
which provide
mid- day shelter
from the
scoréhing sun,
should be
scrupulously
guarded against
felling and
plantation of such
Trees should be
promoted.

The project
proponent shall
take all
precautionary
measures during
mining operation

PPs Submission

for conservation
and protection of
endangered
fauna, if any,
spotted in the
study area. Action
plan for
conservation of
flora and fauna
shall be prepared
and implemented

The entire lease area is a
hillock with the presence of
only 137 trees initially
(felled by state forest
department). Moreover, as
per the authenticated land
schedule no such grazing
land is getting affected
within the lease area.
Complied

Attachment: Click to View

Since the ML area does not
involve any forest land thus
applicable provision w.r.t
wildlife conservation plan
has not been envisaged for
the project.

Complied

Attachment:NA
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in consultation
with the State

Forest and Wildlife

Department. A
copy of action
plan shall be
submitted to the
Ministry of
Environment,
Forest and Climate

Change and its
Regional Office.

23 Human Health Provision shall be s L )
. PPs Submission The mine is in operational
Environment made for the ] )
. phase and there is no major
housing of

k construction work being
construction labor

. . executed during the
within the site J

reporting period of
October'23 to march'24. .
Thus, scope for providing .

with all necessary
infrastructure and
facilities such as

i . the rest shelter and other
fuel for cooking, . .
amenities for construction
worker as stipulated in the

EC has not been carried out

mobile toilets,
mobile STP, safe

drinking water, .
) and the same is also not
medical health . L .
. envisaged in the near future
care, créche etc.

as well.
The housing may .
. Complied
be in the form of
Attachment:NA
temporary
structures to be
removed after the
Completion of the
project.
24 Noise Measures should R .
o PPs Submission A 10 KVA DG set along with
Monitoring & be taken for ) ) -
, . acoustic enclosure is being
Prevention control of noise :

operated. Drills have been

levels below 85 .
o provided with appropriate

dBA in the work

. acoustic enclosures. workers
environment. . . N
are provided with PPEs,
Workers engaged ) . .
Ambient Noise level is

in operations of . .
g being monitored on

HEMM, etc. .
monthly basis to keep a
should be et lian
rack on the compliance
Provided with ear ; P
. aspects.
lugs / muffs.
plugs / Being Complied
2 Attachment:NA
o0
a\©
I-\.\:\-..d
W |
: ) 25 H Health Personnel workin
s e s orang PPs Submission Fugitive Dust, Ambient Air
Environment in dusty areas

Quality, Personal Dust
snould wear ; .
» sarmpling are carried out
protective . .
. ) from time to time to assess
respiratory devices ,
. the worker's exposure w.rt
and they should i
ine Dust. So far, no such

A nes vi
‘.. ¢ of it also be provided
oy DIREOtOr B ok
Dep\lw ~ 0 Cu
[l v

contraventions have been

S— = -




26 MINING PLAN

compliance

compliance

27 Statutory
28 Statutory
| \E
T\ Cad
T(ue co® g
Direct

The project

4%

with adequate
training and
Information on

; safety and health
* aspects.

The project
authorities should
inform to the

PPs Submission

Regional Office
regarding date of
financial closures
and final approval
of the project by
the concerned
Authorities and
the date of start of
Land development

work.

PPs Submission
proponent shall

submit six
monthly reports
on the status of
the
implementation of
the stipulated
environmental
safeguards to the

: Ministry of

Environment,
Forest and Climate
Change, its
Regional Office,
Central Pollution
Control Board and
State Pollution
Control Board.

The concerned
Regional Office of
the MoEF&CC/
SPCB, Odisha shall
periodically
monitor

PPs Submission

compliance of the
stipulated
conditions as
applicable for this
project, The
project authorities
should extend full
cooperation to the
MoEF & CC
officer(s)/SPCB
officer(s) By
furnishing the

observed for any of the
workers.

Being Complied
Attachment:NA

Date of Opening of the
mine: 01-12-2020. A notice
of opening has been
intimated to DoMG, Govt. of
Odisha.

Being Complied
Attachment:NA

Agreed and being
submitted as per the
prescribed timeline and
means.

- Being Complied

Attachment:NA

Agreed to extend full
cooperation as and when
sought.

Agreed to Comply
Attachment:NA
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29 Statutory
compliance
30 Statutory
compliance
| 31 MISCELLANEOUS
.e\C
p\\\es\

225

requisite data /
information /
monitoring
reports.

A copy of
clearance letter
will be marked to
concerned
Panchayat / local
NGO, if any, from
whom suggestion
/ representation

PPs Submission

has been Received
while processing
the proposal.

State Pollution

PPs Submission
Control Board

"+ should display a

copy of the

: clearance letter at

the Regional
office, District
Industry Centre
and Collector's
office/ Tahsildar's
Office for 30 days.

The ject
prfaj.ec PPs Submission
authorities should

. advertise at least

in two local
newspapers .
widely circulated,
one of which shall
be in the
vernacular
language of the
locality concerned,
within 7 days of
the issue of the
clearance letter
informing that the

_ project has been

accorded
environmental
clearance and a
copy of the
clearance letter is
available with the
State Pollution
Control Board and

740

A copy of the clearance
letter has been submitted to

‘Panchayat Executive Officer,

Narangarh Panchayat vide
letter dt. 16.09.2020.
Complied

Attachment:NA

OMC vide letter dt.
15.09.2020 has requested
Regional Officer, OSPCB,
Bhubaneswar, District::
Industry Centre, Khorda,
Collector, Khorda and
Tahasildar, Khorda for
display a copy of clearance
for 30 days and the same
has already been
undertaken.

Complied
Attachment:NA

EC has been published in
English daily The Times of
India and in Odia daily The
Prameya on 12.09.2020
Complied

Attachment:NA




A }7’0
also at web site of
the Ministry

The SEIAA, Odisha : : N L
..~ - PPs Submission

may alter/modify

the above

conditions or

stipulate any

further condition

in the interest of

environment

protection

The above _
.. ) PPs Submission

conditions will be

enforced inter-

alia, under the

. provisions of the

Water (Prevention
& Control of
Pollution) Act,

1974, the Air

~
32 MISCELLANEQUS
33 Statutory
compliance
34 Statutory
cornpliance
sted

(Prevention &
Control of
Pollution) Act,
1981, the
Environment
(Protection) Act,
1986 and the
Public Liability
Insurance

Act, 1991 along
with their
amendments and
rules made there
under and also
any other orders
passed by the

. Hon'ble Supreme
¢ Court of India/

High Court and
any other Court of
Law relating to the
subject matter.

This
Environmental
Clearance (EC) is
subject to

PPs Submission

orders/judgment
of Hon'ble
Supreme Court of
India, Hon'ble

- High Court,

Hon‘ble NGT and
any other Court of
Law, Common
Cause Conditions

Agreed.
Agreed to Comply
Attachment:NA

Agreed.
Agreed to Comply
Attachment:NA

Noted.
Agreed to Comply
Attachment:NA
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35 Statutory
compliance

36 Statutory
compliance

37 AIR QUALITY
MONITORING
AND
PRESERVATION

M\es‘e€§

5 N_?'_g o®d

nes
ot W
pireoto" " jeack

\.IN 3 r;\(?..
Dg‘fmac“ W

553

as may be
applicable.

Any'appeél PPs Submission
against this
clearance shall lie
with the National
Green Tribunal, if
preferred, within a
period of 30 days
as prescribed
under Section 16
of the National
Green Tribunal

Act, 2010.

The above
mentioned
stipulated
conditions shall be
compliedin a
time- bound
manner. Failure to
comply with any
of the conditions

PPs Submission

mentioned above
may result in
cancellation of this
environmental
clearance and
attract action
under the
provisions of
Environment
(Protection) Act, '
1986.

Effective .
PPs Submission
safeguard
measures such as
regular water
sprinkling shall be
carried out in
critical areas
prone to air
pollution and
having high levels
of PM10 and
PMZ2.5 such as
haul road, loading
and unloading
point and transfer
points, Fugitive
dust emissions
from all the
sources shall be
contrelled
regularly. It shall

742

Noted.
Agreed to Comply
Attachment:NA

Agreed.
Agreed to Comply
Attachment:NA

Regular water sprinkling is
being carried out in critical
areas prone to air pollution
and having high levels of
PM10 and PM2.5 such as
haul road, loading and
unloading point and
transfer points and to
controlled Fugitive dust
emissions.

Being Complied
Attachment:NA




be ensured that
the Ambient Air
Quality
parameters
conform to the
norms prescribed
by the Central
Pollution Control
Board in this
regard.
Monitoring of
Ambient Air
Quality to be
carried out based
on the
Notification 2009,
as amended from
time to time by
the Central
Pollution Control
Board.

Last Site Visit Report (if available)

NA

Last Site Visit Report Date (if available)
Additional Attachment (if any)

NA

Additional Remarks (if any)

@ | :Odisha Mining_Corporation_Limited * hereby give undertaking that the data and information

given in the filed compliance and enclosures are true to be best of my knowledge and belief
and | am aware that if any part of the data and information found to be false or misleading at
any stage, the clearance given to the project will be revoked at our risk and cost. In addition to
above, | hereby give undertaking that no activity such as change in project layout,
constructlon expansnon ete. has been taken up: wnthout due approval

Cover Letter From RO/SRO
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Annexure- Il

FINANCIAL YEAR(FY) WISE PRODUCTION AND DESPATCH FOR THE PERIOD FROM
YEAR-2020-21 TO 2024-25 AT NARANGARH KHONDALITE MINES.

SL NO. YEAR(FY) PRODUCTION(in cum) DESPATCH(in cum) REMARKS
1 2020-2021 147.967 0.000
2 2021-2022 16,542.715 15,655.971
3 2022-2023 4,816.017 5,089.731
4 2023-2024 13,153.528 13,179.833
5 2024-2025 5577.743 4965.443 UPTO AUGUST-2024
GRAND TOTAL 40237.970 38890.978

LEASE YEAR WISE PRODUCTION AND DESPATCH FOR THE PERIOD FROM JANUARY-
2021 TO AUGUST-2024 AT NARANGARH KHONDALITE MINES.

SLNO.| LEASE YEAR

PRODUCTION(in cum)

DESPATCH(in cum)

REMARKS

JANUARY-2021
1 TO DECEMBER-
2021

10,934.784

8,935.185

JANUARY-2022
TO DECEMBER-
2 2022

9562.4590

11395.0770

JANUARY-2023
TO DECEMBER-
3 2023

10,111.824

9863.696

JANUARY-2024
TO AUGUST-
4 2024

9628.903

8697.020

UPTO AUGUST-2024

GRAND TOTAL

40,237.970

38,890.978

True Copy

m\ested

of Mines

Arectof
()e\5“'N Ecuc\e-

cu"&ac“
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% Annexure |l 745
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OFFICE OF THE DIVIN
EOF VIE DIVISIONAL FOREST OFFICER: KIORDIA DIVISION,

ALIPOTIIST. KHORDELA WM(@
Iele No. (067535) 220534, 222825

FAN No, (16755) 220539

[ J
Malb. No. 9447000935 Huua n(_s'%?% ‘
Email 1D — dfokhordhagiailcon P

No. € Q 20 e 2180010 .
2 Dated, Khordha the l"w"' \“AH;!H\LJU?I % xa
0 ’ a

Phe Range Officer.
Fanpt Ranpe, angd

—

Suby Iaecution of mining operation at Kunda Kundi Kunda Khondalie WigesTver Plob
NO.2 1661851, 18501745 under Khata No, 53272 Mouza Naranagarh. Fhordha
about an area of 11.55 Acr/4.07 Hee. Reg. Submission of conversation list of
timbers .
MAndrp =
Ref: This olfice letter No. 2024 dtd.23.03.2021 -

¥

With reference to the above cited memo under reference, you are authorized toverils the
converted material as per conversion list from Page No.36891 1w 36895in duplicate duly prepared by ubs
Divisional Manager, OFDC, Ld. Bhubaneswar ( C ) Division lor passing ol the the below mentod
forest materials i.e. 114 nos of miscellancous species fit for fire wood i.e. 4 stack in size 27x3'x37 alony
with mango round timber converted into 07 fogs= 0200 Cum from 02 nos mango trees as shown al 5l
No i1 & 112 insted of 137 nos of trees standing along with 300 nos of bamboos {obtaining from ¥
bamboo clumps) over over Plot. No0.2166.1851, 1850 1745 under Khata Nu. 332/2. Mouzi

Naranagarh. in Ac. 1155 Dee/ 4.67 llec. of the site for mining operation at Kunda Kundi kunda

Khondalite Mines by OMC, CorpAlmi]é)sgﬁPé. f“rlhu:

You are authorized 1o pass the converted materials on e stump site and Issue necessar
TrPermit tor lifting of the converted materials Trom ihe abuve stretches. A copy of the conversion list
pussing list is enclosed herewith Tor your reference & delivery certificate on lifting of genuine lorest
materials should be submitted to this ollice for record

Encl: Conversion list
from Page No.3689 1 to 36895in duplicute o g™
Divisionall Forest Officer,
— vefehordha Division, Khordha
Memo Nu. & 030 - Dae. ll'@&’/ll@ L\
Copy forwarded 1o the Divisional Manger. OFDC, Lid. Bhubaneswar,(C1 Divisioi,
Bhubaneswar I"or'inlbrm:uion & necessary action with reference to his letter No.3323 did.29.006.2021. the
facsimile Hammer impression mark Le OFCBBSR-329 duly repistered byplhe undersigned in division
office P.H.M. register for its authentication. -éul:;__,-- -
19 Q['&f

lDivisiu’: il I-'orle ilicer,
)\\I{(hnrdlm Division, Khordha

Memo No, i’(_r{)__-%l_j Date. | ’L.)O%(Qf)l\ '
Copy forwarded to the Regional Manager, Khondalite Groupe of Mines,OMC, 1,
Bhubaneswar  for information & necessary action  with - reference 1o his  Letter  No.
14484/OMC/KNDLA2020 did. 01.12.2020 & No. HOFOMC/KNDL2020 did. 18.12.2020, e is
requested to depuie his representative at the site for the above purpose. T

) ,»Umsion:r Furest Offhcer,
I[}l}hordha Division, Khordha




[ %3

2

Memo No, SU3 gy Daie, 12 l D%‘[“Z D)’“l\
Copy Ihr\\;l-{h;d 0 the

information & necessary action. e is reque

PUrpose since you have been

ol the genuine timber over th

Sub-Divisional Manager, OFDC. .

sted 1o cantiet with the Range OI1

Gangadharpur 1o
wer angt Tor e above
awthorized W use vegistered hammer No. OFCBRSR-

32900 e tine of ransit
¢ sind stretehey

Divisiona| Forest Otticer,
Sk - Y >
/t- hovdha Division, Khordl
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i' - P

True CopY Attested

= &,
Ane®
Ut t“a‘ _‘\13

»
a (gl @ ‘ n:‘. '_ "
et eV

O,
—

e

747




1

o, appharpur(CPL)Sub-Division

748

R o8
o . f uf)
ORIGINAL / A el
N L //
Odisha Forest Devlopment Corporatfon Ltd.
(AGOVERNMENT OF ODISHAUNDER TAKING)
R TATS ENRANIY 33}3 e PASSING l.-lST Iy .; (. 8 8 l
SO
Division P’P)Q‘ L)_‘ KC ) ) Sub -[hvision (})(/,, , O:‘,“/\‘w( oAl
Forest Divisionyg and Range }—L’\O(D m{k\ % *—'\\Qrﬁ “h P Wy (CP’{)
Name of Coupe and Lot No }-Jg)\(})\gl(\ Lm\gh (’—-ill’flu-'[j iﬁt\ﬁnitji‘(%
e — i ) ) PR
ctias _— easuremen Cubl( (,untent Nat, reul5 ; |
ilc. > TNo Lok LeMnghlledgl:th Log_ _Tree B Leg Fg‘(
T sl e s T el 7l s o
4 \ L T S |
2 | Ao 5 oe \
q | Num 6 g‘:/ |
| ) T _ ‘
Y | K “{F
s dp -
6 ]. )) q it'..'i*“
o | chhetieny | 10 4
« mmr B His
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Ly d’k%m : i ‘{,_)/— 1
(o reem o1 1 Jo-
| gl clhation |ty i Joodo |
ML) ;j) il | Db C.i |
|5 Num | ' T I
|&] cYhott™ :.;L f{ifof | 8 B D P
I3 ) o - i
]~ ;3’ » 3 2 ! _
| ) o R ;
-j{_ ﬁf&ﬂ[&_ ‘5 5
U L8 5
24
e djrw%m 29 . . of Mines
. f?“”r 30 E 4 | peputy DIrECIE T tack
2 7RI 5 : | clitack Circle:
19 ‘ | >0 S T (s —‘” s R ﬁ“‘m
A = X S i
Datedd . - =
) ) Sub-Diyigh J__Mgnager
Naf—a 7 il 0 T D.C. Ltd. vignature ol v Loine Offiec:
Signature \:?f Sel.tw::al b):frp ""’“rw Slgnat : L
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ORIGINAL N Ty

Odisha Forest Deviopment Corporation Ltd.
(AGOVERNMENT OF ODISHAUNDLR TAKI

- ; \J( ‘|)
ok N, Zq‘lg PASSING LIST (592
Division \\*)\‘ @ , Sub Dt HC/\p\maa W[ U\[
Forest Divisiong and Ranye F\,’\QQ‘C{O\ {Q Y\/\qm U{C\ PAN \( ‘U

Name of Coupe and Lot Ne. }_QM\QLQL \,_\,\,ﬂgell iﬁmﬁh'i(i Nbﬂl

NQ[QE:( ﬁ\f/LL
B

L si bpecms : Measurement | Cubic (,untt.nt
LNO- e Lengh* x Midgirth Lag Tree
b ey T

\l TH e \ s \

th::;of \
|

= :Ren!ark.
1

18! |
|

Y pot
\ \-\\ .\"\Lh\m\ ' -:4 Fx&ested
S \ U \ < (ue ooy
a4 \ ar ;
l{i N‘uf“\ E, ,j l ]} ||
L2 j) - gz ] | o
\-'\ [)\,,‘((}u Ul ‘ L \‘ec,\ot Oé\‘i\ac}
:‘\' chotioy | £7 0%9‘#:1:. cue\e
| ?]Ll aca/{t‘c\ g |
i ) | }
| g kiﬂ i ]
Ll A A B oy R PRV W b{

g WZ‘ Dalmf:.______
. %uhﬂwtrt Wy Manager

QQO’D‘[(V) Mc\goy f'/ OR (A.CHTd. '
Signature of miestlofall SHpC VI / z:l,}..JhafPUT\( PL)Sub-Divis ion Signature el % an {3t
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1Y ,
A O & ot HBSCl
Q’I «

0'{‘(]|NA1 .\:‘\\\‘ TGt som N 7

Odisha Forest Devlopment Corporation Ltd.

(AG()\/L—'RNM[_ NT OF ODISHA UNDER TAKING)
3ok No, a?,x_ PASS‘NG LIS1-

i Division \-\)\ ,)3 3 ,P\ KC)
L v s ot e horefo A %@(Ma- lu;-e,\;h

46093

Sub 'lJivis,irm. (/[WI\YPUM‘WPW/I]
Cepd)

. \ N Vi i
Name of Coupe and Lot Ho- {’/‘LM\‘:{[\ PD‘““"(I"' 'M’*c‘(""“‘{&b l?_ J’_\J‘l('rfrf {m{’!w
o Me-asurement QHP-TE.CF’_".L@-L-- Nature of 5
- enght x Midgirth . W Log 3
Sy . ¥ Js

o

& mf_%\?@sgfﬁ R d\j@;ﬁeg

a5

54 (hhedton)”
N O
74 one

gl

2

=
343

Dated oy
Sub-h
W) LA

.‘ul]".l"tnﬂprﬂCPL.]SUD-D:"?‘Iiarl_l Signaturc ol e e

o chpakion | 924 Lo PR
Lol LT sy jﬁf 2 et
A \ e

Q C}’I\ﬂole"’l mea Oar%,lb

Signature of Sectional Supervisor
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Odisha Forest Devlopment Corpor:\éiﬁon Ltd.

| (AGOVERNMENT OF ODISHA UNDER TAKING)
viowok N ( y PASS N ) '

1 Division,_ P~.P 'ﬂp— Q:) Sl Division (/}W}\ /h 0{&&#'?{{}")/ -,
o . :
2 Forest Divisiong and Range F L\Qrﬂ ueo\ J\\ \f ho[‘s(?lc\ L ot ;’V g €P{)
Name of Coupe and Lot No. }_un\ﬂlﬂg 'q '0\4 { h(r‘?l‘-( pl J‘» f?:: If‘!’:“” 0= 5,
B -1
t

R Cublc Lontent Nmm,f

\ Species Tree Log S!. Measurement
; o Longhl x Midgirth Log
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O T [ 3 1 &S| 5 o e S At
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Dated

parmolf”? m“?“"//f/ CI Lom‘ ;

.._;l);’,(hlfun, of Sectional Qupuuer P —
Signature ol <7 Offie
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A CODE B85 (C)
4¥ g B ORIGINAL \\\ 2%’ \ (LF D C.FromNa 7

Odisha Forest Devlopment Corporation Ltd.

y (AGOVERNMENT OF ODISHAUNDER TAKING)
ookt TBZ PASSING LIST 30895

i Division____ ZD\\ k & )_4 .. Sub -Division CQWNK/QU{‘\WM
3 Foresl Divisiong and Range ngto\_)\f V&\ﬂ“ 0\ U\Y‘ﬁ @9

Name of Coupe and Lot No._ ‘4: ﬂ\i_c\_ M)\OQJ\ FLﬁﬂ\ft

Measurement
Lenght x Mldglrth

(N W, ——

Dated

.9&'“0'/“’ /M 4207 :4 lg/j

Signuture of Sectional Supcrvisor Signature of 3. Office

Dated
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Odisha Forest Development Corporation Limited

(Formerly Orissa Forest Development Corporation Limited) -
(A Government of Odisha Undertaking) e _’7 o r_'“Ef
CIN-U020050R19625GC000446 ’
OFFICE OF THE SUB-DIVISIONAL MANAGER, GANGADHARPUR ( CPL) SUB-DIVISION
At/po-Gangadharpur, Chillika, Khordha,Pin-752034
{ Website- www.odishafdc.com Email ID: sdmgangadharpur@gmail.com. )

Memo no. :fgg dt. /o'l/.;eoQ/

To,
The Regional Manager, Khondalite Groups of mines, \D)/ '%‘,rﬁ / wuf/-f
Odisha Mining Corporation Ltd., Bhubaneswar = 7
‘T"éﬁ M”A ear
Sub :- Regarding disruption of tree felling work at Naranagarh Khondalite Mines.
Ref - Memo no.344 dt.18.01.2021 of Divisional Forest Officer Khurda addressing Regional c@

Manager, Khondalite Groups of mines, Odisha Mining Corporation Ltd., Bhubaneswar. —_—

Sir, V5 D'Lj
We would like to bring your notice that we have completed felling of 125 nos. of

trees out of 137 trees enumerated for felling at Nranagarh mines area. Rest 12 nos trees

standing in plot n0.1850 & 1851 ( detail list is enclosed ) remain unfelled as the local resident

namely Sri Asit Kumar Harichandan creates fracas situation claiming fanc dispute in the zhove

said 2 no of plots with Sri Jagannath Temple administration, Puri. He also stating that, the

matter is sub judice vide W.P ( C) no. 26453 of 2020 in the Honorable High court of Odisha

Cuttack. This hampers the progress of tree felling work resulting delay.

In view of the above request to intervene the above matter for settlement of

land dispute so as to enable us to complete the work smoothly in time.
AN EARLY ACTION IN THE MATTER IS HIGHLY SOLICITED

ENCLOSURE Yours Faithfully

Sub-Divisional Manager

0.F.D.C. Ltd.
sangadharpur CPL Sub-Division

Viemo no. dt.
Copy submitted to the Divisional Manager O.F.D.C Ltd. BBSR © Division for favour of kind information

and necessary action.

/

Sub-Divisional Manager

ttested
True COP_Y A O.F.D.C. Ltd.

Gangadharpur CPL Sub-Division




OFFICE OF THE DIVISIONAL FOREST OFFICER: KHORDHA DIVISIGN,
AT/ PO/ DIST, - KIHORDIA

Tele No. (06755) 220539, 222825 \ = \V\
FAX Na. (06755) 220539 s
Mob. No. 9437000935

P Email 1D - diokdiordhadopnail.com
No.o VAR W\N) TG ok

::rfﬁ f{ fﬁh}j
Dated, I\huldh.\ﬂu &‘\(‘ Mareh, 2021, | ( )
1o I;-'---
'lfl\u‘ Regional Manager, / !
Khondalite Groupe of Mines OMC, Lid. IBhubaneswar, -
sulb: l%\c:‘ulion of mining operation at Kunda Kundi Kunda Khondalite Mincs over Plot.
NQ.2166,1851, 1850 1745 under Khata No. 532/2, Mouza Naranagarh, Khordha
about an area of 1155 Acr /4.67 Hee.
Ref 1. Your Letter No. 14484/OMC/KNDL/2020 dtd. 01.12.2020 &
Letter No. 3073/OMC/KNDL/2021 did. 24.02.2021 .
2. This office letter No. 6139 dtd.01.10.2020 &Memo. No.344 dtd.18.01.2021
Sir.

With reference to your above cited correspondence on the subject cited above, it is
ascertained from the Money Receipt —Cum- Receipt Voucher bearing No. 072021000345 dtd. 22.02.2021
of an amount in Rs. 237036/-Rupees ( Two Lakh Thirty Seven Thousand Thirty six only) duly deposited

by you through RTGS vide UTR No. SBINR 12021022012142191 dtd. 20.02.2021 towards cutting &

clearance of 137 nos of enumerated trees standing over the afore mentioned Mining area as specified the

proposed piots under Khata No. 532/2, Mouza Naranagarh, Khordha about an area of 11.55 Acr/

4.67 ha on the subject. Further, the acknowledgement receipt against the said deposited amount has been

submitied by the Divisional Manager, 0.F.D.C, Ltd, “C” Division, Bhubaneswar vide his Ltr. No. 748/

OFDC did. 23.02.2021 to your office and as per the joint verification made by the Revenue & Forest

Department, the permission for felling of 137 nos. of trees standing over Plot. No.2166,1851, 1850
.1745 under Khata No. 532/2, Mouza Naranagarh, Khordha about an area of 11.55 Acr/4.67 Hec.

for execution of mining operation at Kunda Kundi Kunda Khondalite Mines is accorded in favour

of Divisional Manager, OFDC Ltd., Bhubaneswar ‘C? Division .

You are requested to take up felling only through OFDC Ltd. No other authority shall be
engaged for felling of the roadside trees.

Yours p‘thtully

1ordha Division, Khordha

2 |*
; D|v131oncﬂ/ res g 1cer,
1@
Memo No. / Date. f

Copy forwarded to the Divisional Manager, OFDC Ltd., Bhubaneswar 'C’ Division

Bhubaneswar for information & necessary action with reference to his Letter No. 748/OFDC dtd.

23.02.2021 as addressed to the Regional Manager, Khondalite Groupe of Mines,OMC, Ltd. Bhubaneswar

& this office Memo. No. 342/4F (Misc.)- 218/2020 dtd. 08.01.2021. He is requested to take up felling of

the proposed Mining area trees at Mz- Naranagarh and submit the conversion list in triplicate to the Range

Officer, Khordha for necessary passing & issue of transit perinit. Felling should be done in presence of the

¢ of Mines
108 cuttack
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forest offici ials & no magerials should be lifted w,lhou( further orders. Further he should register the

2 P.H.maik by depositing an amount of Rs. 110/~ Rupees (Oaie hundred ten oniy) towards registration fees

&Y

& deposit (he royalty of the materials aller liing of the converted materials, ~ }‘7,

Divisional Forest Officer,
Khordha Division, Khordha

Memo No. / Dare. - . )

Copy forwawdto_tl;Range Officer, mmofor information & necessary action, He is
authorized to verify the converted materials afier receipt of conversion list from OFDC Ltd. & registration
of their P.H. mark at this end. After being satisficd about the genuineness of the converted materials, you
are authorized to pass the converted materials on the stump site and issue necessary T.T.Permit for lifting
of the passed converted materials from ihe above stretches. A copy of the conversion Jist/ passing list &

delivery certificate should be submitted to this office for record.
7
Divisjonal Fjrest Officer,
Khordha Division, Khordha

MemoNo.______ / Date.
Copy forwarded to the Collector & District Magistrate, Khordha for favour of kind
information & necessary action .

Divisional Forest Officer,
Khordha Division, Khordha
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e ] NEW OPPORTUNITIES
No. 257 /0MCéKNDL/2021

Date: ©2- /2021
To

Divisional Forest Officer,
Khordha Division,
Khordha.

Sub: FExecution of Mining operation at Kundakundi Kunda Khondalite Mines over plot No. 2166,
1851, 1850 & 1745 under Khata No. 532/2 Mouza Narangarh, Khordha about an area of
11.55 Acr./4.67 Hect.

Ref: (i) Letter No. 8179, dt. 21.12.2020 of DFO, Khordha.

(i) Our letter No. 14484, Dt. 01.12.2020.

(iii) Letter No.571, Dt 10.02.2021 of Divisional Manager, Bhubaneswar-C- Division
Sir,

With reference to the apove cited subject & letters, Divisional Manager Bhubaneswar-C-
Division had requested to deposit a sum of Rs. 2,40,088/- (Rupees Two Lakh Forty Thousand
Eighty Eight) only towards cost estimate for cutting & clearance of 137 Nos. of trees from
Kundakundi Kunda Khondalite Mines over Plot No. 2166, 1851, 1850 & 1745 under Khata No. 532/2
Mouza-Narangarh, Khordha about an area of 11.55 Acr. /4.67 Hect. The photo copy of Divisional
Manager, Bhubaneswar-C—Division is enclosed for kind reference.

As estimated, Rs.2,37,036/—(Rupees two lakh thirty seven thousand thirty six) only after
deducting TDS @ 1.5% has been deposited in favour of “Divisional Manager, OFDC. Ltd.,
Bhubaneswar—C-Division" vide RTGS UTR No. SBINR12021022012142191 Dtd.20.02.2021

is enclosed for kind reference.

In view of the above, it is requested to kindly pass necessary felling permission for cutting &
clearance of 137 standing trees at Kundakundi Kunda Khondalite Mines, Narangarh, Khordha.

Yours faithfully,

’

Encl.-As above.

A

. ger 50)o5) 203
)gbg 2021 Khondalite Group of Minesp'f 5‘{2&)
Memo No. __,,_JOMC/KND / Date .24 07 /2021

Copy to the Divisional Manager, OFDC. Ltd., Bhubaneswar-C-Division for kind information &
on

necessary action.

copy to the ED (F&E) for kind information & necessary action.

 que CoPY Anests:

Regi

“Manager
. Kho i X
THE Odisha Mining Corporation Ltd. ndalite Group of Minﬂ‘:a{ww'

) (A Gold Category State PSU) -

\‘:U Registered Office : OMC House, Bhubaneswar -751001, India
\ ol 0674'2377400/2377401’ Fax: 0674-2396889, www.omcltd.co
el CIN : U131000R19565GC000313 =om
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rgn ©17i2 - Value Date |Description |Ref No/Chequs |Branch | Debit
| BT Code A =
= m,nmzﬂ‘\zoloﬂlou TO TRANSFER-INB RTGS  |RTGS INB: i 69822|  3,41,046.00
i CRB0487860 |
. |SB|NR12021022012142182 TRANSFER TO
il i . 4500113044203/ |
2002 2021 2010212021 |_TRANSFER CREDIT-S\WEEP |SWEEP FROM 39922
|FRDM 00000099827044308- 40006540938
= i ODISHA MINING [
SO e CORPORAT/ e
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**Thls is a computer generated statement and does not require a signat

_‘ 2000

ure.

TCredt|

L
T 40,142.00
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Balance
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2,47,135.00]
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S aoen oo aleraas &oIel s 0\33
Odisha Forest Development Corporation Limited
(Formerly Orissa Forest Development Corporation Limited) .
(A Government of Odisha Undertaking) anq"—' CA"‘)
CIN-U0200501R19625GC000446 A
OFFICE OF THE DIVISIONAL MANAGER, BHUBANESWAR (C) DIVISION
Plot No. 217/ 218, Satyanagar, Bhubaneswar, PIN-751007, Tele/ FAX-0674-2570608 <

(Website: wwiwodishafde.com B Mail 1D: dm bhubaneswar@qdishafldc.com ) -__F s ’\ i
Lib dm.bhubanesw i
No. & / OFDC. Date. [[ , '%‘
To y sl ?{ g ' Y 2 28 e
Ahe Regional Manager,
Khondalite Groups of Mincs,
OMC Ltd., Bhubancswar.
Sub: Submission of ecstimate for felling and removal of 137 nos of trees of
Kundakundi Kunda Khondalite Mincs over plot no 2166,1851,1850,1745 under
Khata no 532/02 Mouza- Narangarh of Khordha Tahasil about area of 11.55
Acr/4.67 Ha. . 147
GSTIN2IAALCOS 3z
Ref: Your letter No.1205 dtd.25.01.2021, T e e ey 3.
Dear Sir, ;f .‘I‘._':E_I_'J‘-'-"_a. e T S VAT jJﬂ

With reference to the above cited subject, the cost estinate fon.cuttingiand clearance’’
of 137 nos of trees from the above the site is submitted as under.

Particulars Estimated amount (In Rs. |

Working Cost Rs. 1,44,537/-

Contingency Rs 14,454 /-
_Extraction path | Rs 3,780/-

Esst. Charges Rs. 40,693/-

GST@18% Rs 36,624/-

Total: Rs. 2,40,088/-

Hence it is requested to deposit the above amount of Rs.2,40,088/- (Rupees Two lakh
Fourty Thousand Eighty-Eightjonly in favour of «pjvisional Manager, OFDC. Ltd., Bhubaneswar -C-
Division” through an account payee demand draft drawn on any Nationalised/ Scheduled Bank
payable at Bhubaneswar or through RTGS/NEFT in our UCO Bank, Ashoka Market Branch,
;Bhubaneswar. The details is furnished below.

IFSC Code UCBA 0001785

Account No. 17850200005158

Name of the Bank | UCO Bank, Ashoka Market , Bhubaneswar

The clearance work shall be taken up with the following conditions.

1. Time will be taken about 15 days (forty five days) approximately.

2. Supply of electric line, telephone line and cable line of the area should be disconnected during
the cutting time by the User Agency.

3. Any other obstruction like unauthorised structure etc. if any will have to be removed by the
User Agency. )

4, Payment should be made in full before starting of the work.

5. OFDC shall not be responsible if the felling work is stopped due to any complicacy arises by
any way during the working period.

6. Issue necessary instruction to your official personal to remain present at the time of taking up
the tree clearance work in the above site to avoid public hindrance for smooth execution of
the work .

Memo No. / Date:
Copy forwarded to the Divisional Forest Officer, Khordha Forest Division, Khordha
for information and necessary action with reference to his letter No.342 dtd. 18,01.2021. With a
request to have a joint co-ordination meeting among the DFO, DM & concerned User agency to
fnalise the modalities of working and distribution of sale value thereof.

Copy alongwith the copy of estimate forwarded to the Sub Divisional Manager
OFDC. Ltd., Gangadharpur —~CPL-Sub-Division for information and necessary action to take u gth'
work accordingly after receipt of funds from this office.{estimate copy enclosed) P the
Copy alongwith copy of the letter no 244 dtd.10.02.2021 of General Manger QFDC
Ltd., Bhubaneswar C Zone and its enclosure forwarded to Accounts section for informati
necessary action. on and

Divisional Manager,
Bhubaneswar -C- Division.

e COP tesied
at \‘ﬂ&#

eaolOl o

= o5 ¢
: TSN Lo
O (:;nl:;ll\: 4 ~rGAv
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J |
Letter No. %5 /OMC/ KNDL /21,
Dated: 7.9 /01/2021
To

The Regional Manager
Khondalite Group of Mines,
OMC Ltd., Bhubaneswar.

Sub: Figld observations at Kundakundi Kunda Khondalite Mines,Narangarh by
Mining Officer, Cuttack circle Cuttack.

Sir, -

With reference to the subject cited above, the following observations are
identified by the MO, Cuttack Circle Cuttack during his Visit to Kundakundi Kunda
Khondalite Mines, Narangarh with AMO and Surveyor on dated 27.01.2021.

The observations are following below.

1) Stockyard detected in the close proximity of the lease boundary pillar
i.e within the safety Zone area of the lease.

2) No prior permission obtained before transportation of the Khondalite
Stones from the lease hold area to the processing unit which is outside
of the lease area.

3) Processing unit set up outside the lease hold area in respect of which

no intimation sent to t;he Mining Officer till date.
4) Approximately 500Cum of ROM found to be dumped outside the lease

area.
This is for youri kind information and necessary action taken at
your end for smooth- operation of Mining activities as earliest
before 15t week of Feb’21.

Yours faithfully,
il *'ﬂr,l
qroe COPT %a\
N\ Mines Manager
@b&‘) e K.K Khondalite Mines
- ot et Narangarh
" 0\(3 o8 G
M) C\
oeguﬁac*

Odisha Mining Corporation Ltd.

(A GOLD CATEGORY STATE PSU)
Kundakundi Kunda Khondalite Mines, OMC Ltd.,Narangarh, Khordha Odisha,PIN-752018, www orissamining.com

@DISHA %2,

759




)

= f % » 760
gMC @DISHA

[ PRECEY—— HEW OPPORTUNITIES

not
No.uo-) JOMC/K DL/2021
Ta Date: < |71 /2021

The Divisional Manager,

OFDC Ltd, Bhubaneswar (C) Division,

Bhubaneswar,

Sub: Ex i g .
P?\etC[L\JJtIDn Of Mining operation at Kundakundi Kunda Khondalite iMines over

le f). 2166, 1851, 1850, 1745 under Khata No. 532/2 Mouza-Narangarh of

Khordha Tahasil about area of 11,55 Acr./4.67 Ha.

Ref: (ﬂ Letter No. 8179, Dt. 21.12.2020 of DFO, Khordha Division, Khordha.
(ilMemo No. 344 Dt, 18.01.2021 of DFO, Khordha Division, Khordha.

Sir, '

With reference to above cited subject, it is to intimate that, the Divisional
Forest Officer, Khordha Division, Khordha has submitted the enumeration list of 137
nos. tregs exist on Kundakundi Kunda Khondalite Mines, Narangarh basing on joint

verification which was communicated vide his memo under reference. Copy with
enclosures attached for kind reference.

Hence, you are requested to submit the required estimated for cutting of 137
nos. enumerated trees to deposit the funds with OFDC for the purpose. The
beneficiary details like Bank Account No. IFSC, GSTIN and contact Mobile No. along

with estimate may please be submitted to release the funds as soon as possible for
taking further necessary action. :

Yours faithfully,

Encl.-As above. B
Regﬁjﬁ' Tanager ~

Khondalite Group of Mines

30 : ’
5 4
Memo No._\__j%__b__ OMC/KNDL/2021 Date __%l’_/zozl
Copy to the Mines Manager, Kundakundi Kunda Stone Quarry, Narangarh for
information.
. d Regionat-Manager
copy Atteste Khondalite Group of Mines “'T. |23
True -
s THE Odisha Mining Corporation Ltd. —
. '-.;\‘"C“-" " N (A Gold Category State PSU)
O % pegistered Office : OMC House, Bhubaneswar -751001, India
49 CVeei  0674-2377400/2377401, Fax: 6674-2396889, www.omcltd.com
ot o8 CIN : U131000R1056SGCC00313
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OFFICE OF THE DIVISIONAL FOREST OFFICER: KHORDHA DIVISION, \/
AT /PO /DIST, - KHORDHA
Tele No. (06755) 220539, 222825
Mob. No. 9437000935

Email ID - dfokhordha@gmail.com

No. € \HA__/4F(Mise) 218/2020
Dated, Khordha the umce1n ber, 2020.

To
The Regional Manager, o
Khonalite Group of Mines, Odisha Mining Corporation.Ld.

Bhubaneswar-751001 .

Sub: Execution of mining operation at Kunda Kundi Kunda Khondalite Mines over Plol.
No.2166.1851, 1850 ,1745 under Khata No. 33272, Mouza Naranagarh, Khordha
about an area of 11.55 Acr/ 4.67 Hec.

Ref: Your Lettet No. 14484/OMC/KNDL/2020 dtd. 01.12.2020 & this office letter No,
6139 dtd.01.10.2020 .

Sir,

In inviting a reference on the subject cited above, it is inform thal privr o
accotding felling permission of trecs, the owner of the plots in whose name ol the plot siand
officially recorded need to seek felling permission and also the valuation of standing treex [rom
this office . The Tessee need to deposit the amount assessed by this office with the owner of the
plots after which Odisha Forest Development Corporation .Ltd. Bhubaneswar “C™ Division
would be requested to assess the cost that would be incurred in conducting the felling. louging.
transportation, loading & un-loading charges which needs 1o be paid by the lessee .

After clearance of such payments and on receipt of such COMMUITICHTIONN. NCTUSNAry
felling permission can be ordered.

Yours faithiully,

Divisiormal For¢s

Whordha Division,

Memo No. 2189 /Date. 24~ [2--202 >
Copy forwarded to the Range Officer, Tangi for information and necessary aclion.

; 33*“:{“1)”/\"2/ 5o
\ -
Divistonal Fores O?ﬁm:

i hordha Diviston. Khuerdh
MemoNo. £ 1E! /pate3\-12- 2920

Copy sent to the Collector, Khordha for favour of information and necessary

action. —
ted , E
True Coov Attes —zo\ 3 [
- Dlvisiuﬂﬁkorest ger.
- hordha Division. Khardha
( A{,@ LS ?h
0602 Mines
or of

Dt?"” ch;:l.‘ CM Cont,....
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OFFICE or ']“F \J_'_{__f_{ ‘_

DIVISIONAL FOREST OFFICER: KHORDIA DIVISION,
AT /PO / DIST, = KIJORDIIA
Tele No. (06755) 220539, 222825
FAX No. (16755) 220539
Maob. No. 9437000935 ' )
Email ID - dfokhordhadogmail.cont : s

M
emo No. /4F (Misc)-218/2020 28 U)

Dated, Khordha the ~ January, 2021. -
To k
-

The Divisional Manager, ‘ ;:I.TTW 2!
OFDC Ltd. Bhubaneswar (C) Division, ]
Bhubaneswar

TR I T N T YT WY
=k

alite Mines over Plot. No.

Sub: - Execution of Mining operation at Kunda Kundi Khond
arh of Khordha

2166, 1851, 1850, 1745 under Khata No. 532/2 Mouza- Naranag
Tahasil about area of 11.55 Acr./ 4.67 ec..
1 list of standing trees for extraclion

C,Lid. Odisha as leased oul 1o
for the ensuing deveclopmental

E_nclosed, please find herewith the enumeralior
of Kunda Kundi Khondalite Mines (Khondalite stonc) by OM
execute work after felling of 137 nos of Miscellaneous species
work of Shree Jagannath Temple Puri & other temples in Odisha.

felling of above trecs SO

Hence, you are requested to send the estimate for cost of
that the users agency will deposit the same in your favour. Yours prompt action in the matter is
highly necessary.
Encl: As above )/

. . . ‘/C g ~
Divisional Forest Officer,
Khordha Division, Kiordha.

Memo No. { Date.
Copy sent to Addl. Settlement Officer, Jatni for information. He is requested to

contact the Divisional Manager, Bhubaneswar (C) Division Odisha Forest Development

Corporation Ltd. BBSR. in this regard. y
Divisional Forest Officer,
Klordha Division, Khordha.

Menio No. AN /Date. 101202

Copy sent—ta Regicnal Manager, Khondalite Groups of Mines Odisha Mining

Corporatien, Ltd, Bhubaneswar for information.
TRy
/¢Yl\ M

Divisional Forest Officer,
é?ordha Division, Khordha.

A

Memo No. _ / Date.
i to Depute Administrator (Rev.) Shree Jagannath Temple Puri for -

Copy sel
information with reference t0 his memo. No. 9254 dtd. 29.12.2020.
Divisional Forest Officer
True Copy Attested Khocrdha Division, Khordh,a.
Mined
tor o!
penty DISH e

CI-:H?.
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OFFICE OF THE DIVISIONAL FOREST OFFICER: KHORDHA DIVISION,
AT /PO /DIST. - KHORDIIA
Tele Moo (06755) 220539, 222825
FAX No. (06755) 220539
Muob. [No. 9437000935
icmatl 1D — diokhordhafw.gmail.com
Memo No. _ /4F (Misc)-218/2020 X
Dated, Khordha the January, 2021, H o T}Q & T(@)
i st
Q .
The Divisionai Manager, ?kj
OFDC Ltd. Bhwbaneswar (C) Division, e T e
Bhubaneswar e ] ' ‘ >ext
Sub: - Execution of Mining cperation’ at Kunda Kundi Khondalite Mines over Plot. No.

2166, 1851, 1850. 1745 under Khata No. 532/2 Mouza- Naranagarh of Khordha
Tahasil about area of 11.55 Acr./ 4.67 Hec..

Enclosed, please find herewith the enumeration list of standing trees for extraction
of Kunda Kundi Khondalite Mines (Khondalite stone) by OMC,Ltd. Odisha as leased out 10
execute work after felling of 137 nos of Miscellaneous species for the ensuing developmental
work of Shree Jagannath Temple Puri & other temples in Odisha. '

Hence, you are requested to send the estimate for cost of felling of above yees sc
that the users agency will deposit the same in your favour. Yours prompt action in the matter s
highly necessary.
Encl: As above

Divisional Forest Officer,
Khordha Division, Khordha.

Memo No. . /Date . ~ o ’
Copy sent to Addl. Settlement Officer, Jatni for information. Hle is requested to

contact the Divisional Manager, Bhubaneswar (C) Division Odisha Forest Development

Corporation Ltd. BBSR. in this regard. - -
o i « e . = i
l Divisional Forest Officer,
Khordha D1vision, Khordha.

Memo No. _"MM__ /Date. 180129 o
Copy sent to Regional Manager, Kiondalite Groups of Mines, Cdisha Mining
Corporation, Ltd, Bhubaneswar for information. Sso _..\.--1—,\
s ) R )
; e
Divisional Forest Officer,
gordh’a Division, Khordha.
A

Memo No. , __/Date. ‘ B
Cony sent to Depute Administrator (Rev.) Shree Jaganaath Temple Puri for
information with reference to his memo. No. 9254 dtd. 29.12.2020.

N

. N .
eS\e’d Divisional Forest Officer,
Y AW Chordiba Division. Khordha
<que coP
of Mines
Direct
Depuly eircle, Cuttac
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' / . -
\?f ' OFFICE OF THE DIVISIONAL FOREST OFFICER:
7 AT /PO /NIST. - KHORDH/
q\{ . Tele No. (06755) 23p&
N D7 Mol No. 9437000A:
/ % 0 Email 1D - dfokhon
s Ve ¢
- |~ No. S 1 /dF(Mise) 21812020
A Dated, Khordha the likg‘i’bcccmbcr, 2020.
To
The Regional Manager,
Khonalite Group of Mines, Qdisha Mining Corporation, Ltd.
Bhubaneswar-751001 .
Sub: Execution of mining operation al Kunda Kundi Kunda Khondalite Mines over Plot
No0.2166,1851, 1850 ,1745 under Khata No. 532/2, Mouza Naranagarh. Khordh
about an area of 11.55 Acr/4.67 Hec.
Ref: Your Letter No. 14484/0OMC/KNDL/2020 dtd. 01.12.2020 & this office fetter e
6139 dtd.01.10.2020 .
Sir.

[n inviting a reference on the subject cited above, it is inform that  pror o
according felling permission of trees, the owner of the plots in whose name of the plot '\F:md
officially recorded need to seek felling permission and also the valuaticn of standing trees Irom
this office . The lessee need to deposit the amount assessed by this office with the owner of .lhc
plots afterlwhich Odisha Forest Development Corporation ,Ltd. Bhubaneswar “C~ [_)i'.i\‘!un
would be requested to assess the cost that would be incurred in conducting the felling. fogginz.
transportation, loading & un-ioading charges which needs to be paid by the lesset .

After clearance of such payments and on receipt of such communication. nevessan
felling permission can be ordered.

Yours faithiully.

i |I A ql")‘:’“'}u

7 P2
oot TR

\ Divisior@al Forest () ficer

??,t"'\'h(.}i'dh:—: Division. Khording

Memo No. / Date. . R ‘
Copy forwarded to the Range Officer, Tangi for information and necessary uction.

)
Divisional Forest Officer.
Khordha Division. Khordh

MemoMo. [/ Date.
Copy sent to the Collector, Khordha for favour of information and necessiry
action.
d
res\e - Y
QOPY Al Divisional lfo;)e\;l Officer,
T Khordha Division. Khordhiy
Cont....,
.“es
¢ ot W
Direoto” T rack
nep:lgcu Circ\es cut
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Memo No, 182 /Date. 2| + [ 2220820
Bhubaneswar for informatipn s
: 8

Copy sent to the Director of Mines, Orissa,

necessary action .

MemoNo. R\&82> /Date. 21 - 12202

Copy sent to the Shree Jagannath Temple Administrator, Puri for information und

necessary action .

Tl s>
ivisional Forest a'fcer.
}b(nnrdha Division. Khordha
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N No.!'" 41\ soMc/KNDL/2020
Date  / 1. /2020

The Dy. Administrator,

Shiee Ja | SITA
gann inistr
N ath emple Administration (._J ),

Sub: Executio ini )
n of mining operation at KundaKundi Kunda Khondalite Mines over

Plot No.
o dc; 2166,1851,1850,1745 under Khata No. 532/2, Mouza Narangarh
rdha about an area of 11.55 Acr /4.67 Hec. (

Ref:
Our letter No. 14484/OMC/KNDL/2020 dtd. 01.12.2020 addressed to

DFO, khordha.

Sir,

With reference to the subject cited above, Divisional Forest Officer
Khordha has intimated vide letter No. 8179/4F (Misc.) 218/2020 Dtd.
21.12.2020 that according to felling permission of trees, the owner of the plants
in whose name of the plot stand officially recorded need to seek felling
permission & the amount so assessed by Forest Dept. would be deposited by
lessee i.e. OMC Ltd. Copy enclosed for reference. Enumeration list of 137 nos

different trees standing on the plots is enclosed for necessary action.

It is therefore requested to kindly apply to Divisional Forest Officer,

Khordha in order to assess the amount for tree felling permission.

Encl.: As above.
Yours faithfully,

d
True COPY Atest®
nal Manager a9 ‘7_\'1_01-0
Khondalite Group of Mines = -—

(rectof ¢ of f Wines

Dep\lﬂ o x Circies cutact

THE Odisha Mining Corporation Ltd.
(A Gold Category State PSU) ‘
Registered Office : OMC Housg, Bhubaneswar -751001, India
Tel : 0674—2377400/2377401 Fax: 0674-2356889, www. omcltd.com
: U131000R1 956SGCO00313

o

774




i e —-

3% b 775

\
OFFICE OF THE DIVISIONAL ¥OREST OFFICER: KHORDHA DIVISION, \
AT /PO /DIST. - KHORDHA
Tele No. (06755) 220539, 222825
Mob. No. 9437000935
Email ID - dfokhordha@gmail.com

No. &\ tf& / 4F(Misc) 218/2020

Dated, Khordha the L.[S*‘Décember, 2020.

To _

The Regional Manager, -
Khonalite Group of Mines, Odisha Mining Corperation,Ltd.
Bhubaneswar-751001 .

Sub: Execution of mining operation at Kunda Kundi Kunda Khondalite Mines over Plot.
No.2166,1851, 1850 ,1745 under Khata No. 332/2, Mouza Naranagarh. Khordh
about an area of 11.55 Acr /4.67 Hec.

Ref: Your Letter No. 14484/OMC/KNDL/2020 dtd. 01.12.2020 & this office letter No
6139 dtd.01.10.2020 .

Sir,

Tn inviting a reference on the subject cited above, it is inform thal  pricy Lo
according felling permission of trees, the owner of the plots in whose name ol the plut stund
officially recorded need to seek felling permission and also the valuation of standing trees from
this office . The lessee need to deposit the amount assessed by this office with the owner of the
plots after which Odisha Forest Development Corporation ,Ltd. Bhubaneswar “CT Division
would be requested to assess the cost that would be incurred in conducting the felling. foguing,
transportation, loading & un-loading charges which needs to be paid by the lessee .

After clearance of such payments and on receipr of such communication. nevessary
felling permission can be ordered.

Yours faithtully.

=t
thcer.
hordha

Divisioral For¢s!

Whordha Division.,

MemoNo. 21890  /Dae 2.{-|2.202 2
Copy forwarded to the Range Officer, Tangi for information and necessars actian,

\2-
Divisfonal Fores| O?ﬁwl:
hordha Division. Khordh
Memo No. L L& | /Date 3\ - 13- 292 o

Copy sent to the Collector, Khordha for favour of information and necessary

action.
TmAﬁestod
DQ‘O?“‘ A5 hordha Division. Khordha

1 sam
ey 4]
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Memo No. £\ &2 /Date. | ' -
Orissa, Bhubaneswar for information .

Copy sent to the Director of Mincs,

pecessary action . :
R o) R

Divisional Forest Officer.

ﬁ}khordha Division,Khordha

Memo No. R \&3  /Date. 2-\ - 12202

Copy sent to the Shree Jagannath Temple Administrator, Puri for information and

necessary action .
|

. Divisional Fores{ Officer.

\ _.
9" \\e‘-"\e /l}‘{hordha Division. Kherdha
o !
qroe ©
r of Mines
nHark s
Ro 4
\'¥

\ ;

P e ?\p\




9/1;L Annexure - IV
The Odisha Mining Corporafion Lintited
Narangarh Decorarive Stone Mine Eanvironmental Monitoring Report

ENVIROTECH make, are used for monitaring of abient air quality ot oll the identified locations, The
sampling methed was cammicd out as per the puidelines for planning 1S: S1R2 (part 14); 2000, And the

analysis methods are outlined in the table as shown below:

AMBIENT AIR QUALITY ANALYSIS METHOD

5 PARAMETER ANALYSIS METHOD
1. Paniculat; B!uncr (size less than 10 pmeor Gravimetric method
AL ugmy _‘
| Particulate matter (size less than 2.5 . |
o articulat m;mcr {size less than 2.5 ym or Gravimetric method
PPN ngm
3. Suiphur di<oxide (SO:). ng/m’ Improved west & Geake method
4. Oxides of Nitrogen (NO,). ug/m’ Jacob and Hochheiser Moditied method
5.  Cerbon Menoxide (CO), mg/m’ NDIR Spectroscopy method

4.1.1 MONTHLY AMBIENT AIR QUALITY SAMPLING STATIONS:

Details of the sampling locations are given below.

| Field ID | Station Co-ordinates
AAQMS-1 | Plant Main Gate 2072 40.6392" 85° 34 54.7824
AAQMS-2 [ Roof of Saraswati Vidya Mandir | 202" 34.7064 85° 34 54.6708

The Detailed Monthly Air Quality report is given in the Annexure-1.
4.2 FUGITIVE EMISSION:

The Fugitive emission of the study region was monitored at two locations sclected within the plant
premises. The parameters monitored were Suspended Particulate Matter using Respirable Dust Sampler.
Sampling was done as per guidelines of Burcau of Indian Standard. And the analysis methods are outlined in
the table as shown below: P\\\es\e

e il
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?/ Annexure - V
Lo e
The Odisha Mining Corpaoration Limited

Narasgarh Decorative Stone Mine Environmental Monitoring Report
FUGITIVE EMISSION ANALYSIS METHOD

5 PARAMETER ANALYSIS METHOD
1. Suspendced Particulate Matter Gravimetric Mcthod

4.2.1 FUGITIVE EMISSION SAMPLING STATIONS:

Detail of the sampling location is given below.

Field iD Station Co-ordinates
F-1 Quarry-2 20°2 38.4252" 85°34757.2952"
F-2 | Quarry-4 20° 2 41.9496 85" 34758.2636"

The Detailed Fugitive Emission Report is given in the Annexure-2.

4.3 NOISE LEVEL MONITORING:
Noise Levels were recorded by Digital Sound Level Meter of LUTRON make at four locations within the
plant premiscs. Monitoring was carried out once in a month at each location during the study period for day
tiree and night time. According to CPCB (Noisc Pollution (Regulation & Control) rules, 2000 day time is

considered from 6.60 am to 10.00 pm and night time is considered from 10.00 pm to 6.00 am. Leocations of

Noise level monitoring stations are as follows:

43. WORK ZONE NOISE LEVEL SAMPLING STATIONS:

'll Fiela ID Location 1D
N Quarry-4 20°2 41.7192" 85° 34  58.2564"
| N2 Quarry-2 20°2° 37.9428" 85° 34 59.2932"

The Detailed Work Zone Noisc Measurement Data is given in Annexure-3.

4.3.2 AMBIENT NOISE LEVEL SAMPLING STATIONS:

[ Field iy Location 1D Co-ordinates
N-1 Plant Main Gate 20" 27 40.6392" 85° 347'54.7824"
| N Roof of Saraswati Vidya Mandir 20°2734.7064" 85" 34754.6708"

The Detailed Ambicnt Noise Measureiment Data is given in Annexure-4,
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Mining Happiness

Letter No.f'j F57OMC/NKDL/2024

e 10/2024
To
Deputy Director of Mines
Cuttack Circle, Cuttack
Nimpur, Jagatpur, Cuttack,
Pin- 754021
Ph : 06712490357, Emaii : mo.cuttack@orissaminerals.gov.in

Sub : Furnishing the information in respect of Kundakundi Kunda Stone Quarry

(Khondalite) Mines, Narangarh of M/S OMC Ltd for compliance of O.A. No.
104/2024 /2.

Ref: Your office letter No 3508/Mines, dated 24.10.2024.
Sir, \

With reference and subject cited above, we are furnishing the production &
Despatch Quantity of Khondalite (in Cum), total Excavation Quantity (in Cum) &
OB/Waste produ%:t%on {in Cum); since inception of the Mining operation up to
05.10.2024 (opening) in respect of Kundakundi Kunda Stone Quarry (Khondalite)
Mines of M/S OMC Ltd. for further submission before Hon'ble NGT, Eastern Zone,
Kolkata for compliance of 0.A. No. 104/2024/€7

This is submitted for favour of your kind information and onward
transmission. |

Encl :- As above

Yours Faithfully,

6|>e
Mird 4 5 ée
True Copy M Narangarh Khondalite Mines
Mines
jrector of '
Dé&tugcf circle, Cuttac

Odisha Mining Corporation Ltd,

{AGoLb CATEGORY STATE ps 4]
Yundalurid] Kenda Khondalite Mines. OME Lid_ Maranenrh Khaedha Nedlehs DRLPESAYS wmnes oo oSt
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NARANGARH KHONDALITE MINES
Khondalite Production Qty. in| OB/Waste Production | Total Excavation 5 oy
FY Ciim. in Con, Qty. in Cum. i
A B C=A+B D
2370202 - _
2020-2021 147.967 3828.590 3976.557 0.000
2021-2022 )
b 16542.715 43157.797 59900.512 15655.971
2022-2023
i 4816.017 18796.000 23612.017 5089.73
073-702:
Eageg 4 13153.528 67027.000 80180.528 13179.833
a2 6549.573 25712.000 32261.573 6391.915
{Till 30th Sept'24) R S les g X
1st Oct to 4th Oct of 2024 644.700 1023.000 1667.700 156.060
Total 41854.500 159744.387 201598.887 40473.510
C(@Lr \e? "
. 2w\ 5] 34 aLtes \O\
Mineé Foreman Surveyor " co®Y Mines Mabager
e
; ynes
4 et G act




